
 LOK  SABHA

 DEBATES

 (Part  I—Questions  and  Answers)

 Volume  IV  7955

 (25th  Fuly  to  20th  August,  3955)

 Tenth  Session,  7955

 (Vol.  IV  contains  Nos.  2  to  20)

 LOK  SABHA  SECRETARIAT

 NEW  DELHI.



 CONTENTS

 [Vou.  IV,  Nos.  rt  20  (DATED  25TH  JULY  To  20TH,  AUGUST  7955)]
 COLUMNS

 MonpbayY,  28th  JuLy,  955
 ember  Sworn  न  .  2979

 Oral  Answers  to  Questions
 Starred  Questions  Nos.  I  to  4,  6  to  I§,  77  to  22,  24,  25,  27,  29  to  33,  36  and  37  2979  $0

 Written  Answers  to  Questions —
 Starred  Questions  a  I6,  23,  26,  28,  34,  35  and  38  to  $2  2950  58
 Unstarred  Questions  Nos.  r  to  14  2958  --64

 TUBSDAY,  26TH  JULY,  I955
 Oral  Answers  to  Questions—

 Starred  Questions  Nos.  $3,  55,  56,  58,  73,  59  to  68,  70,  72  to  75,  78  and  80  2965—95
 Written  Answers  to  Questi  ns—

 Starred  Questicns  Nos.  54,  57,  69,  77,  76,  77,  79  and  8i  to  II7  2995—30I3
 Unstarred  Questions  Nos.  4§  to  42,  44  and  45  30I3  24

 WEDNESDAY,  27TH  JULY,  I955
 Oral  Answers  to  Questions

 Starred  Questions  Nos.  778  to  125;  27  to  ‘129,  I3I  to  134,  736  to  138  I4t,
 I42,  44  to  755  .  3025—S55

 Short  Notice  Question  No.  r.  3055  —-59
 Written  Answers  to  Questions

 Starred  Questioas  Nos.  ‘139,  135)  139)  ‘140,  I43,  756  to  763  3059  --63
 Unstarred  Questions  Nos.  46  to  73:  3064  74

 THURSDAY,  28TH  JULY,  34955
 Oral  Answers  to  Questions

 Starred  Questions  Nos.  64  to  169;  202,  70  to  172,  74  to  177s  779  to  I8,  483
 to

 785,
 Te  ७  788  and  t90  to  792  (3075-3103

 Written  swers  to  Questions — sured
 ६

 uestions  Nos.  178,  I82,  ‘186,  I89,  93  to  20I,  203  to  276  (3104-13
 Unsta  Questions  Nos.  74  to  9I  3I93-  22

 FRIDAY,  29TH  JULY,  7955
 Oral  Answers  to  Questions

 Starred  Questions  Nos,  277  to  22I,  223  to  227,229  to  240,  242,  245,  248  t0  254  3I23  57
 Written  Answers  to  Questions—

 Starred  Questions  Nos.  222,  228,  24I,  243,  244,  246,  247,  255  to  273  3757  66
 Unstarred  Questions  Nos.  92  to  325  3766  62

 MONDAY  IST  AUGUST,  955
 Oral  Answers  to  Questions —

 tarred  Questions  Nos.  275,  277,  280  to  282,  285  to  292,  295  to  299,  303  to  305,
 307,  309;  3II,  3I2,  314,  276,  283,  293,  306,  313  and  30  383  3201

 Written  Answers  to  Questions—
 Starred  Questions  Nos.  278,  284,  294,  300,  30r  and  330  32TI--3
 Unst  rred  Questions  Nos.  r26  to  3147  (3213  22

 TugspAy,  2ND  AUGUST,  955 Oral  Answers  to  Questions—
 Starred  Questions  Nos.  34§  to  317,  379,  320,  322  to  332,  334,  335,  337,  338

 349,  Ferd
 344  to  349,  35I,  352  and  354

 Written  swers  to  Questions—
 Starred  Questions  Nos.

 a
 333,  336,  339,  34I,  353,  35§  and  356

 Un-tarr:d  Que  tions  to  Nos.  748  to  467

 WEDNESDAY,  32D  AUGUST,  I955
 Oral  Answers  to  Questions—

 Starred  Questions  Nos.  357  to  359,  364  to  368,  370  to  375,  377;  379  to  384,  386
 to  392,

 2%
 398  to  400  and  402  हट  3269 -  3301

 Short  Notice  estion  No,  2  ‘i  :  330I--  04
 Written  Answers  to  Questions—

 Starred  Questions  Nos.  360,  36I,  363,  369,  376,  378,  385,  393,  394,  396,  397.
 403  to  4II  and  473  to  4r  3304--  34

 Unstarred:  Questions  Nos.  79768  to  8  343I4  32
 233  LSD-—r:



 (ii)

 ‘VHURSDAY,  4TH  AUGUST,  I955
 ral  Answers  to  Questions-.
 Starred  Questions  Nos.  ‘419;  420,  424  to  429,  431  432,  434  tc  437,  440,  443,

 445,  447,  450  to  456,  459  to  467  and  423
 Written  Answers  to  Questions

 Starred  Questions  Nos.  42I,  430,  433,  438,  439,  44I,  442,  444,  449  and  457
 Unstarred  Questions  Nos.  799  to  24

 FRIDAY,  STH  AUGUST,  I955
 Oral  Answers  to  Questions

 Starred  Questions  Nos.  463,  462,  464  tu  467,  493,  469,  468  , 477  to  475,  477
 to  48I,  484  to  486  and  488  to  492

 Written  Answers  to  Questions--
 Starred  Questions  Nos.  470,  476,  483,  487,  494  to  496,  498  and  502  to  502
 Unstarred  Questions  Nos.  ‘215  to  228

 MONDAY,  8TH  AUGUST,  I955
 Oral  Answers  to  Questicns—

 Starred  Questions  Nos.  §04  to  §06,  508  to  §I4,  ‘516;  S5I9  to  §22,  526  to  §3I,;
 536  to  538,  540,  542,  544  to  §46  and  548  to  550

 Written  Answers  to  Questions——
 Starred  Questions  Nos.  503,  507,  .  ‘515,  ‘S17,  518  $24,  525,  532  to  ‘535,  539,

 543,  547  and  $5I  to  560
 Unstarred  Questions  Nos.  229  to  257

 ‘TUBSDAY,  9TH  AUGUST,  7955
 Oral  Answers  to  Questions—

 Starred  Questions  Nos.  ‘561,  562,  564  to  567,  569,  570,  573  to  576,  578,  681,
 582,  584  to  590,  597,  568  592,  563,  597  and  593

 Short  Notice  Question  No.  3
 Written  Answers  to  Questions—

 Starred  eens
 Nos.  §7,  572,  ५77,  579  580;  583,  5945  595,  596,  598  and  599

 Unstarred  Questions  Nos  "288  to  2  3
 ee  oe

 WEDNESDAY,  I0TH  AUGUST,  I955
 Oral  Answers  to  Questions---

 Starred  Questions  Nos.  607  to  603,  605  tc  615,  618  620  to  622,  626,  627,
 637  to  633,  635  to  637,  639  to  642  and  644

 Written  Answers  to  Questions
 Starred  Questions  Nos.  604,  616,  617;  619,  623  to  625,  629,  630,  634,  638

 643,  645  to  657,  659  and  660
 Unstarred  Questions  Nos.  284  to  303

 FRIDAY,  I2TH  AUGUST,  955
 Oral  Answers  to  Questions—

 Starred  Questions  Nos.  661  to  667,  669,  672  to  678,  680,  682  to  688  and  690
 to  693  हा

 Written  Answers  to  Questions—-
 Starred  Questions  Nos.  668,  670,  67I,  679,  68I,  689  and  694  to  702
 Unstarred  Questions  Nos.  305  to  308,  370  to  372  and  324  to  343  है

 SATURDAY,  I3TH  AUGUST,  7955
 Oral  Answers  to  Questions —

 Starred  Questions  Nos.  703,  704,  770,  705  to  707,  7II,  773,  775  tO  WNT,  719,
 7225  724,  725,  31  734,  735,  737  tO  739,  709,  729  and  732.

 Short  Notice  Question  No.  4  मु  हर
 Written  Answers  to  Questions—

 Starred  Questions  Nos.  708,  772,  774,  777,  718,  720,  72t,  723,  726  to  728
 733,  736,  740,  279  and  302

 Unstarred  Questions  Nos.  344  to  356

 TUBSDAY,  I6TH  AUGUST,  I955
 Written  Answers  to  Questions—

 Starred  Questions  Nos.  TAL  745,  746,  749,  753  tO  755,  757  tO  759,  763,  7675

 Loy  770s
 ‘77210774,  776  to  780,  789,  782,  784  TO  786,  788,  318  497

 and  764
 Short  Notice  Quettion  No.  §

 Ora}  Answers  to  Questions
 Stacred  Questions  NoS.  742  to  744,  747,  748,  750  ‘0  752,  756,  760,  76I,  7635

 765.  766,  769,  7779  775,  78I,  783,  787  and  343
 Umtarred  Questions  Nos.  357  to  382

 CoLUMNS

 3333-७१

 3361-65
 3365—-72

 3373—3402

 3403—06
 3407--14

 345-—46

 3446—55
 3455—68

 3469—98
 3498  99

 3499—3504
 3504—14

 3535—46

 3547—-57
 3557—64

 3565-96

 3596—3602
 3602—20

 362146
 3646—48

 3648-—54
 3654—60

 365I-—9I
 3691-93

 3693--370
 3702——I2



 (iii)

 WEDNESDAY,  17TH  AUGUST,  795९  COLUMNS
 Oral  Answers  to  Questions—

 Starred  Questions  Nos.  790  to  792,  796,  797,  799  to  809,  8II,  8I2,  874  to  8I6,
 8r8,  822,  823  and  825  to  829  +  ३3773--45

 Written  Answers  to  Questions—
 Starred  Questions  Nos.  793  to  795,  798,  8I0,  813,  $17,  8I9  to  82I,  824,  830  to

 85I,  362  and  gor  37457
 3? Unstarred  Questions  Nos.  382  to  435  है  मु  3760-—86

 THURSDAY,  I8TH  AUGUST,  955
 Oral  Answers  to  Questions—

 Starred  Questions  Nos.  853,  854,  857  to  857,  to  865  869,  $70,  872,  873,  876,  877,
 879,  881,  882,  884,  888,  855,  87I,  880,  887  and  875  7873817

 Written  Answers  to  Questions—
 Starred

 Suestions
 Nos.  852,  856,  866  to  868,  874,  878,  883,  885  and  886  387—-20

 Onstarred  Questions  Nos.  436  to  45I  3820—28

 FRIDAY,  THE  I9TH  AUGUST,  7955
 Oral  Answers  to  Questions—

 Starred  Qustions  Nos.  889,  893,  898,  900,  902  (०  904,  906  to  9I0,  912,  913,  916,
 QI,  920,  923,  924;  926  to  928,  930,  482,  899,  894,  897,  895,  905  and  974  3829—58

 Written  Answers  to  Questions—
 Starred

 oi
 ions  Nos.  890  to  892,  896,  9OI,  9II,  9I8,  919,  92I,  922; 925  and  929  3859—65

 Unstarred  Questions  Nos.  452  to  472  3865—74

 SATURDAY,  20TH  AUGUST,  955
 Oral  Answers  to  Questions—

 Starred  Questions  Nos.  933  t0.  935,  940,  941;  943  0945)  9475  9485  950  (०  953,957,
 959  to  962,  968,  970,  977

 £74
 975,  931  938  1936,  949; 954; 965  and972  0.  3875-—3908

 Short  Notice  Question  and  wer  No.  6
 Written  Answers  to  Questions—

 Starred  Questions  Nos.  932,  937,  939,  942)  946,  955,  958,  963,  964  966,  967,  969
 and  3908—72

 Unstarred  estione  Nos.  473  to  533  द  (3913-—30

 INDEX  I=  774



 LOK  SABHA  DEBATES“:
 ४०००

 (Part  I—Questions  and  Answefy}'  BG

 re

 G0.  Zien

 2965
 LOK  SABHA

 Tuesday,  the  26th  July,  0955

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock.

 {Mr.  Depury-SpgAKer  in  the  Chasr]

 ORAL  ANSWERS  TO  QUESTIONS

 गांधी  मेल  औषधालय  (आई  हस्पताल)

 #५  ३.  शनी  एम०  एल०  हिंदी  :  क्‍या

 स्वास्थ्य  मंत्री  यह  बताने  की  कृपा  करेंगी  कि  :

 (क)  गांधी  नेत्र  औषधालय  की  चलती

 फिरती  दुकड़ी  ने  काश्मीर  में  जो  सेवायें  की

 हैँ  उनका  ब्योरा  क्‍या  है  ;  शौर

 (ख)  वहां  किये  गये  कार्य  के  लिये  भारत

 सरकार  ने  इस  टुकड़ी  को  कितनी  वित्तीय

 सहायता  दी  है  ?

 स्वास्थ्य  उपमंत्री  (श्रीमती  चर माहो लर  Hy

 (क)  सूचना  के  साथ  एक  विवरण  सभा  पटल
 पर  रख  दिया  गया  है।  बोलिये  परिशिष्ट

 २,  धनु अन्य  संख्या  १६]

 खि  १५,०००  रुपये  |

 Shri  M,  L.  Dwivedi  :  May  I  know
 if  the  Ins:  fgg  eof  Ophthalmology  is  given
 any  recun#mg  or  non-recurring  grant  ?

 Shrimati  Chandrasekhar  :  Yes,
 there  is  a  recurring  grant  of  Rs.  20,000
 that  is  given  from  ‘1953-54  ee

 he
 roviding

 facilities  for  post-graduate  t  in
 ophthalmology  in  that  Institute.

 Shri  M.  L.  इन्च  :  May  I  know  if
 this  Institute  is  going  to  be  attached  to  the
 University  of  Aligarh  in  the  near  future
 and  if  so,  when  a  decision  has  been  taken
 in  that  connection  ?

 Shrimati  Chandrasekhar  :  Yes.  It
 is  established  by  the  Muslim  University,
 Aligarh.
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 Vananahotsava

 ह
 5  Shri  Barman:  Will  the  Minister

 of  Food  and  Agriculture  be  pleased
 to  lay  on  the  Table  of  the  House  a  state-
 ment  showing  :

 (a)  the  number  of  trees  planted  8०
 far,  station-wise  and  year-wise,  as  a  result

 f  *  Vanamahotsava’’
 (b)  how  many  of  these  trees  have  sur-

 vived  ;
 (c)  how  many  trees  are  of  timber

 value  and  how  many  of  fruit  value;  and
 (d)  the  expenditure  incurred  on  it

 so  far  ?

 The  Minister  of  Agriculture  (Dr.
 P.  S.  Deshmukh)  :  (a)  and  (0).  Station-
 wise  figures  are  not  available.  State-wise
 statements  showing  the  number  of  trees

 planted
 during  1950,  19ST  and  7952

 ‘ana  Mahotsavas  and  which  survived,
 is  laid  on  the  Table  of  the  House.  [See
 Appendix  I,  annexure,  No.  37

 |:
 Figures

 for  .953  have  not  been  received  from  some
 States  and  those  for  ‘19545  will  be  available
 during  next  year.

 (c)  No  separate  figures  are  available
 trees  of  timber  value.  The  num-

 ber  of  it  trees  ig  shown  in  the  state-
 ments  laid  on  the  Table  of  the  House  in
 reply  to  parts  (a)  and  (b).

 (b)  the  expenditure  by  the  Central  Gov-
 ernment  is  ly  on  account  of  prizes,
 trophies,

 Propaganda
 etc.  Since  the  in-

 ception  ०  amahotsava  in  1950  the
 expenditure  has  amounted  to  less

 than  Rs.  $0,000

 Shri  Barman  :  May  I  know  what
 are  the  States,  either  by  themselves  or

 by encouragement  from  the  Centre,  whi
 have  opened  up  nurseries  in  each  district,
 so  that  the  villagers  may  collect  their  plants
 from  these  nurseries  all  the  year  round
 instead  of  only  on  one  day  in  the  year  ?

 Dr.  P.  S.  Deshmukh  :  I  am  not  sure
 about  every  district,  but  extensive  steps
 have  been  taken  by  State  Governments  to
 provide  these  saplings  to  the  people

 Shri  Barman  :  May  I  know  whether
 there  is  any  target  for  each  State  for  plan-
 tation  of  a  number  of  trees  and,  if  so  whe-
 ther.  the  States  are  acting  up  to  that?
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 Dr.  P.S.  Deshmukh  :  We  have  not
 set  any  definite  target,  because  we  want  them
 to  compete  with  one  another  and  reach
 figures  which  may  not  be  usual.

 Shri  S.  N.  Das:  May  I  know  whether
 any  information  is  available  as  to  the  States
 where  the  largest  number  of  plants  have
 survived  and  rates  where  the  lowest  num-
 ber  have  survived  ?

 Dr.  P.  S.  Deshmukh  :  I  am  afraid
 have  not  analysed  the  figures  in  that  wgy
 but  it  was  an  M.  P.  sitting  opposite  who
 claimed  that  in  some  places  he  did  not  see
 even  a  single  survival.

 Shri  Bogawat  :  May  I  know  whether
 it  is  a  fact  that  the  number  of  survivals
 is  very  meagre  as  compared  to  the  planta-
 tions,  and  therefore  much  more  attention
 should  be  given  to  this  ?

 Dr.  P.  S.  Deshmukh  :  We  try  to  give
 the  matter  our  best  attention,  and  accord-
 ing  to  our  forest  experts  the  survivals  are
 not  very  unsatisfactory.

 Shri  Kamath  :  Was  it  at  the  instance
 of  the  Minister  that  in  some  States  this
 year  a  Wild  Life  Day  was  observed  in  the
 wake  of  Va,.a  Mahotsava,  or  was  it  done
 suo  motu  by  such  States  as  love  in  wild  life?

 Dr.  P.  S.  Deshmukh  :  It  was  our
 desire  that  people’s  attention  should  be
 drawn  to  protection  of  wild  life.

 Shri  Punnoose  :  May  I  know  whether
 the  figures  given  by  the  Minister  are  sim-
 ply  copied  from  the  statements  furnished
 by  the  State  Governments,  or  whether  the
 Central  Government  have  made  a  check
 to  see  whether  these  have  really  survi-
 ved  ?

 Dr.  P.  S.  Deshmukh  :  We  have  to
 depend  upon  the  States;  we  have  no
 machinery  to  check  up.

 Shri  Ramchandra  Reddi  :  May
 I  know  whether  Government  has  estimated
 the  average  cost  of  maintaining  these  trees
 by  local  boards  and  municip:  alties  ?

 Dr.  P.  S.  Deshmukh  :  So  far  as  our
 information  goes,  the  actual  cost  of  plan-
 tation  is  negligible.

 Some  Hon.  Members  rose.—

 Mr.  Deputy-Speaker  :  We  have  had
 enough  discussion  about  Va,a  Mahot-
 sava.

 Census  of  Passenger  Traffic

 *s6.  Shri  Punnoose  :  Will  the  Min-
 ister  of  Railways  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Govern-
 ment  propose  to  conduct  a  census  of  pas-
 senger  traffic  on  the  Indian  Railways  ;
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 (b)  if  so,  when  the  census  is  expected
 to  be  taken  up;

 (c)  when  the  results  will  be  available;
 and

 (d)  which  are  the  lines  selected  for  the
 Purpose  ?

 The  Deputy  Minister  of  Railwa:
 and  Transport  (Shri  Alagesan  )  :  5)
 to  (d).  A_  census  of  the  number  of  passen-
 gers  travelling  by  each  train  is  taken  perio-
 dically  as  a  matter  of  normal  routine  by
 Railway  Administrations  the  frequency
 renging  from  once  in  three  months  to  once
 in  six  months.  These  census  ordinarily
 cover  all  trains.  Further  special  census  are
 ordered  if  additional  information  for  any
 specific  purpose  is  required  and  no  such
 census  is  now  contemplated.

 Shri  Punnoose  :  May  I  know  if  a
 special  census  is  also  taken  about  over-
 crowding  in  particular  trains  like  the  Cochin
 Express,  the  Mangalore  Express  and  the
 Trivandrum  Express  ?

 Shri  Alagesan  :  Yes,  we  have  recently
 asked  the  Railway  Administrations  to
 take  such  a  census  to  study  the  extent  of
 overcrowding.

 Shri  Heda  :  In  view  of  the  fact  that
 many  times  we  find  that  particular  trains
 are  overcrowded,  and  when  we  complain
 about  it  to  the  Minister  or  the  Railway
 Board  their  general  reply  is  that  the  over-
 crowding  is  not  to  such  an  extent,  may  I
 know  what  is  the  machinery  at  present
 on  which  they  check  up  whether  there  is
 overcrowding  or  not  ?

 bri  Alagesan  :  My  recollection  is
 as  é  88  representations  of  hon.  Members
 go  we  try  to  meet  them.  In  fact,  it  was  done
 so  in  the  case  of  Hyderabad  itself:  we  were
 able  to“add  an  additional  Hyderabad-Delhi
 bogie.

 श्री  एम०  एल०  'त्रिवेदी  :  में  यह  जानना

 चाहता  हूं  कि  जो  यात्री  गणना  की  जायेगी
 उससे  क्‍या  लाभ  होंगे  प्रो  जो  लाभ  होंगे
 उनको  कार्यान्वित  करने  के  लिए  रेलवे  क्‍या

 कार्यवाही  करने  की  सोचती  है  ?

 रेलवे  तथा  परिवहन  मंत्रों  (भी  एल०
 बी०  शास्त्री):  शायद  माननीय  सदस्य  ने

 वह  जवाब  सुना  नहीं  जो  डिप्टी  मिनिस्टर

 साहब  ने  दिया,  कि  यह  जो  सेंसस  होती  है
 यह  तो  हमारा  रुटीन  काम  है  जिसको  हम
 महीने  में,  तीन  महीने  में,  ६  महीने  में  करते

 हैं,  कौर  उसके  मुताबिक  जैसा  नतीजा  निकलता
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 है  या  तो  नई  गाड़ियां  बढ़ाते  है  या  रेन्स  को

 'एक्सचेंज  करते  हैं  या  नई  बोगी  वगैरह
 लगाते  हैं  ।

 Shri  8,  S.  Murthy  :  May  I  know
 what  steps  are  being  taken  to  lessen  the
 overcrowding  in  accepted  cases  like  the

 crand
 Trunk  Express  and  the  Madras

 trains

 Mr.  Deputy  S
 peaker

 :  This  refers
 only  to  census.  What  happens  after  the
 census  is  a  different  matter.

 Shri  M.  L.  Dwivedi  :  May  I  suggest
 Sir  that  question  No.  73  may  also  be  com-
 bined  with  question  No.  58?

 Mr.  Deputy-Speaker  :  Yes,  questions
 58  and  73  may  be  answered  together.

 Leprosy  Control
 *s8.  Dr.  Rama  Rao:  Will  the  Minis-

 ter  of  Health  be  pleased  to  state:

 (a)  whether  a  team  of  Leprosy  Con-
 trol  Unit  from  Belgium  has  arrived  in

 85

 (b)  if  so,  the  names  of  the  members  of
 the  Unit;  and

 (c)  the  nature  of  the  work  they  are  ex-
 pected  to  carry  on  in  India  ?

 The  Deputy  Minister  of  Health
 (Shrimati  Chandrasekhar)  :  (a)  Yes.

 (b)  Dr.  Franz  Hemerijks,  Dr.  (Miss) C.  Veelut,  Miss  S.  Liegeois,  and  Mrs.
 H.  Eenberg.

 (c)  The  Unit  will  be.  enga;  in  the
 control  of  leprosy  in  the  -Polambakkam
 areas  of  Chingleput  District,  Madras.

 Leprosy

 *73.  Shri  Bishwa  Nath  Roy  :  Will
 the  Minister  of  Health  be  pleased  to  state
 whether  Government

 propose
 to  under-

 take  a  leprosy  survey  for  the  purpose  of
 controlling  the  disease  in  the  Second  Five
 Year  Plan  period?

 The  Deputy  Minister  of  Health
 (Shrimati  Chandrasekhar)  :  There  is
 no  proposal  at  present  to  undertake  any
 survey  since  the  information  available
 with  the  Subsidiary  Centres  established
 under  the  Leprosy  Control  Scheme  will
 indicate  the  incidence  of  the  disease  in
 the  areas  concerned.  Measures  for  its
 control  are  well  known  and  the  States  are
 aware  of  the  necessity  of  implementing  them
 as  far  as  they  can  do  50.

 Dr.  Rama  Rao  :  May  I  know  the
 financial  commitments  of  the  Govern-
 ment  of  India  in  this  regard  २
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 Shrimeati  Chandrasekhar:  —  There
 is  no  financial  commitment  for  the  Govern-
 ment  of  India.

 Dr.  Rama  Rao  :  May  I  know,  when
 any  special  effort  to  control  leprosy  is
 welcome,  why  the  Government  of  India
 in  one  of  its  centres  in  Andhra  has  appoint-
 ed  doctors  and  other  staff  more  than  five
 or  six  months  ago  and  not  supplied  them
 with  medicines  and  other  requirements,
 with  the  result  that  the  staff  and  the  doc-
 tors  are  idle?

 Shrimati  Chandrasekhar  :  This
 particular  thing  had  not  been  brought  to
 the  notice  of  the  Ministry  earlier;  I  will
 have  it  looked  into.

 Shri  T.  S.  A.  Chettiar  :  May  I  know,
 if  no  special  techniques  are  used  in  the
 leprosy  control  by  this  team,  whyc  are
 foreigners  imported  for  techniques  which
 are  already  known  to  us?

 Shrimati  Chandrasekhar  :  It  is  not
 a  question  of  import  of  any  foreigners;
 it  48  a  gesture  of  goodwill  in  return  for
 some  help  that  we  rendered  to  them  in
 3953  during  the  devastating  floods  of  3953
 in  that  country.

 Shri  Biswa  Neath  Roy:  May  I  know
 whether  the  Government  propose  to  give
 help  to  Hind  Kashta  Niwarak  Sangha
 which  had  already  undertaken  the  work
 in  some  paris  of  the  country?

 Shrimati  Chandrasekhar  :  The
 Government  have  been  giving  help  to  the
 Hind  -Keshta  Niwarak  Sangha.

 Mechanisation  of  Fishing  Craft

 *g9.  Shri  Nanadas  :  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pleased
 to  state  :

 (a)  the  number  and  value  of  semi-
 ‘diesel  engines  so  far  procured  for  mecha-
 nisation  of  fishing  craft;  and

 (b)  the  countries  from  which  they  have
 been  procured  ?

 The  Minister  of  Agriculture  (Dr.
 P.  8S.  Deshmukh)  :  (a)  Forty-nine  costing
 Rs.  5,00,000  approximately.

 (b)  Sweden.
 Shri  Nanadas  :  May  I  know  whether

 these  engines  have  been  tried  in  any  of  the
 States  and  if  so,  the  names  of  the  States
 and  with  what  results  ?

 Dr.  P.  S&S.  Deshmukh  :  If  the  hon.
 Member  wants  the  number  we  have  sup-
 Plied,  I  can  give  it:  Bombay  20,  Saurashtra
 20,  Travancore-Cochin  5  and  Orissa  4.
 Some  people  are  satisfied  with  the  engines
 and  some  are  still  trying  them.
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 Shri  Nandas  May  I  know  whether
 the  Government  has  any  programme  to
 supply  these  engines  to  Andhra  fisher-
 men?

 Dr.  P.  S.  Deshmukh  :  Wherever  it  is
 useful,  it  is  supplied.  If  it  would  be  use-
 ful  in  Andhra,  certainly  we  will  consider
 the  matter.

 Shri  Nanadas  :  May  I  know  what
 sort  of  encouragement  the  Government
 is  giving  to  the  fishermen?

 Dr.  P.  S.  Deshmukh  :  Most  of  the
 schemes  are  really  worked

 by
 the  State

 Governments.  Dsitribution  of  these  ma-
 chines  and  engines  is  under  an  operational
 agreement.

 Shrimati  Renu  Chekravartty  :  May
 I  know  whether  these  machines  are  given
 as  loans  or  grants  to  the  fishermen  and  the

 Le  4
 required  to  be  furnished  by

 them
 Dr.  P.  S.  Deshmukh  :  I  do  not  have

 do
 details,  but  we  give  50  per  cent.  sub-

 8  idy.

 Shri  Velayudhan  :  May  I  know
 whether  this  particular  type  of  diesel  en-
 gines  cannot  be  manufactured  in  India?

 Dr.  P.  S.  Deshmukh  :  After  careful
 consideration  we  considered  this  to  be  the

 a  ae  rine  engines  gre  not  manufactured
 ndie.

 Shri  M.  D.  Joshi  :  May  I  know  how
 long  these  machines  have  been  in  opera-
 tion  in  the  Bombay  State  ?

 Dr.  P.  S.  Deshmukh  :  I  am  afraid  I
 have  not  got  the  period.

 Shri  Punnoose  :  May  I  know  whether
 it  has  come  to  the  notice  of  the  Govern-
 ment  that  local  fishermen  view  with  very
 great  apprehension  the  introduction  of  this

 *mechanised  fishing?  Has  the  Govern-
 ment  examined  the  basis  of  their  fear?

 The  Minister  of  Food  and  Agri-
 culture  (Shri  A.  P.  Jain)  :  What  place  is
 the  hon.  Member  referring  to  ?

 Shri  Punnoose  :  I  am  referring  to
 Travancore-Cochin.

 Shri  A.  P.  Jain  :  I  have  been  there
 myself  and  I  found  that  there  was  ne  such
 aprehension

 Shri  punnoose  :  Am  Ito  understand
 that  the  Ministry  does  not  get  the  infor-
 mation  that  is  appearin3  in  local  papers?

 Mr.  Deputy-Speaker  :  There  was  no
 representation  to  the  Minister.  That  is
 what  he  means.
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 Electrification  of  Railways

 *6o.  Shri  D.  C.  Sharma  :  Will  the
 Minister  of  Railways  be  pleased  to  state:

 (a)  whether  there  is  any  proposal  to
 electrify  some  of  the  sections  on  the
 Northern  Railway  ;

 (b)  if  so,  the  names  of  the  sections

 _
 will  be  electrified  during  19553

 (c)  the  estimated  expenditure  to  be
 incurred  thereon?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 (Shri  Shahnawaz  Khan)  ४  (a)  No,  Sir;
 not  at  present.

 (b)  and  (०).  Do  not  arise.
 Shri  D.  C.  Sharma  :  May  I  know

 why  is  it  that  sections  of  the  Northera
 Railway  are  not  being  considered  for  the
 electrification,  whereas  sections  of  the  other
 railways  are  considered  ?

 The  Minister  of  Railways  and  Trans-
 port  (Shri  L.  B.  Shastri)  :  We  will  con-
 sider  the  electrification  programme  of  the

 ponuers
 Railways  in  the  third  Five  Year

 Shri  D.  C.  Sharma  :  Is  the  hon.
 Minister  eware  of  the  fect  that  the  Bhakra-
 Nangal  project  is  going  to  generate  a
 huge  amount  of  electricity  and  that  that
 may  be  used  for

 electrifying
 some  sections

 of  the  Northern  Railway
 Shri  Shahnawaz  Khan  :  Quite  apart

 from  the  another  amount  of  electricity  that
 would  be  available,  another  very  important
 fector  that  is  required  for  electrification  is
 the  density  of  the  traffic.  At  present  the
 density  of  traffic  is  not  so  much  as  to  justi-
 fy  the  electrification  of  these  sections.

 att  रघुनाथ  सिह  :  रिहाई  डम  की

 इलेक्ट्रिसिटी  का  उपयोग  उसमें  हो  सकता  है
 या  नहीं  ?

 शी  एल०  थी०  शास्त्री  :  भी  तो

 रिहन्द  डम  का  पता  ही  नहीं  है,  झझरी  तो

 काम  उसका  शुरू  होते  वाला  है,  इसलिये
 उसका  सवाल  तो  बाद  में  जायेगा  1

 Sardar  Iqbal  Singh  :  As  the  Parlia-
 mentary  Secretary  has  declared  that  there
 is  no  density  of  traffic  in  the  Northern
 Railway,  will  the  Government  consider
 the  electrification  of  the  suburban  railway
 of  Delhi  in  the  Second  Five  Year  Plan?

 Mr.  Deputy-Speaker  :  That  is  a  sug-
 gestion  for  action.
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 Shri  Kamath  :  Has  the  minister
 हि  गाहुस्ण्य

 विज्ञान  विभाग
 (होम  polled  any  complaints

 or  रसा  ts
 the

 ग्राफिक्स  डिपार्टमेंट  effect  that  these  Village  Level-Workers
 इक  डिप

 )  —~Gram  Sevaks  and  Gram  Sevikas  are

 "er.  wo  सत्यवादी  :  क्‍या  OTe

 ate  कृषि  मंत्री  २८  भ्रप्रैल,  १६५५ को  पूछे  गये
 सारों कित  प्रदान  संख्या  २६८०  के  उत्तर  के

 सम्बन्ध  में  यह  बताने  को  कृपा  करेंगे  कि:

 (क)  क्या  ग्राम  सेवकों  को  प्रशिक्षा  देने
 बाले  गार्हस्थ्य  विज्ञान  विभाग  ने  कार्य  प्रारम्भ
 कर  दिया  है  ;

 (ख)  क्‍या  सहायक  प्र र्थ व्यवस्था  केन्द्रों
 की  भी  स्थापना  हो  गई  है  ;

 (ग)  इन  केन्द्रों  में  प्रनुसुचित  जातियों
 त्या  झ्रादिवासियों  में  से  कितनी  महिलायें
 ली  गई  हैं  ;  और

 (घ)  पहले  वर्ष  इन  केन्द्रों  पर  कितने
 व्यय  का  प्रतिमान  किया  गया  है  ?

 कृषि  मंत्री  (डा०  Ho  एस०  देशमुख )  :
 (क)  सरकार  द्वारा  निर्धारित  रूपांतरों

 (डिजाइन्स)  के  अनुसार  राज्य  सरकारों  ने
 भवनों  के  निर्माण  का  कार्य  हाथ  में  लिया

 है  1  प्रशिक्षार्थी  चुने  जा  रह ेहैं  ।  मुख्य
 निर्देशिकाशों  ने  अपना  प्रशिक्षण  पूरा  कर
 लिया  है  कौर  सहायक  निर्देशिकाशों  को

 नियुक्त  किया  जा  रहा  है  ।  ग्राम  सेविकाशों
 का  प्रशिक्षण  शीघ्र  ही  आरम्भ  होने  की  सम्भा-
 बना  है  ।  भोपाल  राज्य  में  स्थापित  केन्द्र
 ने  कार्य  करना  पहले  ही  शूरू  कर  दिया

 है

 (a)  केवल  कस्तूरबा  ग्राम  के  केन्द्र
 में  कार्य  शूरू  हो  गया  है।

 (ग)  बहुत  से  केन्द्रों  क ेलिये  अभी  तक
 प्रशिक्षार्थी  चुने  नहीं  गये  हैं.।  इसलिये
 वर्तमान  स्थिति  में  इस  बारे  में  जानकारी,
 वस्तुत  करने  का  प्रश्न  ही  उत्पन्न  नहीं  होता  4

 (घ)  २७,६२,१२५  रुपये  ।

 कम
 by  Government  to  work  for  the

 party  during  elections?

 Dr.  ?,  S.  Deshmukh  :  I  repudiate  the
 suggestion.

 Shri  Kamath  :  May  be,  but  it  is  a  fact.

 Mr.  Deputy  Spesker  :  Docs  the
 hon.  Member  call  upon  me  to  decide  this.
 matter  here?

 Shri  Kamath  :  No,  no.

 The  Minister  of  Food  and  Agricul-
 tres

 are  in  the
 proces’

 of  being’  opeacd tres  are  process
 and  only  one  centre  has  been  opened  a  few
 days  ago.  There  is  no  question  of  propa-

 Shri  Kamath  :  I  know  what  hap-
 pened  during  the  Hoshangabad  by-election
 three  months  ago  ?

 Train  Accident

 62,  Shri  S.  N.  Das  :  Will  the
 Minister  of  Railways  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  on  the  7th
 May,  79९९  a  truck-train  collision  occurred
 at  the  railway  level-crossing  gate  on  the
 Allahabad-Jubbulpur  section  of  the  Central
 Railway;

 (b)  if  80,  the  circumstances  in  which
 this  accident  took  place;

 (c)  the  number  of  persons  killed  or  in-
 jured;  and

 (d)  whether  any  inquiry  has  been  held
 and  if  so,  with  what  result?

 ‘ransport
 )  2  (a)  to  (०).

 A  statement  furnishing  the  information  is
 placed  on  the  Table  of  the  House.  [See
 Appendix  I  Annexure  No.  18).

 (b)  An  enquiry  held  was  by  the  Gov-
 ernment

 te  EY
 or  of  Railways.  His

 the  थ्फ्

 Shri  S.  N.  Das  ३  May  I  know  whether
 this

 jevel-crosing
 is  a  marmed  level  cros-

 धप

 Shri  Shahnawasz  Khan  :  It  is  a  man-
 ned  level-crossing.
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 Shri  S.  N.  Das  :  May  |  know  whether
 the  gate  was  closed  or  open  at  the  time
 of  the  accident?

 Shri  Shahnawaz  Khan  :  It  should
 have  been  open  at  that  time;  if  it  was  closed
 the  accident  could  not  have  taken  place.

 Shri  S.  N.  Das  :  May  I  know  whether
 the  person  who  were  on  duty  at  that  time
 have  been  arrested?

 Shri  Shahnawaz  Khan  :  The  final
 report  of  the  Inspector  of  Railways  has  not
 yet  ‘been  received.

 After  the  final  report  is  received,  I  sup-
 pose  action  would  be  taken.

 Shri  U.  M.  Trivedi  :  May  I  know
 how  long  it  usually  takes  for  the  Govern-
 ment  Inspector  to  submit  this  report  and
 how  many  such  reports  are  pending
 during  the  last  2  months?

 Mr.  Deputy-Speaker  :  That  is  a
 general  question.  So  far  as  this  case  is
 concern  the  hon.  Minister  must  be
 able  to  answer  as  to  how  long  this  matter
 has  been  pending.

 Shri  Shahnawaz  Khan  :  The  acci-
 dent  took  place  on  the  7th  of  May.  The
 enquiry  of  the  Government  Inspector  of
 Railways  commenced  on  the  32th  of  the
 May.  It  finished  on  the  rqth  and  he  sub-
 mitted  his  provisional  findings  on  the  6th
 of  May.

 Shri  Raghunath  Singh  :  What  about
 the  final  report?

 ‘Shri  Shahnawaz  Khan  :  The  final
 report  has  not  yet  been  received.  I  might
 add  that  the  Government  Inspector  of
 Railways  is  not  under  the  Ministry  of  Rail-
 ways.  He  is  under  the  Ministry  of
 Communications,

 Shri  8,  S.  Murthy  :  May  I  know
 whether,  in  the  provisional  report  of  the
 Government  Inspector,  it  is  stated  that  the
 gate  was  closed  or  was  opened  at  the  time
 of  the  accident?

 Shri  Shahnawaz  Khan  :  The  gate
 was  open.

 बद्रीनाथ-धाम  हवाई  अड्डा
 क

 A  ३”  शी  नवल  प्रभाकर  :  क्या

 संचार  मंत्री  यह  बताने  की  छिपा  करेंगे  कि  :

 (क)  क्या.  यह  सच  है  कि  सरकार  का

 विचार  बद्रीनाथ  धाम  में  एक  हवाई  अड्डा
 बनाने  का; है  .;  और
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 (ख)  यदि  हां,  तो  उस  पर  ग्रनुमानतः
 कितना  व्यय  होगा  ?

 संचार  उपमंत्री  (शी  राज  बहादुर)  :

 (क)  नहीं,  श्रीमान्‌  जी  ।

 (ख)  प्रश्न  ही  उत्पन्न  नहीं  होता  ।

 शी  मिल  प्रभाकर  :  क्‍या  में  जान  सकता

 हूँ  कि  उत्तर  प्रदेश  की  सरकार  ने  इस  तरह
 का  कोई  सुझाव  केन्द्रीय  सरकार  के  सामने
 रखा  है  ?

 श्री  राज  बहादुर  :  जहां  तक  हमको

 मालूम  है  ऐसा  कोई  सुझाव  नहीं  पाया,  और

 इतनी  ऊंचाई  पर  ऐसा  एऐञअरोड्म  बनाना
 सम्भव  भी  नहीं  प्रतीत  होता  ।

 शी  भक्त  ददन :  क्या  माननीय  उपमंत्री
 ने  कभी  इस  सुझाव  पर  विचार  किया  है  कि

 अच्छा  हो  यदि  वह  स्वयं  जा  कर  के  परिस्थिति
 का  अध्ययन  करें  और  देवता  के  दर्शन  भी  कर

 ल।

 श्री  राज  बहादुर  :  में  उनके  सुझाव
 का  हृदय  से  स्वागत  करता  हूं  किन्तु  में  इस
 विषय  में  कोई  विशेषज्ञ  नहीं  हूं 1  पर  में
 निवेदन  करूंगा  कि  १०,०००  फुट  की  ऊंचाई
 पर  हवाई  अहा  बनने  के  लिये  जितनी  लम्बाई
 की  जरूरत  होती  है  वह  यदि  सी  लेबेल  पर

 हवाई  अड्डा  बनाया  जाय  तो  उस  से  दनी
 होती  है  ।  साथ  ही  वहां  ६,  ७  मील  के

 दायरे  में  बड़ें  ऊंचे  ऊंचे  पहाड़  हैं,  इसलिये

 वहां  हवाई  अड्डा  बनाना  कठिन  है  |  जब

 तक  कि  हेलीकाप्टर  के  तरीके  के  जहाजों  का
 प्रचलन  नहीं  होता  तब  तक  इस  सवाल  पर

 विचार  करना  सम्भव  नहीं  मालूम  होता  ।

 श्री  भक्त  दर् हासल  :  क्‍या  इस  सुझाव
 पर  भी  विचार  किया  गया  है  कि  अगर

 बड़ें  जहाजों  के  उतरने  के  लिये  स्थान  नहीं
 मिल  सकता  तो  हेलीकाप्टर  जैसे  जहाजों
 का  प्रबन्ध  किया  जाये  ?
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 ;  याज  बहादुर  :  हेलिकाप्टर,  का

 आगमन  कभी  इतना  ऊंचाई  पर  नहीं  ओप्रा

 है  1  और  वह  इकोनॉमिकल-  भी'  नहीं  पाया

 गया  है।  :
 Shri’  Chattopadhaya  t  May  I  know

 if,  after  the  aerodrome  is  built  the  pil-

 grims
 who  go  to:  Badrinath  will  be  Bee

 taxation  ?
 Shri  Raj  Bahadur:  I  have  already

 submitted  that  it  isnot  possible  for  us  to
 think  of  constructing-a  full-fledged  adro-
 drome  in  Badrinath  because  of  so  many
 technical  difficulties.

 Mr.  Deputy-Speaker:  It  does  not
 arise.  Next  question,

 Arid  Conditions

 *64.  Shri  Gidwani  :  Will  the  Minister
 of  Food  and  Agriculture  be  pleased:to
 state  :  505

 (a)  whether  it  is  a  fact  that  Goats  are
 responsible  for  increase  in  arid  conditions
 in  dry  localities  ;  ands

 (b)  if  so,  the  measures  adopted  to
 prevent  destruction  of  ,vegetation  by
 them  ?  ,  a
 a  The  Minister  of  A  Iture  (Dr.
 P.  Ss.  Deshmukh)  :

 ९
 (a)  a  Dr

 (b)  Mcasures  to  be  adopted  to  prevent
 destruction  of  vegetation  by  goats  are
 under  active  consideration.

 ‘Shri  Gidwani:  May  I  know  whether
 Mr.  Keith.  Director  of  Soil  Conservation
 and  Mr.  Batra,  the  Deputy  Inspector
 Gene‘al  of  Forest  have  submitted  any
 note  to  the  Government  embodying  their
 proposals  and  if  so,  what  are  their  pro-
 posals  ?

 Dr.  P.  S.  Deshmukh  :  Proposals  with
 Tespect  to  what  ?

 Shri  Gidwani:  I  want  to  know  whe-
 ther  Mr.  Keith,  Director  of  Soil  Conser-
 vation  and  the  Deputy  Inspector  General
 of  Forest  have  submitted  any  note  embo-
 dying  their  proposals  ?

 Dr.  P.  S.  Deshmukh:  I  would  ask
 for  notice.  ।

 Shri  C.  R.  Narasimban  :  Have
 Government  got  schemes  for  the  co-existence
 of  forest  wealth  and  cattle  wealth  ?

 Mr.  Deputy-speaker  :  The  questior- relates  to  goites  ;  s0  goat  wealth.
 Shri  C.  R.  Narasimhan  :  Goats  are

 part  of  cattle  wealth.
 Mr.  Deputy-Speaker  :  Cattle  wealth does  not  arise  out  of  this  question.
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 ShriC.R.Narasimhan  :  My  question
 is,  are  there  schemes  for  the  coexistence
 of  forest  wealth  and  cattle  wealth.

 Dr.  ्,  .§..  Deshmukh:  There  are
 some  experts,

 a
 0  advocate  the  elimina-

 tion  of  goats  altogether.
 *  »  *  *  *  *  .

 Shri  C.  Rr  Narasimhan  :  One  ques-
 tion  Sir.

 Mr.  Deputy-Speaker:  No  more
 questions.  Order,  order;  as  soon  as  a
 question  is  over  hon.  Members  must
 resume  thei?  normal  temperament.

 Rail  Transport

 *65.  Shri  Dabhi:
 wu

 the  Minister
 of  Railways  be  pleased  to  state  :

 (a)  whether  Government  have  finalised
 the

 programme
 of  Rail  transport  for  the

 Second  Five  Year  Plan  ;  and

 (b)  the  details  of  the  proposals  sub-
 mitted  by  the  various  State  Govern-
 ments  ?

 The  Deputy  Minister  of
 Ralivays ‘and  Transport  (Shri  Alagesan):  a)

 No,  Sir.  The  proposals  are  under  exa-
 mination  by  the  Planning  Commission.

 {b)  As  the  proposals  are  still  under
 examination,  it  would  n&t  be  advisable  to
 give  the  detailed  proposals  received  from
 the  State  Governments  at  this  stage.

 Shri  Dabhi  ;  May  I  know  whether  all
 Governments  have  submitted  their  pro-

 sails  and  whether  there  are  any  who
 ave  not  submitted  their  proposals  ?

 Shri  Alagesan:  Except  some  Part
 C  States,  all  the  States  have  submitted.

 Shri  Dabhi:  Is  it  a  fact  that  the
 Government  programme  during  the  Second
 Five  Year  Plan  is  to  construct  3000  miles

 of  railway  and,  if  so,  whether  any  ap-
 proximate  number  of  miles  have  been
 allotted  to  the  different  zones  and  re-
 gions  ?

 Shri  Alagesan:  We  have  not  yet
 reached  that  stage.  It  is  true  that  our
 plan  is  to  construct  3000  miles  of  new
 Tailway.

 Shri  Damodara  Menon  :  It  has  been
 stated  that  the  State  Governments  are  to
 submit  their  final  reports  by  the

 Fy
 th

 August.  The  hon.  Minister  said  tt:
 except  for  some  Part  C  States,  he  has
 received  final  reports  from  others.  Is
 that  80  ?

 *Expunged  as  ordered  bythe  Chair.
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 Shri  Alagesan  :  We  did  not  call  for
 reports,  We  have  asked  the  various  State
 Governments  to  submit  proposals  as  to
 what  new  lines  they  would  like  us  to  under-
 take  in  their  respective  regions.  Ali  the State  Governments  have  submitted  their
 Proposals,  except  a  few  Part  C  States.

 Shri  Damodara  Merton:  My  ques-
 Vion  is,  are  they  final  or  is  there  room  for
 revising  these  reports  before  the  25th  of
 August  ?

 Shri  Alagesan  :  There  is  no  question ef  revising.  They  have  submitted  their
 Proposals,  1,  2,  3,  like  that.  If  they
 want  to  add  or  take  away,they  are  at
 liberty  to  do  so.

 Shri  Veeraswamy:  May  I  know  the
 mileag:  of  new  lines  to  be  constructed
 in  the  Madras  State  under  the  next  Five
 Year  Plan?

 Shri  Alagesan:  I  have  already  an-
 swered  eet

 we  have  not  yet  reached  that
 Stage.  We  have  not  yet  started  deciding about  individual  lines.  The  Central  Board
 of  Transport  will  do  that.

 Shri  Dabhi:  May  I  know  whether
 the  proposals  submitted  by  the  Bomba

 ernment  are  in  order  of  priority?
 Shri  Alagesan:  Yes.  Since  they are  numbered  Ty  8.3.  they  are  taken  in

 that  order.

 Pandit  D.  N.  Tiwary:  May  I  know
 whether  the  Members  of  Parliament  will
 beg

 iven  a  chance  to  discuss  these  proposals before  the  final  04८7  is  made  5
 Shri  Alagesan  ३  Naturally  the  wishe®

 of  the  Members  of  Parliament  will  be  paid into  full  consideration.

 ah  past
 _Bogawat:  Moy  I  know  within hat  minimum  period  th

 will  be  finalised  ?  —_—

 Shri  Alagesan  :  We  propose  to  take a  decision  before  this  year  is  out,

 Shri  Gadilingana  Gowd:  May  I know  what  orders  have  been  passed  on
 my  memorandum  admitted  by  the  Govern-
 ment  regarding  the  linking  of  Kurnool with  Siruguppai  in  the  Mysore  State  ?

 Shri  Alagesan:  I  do  not  h
 information  about  individual  proposald.

 ms

 Shri  Ga  @  Gowd:  Thi been  admitted  by  the  Governme
 has

 Mr.  Deputy-Speaker  :  I:
 asking  about  individual  carci.

 nu  2०००

 Shri  Punnoose:  The  hon.  Mini ssid  chat  the  wishes  of  the  Members ar Parliament  will  be  taken  into  account.
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 May
 I  know  where  the  occasion  for  it

 is

 Shri.  Alagesan:  Occasions  and  op-
 portunities  are  plenty  before  Members  of
 Parliament.  They  take  part  in  debates
 and  they  make  their  suggestions  They
 can  certainly  write  to  us.

 Shri  Punnoose:  Here  is  a  specific
 uestion,  Proposals  are  being  sent  by  the
 tate  Governments.

 Mr.  Deputy-Speaker:  Why  should
 there  be  any  hiding?  I  think  the  hon.
 Minister  understands  it.  Is  there  any  pro-
 posal,  or  is  it  possible  for  the  Minis-
 ter  to  invite  Membera  of  Parliament
 and  lay  before  them  the  proposals  before
 they  are  finalised,  either  on  the  floor  of  the
 House  or  outside?  TThatis  what  he  wants.
 “Yes”?  or  ‘no’  will  be  the  answer.

 The  Minister  of  Railways  and
 Transport  (Shri  L.  B.  Shastri):  There
 is  no  proposals,  but  I  havewno  objection
 to  lying  on  the  Table  the  proposals  sent
 by  the  State  Governments,  and  the  hon.
 Members,  if  they  so  desire,  can  come  and
 discuss  it  with  me,  but  it  is  not  advisable
 to  do  it  now.  We  should  discuss  the
 proposals  first  with  the  Planning  Com-
 mission,  The  whole  thing  depends  on  the
 resources  that  are  made  available  to  us,
 snd  when  we  have  discussed  with  the.
 Planning  Commission  we  might  be  able
 to  make  up  our  minds  as  to  the  mileage
 of  new  construction  that  we  might  be
 able  totake  up.  So,  at  that  stage  I  would
 lay  the  papers  on  the  Table  of  the  House
 or  in  the  Central  Hall  and  the  Members.
 can  see  and  discuss  it  with  me.

 Shri  T.N.  Singh  rose—

 Mer.  Deputy-Speaker  :  Next  question.
 धा  calling  Dr.  Ram  Subhag  Singh.

 गेहूं  का  मूल्य

 .*६६.  डा०  राम  सुलग  सिंह  :  क्‍या

 खाद्य  तथा  कृषि  मंत्री  यह  बताने  की  छपा

 करेंगे  कि  :

 (क)  गेहूं  तथा  अन्य  खाद्यान्नों  के  भागों

 में  गिरावट  को  रोकने  के  हेतु  केन्द्रीय  सरकार

 ने  किन  किन  राज्य  सरकारों  को  उनका  क्रम

 करने  के  लिये  चाल  वर्ष  में  सहायता  दी  है  ;

 (स्व)  विभिन्न  राज्यों  को  कितना  धन

 दिया  गयां  है;  भौर

 (ग)  उन  राज्य  सरकारों  नें  ब  तक

 कितना  खाद्यान्न  क्रय  किया  है  ?
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 हथि  मंत्री  (डा०  पी०  एस०  देशमुख)  :

 (क)  धौर  (ख).  किसी  भी  राज्य  सरकार
 को  गेहूं  तथा  धन्य  खाद्यान्नों  को  खरीदने  के

 लिये  प्रां  (भ्रनुदान)  नहीं  दिये  गये  हैं  ।
 भावों  को  मजबूत  रखने  के  लिये  बनायी  गई
 योजना  के  अन्तर्गत  राज्य  सरकारे  वास्तव  में
 भारत  सरकार  के  लिये  खाद्यान्नों  की  खरीद
 कर  रही  हैं  धौर  उनको  समय  समय  पर  गेहूं
 तथा  चने  की  खरीद  के  लिये  प्रेरित  धन

 वेष गी  में  दिया  गया  है  ।  मोटे  खाद्यान्नों  के

 सम्बन्ध  में  यह  प्रबन्ध  किया  गया  था  कि
 राज्य  सरकारें  पहले  प्रिया  खच  करेंगी  शौर
 बाद  में  केन्द्रीय  सरकार  से  वह  उन्हें  वापिस

 मिल  जायेगा  ।  गेहूं  तथा  चने  के  खरीदने  के

 लिये  प्रत्येक  राज्य  को  कब  तक  भेजे  गये

 बन  के  सम्बन्ध  में  एक  विवरण  संख्या  १
 सभा  पटल  पर  रखा  जाता  है!  [विलियम
 बरिक्षिष्ट  १,  अनुबन्ध  संख्या  न]  |

 (ग)  जुलाई  १६५४५  के  मध्य  तक  प्रत्येक
 राज्य  के  द्वारा  खाद्यान्नों  की  खरीदी  हुई  मात्रा
 के  सम्बन्ध  में  समा  पटल  पर  विवरण  संख्या  २
 रखा  जाता  है  |  [देखिये  परिशिष्ट  १,  झनुवस्थ
 संख्या  १९]  1

 डा०  राम  सुभा  सिंह  :  में  जानना  चाहता

 हूं  कि  जिन  अझाठ  राज्य  सरकारों  को  भारत

 सरकार  की  तरफ से  गेहूं  भोर  चना  खरीदने  के

 लिये  रुपया  दिया  गया  है,  क्‍या  उन  बाढ़ों  राज्यों

 में  गेहूं  शौर  चने  के  भाव  उस  स्तर  पर  झा  गये

 हैं  जिस  स्तर  पर  भारत  सरकार  चाहती  थी  ?

 साथ  तथा  हथि  मंत्री  की  ए  to

 गैंग)  :  उस  से  भी  ऊंचे  हो  गये  हैं।

 डा०  रास  भुभाग  सिंह  :  जिन  राज्यों  में

 भारत  सरकार  की  शोर  से  गेहूं  भ्र ौर  चने  की

 खरीद  नहीं  होती,  उन  राज्यों  में  इस  वक्‍त

 गेहूं  कौर  चने  के  भावों  की  क्‍या  स्थिति  है  ?

 शी  go  पी०  लेत :  जिन  जिन  राज्यों  में

 गेहूं  शौर  चना  पैदा  होता  है  उन  सब  राज्यों  में
 खरीदने  का  अधिकार  दे  दिया  गया  है  1  बाकी
 राज्यों  में  जहां  गेहूं  कौर  चना  पैदा  ही  नहीं  होता
 वहां  इस  अधिकार  को  देने  की  जरूरत  नहीं  है  t
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 tt  to  एन०  सिंह  :  सुना  जाता  है  कि

 मध्य  प्रदेश  में  गेहूं  का भाव  खास  तौर  से  गिरा

 हुआ  है|  में  पूछना  चाहता  हूं  कि  वहां  क्या  कमी

 रही  परचेज  पालिसी  में  या  ट्रांसपोर्ट  के  बारे  में

 जिस  की  वजह  से  वहां  पर  भावों  पर  नियंत्रण

 नहीं  हो  पाया  ?

 भी  yo  पो०  ह ।  :  ऐसी  कोई  बात  नहीं

 है  ।  वहां  पर  भाव  गिरे  हुए  नहीं  हैं  4 जो  भाव

 हम  ने  निश्चित  किया  था,  यह  भाव  उस  से

 ऊपर  है  ?

 थी  एस ०  एल०  हिंबेपी  :  क्या  सरकार  के

 ध्यान  में  यह  बात  झाई  है  कि  जहां  कहीं  भी

 सरकारी  खरीद  हुई  वहां  पर  सरकारी  रेट

 दस  रुपये  मन  था  लेकिन  सरकारी  खरीददारों

 ने  किसानों  से  राठ  रुपये  मन  के  हिसाब  से
 खरीदा  कौर  जो  एंटरी  की  गई  वह  दस  रुपये

 मन  की  गई  कौर  इस  तरह  से  सरकारी

 रुपये  का  अनुचित  लाभ  उठाया  ।  क्‍या  कोई

 इस  बारे  में  कदम  उठाये  गये  हैं  जिस  से  यह
 बातें  दुबारा  न  हो  सकें  ?

 शनी  qo  पी०  लैन :  ऐसो  कोई  बात

 नहीं  है  |  हमारे  यहां  से  प्रदेश  जारी  किये  गये

 थे  कि  गेहूं  को  किसानों  से  खरीदा  जाये  कौर

 जहां  तक  हमारी  इत्तिला  है,  किसानों  से  ही
 खरीदा  गया  है  ।  प्रगर  आनरेबल  मैम्बर  के

 नोटिस  में  इस  किस्म  की  ज्यादा  मिसालें  हों
 सी  वह  उन्हें  मेरे  पास  भेज  दें  और  में  उन  के

 बारे  में  तफतीश  करूंगा  ।

 11.3  गोबिन्द  दास:  क्‍या  यह  बात  सही

 है  कि  केन्द्रीय  सरकार  की  इस  घोषणा  के  बाद

 कि  अमुक  प्रमुख  भावों  पर  अनाज  खरीदा

 जायेगा,  राज्य  सरकारों  ने,  उस  खरीद  में

 बहुत  विलम्ब  किया  जिस  का  यह  नतीजा

 निकला  कि  किसानों  को  बढ़े  हुए  भावों  से

 कोई  लाभ  नहीं  मिला  शौर  वह  लाभ  जो

 हुआ  वह  व्यापारियों  को  मिला  ?

 श्री  qo  पी०  लेन:  यह  बात  बिल्कुल
 गलत  है  क्‍यों  कि  जो  भ्रनाज  खरीदा  जाता  है

 वह  सीधे  किसानों  से  खरीदा  जाता  है  1
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 सरकार  ने  गेहूं  का  भाव  दस  रुपये  फी  मन

 मुकरे  किया  था  लेकिन  राज  कल  जो  दर  है
 वह  रुपये  ११-८-०  फी  मन  से  लेकर  रुपये
 १२-०-०  फी  मन  है।  इसी  तरह  से  चने  का  भाष

 जो  कि  &:  रुपये  फी  मन  मुकरने  किया  गया  था
 उसका  भाव  राज  कल  रुपये  ७-८-०  से
 ले  कर  रुपये  ८-०-०  फी  मन  है।  इन
 कीमतों  से  यह  साफ  पता  चलता  है  कि
 किसानों  को  इससे  बहुत  फायदा  हुमा है  ।

 मैं  जहां  कहीं  भी  गया  वहां  पर  किसानों  ने

 हमारी  पालिसी  की  बहुत  प्रशंसा  की  ।

 श्री  कामत  :  इस  के  बारे  में  बहुत  देर
 बाद  खरीदन  का  आदेश  दिया  गया  था  ।

 पंडित  ठाकुर  दास  भार्गव  :  अभी

 झ्रानरेबुल  मिनिस्टर  साहब  ने  बताया  कि

 गेहूं  के  भाव  रुपये  ११-८-०  से  रुपये  Qeo-o”

 फी  मन  श्र  चने  के  भाव  रुपये  (Q-Go0  से

 पये  R-0~0  फी  मन  हैं  लेकिन  मैं  बजे

 करता  हूं  कि  गेहूं  क ेभाव  इस  से  भी  ज्यादा

 रहे  हैं  कौर  वह  चौदह  रुपये  फी  मन  तक  बढ़
 गये  हैं  ।  जो  गेहूं  दस.  रुपये  मन  के  हिसाब
 से  खरीदा  था  और  जब  जब  उस  का  भाव

 "चौदह  रुपये  फी  मन  तक  हो  गया  है  तो  इसके
 बारे  में  सरकार

 का
 क्या  फायदा  रहा  ?

 *  श्री  go  qo  जेन  :  भी  तक  यह

 गेहूं  पड़ा  हुआ  है  प्रौढ़  बेचा  नहीं  गया  है
 जब  बेचा  जायेगा  तब  देखा  जायेगा  ।

 पंडित  सी०  एन०  मालवीय  :  जो  स्टेटमेंट
 टेबल  पर  रखा  गया  है  उस  से  पता  चलता

 है  कि  मध्य  भारत  को  २५  लाख  शौर  भोपाल
 को  ६  लाख  रुपये  पेशगी  दिया  गया  है  in
 मैं  पूछना  चाहता  हूं  कि  इन  दोनों  सरकारों

 ने  कितने  पये  का  गेहूं  खरीदा  शौर  किन

 तारीखों  को  खरीदा  ?

 श्री  qo  पी०  लेन :  में  नहीं  कह  सकता
 कि  कितन  का  खरीदा  ।  हम  ने.  उनको

 पैसा  दे  दिया  श्लोक  वह  खरीद  रहे  हैं
 are  उन  को  कौर  पैसें  की जरूरत  होगी  तो

 और  पैसा  दे  दिया  जायेगा
 ।
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 Soil  Conservation  Boards

 +67.  Shri  S.  C.  Samanta:  Will  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  state.

 (a)  whether  anv  financial  assistance
 has  been  given  to  the  various  Soil  Con-
 servation  and  Land  Development  Board
 constituted  in  the  State  ;

 (b)  if  so,  the  amount  allotted  so  far,
 State-wise;  and

 “©  whether  the  Central  Board  has
 any  control  over  the  State  Boards?

 The  Minister  of  Agriculture  (Dr. P.  S.  Deshmukh’:  (a)  No,  Sir.  Assis-
 tance  is  given  to  State  Governments  for
 specific  Schemes  proposed  by  them.

 (b)  does  not  arise.

 (c)  No,

 Shri  S.C.  Samanta:  May  I  know
 whether  necessary  soil  conservation  legis- lation  has  been  enacted  in  those  States
 where  these  Boards  are  existing  ?

 Dr.  P.  S.  Deshmukh:  According  to
 my  information  some  of  them  have  done
 80,  every  one  of  them  has  not  done  so.

 Shri  S.  C.  Samanata:  May  I  know
 whether  these  Boards  have  carried  out
 Teconnaisance  surveys.  for  finding  out
 the  p  incipal  areas  where  there  is  much
 erosion,

 Dr.  P.  $.  Deshmukh:  The  Boards
 are  constituted  by  the  States  and  I  am
 afraid  it  is  not  possible  for  me  to  give
 this  information.

 Shri  N.  M.  Lingam  :  May  I  know  if
 the  Boards  have  been  constituted  in  all
 the  States  ?  Ifso,  whatis  the  machinery
 for  co-ordinating  the  activities  of  all  the
 States  Conservation  Borrds.

 Dr.  P.  5.  Deshmukh:  I  am  not  sure
 if  every  State  has  constituted  a  Board,
 but  there  is  a  Certral  Soil  Conservation
 Board  which  co-ordinates  their  activities.-

 Shri  N.  B.  Chowdhury  :  May  I  know
 whether  it  i:  a  fact  that  the  work  of  such
 Board:  is  suffering  duc  to  lack  of  co-ordina-
 tion  between  the  appropriate  departments
 such  as  the  Flood  Control  Board  ard  the
 Forest  Department?

 ‘Dr.  P.  S.  Deshmukh:  I  would  re-
 quire  notice  of  this  question.

 Shri  S.  N.  Das:  May  t  know  the
 names  of  the  states  from  which  apecific
 schemes  have  been  received  of  the  amounts
 that  have  been  sanctioned  so  far  ?
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 Dr.  ह  S.  Deshmukh:  There  are  ninc
 States  which  ha  ९  submitted  sche  mes  fot
 1954-55  and  78  States  duri  g  the  current

 year  of  1955-56.  If  you  would  permit
 me,  I  would  read  it.  All  these  schemes
 have  been  sanctioned.

 Mr.  Deputy-Speaker:  I  «annot  allow
 reading  a  long  list  for  27  States.

 Shri  Gadilipgana  Gowd  :  May  I
 know  if  the  Andhra  Government  has
 constituted  a  Soil  Conservation  Board  ?

 Dr.  P.  S.  Deshmukh  :  J  want  to  have
 notice  of  the  question,  but  the  Andhra
 Government  has  submitted  a  scheme  of
 Rs.  72,000  and  it  has  been  sanctioned  for
 1954-55

 Shri  C.  R.  Chowdary  :  May  I  know
 the  amount  sanctioned  to  the  Andhra
 Government  ?

 Mr.  Speaker  :  They  have  submitted
 a  scheme  for  Rs.  72,000.

 Dr.  P.  S.  Deshmukh  ३  For  the  year
 1955-56  they  have  submitted  four  schemes
 worth  about  Rs.  8  lakhs  of  loan  and  about
 Rs.  i°5  lakhs  of  subsidy  which  have
 been  already  sanctioned.

 The  Second  Five  Year  Plan

 *68.  ShriC.  R.  Chowdary:  Will
 the  Minister  of  Railway  be  pleased  to
 state  :

 (a)  whether  proposals  have  been
 received  from  the  Andhra  Government
 for  the  development  of  Railway  lines  in
 the  Second  Five  Year  Plan  ;

 (b)  if  so,  the  estimated  cost  of  the
 lines  ;  and

 (c)  the’  line  that  have  been  investi-
 gated  already  but  not  taken  up  ?

 The  Deputy  Minister  of  Railways

 aa
 1

 28202
 (Shri  Alagesan):  (a).

 s,  Sir.

 (b).  It  is  not  possible  to  give  the  esti-
 mated  cost  at  the,  stage.

 (c).  Detailed  investigations  will  only
 be  made  after  the.  Planning  Commission

 ive  their  approval  to  our  Second  Five
 ear  Plan  and  thereafter  the  Central

 Board  of  Transport  lay  down  priorities
 for  construction  of  New  Lines.

 Shri  ron  R.  Chowdary  :  May  I  know
 whether  there  are  any  lines  already  investi-
 gated  in  Andhra  ?

 Shri  Alagesan  :  No,  Sir.
 Mr.  Deputy  Speaker  :  His  question  is

 whether  any  lines  have  been  already
 investigated,  which  have  yet  to  be  taken  up or  included  in  the  Five  Year  Plan.
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 Shri  Alagesan  :  We  have  ‘carried  out
 a  rough  investigation  of  doubling  the
 track  between  Vijayawada  and  Madras, or  in  the  alternative  to  connect  Kazipet
 with  Gudur  or  Nellore.  We  have  under-
 taken  a  very  rough

 investigation,
 and  the

 report  of  the  Southern  Railways  is  before
 us  just  now.

 Dr.  Rama  Rao:  May  IJ  know  how  the
 Railway  Board  could  get  these  lines  sanc-
 tioned  by  the  Planning  Commission,  if
 they  are  not  able  even  to  give  a  rough
 estimate  of  the  cost  of  these  railway  limes

 Shri  Alagesan:  No.  Those  esti-
 mates  have  been  put  in  the  general  plan.
 These  relate  to  particular  projects.  We
 shall  have  to  fit  in  the  particular  projects
 within  the  resources  available,  as  the  hon.
 Minister  of  Railways  and  Transport  said
 just  a  few  minutes  back.

 Shri  Nettur  P.  Damodaran  ;  May I  know  whether  the  Government  of  India
 can  change  the  order  of  priority  of  they  are
 not  satisfied  with  the  order  of  priority  given
 by  the  State  Governments  ?

 The  Minister  of  Railways  and
 Transport  (Shri  L.  B.  Shastri):  They
 can;  but  the  Central  Board  of  Transport
 will  have  to  meet  and  finalise  the  proposals.
 In  the  Central  Board  of  Transport  all  the
 State  Governments  are  represented.  So,
 if  the  Central  Board  of  Transport  wants
 to  revise  the  proposals  submitted  by  the
 State  Governments,  it  can  certainly  do
 80, |

 Ch.  Raghubir  Singh  :  May  I  know
 whether  the  Agra-Bha  Sanaa  railway

 ea  4
 included  in  the  next  Five  Year

 lan
 के  ?

 Mr.  Deputy-Speaker  :  The  hon.
 Minister  has  already  stated  that  details
 ought  not  to  be  asked  at  this  stage.

 Shri  C.  R.  Chowdary  :  In  view  of
 the  fact  that  Machkund  power  and  Nellore
 thermal  power  are  available,  is  it  possible
 to  have  an  electrified  track  between  Vijaya-
 wada  and  Madras  as  a  double  track  ?

 Shri  Alagesan  :  We  do  not  have  any
 such  proposals  at  present.

 ,  Amlabad  Colliery

 to.  Shri  Pp  0,  Bose:  Will  the
 Minister  of  Labour  be  pleased  to  state :

 (a)  whether  it  is  a  fact  that  the  court
 of  enquiry  appointed  to  investigate  into
 the  causes  of  the  explosion  that  took

 lace  at  Amlabad  Colliery  on  the  sth
 ebruary,  19555  has  submitted  its  report;

 ,  (b)  if  80,  the  details  thereof;  and

 (c)  the  action  taken  by  Government
 thereon  ?
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 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali)  :  (a)  Not  ve

 (७)  and  (c).  Do  not  arise.

 Shri  ह  C.  Bose  :  May  I  know  how
 Jong  this  court  of  enquiry  will  take  to
 submit  its  report  to  Government  ?

 Shri  Abid  Ali:  We  expect  to  receive
 the  report  early.

 Shri  ह.  C.  Bese  :  May  I  know  the
 reason  for  not  appointing  more.  experienc-
 ed  mining  men  on  the  court  of  enquiry?

 Shri  Abid
 Ali:  I

 sg
 the

 a  of enquiry  got  on  it  the  personnel  t
 ehould  have  been  there.

 Dr.  Ram  Subhag  Singh  :  May  I
 know  whether  this  court  of  enquiry  has
 also  been  charged  with  the  tesk  of  enquiring into  the  accidents  at  the  Dharmabad
 Colliery  ?

 Shri  Abid  Ali  :  No.

 Shri  Meghnad  Saha:  Who  is  the
 owner  of  this  Amlabad  Colliery  ?

 Shri  Abid  Ali  :  The  ts  are  Tha-
 pars  ;  the  owners  are  Bhav vda  Kankini
 Collieries,  Limited.

 Nationalisation  of  Air  Transport

 *72.  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Communications  be  pleased
 to  refer  to  the  reply  given  to  Erarred
 Question  No.  324  0n  the  28th  February,
 955  and  state  ;

 (a)  whether  any  compensation  has
 since  been  paid  to  the  various  Air  Com-
 panies  taken  over  by  the  Airlinee  Corpora-
 tions;

 (b)  if  so,  the  total  amount  paid  and
 the  amount  yet  to  be  paid  ;

 (c)  when  the  final  payment  is  likely
 to  be  made  ?

 ty  Minister  of  Communi-
 cations म्हं  Raj  Bahadur)  :  (a).  Yes,  Sir.

 (b)  The  amount  paid  so  far  is  Rs.
 67:26  lakhs.  The  amount  yet  to  be
 paid  is  Rs.  $0406  lakhs  according  to  the
 amount  determined  by  Government.  The
 Companies  have  appealed  to  the  Airlines
 Compensation  Tribunal.  for  increasing
 the  total  figure  by  about  Rs.  30  lakhs  or

 ee.
 (c).  In  the  case  of  companies  who  have

 accepted  the  offer  of
 Posse.  a  i]

 a,  pay-
 ment  is  likely  to  be

 Pl
 shortly  ;

 in  other  cases,  there  may  be  some  delay.

 to  the  individual  companies  on  a  pro  rata
 basis  or  on  any  other  basis  ?
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 Shri  Raj  Babadur  +  So  far  as  we
 are  concerned,  we  have  paid  it  to  the  com-
 pany  concerned.

 Shri  Karath  :  Is  the  hon.  Minister
 in  a  position  to  give  us  the  break-up  of
 these  a

 in  respect  of  the  amounts
 paid  and  unpaid  company-wisee  ?

 Shri  Raj,  Babadur:.  That  will  take
 some  time,  but  I  can  give  it.

 Mr.
 Deputy-Speaker

 :  How  many
 companies  are  t  in  all  ?

 Shri  Raj  Bahadur  :  There  are  9
 companies,  out  of  which  in  the  case  of  5 we  have  made  cash  payments.  The  figures
 are  as  follows  :

 Name  of  Total  Cash  actually
 company  asseased  paid

 Rs,  Rs.

 Indian.  National
 Airways  Ltd.  52  lakhs  10531,663

 Air  India  Ltd.  —_—-,43,67,780  14,36,778

 India  Ltd.  (275545583 —-11,13,333.
 Daccan  Airways
 Ltd...  18,98,75,  757  375,651

 Air  India  In-
 ternational  2576,90,800  27,68,800

 Shri  Kamath:  The  hon.  Minister
 has  given  us  the  figures  of  compensation
 assessed  by  Government.  What  was  the
 demand  for  compensation  made  by  cach
 company  ?

 Mr.  De
 iputy-  Speaker

 s  We  cannot

 po
 into  all  that  now.  The  hon.  Minister
 just  stated  that  in  all  there  is  a  demand

 for  Rs.  30  lakhs  more.

 The  Minister  of  Communications
 (Shri  Jagjivan  Ram)  :  May  I  explain
 the  position  ?  There  |  was  no  question  of
 demand  made  by  companies,  According
 to  the  Air  Corporations  Act,  the  com-
 Pensation  was  to  be  determined  by  the

 Corpora
 tions,  and  an  offer  was  to  be  made

 to  the  ies.  If  the  companies  did
 not  eccept  the  ० offer,  it  was  open  to  them to  prepresent  their  case  before  the  Airlines
 Compensation  Tribunal.  But  it  was  nego-
 tiated,  and  most  of  the  companies  accepted
 the  offer  made  by  the  Corporations.

 I  may  add  one  thing  more  and  that  is
 that  one

 point
 of  dispute  is

 pending
 before

 the  Air!  Compensation  ribunal,
 namely  the  liability  in  respect  of  accumu-

 lared  leave.
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 Shri  C.  D.  Pande  :  Of  the  personnel?
 Shri  Jagjivan  Ram  :  Of  the  workers

 emplhlyed.  If  the  decision  is  in  favour  of
 the  air  companies,  this  amount  is  likely
 to  be  increased  by  Rs.  25  to  30  lakhs.

 Shri  Kamath  :  Is  the  matter  of
 compensation  made  a  justiciable  matter
 before  the  Tribunal  ?  ‘

 Shri  Jagjivan  Ram  :  I  will  refer  the

 Vs
 Member  to  the  Air  Corporations

 Shri  Kamath:  Why  have  you  followed
 a  differnt  policy  ?

 Shri  T.  N.  Singh  :  There  are  a
 number  of  cases  that  are  under  reference
 to  the  Tribunal,  in  respect  of  which  no
 settlement  was  possible  by  negotiation.
 May  I  know  what  their  total  implication
 is  in  terms  of  money  ?

 Shri  Jagjivan  Ram:  There  is  only
 one  point  before  the  Tribunal,  as  I  have
 said,  and  that  is  regarding  the  liability
 of  the  companies  in  respect  of  the  ac-
 cumulated  leave  of  the  employees.

 Shri  Heda:  The  hon.  Minister  has
 stated  that  there  is  only  one  point  in
 respect  of  which  the  amount  involved  is
 to  the  tune  of  Rs.  20  to  Rs,  25  lakhs.
 Why  is  it  that  even  though  it  is  now  about
 two  years  since  the  airlines  have  been
 nationalised,  yet  the  amounts  that  have
 been  agreed  on  these  lines  have  not  been
 paid  ?

 Shri  Jagjivan  Ram  :  The  hon.
 Member  has  not  followed  the  reply  that
 has  been  given  by  the  hon.  Deputy Minister.  The  amount  agreed  to  is  to
 be  paid  in  two  ways.  Some  portion  is  to
 be  paid  in  cash,  and  the  other  portion
 to  be  paid  in  bonds.  In  respect  of  5
 comp.  ine,  the  cash  portion  has  already
 been  paid,  and  the  bonds  are  likely  to  issue
 very  shortly.  Regarding  the  remaining
 companies  some  minor  adjustments  are
 going  on,  and  as  soon  as  they  are  settled
 the  cash  payments  will  be  made.

 होमियोपैथी

 i) a  करी  विकृति  मिथ  :  क्या  स्वास्थ्य
 मंत्री  यह  बताने  की  कृपा  करेंगी  कि  :

 (क)  क्‍या  सरकार  ने  होमियोपैथिक
 पद्धति  के  विकास  तथा  अन्वेषण  की  कोई
 योजना  बनाई  है;  और

 (ख)  यदि  हां,  तो  वहू  योजना  क्या  है
 और  कब  तक  कार्यान्वित  की  जायेगी  ?

 स्वास्थ्य  उपमंत्री  (औरतों  चअसाझेलर)  :

 (क)  तथा  (ख).  कोई  खास  योजना  तो
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 नहीं  बनाई  गई  है।  लेकिन  एक  Advi-

 sory  Committee  स्थापित  की  गई  थी,
 जिस  ने  कुछ  तस्वीरें  पेश  की  हैं।  इन
 पर  प्रान्तीय  सरकारों  के  साथ  सोच  विचार

 हो  रहा  है  *

 aft  बिभूति  मिश्र :  क्या  सरकार  को

 ज्ञात  है  कि  हिन्दुस्तान  की  गरीब  जनता

 एलोपैथिक  दवाइयों  के  लिए  पैसा  नहीं  दे

 पाती  और  उसके  लिए  एक  मात्र  होमियो-
 पैथिक  दवाइयां  ही  हैं  शौर  इसलिये  क्‍या

 सरकार  इस  बारे  में  कोई  भ्रविलम्द  कार्यवाही
 करेगी  ?

 बारिश  मंत्री  (ओ  कर मरकर)  :

 सोच  विचार  हो  रहा  है  |

 Mr.  Deputy  Speaker  :  This  relates
 to  health  and  not  to  commerce.

 स्वास्थ्य  मंत्री  (राजकुमारी  अमृत

 कौर)  :  बात  यह  है  कि  गरीब  आदमियों  को

 सिफ  सस्ती  चीज  ही  देनी  चाहिये,  इस  बात

 से  में  बिल्कुल  मुत्तिफिक  नहीं  हूँ  -  गरीबों

 को  सब  से  भ्रमणी  चीज  देनी  चाहिये,  लेकिन

 जहां  तक  होमियोपैथी  का  सम्बन्ध  है,  वहां

 हम  लोग  देख  रहे  हैं  कि.

 री  कामत  :  सुनाई  नहीं  दे  रहा  है  ।

 राजकुमारी  अमृत  कौर  :  श्राप  बातें

 करते  रहते  हैं,  सुनाई  कैसे  देगा  ।  मैं

 नें  कहा  है  कि  गरीबों  को  सस्ती  चीज  देना  कोई

 ठीक  बात  नहीं  है  कौर  मैं  उससे  मुशफ़िक़

 नहीं  हूं  ।  गरीबों  को  भ््ण्छी  से  अच्छी

 दवाइयां  देनी  चाहियें।  जहां  तक  रोमियो-
 पैथी  का  सवाल  है,  जैसा  कि  कहा  गया  है,

 एक  इंस्टीट्यूशन  बंगाल  में  दौर  एक  बम्बई  में

 है।  उनको  पउ्रपग्रेड  किया  जायेगा  कौर  जिंतना

 रुपया  उन  पर  खर्च  ्रायेंगा,  उसके  बारे  में

 प्रान्तीय.  सरकारों  के  साथ  सोच  विचार

 हो  रहा  है  ।

 थी  विभूति  सिर  :  क्‍या  बंगाल  और

 बम्बई  में  ही  ऐसी  संस्थायें  खोली  गयी  हैं  मा
 कौर  कहीं  भी  सरकार  बोलना  चाहती  है  ?
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 राजकुमारी  अमृत  कौर  :  देखिये  यह

 नामुमकिन  है,  कारण  ऐसी  संस्थायें  और

 जगहों  में  हैं  ही  नहीं  t

 aft  कामत  :  क्‍या  मंत्राणी  जी  प्रगति
 कौर  सस्ती  औषधियों  का  समन्वय  कर  सकती

 हैं  या  नहीं  ?

 Mr.  Deputy  Speaker:  The  hon.
 Member  might  mt  to  address  the  Man-
 traniji.  He  should  address  the  Chair.

 Shri  Kamath:  I  did  not  address  the
 Mantraniji.

 जिस  तरह  कि  मंत्री  महोदय”  कहा
 जाता  है  उसी  तरह  में  “मंत्राणी  जी”  कहता

 हूं  t

 क्या  मंत्री  जी  अ्रच्छी  और  सस्ती
 झ्यौपधियों  का  समन्वय  कर  सकती  हैं  या

 नहीं  ?

 Mr.  Deputy  Speaker:  Can’t  there
 be  a  reconciliation  between  goodness
 of  quality  and  cheapness  of  material  ?

 राजकुमारी  मूत  कौर  :  यह  तो

 साइंटिफिक  प्रूफ  पर  निर्भर  करता  है  1

 शनी  धुले कर  :  यह  किसने  ते  किया

 है  कि  होमियोपैथी  खराब  है  कौर  ऐलोपैथी
 भ्रमणी  है  ?  मंत्राणी  जी  ने  कहा  कि  सस्ती
 दवा  देना  ठीक  हो  सकता  है  लेकिन  वह
 अ्रच्छी  होनी  चाहिये  I  में  जानना  चाहता

 हूँ  कि  ग्रह  किसने  ते  किया  है  कि  होमियोपैथी
 खराब  है  बौर  ऐलोपैथी  अच्छी  है  ?

 Mr.  Deputy  Speaker:  It  does  not
 arise.  The  hon.  Member  has  not  been
 following  the  questions  and  answers.
 What  was  asked  was  that  if  homoeopathy
 is  cheap,  why  is  it  not  given  or  adopted?
 The  answer  of  the  hon.  Minister  was
 that  cheapness  is  not  the  primary  considera-
 tion,  so  far  as  the  poorer  sections  are
 concerned  ;  quality  is  the  consideration.
 Therefore,  that  question  does  not  arise.

 sit  धुले कर  :  मेरे  मित्र  ने  यह  सवाल
 किया  था  कि  एलोपैथी  चूंकि  महंगी  है  इसलिये

 होमियोपैथी  क्यों  नहीं  दी  जाती  ।  मंत्राणी
 जी  ने  यह  उत्तर  दिया  कि  हम  सस्ती  को
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 तरफ  नहीं  देखते  हम  तो  अच्छी  की  तरफ
 देखते  हैं  में  जानना  चाहता  हूं  कि  यह  सवाल

 किसने  ते  कर  दिया  है  कि  ऐलोपैथी  से  होमियो-
 पैथी  खराब  है।

 Mr.  Deputy  Speaker:  The  ques-
 tion  was  this  because  homocopathy  is
 cheaper  than  allopathy,  why  dont’  you
 adopt  homoeopathy?  The  answer  of  the
 hon.  Minister  was  this  :  merely  because
 something  is  cheaper,  we  are  not  going  to
 adopt  it.  It  is  a  question  of  quality.
 This  does  not  involve  any  reflection  on
 hom~eopathy  or  any  decision  that  homo-
 oepathy  is  worse  than  allopathy.

 Shrimati  Sushama  Sen:  May  I
 know  if  there  is  in  contemplation  such
 a  hospital  in  Bihar  for  poor  patients.
 The  hon.  Minister  said  that  there  would
 be  such  hospitals  only  in  Madras  and
 Bombay.  Why  should  Bihar  and  Bengal
 not  have  the  same  facilities  ?

 Rajkumari  Amrit  Kaur:  The  simple
 answer  to  that  is  that  there  is  no  insti-
 tution  in  Bihar  which  could  be  up-
 gtaded.  The  one  that  does  exist  and  is
 possible  to  upgrade  is  in  Calcutta,  and
 there  is  one  m  Bombay  also.

 at  रघुनाथ  सिह:  रामकृष्ण  मिशन
 में  ऐसा  एक  इंस्टीट्यूशन  है  ।  उसके  बारे  में

 आ्रापकी  क्‍या  राय  है  ?

 Mr.  Deputy  Speaker  :  I  pass  on
 the  next  question.

 Accident  Committees

 9g,  Shri  A.  K.  Gopalan:  Wilf
 the  Minister  of  Railways  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  some
 “Accident  Committees’?  are  functioning.
 in  the  Loco  and  Railway  Workshops  on
 the  Southern  Railway  ;

 (b)  if  so,  when  and  how  these  Com-
 mittees  were  constituted;  and

 (c)  what  are  their  functions  ?

 The  Parliamentary  Secretary  to
 the  Minister  of  Railways  and  Trans-

 port
 (Shri  Shahnawaz  Khan):  (a)

 ०  “Accident  Committecs’’  as  such  are
 functioning  on  the  Southern  Railway,
 but  in  certain  workshops  of  that  Railway
 “Safety  First  Committees’?  are  func-
 tioning.

 (b)  The  ‘Safety  First  Committees”  have
 been  in  existence  in  certain  workshops  of
 the  Southern  Railway  for  quite  a  number
 of  years  and  are  constituted  by  the  Works
 Managers.
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 (c)  The  functions  of  the  “Safety  First
 Committees’?  are  given  in  the  Statement
 laid  on  the  Table  of  the  House.  [See
 Appendix  I,  annexure  No.  20.]

 Shri  A.  K.  Gopalan:  May  I  know
 whether  these  committees  have  reported
 any  case  of  accidents  and  whether  any

 :  compensation  has  been  paid?
 Shri  Shahnawaz  Khan:  Normally,

 all  accidents  that  take  place  in  workshops
 are  reported  to  the  Works  Managers,  and
 if  they  are  really  serious  accidents,  to  the
 General  Managers  concerned.  But  if  the
 hon.  Member  would  put  a  separate  ques-
 tion,  I  shall  reply  in  detail.

 Shri  Punnoose:  Is  there  any  case  of
 accidents  being  reported  to  the  Safety  First
 Committee,  and  have  they  examined  any

 ans
 and  decided  upon  the  compensa-

 tion

 Shri  Shahnawaz  Khan:  I  shall
 require  notice.

 Shri  Kamath:  Have  such  Accident
 Committees  been  constituted  on  all  the
 railways;  if  not,  when  do  Govern-

 ne
 propose  to  constitute  such  commit-

 tees

 Shri  Shahnawaz  Khan:  Instructions
 have  already  been  issued  to  the  railways  to
 constitute  such  committees  in  the  work-
 shops.

 Shri  Punnoose:  Who  is  appointing
 these  committees  and  who  is  selecting  the
 persons  ?

 Shri  Shahnawaz  Khan  :  The  com-
 mittees  are  known  as  Safety  First  Committees
 not  Accident  Committees.  They
 are  appointed  by  the  Works  Managers.
 The  senior  forman  is  a  member  of  the
 Committee  ;  the  medical  officer  is  also
 a  member  and  some  representatives  of
 Unions  are  also  on  these  Committee?

 Kurnool  and  Adoni  Railway
 Stations

 bd  है.
 Shri  Gadilingana  Gowd  :

 Willthe  Minister  of  Railways  be  pleased
 to  state  :

 (a)  whether  there  is  any  proposal  to
 remodel  the  Railway  stations  at  Kurnool
 and  Adoni;  and

 (b)  whether  any  provision  has  been
 made  for  the  Retiring  Rooms  at  Kurnool  ?

 The  Parliamentary  Secretary  to
 the  Minister  of  Railways  and  Trans-

 rt  (Shri  Shahnewaz  Khan  )  :
 Lo The  scheme  to  remodel  the  station  build-

 ing  at  Kurnool  has  been  sanctioned. No  new  improvements  to  Adoni  Railway
 Station  have  been  programmed  so  far.

 (b)  Yes,  Sir.
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 Shri  Gadilingana  Gowd  :  Last
 year  I  was  told  that  though  proposals  were
 made  in  regard  the  Adoni  station,  they
 could  not  be  proceeded  with  because
 some  repairs  hadto  be  undertaken  in
 other  railway  stations.  I  want  to  know
 why  this  year  also  no  provision  has  been
 made  by  the  Government.

 Shri  Shahnawaz  Khan:  There  are
 Amenities  Committees  on  all  railways
 and  the  improvements  which  are  to  be
 effected  at  each  railway  station  are  de-
 cided  upon  in  consultation  with  such
 committees.  Apparently,  the  Amenities
 Committee  has  not  recommended  any
 improvements  for  Adoni  station.

 Shri  B.  S.  Murthy:  When  will  the
 improvements  at  Kurnool  station  be
 finalised  and  completed  ?

 Shri  Shahnawaz  Khan  :
 during  the  current  year.

 Shri  Ramachandra  Reddi:  What
 is  the  amount  sanctioned  for  remodelling
 the  Kurnool  station  ?

 Shri  Shahnawaz  Khan:  Rs.  /2,00,000,

 Oral  Answers
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 दिव  राज  समिति

 *co.  श्री  भक्त  विमान  क्या  अन्त

 मंत्री  ३  मार्च,  १६५५  को  दिये  गये  तारांकित
 प्रश्न  संख्या  ४५८  के  उत्तर  के  सम्बन्ध  में  ये

 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  काम  दिलाई  दफ्तरों  के

 सम्बन्ध  में  शिव  राव  समिति  द्वारा  की  गई
 सिफारिशों  के  बारे  में  राज्य  सरकारों  से

 मंत्रणा  निर्णय  समाप्त  हो  गई  है;  प्रौढ़

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में

 अंतिम  क्या  [न]  ?

 शम  उपमंत्री  (भी  माजिद  चली)

 (क)  नहीं;  इस  विषय  में  भ्र भी  राज्य  सरकारों

 से  पत्र  व्यवहार  चल  रहा  है  |

 (ख)  सवाल  नहीं  उठता  ।

 श्री  सकत  बदाम :  क्‍या  मंत्री  महोदय
 को  याद  है  कि  पिछली  बार  हसी  सम्बन्ध

 में  उत्तर  देते  हुए  .उन्होंने  फरमाया  था  कि

 ३१  धझगस्त  तक  वर्तमान  एम्पलायमेंट  एक्सचेंजों
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 की  वधि  रखी  गयी  है  |  क्या  थे  are

 करते  हैं  कि  एक  महीने  के  भ्रमर  अन्तिम

 निर्णय  हो  जायेगा  ?

 श्री  आबिद  पहली  :  जी,  नहीं  i  एक

 महीने  में  तो  नहीं  होगा  ।  कुछ  ज्यादा  वक्‍त

 लग  जायगा  |  सेक्शन  बढ़ा  दी  जायेगी  ।

 श्री  भक्त  बर्बाद  :  कया  इसका  यह
 अर्थ  है  कि  इस  वक्‍त  जैसी  व्यवस्था  एम्पलायमेंट

 एक्सचेंजों  में  है  वही  मार्च  १६५६  तक  चलने

 दी  जायेगी,  या  इस  बीच  में  प्रति  निर्णय

 कर  दिया  जायेगा  ?

 The  Minister  of  Labour  (Shri
 Khandubhai  Desai  ys  According  to
 the  Shiva  Rao  Committee’s

 om
 the

 training  centres  and  Labour  changes
 have  to  be  transferred  to  the  States.
 Certain  preliminary  arrangements  have  to
 be  gone  throu  There  hes  already  been
 a  bour  Ministers’  Conference  where
 this  question  was  discussed.  We  have  sent
 out  details  regarding  the  method  and
 manner  of  transferring  these  Exchanges
 to  them.  Till  they  agree  to  take  over  these’
 Exchanges  they  will  be  worked  as  they  are
 being  worked  at  present.

 सरदार एन  एस०  सहगल  :  क्‍या  यह
 सच  है  कि  छितराव  कमेटी  की  रिपोर्ट  पर

 मध्यप्रदेश  में  जो  सेंट्रल  ट्रेनिंग  सेंटर  है  उसको
 मध्य  प्रदेश  सरकार  की  सलाह  से  हटाने  की

 कारें वाई  शुरू  की  गयी  है  ?

 Shri  Khandubhai  Desai:  We  had
 been  in  communication  with  the  Madhya
 Pradesh  Government,  and  whatever  de-
 cision  we  take,  will  be  taken  in  consulta-
 tion  with  that  Government,

 Shri  P.  C.  Bose  :  May  I  know
 whether  as  a  result  of  the  transfer  of  these
 Exchanges  to  the  States,  the  service
 conditions  of  the  staff  will  be  affected  in
 any  way  ?

 Shri  Khandubhai  Desai:  That  is
 the  main  question  which  is  under  dis-
 cussion  with  the  State  Governments.

 WRITTEN  ANSWERS  TO  QUESTIONS

 National  Farmers’  Convention

 *s4.  Shri  Radha  Raman:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  refer  to  the  reply  given  to
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 Starred  Question  No.  2673  on  the  a8th
 April,  7945  and  state:

 (a)  whether  Government  have  con-
 sidered  the  resolutions  passed  at  the
 National  Farmers’  Convention  held  in
 New  Delhi  in  April,  i955  ;  and

 (b)  if  so,  the  decisions  taken  thereon  ?

 The  Minister  of  Food  and
 भद

 -
 culture  (Shri  A.  P.  Jain):  (a)  and  (b).
 The  Farmers’  Forurn  which  was  responsi-
 ble  for  organising  the  National  Farmer’s
 Corivention  is  a  private  organization.  A
 copy  of  the  resolution  passed  at  the  Con-
 vention  has  already  been  placed  on  the
 Table  of  the  House.  The  Farmers’  Forum
 is  supposed  to  take  necessary  action  on
 the  resolutions.  The  Government  of  India
 is  not  concerned  in  the  matter.

 Private  Forests

 *g7.  Shri  Eswara  Reddi:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  :

 (a)  whether  the  Madras  Government
 have  recommended  to  the  Union  Govern-
 ment  for  the  acquisition  of  certain  private
 forests  in  the  state  ;

 (b)  if  eo,  the  reasons  therefor;  and

 (c)  the  number  of  forests  and  their
 areas  proposed  to  be  acquired  ?

 The  Minister  of  Food  and  Agri-

 eu
 (Shri  A.  P.  Jain):  (a).  No

 ir,

 (b).  and  (2).  Do  not  arise.

 Food  and  Water  Scarcity

 "69.  Shri  Ibrahim:  छमा  the  Minis-
 ter  of  Food  and  Agriculture  be  pleased
 to  state  :

 (a)  the  names  of  States  which  have
 reported  food  and  water  scarcity  con-
 ditions  in  their  areas  giving  the  arcas
 affected  in  each  case  ;  '

 (b)  whether  these  areas  have  been
 inspected  by  any  officer  of  the  Central
 Government  ;

 (c)  if  so,  whether  any  report  has  been
 submitted  ;  and

 (d)  what  measures  have  been  taken  by
 the  Central  Government  to  give  relief  to
 the  people.

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  ्,  Jain):  (a)  to  (d).
 A  detailed  statement  is  laid  on  the  Table
 of  the  Lok  Sabha.  (Ses  Appendix  I,
 annexure  No.  2r].
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 Willingdon  Hospital

 *7y,  Shri  Krishnacharya  Joshi:  Will
 the  Minister  of  Health  be  pleased  to  state
 whether  the  expansion  of  the  out-door
 patients’  Department,  the  Laboratory,
 X-ray  Sections  and  the  construction  of  a
 building  to  provide  more  beds  in  the
 Willingdon  Hospital,  New  Delhi  has  been
 completed  ?

 The  Minister  of  Health  (Rajku-
 mari  Amrit  Kaur):  The  extension  to

 ‘the  Laboratory  and  X-Ray  Departments

 ine
 been  completed.  Some  additions  to

 the  Out-door  Department  remain  to  be
 carried  out.  New  wards  to  provide  more
 beds  in  the  hospital  are  at  present  under
 construction,

 Central  Collegeof  Agriculture

 *76.  Shri  K.P.  Sinha:  Will  thej
 Minister  of  Food  and  Agriculture  be
 pleased  torefer  tothe  reply  given  to  Star-
 red  Question  No.  f055  on  the  roth
 December,  79544  and  state  the  final
 decision  taken  regarding  the  closing  down
 of  the  Central  College  of  Agriculture  ?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain)  :  The  matter  is
 still  under  consideration.

 Sugar  Factories

 “2  Shri  Bhagwat  Jha  Azad  :  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  any  foreign  firm  has
 been  given  a  licence  for  the  erection
 of  suger  plants  in  Punjab;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  whether  no  Indian  firm  was  ready
 for  erecting  such  factories?

 The  Minister  of  Food  and  cul
 ture  (Shri  A.  P.  Jain):  Agel  No.
 But  Messers  Janata

 Coop
 erative  Sugar

 Mills  Ltd.,  Jullundur,  and  Messrs  Har-
 yana  Cooperative  Sugar  Mills  Ltd.,  Rohtak,
 who  have  been  granted  licences  for  es-
 tablishment  of  sugar  factories,  have
 placed  orders  for  the  supply  of  their
 plants  and  machinery  with  a  foreign  firm.

 (0)  and  (c).  The  offer  of  the  foreign
 firm  was  found  to  bz  most  favourable
 after  taking  into  consideraion  the  price,
 delivery  period,

 quality
 of  machinery,

 etc.  although  some  Indian  firms  had  also
 tendered  for  supply  of  imported  plant
 and  machinery.
 é64  LSD—2
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 Wadge  Bank

 "79.  Shri_V.  P.  Nayar;  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No,  80  on  the  27th
 August,  954  and  state  :

 (a)  whether  the  Government  of
 India  have  since  formulated  any  plans
 for  the  commercial  cxploitation  of  the
 fishing  bank  off  the  coast  of  Travancore-
 Cochin  State  known  as  the  ‘Wadge  Bank’
 under  the  Second  Five  Year  Plan;  and

 (b)  if  so,  the  amount  proposed  to  be
 earmarked  for  this  purpose  ?

 The  Minister  of  Food  and  Agri-
 culture  (Shri  A.  P.  Jain)  :  (a)  No;
 the  Government  of  India  have  formulated
 plans  for  exploratory  fishing  and  charting
 the  fishing  groundsin  the  South  West  Coast
 of  India,  including  Wadge  Bank  for  the
 benefit  of  private  enterprise  and  not  for
 commercial  exploitation  by  Government.

 (b)  Does  not  arise.

 Automatic  Telephone  System

 "81.  Pandit  0.  ह. ि  Tiwary  :  Will
 the  Minister  of  Communications  be
 pleased  to  state:

 (a)  when  the  automatic  Telephone
 system  is  proposed  to  be  introduced
 in  Patna;  and

 (b)  when  the  other  districts  of
 Bihar  will  have  this  system  ?

 The  Deputy  Minister  of  Communi-
 cations  Shri  Raj  Bahadur)  :  (a)
 In  1957/1958.

 (b)  Muzaffarpur  Exchange  is  proposed
 to  be  automatised  by  1958.  The  cases  of
 other  District  exchange  systems  for
 automatisation  will  be  considered  as  and
 when  circumstances  justify  the  same.

 Electric  Track  Circuit

 *g2,  Shri  ह  B  Vittal  Rao:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  number  of  stations  in  the
 country  जाल]  are  provided  with  Electric
 Track  Circuit  equipment;  and

 b)  the  names  of  the  stations  where
 ack

 )
 caipment  is  likely  to  be  installed

 during  the  current  year?

 The  Parliamentary  Secretary  to
 the  Minister  of  Railways  and  Trans-
 port  (Shri  Shahnswaz  Khan):  (a)
 and  (b).  A  statement  giving  the  infomation
 is  laid  on  the  Table  of

 f  the
 House.  [See

 Appendix  I,  annexure  No.  22}.
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 Kandla  Port

 Th.  Jugal  Kishore  Sinha:
 Will  the  Minister  of  Transport  be  pleased
 to  atate  the  total  expenditure  so  far  in-
 curred  on  the  Kandla  project?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagcsan):  Res
 32°29  lakhs;  upto  the  end  of  June,  7955

 ih.  trad

 Medical  Facilities  to  M.Ps.

 “84.  Shri  P.  N.  Rajabhof:  Will  the
 Minisicr  of  Health  be  pleased  to  state:

 (4)  whether  it  is  a  fact  that  the  Willing-
 don  Hospital  authorities  will)  no  longer
 attend  to  the  Members  of  Parliament
 and

 (b)  whether  Government  propose
 to  open  a  whole  time  dispensiry  in  the
 Parliament  Hoyae  .dysing  the  Session
 time  ?

 The  Miileter  of  Health  (Rajkumari
 Amrit  Kaur):  (a)  No.

 (b)  Yes,

 Skymaster  Planes

 #85,  Shri.  R.  K..  Chandhuri  :  Will
 the  Minsiter  of  Communetions  be  pleas-
 edto  refer  ty  the  reply  given)  to  starred
 question  No,  682  on  the  roth  March,
 3955  and  state:

 (a)  whether  it  is  a  fact  that  Dakota
 planes  now  being  used  in  Night  Mail
 Services  will  be  soon  replaced  by  ‘Skvy-
 master’  planes;  and

 (beat  8५७  from.  .ywiat,  date  gad  whe
 ther  the  present  scale  of  Sareg  will’  be
 retained  2  7

 ‘The  Deputy  Minister  of  Commmuni-
 cations  (Shri  Raj  Bahagur)  (a) Phe  Indian  Airlines  Corporation  are
 negouating  for  the  purchase  of  additional
 Skyinasier  alreraft.  The  Dakota  may  he
 replited  ‘by  Skymasrers  ofthe  Night Air  Mail  Services  if  these  huditfonal  Sky-
 master  Aucraft,  besomic,  available,

 By  The  «late  wi}  depend  van
 avallability  of  Skymaster  aircraft  while
 the  revision  of  fares  will  depend  on.  the
 actual  operational  experienge  and  the  load, factor  obtaindd  on  these  ‘aircraft
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 पशु-चिकित्सों  श्रन्वेषरंण  |  संस्थायें

 #८६.  श्री  to  सी  सोनिया

 ww  पैरों  कृषि  मंत्री,  यह  तास  की  कृपा
 करेंगे  क्  i

 (क)  इज्जतनगर  और  मुक् ते इंकर  की

 पशु  चिकित्सा  गवेषणा  संस्थापकों  को  व्यापारिक

 संस्थायें  कब  घोषित  किया  गया  भा;  7  हरे

 (ल)  किस  आधार
 पर  इनको  व्यापारिक:

 संस्थायें  घोषित  किया  गया  था;  और

 (ग)  इल  दोनों  संस्थाओं  के  लेखे  शब  तक

 क्यों  नहीं  तैयार  किये  गये  ?

 wre  भ्रमर  कृषि  मंत्रों  (६.  Wo  पौ०

 लेने)  (क)  ये  संस्था  खुद  व्यापारिक  '

 संस्थायें  घोषित  नहीं  की  गई:  हैं  ।॥  लेकिन

 उनके  कुछ  विभाग  व्यापारिक  या  प्र

 व्यापारिक  किस्म  के  काम  कर  रहे है  |

 ([(ख)  इस  के  आधार  जनरल  पीने-

 दिल  वत्स  भाग  ६.के  ३२४  पद्य  में  दिये.
 गये  हैं

 (ग)  ब्या पर्श रक,  संस्थायें  दो  है:

 OS  (0)  सजीव  कार्य  विभाग,  शरीर

 (२)  पु  तथा  दूध  विभाग  |

 इनमें  सजीव  कार्य  विभाग  तो  पहले
 से  ही  निर्धारित  किये  व्य  #प  से  देखे  की

 हिसाब  किताब  रख  रहा  है  ।  पर  पशु
 तथा  दूध  विंभांग  भ्रम  तक  यों  नहीं  कर.
 सका  ।  क्योंकि  यूनियन  पब्लिक  सर्विस

 कमीशन  हारा  हाल  ही  मैं  पके  उस्मेदेवार  ,
 चना  गया  है  जिसकी  लेखा  अ्रफसर  पशु  पर

 नियुक्ति  अब  बाकी  है  q

 Locomotives

 *87.  Shri  5.  दि  Ramaswamy  :  Wij!
 the  Minister  of  Railways  be  pleased
 to  state

 (a)  whether  it  is  a  fmct  that  orders
 have  recently  been  placed  in  U.S.A
 for  focomotive.  beds  and  in  Austria  for
 Cost  Steel  Cylinders  for  use  ia  W.G
 engines;  be  aT  tees
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 (b)  if-so,  “the  number  of  each  ‘arti-
 gle  fay  which  ordcrs  have  been  placed;

 (c}.the  pmce  of  each;  and,

 (d)  the  proportion  that  each  of  the
 uiems  bear  to  the  tatal  of  imported  ma-
 teriuls  which  go  to  make  yp  the  W.G.
 engine  ¢

 The  Parltethentary  Secretary  to
 the  Minister  of  Railways  and  T°:

 rangport (Shri  Shahnawaz  “’Kian)

 (b)  r0_  locomotive  bed-frames  with
 integral  rs  amd  304  sels  of  cast
 steel  cylinders

 (c)  Locomotive  bed-frames  at  approxi-
 mately  Rs.  +1,13,000  -¥.0.B.  etch  and
 cast  steel]  cylinders  at  approximately
 Rs,-22,000/r  F.O.B.  per  set  of  one  right
 hand  and  one-left-hand  cyfinder:

 (d)  A  hed-frame  will  cost  approxi-
 matcly  66%  and  one  set  of  cytinder

 pproximately
 32  of  tic  average..cost  of

 the  imported  material  used  on  thé  loco-
 motive  om  which:  these  items  are.  fitted

 इन्दौर-दोहद  रेलवे

 #अदू.,  श्री  अमर  सिह  डा सर  :  क्‍या
 रसे  मंत्री  २३  फरवरी,  १६५५  को  दिये  गये
 तारांकित  प्रश्न  संख्या  २३  के  उत्तर  के  सम्बन्ध

 में : यह),  काने  की कृपा  करेंगे  कि  ty

 (क)  ब्या  उसके  बाद  दोहद  थै इस्टेट
 तक  रेल  लाइन  बनाए  के  बारिशें  कोई  निर्णय

 किया  गया  है  ;

 खि  यदि  "हों,  ती  कमि  कब  पप्राश्म्म

 होगा  हि  °  a

 (ग)  उस  प्रनुमानतः  कितना  व्यय
 होगा  ?  मम

 रेलवे  . लथा  परिवहन  मंडी  के  सभा-

 सचिव  (सी  शाहनवाज़  ह  ,  (के)  अभी
 तक  नहीं  ।

 (ख)  और  (ग).  सवाल  नहीं  उठता'।
 ]  है  om

 Tourist  Traffic

 "Be.  Sardar  Tefal  Singhs’  Wilt  the

 Miniter
 of  Transport  be  pleased’  to

 a  e:
 (a)  the  number  of:  ipuriests  who  -vasited

 India  fromthe  -rs¢.  -Jartuary:  to  the  30th
 June,  i9§s3  amd  Sh  30

 Written  -Ansscers  3002

 (b)  the  total:amoudt  of  forgign  ex-
 chanee  earned  thereby  during  the  above :  ee

 ‘period  5  |
 i

 The  Parliamentary  Secretary  to
 the  Minjster.  of  Railways  and  Trans-

 ort  hri'  Shahnawaz  Khan)
 ह he  number  of  touri:t  who  visited  India:

 “from  qst  January  795§  to  30th
 ppl  955 was  712,962  Figures  mont

 of  May  and  June  are  not  yet  avaitahte

 (b)  The  figures  of  foreign  exchange
 -earned  during  this:  period:  are  7007  svail-
 able  कद

 Central  Rice  Research  Institate,  Cuttak t

 90.  Shri  Sanganna  Will  =  the
 Minister  of  Food  and  Agrfeulture  be
 pleased  to  refer'to  the  reply  given  to  star-
 red:  question  NO!  870  on  the  ‘qth  |  Aipril

 “1955  and  state  ie  ee

 (a)  whether  any  of  the  recommenda-
 tions  of  the:  Cermmittet.appointed  to
 investigate  into  the  adequacy  or  ather-

 wise  cof  the  eseeblishtaenit.  add.:  equip-
 ‘meriu:  ‘of.  the.  Ceotral  Rice  :  Research
 Institute,  Cuttack  have  beén.  adeepted
 and  implemented;  and

 (b)  if  sd,  which  of  them?

 The  Minister  of  Foad  and  ricul-
 ture  ‘Shri  A.  हि,  fain):  a)  and

 फ्  The an matter  is  still  under  consider

 whe  gt  ped  t
 Re-grouping  of  Railways

 SShrimati  Ha  Palohauddury:
 Shri  HN.  MakerJi  ee

 Will  the  Minister  of  Rallweyp  |  be
 pleased.  to  .  stats  cap?

 (a)  whether  य  is  fact  that  पीड़क
 re-grauping,.of:  Ladian.  Railways  ia  wader
 the  consideration.  of,  Government;

 (b)  if  so,  the  reasons  therefor  ?

 Tho  Deputy  ‘Minister  of  Railways
 d  ransport

 (Shei
 Alagasan):  (a)

 »Hresh  réerainihe  Of  Yndine”  Ralwaves
 Fe-eontemplatet  with  ‘the  exception:  of  the
 division  of  the  Eastern  Railway  irité  twa
 zonee..about  which  a  puble.  enAnounce-
 ment.  has:  already.  been:  made.  -Theae
 Zones  will  come  into  force  from  ist  Auguat
 W955

 (0)  Ay  oopy  -of  the:  publie..ampaunce-
 ment  giving.  ड  masavs  forthe  ativision
 of.  the:  Eastern  Railway  ie  pleced  on  ‘the
 Table  vof..-the  House,  ..fSee  Appendix  I,
 animexure  No.  23)  i,  gee  हे
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 C.T.O.  Training  Scheme

 “Mine
 Ram  Shankar  Lal:  Will

 the  Minister  of  Food  and  Agriculture
 to  pleased  to  state:

 (a)  whether  any  quota  has  been  fixed
 for  the  nominees  of  the  Ministry  of  Educa-
 tion  -for  undergoing  training  under  the
 Central  Tractor  Organisation  Training
 Scheme;  and

 (b)  if  so,  the  facilities  given  to  them?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  The  Ministry
 of  Education  has  fixed  a  quota  of  76  Dip-
 loma  holders  for  training  in  Mechanical
 Engineering  for  a  period  of  one  year  in  the
 Central  Tractor  Organisation.

 (b)  Stipends  of  the  value  of  Rs.  ‘TSl-
 each  per  month  tenable  for  one  year  are
 awarded  by  the  Ministry  of  Education.
 Accommodation  is  provided  by  the  C.T.O.
 at  Bairagarh  and  in  the  Units.

 Food  Production

 ‘  §  (Reseed
 Vishwanatha  Reddy:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  pro-
 duction  of  foodgrains  declined  in  1954°55
 as  compared  to  1953-543

 (b)  if  so,  the  quantum  of  the  short
 ‘all;  an

 (c)  the  reasorfs  therefor?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  to  (c).  A
 statement  giving  the  information  80  far
 available  is  placed  on  the  Table  of  the  Lok
 Sabha.,  [See  Appendix  I,  annexure  No.
 24}.  The  production  of  Kharif  Cereals
 in  ‘195455  has  fallen  by  31  million  tons
 owing  largely  to  the  fall  in  rice  production
 in  Bihar  and  West  Bengal  due  to  adverse
 weather  conditions.  Jowar  crop  was,
 however,  better  than  last  year’s  by  15%
 and  wheat  by  over  r24°).

 Radio  Piracy

 94.  Shri  N.  M.  Lingam:  Will  the
 Minister  of  ‘Communica  dons  be  pleased
 to  state:

 (a)  the  measures  taken  by  Govern-
 ment  to  check  the  radio  piracy;  and

 (b)  the  estimated  number  of  unli-
 censed  receiving  sets  in  the  country?

 The  D
 gpury

 Minister  of  Communi-
 cations  (S  Raj  Bahadur):  (a)  In
 order  to  check  radio  piracy,  the  Posts  and
 Telegraphs  Department  have  Wireless
 Licensing  and  Wireless  Investigating
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 Inspectors  attached  to  the  various  Circle
 Offices,  who  periodically  arrange  anti-
 piracy,drives  for  the  detection  of  unli-
 censed  radio  sets  and  follow  up  non-
 renewal  cases.

 (b)  It  is  not  possible  to  furnish  the
 required  information.  It  may,  however,
 be  stated  that  during  the  period  from
 I-4-54  tO  3I-3-55,  19,253,  unlicenced
 radio  sets  were  detected,  some  of  which
 proved  to  be  cases  of  non-renewals.

 wa  वर्कशाप

 मह्  श्री  अनिल  सिह  :  क्‍या  रेलवे

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  योजना  आयोग
 ने  रेल-इंजिन  तथा  मालगाड़ी  के  डिब्बों  की

 मरम्मत  करने  के  लिये  उत्तरी  बिहार  में  एक
 वर्कशाप  की  स्थापना  करने  के  लिये  उत्तर-

 पूरी  रेलवे  का  प्रस्ताव  स्वीकार  कर

 लिया  है  ;  और

 (ख)  यदि  हां,  तो  यह  कारखाना  किस

 स्थान  पर  खुलेगा  तथा  इसका  निर्माण  कार्य

 कब  से  प्रारम्भ  होगा  ?

 रेलवे  तथा  परिवहन  उपमंत्री  फथ्ची
 झल गे शन)  :  (क)  ओ,  नहीं

 (ख)  सवाल  नहीं  उठता  ।

 ‘Hill  Allowance’  for  Government  Staff

 Shri  Bogawat:
 *96.  २  Shri  Kanavade  Patil:

 Skri  Hem  Raj:
 Will  the  Minister  of  Health  be  pleased

 to  state:
 (a)  whether  Government  have  _for-

 mulated  any  Scheme  for  the  grant  of
 “Hill  Allowance”  to  the  Central  Govern-
 ment  employees  drawing  less  than  Rs.
 500  a  month;

 (b)  if  so,  the  nature  of  the  Scheme;
 and

 (c)  the  estimated  expenditure  to  be
 incurred  ?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  (a)  and  (b).  A  scheme  for

 providing
 Holiday  and  Convalescent

 omes  for  Central  Government  Servants
 is  under  the  consideration  of  the  Govern-
 ment  of  India.  The  details  of  the  scheme
 havé  not  yet  been  worked  out.
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 (c)  It  is  therefore  not  possible  at  this
 stage  to  estimate  accurately  the  expendi-

 ‘ture  to  be  incurred,

 Mysore  Sugar  Factory

 "97.  Shri  N.  Rachiah:  Will  th
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  represen- tation  was  submitted  to  him  during  his
 visit  to  Mysore  in  June  955  by  the  Sugar- Cane  Growers  for  the  expansion  of  the
 Mysore  sugar  factory;  and

 (b)  if  so,  the  nature  and  extent  of
 financial  assistance  proposed  to  be  given
 by  Government  ?

 The  Minister  of  Food  and  Agricul- ture  (Shri  A.  P  Jain):  (a)  and  (b).  A
 few  persons  claiming  to  be  representatives of

 fred  *
 Stowers  round  about  Mandya saw  the  Minister  of  Food  and  Agriculture and  talked  in  a  general  way  about  the  ex-

 pansion  of  the  existing  factory.  No  for-
 mal  proposal  was  made  and  ‘no  details
 were  discussed.

 Godowns

 sa
 Shri  Barman:  Will  the  Minister

 of  Food
 and  Agriculture  be  pleased O  state:

 (a)  the  storage  capacity  of  food-
 grains  so  far  constructed  by  the  Union
 Government;

 (b)  the  scientific  or  technical  me-
 thods  adopted  to  increase  the  keeping
 quality  of  grains  stored;  and

 (c)  the  total  quantity  of  foodgrains stored  at  present  in  these  godowns?
 The  Minister  of  Food  and  Agricul-

 ture
 (Shri  A.  P.  Jain):  (a)  2-33  lakh

 ‘8.

 (b)  Disinfestation  and  fumigation.
 (c)  2°02  lakh  tons,

 Deep-Sea  Fishing

 Mini
 *99.  Shri  Eswara  Reddi:  Will  the

 ster  of  Food  and  Agriculture  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 Indian  fishermen  are  going  to  Norway for  training  in  deep-sea  fishing;

 (b)  if  80,  under  whose  auspices
 they  are  going  and  for  how  long;

 fi
 (०)  whether  Government  have  fina-

 sed  their
 Proposals

 for  the  opening of
 centres

 in  India  for  such  training; an

 (d)  if  so,  when  and  where  these  will
 be  imparted?
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 The  Minister  of  Food  and  Agricul~
 ture  (Shri  A.  P.  Jain):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  and  (d).  Facilities  for  training  in
 deep  sea  fishing  already  exist  on  the  vessels
 of  the  Central  Deep  Sea  Fishing  Station,
 Bombay  and  of  the  Government  of  West
 Bengal  at  Culcutta  and  will  be  further
 expanded.  Centres  for  training  in  mecha-
 nised  fishing  are  being  established  at  Sat-

 pati  (B
 (BOMBAY),  Tuticorin  (Madras)  and

 (Travancore-Cochin).  Satpati
 Centre  will  start  functioning  from  1-8-1955
 and  the  other  two  ear  in  956.

 Norwegian  Aid  Programme

 *yoo.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Food  and  gAgriculture  be
 pleased  to  state:

 (a)  the  names  of  the  works  to;  be  under-
 taken  under  the  Norwegian  Aid  Pro-
 gramme  during  the;  current  year;  and

 (b)  the  amount  allotted  therefor?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  A  statement
 is  placed  on  the  Table.  [See  Appendix
 I,  annexure  No.  25].

 (b)  About  Rs,  4,45,000/-.

 All-India  Mango  Show

 ‘  Shri  S.  N.  Das: TOI.
 4  Shri  Bibhuti  Mishra:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  Whether  it  is  a  fact  that  an  All-
 India  Mango  show  was  or;  nised &  by
 the  ILC.A.R.  in  Bombay  in  May,  79553

 (b)  The  main  features  of  the  show;

 (c)  the  nature  and  extent  of  _parti-
 cipation  of  non-official  growers  of  this
 fruit  in  the  show;  and

 o
 how  many  prizes  were  awarded

 .  for  the  best  fruit  exhibited  ?

 The  Minister  of  Food  and  Agri-
 culture  (Shri  A.  P.  Jain):  (a)  Yes.

 (b)  and  (०),  A  statement  is  placed  on
 the  Table  of  the  Lok  Sabha.  [See  Appen-
 dix  I,  annexure  No.  26].

 (9)  A  silver  trophy  worth  Rs.  200/-
 was  awarded  for  the  best  fruit  of  the  Show
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 कोलार-  की  सोने  को  जदाल  :
 '

 की  मिल  प्रभाकर

 हरी  पी०  सी०  बोस
 श्री:  रघुनाथ..  सह
 ह118  रोमा  राव  i

 |  चौधरी  मुहम्मद  भराली

 .  [  भी  धीरस्थामी

 क्या:  मे  मंत्री,  यह  बताने,  की  हा
 करेंगे  कि

 “ag  ०३.

 कफ़े  न्क़्पा  यह  सच  है.  क्िक्रोजार  की

 होनेकी  खातों  में:  स्थित  क्लेम्पियन्न  रीफ  सोने

 की  खँ दाम  में  हॉल  ही  में  दुर्घटना  होते  से  कुछ
 व्यक्तियों  की  मृत्यु  हो  गई  थी  ।

 |  ख)  यदि  हां,  नौ।  हताहतों  को.  संख्या.

 कितनी:  थी,  प्रौढ़,

 ,  गे)  दुर्घटना  के समय  वहाँ  ..किन्तु,
 “अंधभक्ति  काम  कर  रहेगे?

 श्रम  मंत्री  (al  खंड:  भाई  कसाई)
 (क)  जी,  हां;  २७  मई,  १६५५  को  ।

 (ख):  दस,  ,  कपक. ।० मार '! ये प्यार  गये  और
 ग्राम  को  सख्त  चोट  लगी  ।

 igh  fo  28  cee  eta  :  ay

 (7)  खान  में  सुबह  की  पारी  के  काम
 बर्रों  की  कोसते  संख्या  Lees  थी।

 Ghee  Imports  7  7

 Be  (Shri.  RB.  Chowdary:
 *103.  Shri  Thulan  Sinha:

 }  She  Kamath:  me

 Will  the  Minister  of  .Food  and:  Agr>
 culture  be  pleased  to  refer  to  the  reply
 Riven.  tO  Starred  Question.  No,..937  on
 the  r4th  March,  954  and,  state;

 (a),  the  .  quanti  of.  ghee  rwhigh:  has
 been  imported  3७  Far  from  U8

 (b)  the  names  of  parties  who  have
 imported  it;  and  ,

 (ce)  whether  any  tests  ate  conducred
 to  find  out  the  composition  of  the  ghee
 and  its  quality  and’  fitness  for’  hunian
 consumption  before  it  is  imported?
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 .  The  ‘Minister  of  Food  and  Agri-
 dulture  Shri  A.  P.  Jain):  (a)  Nil

 (b)  Does  not  arise.

 (co)  ¥es?

 The  original  proposal  for  import.  of
 ghee?  ftom’  U.S.A.  was  mot  acceptable
 New  proposals,  if  received,  will  be  consi-
 dered  on  merits

 5

 f,

 os  UNICEF
 *r0q.  Shri  Ybrahim:  Will  the  Minis-

 ter  af.  Health  be  pleaged.to  state

 (a)  the’  extent  of  aid  received  from
 the  United  Nations  International  Chil-
 dern’s  Emergency.  Fund.  in.  -dedia:  doring
 49543  and  4

 (hb)  total  amount  spent  by  UNICEF
 in  ¥9  4  on  allocation  of  milk-powder
 for  fseding  the  children  in  India?

 The  Minister  of  Health  (Rajkumar
 Awirit  Kaut):  @  Equipment  and  supp- lies  worth  $1.966,600  ae

 (b)  Approximately...  3250,000.

 Todriv.  Teafe  tc
 oe  book

 105,  Shri  Bishwa  Nath  Roy:  Will
 the  Ministen:ef:.  Transport  be  |  pleased
 to  state,  whether.  Govermment  have  pre-
 pared  any  scheme  for  the  developmont
 of  places  of  Buddhist  pilgrimage  such  as
 Kashia,  Lumbini.  Sarnath  etc.  under  the
 plan  for  development  of  ‘Tourism  ?

 4

 The  Parliamentary  Secretary  to
 the  Mintater  of  RuitWays  and  Trabsport
 (Shri:  Ghatnawae  Khan  Yes!  Sir.

 a
 aye

 showing  the,  sche  the
 abe  elif of  litiporrant  fp  ef

 प  ita  be ist!  ee  wee  k  pliced’‘on’  ‘tHe
 of  the  Lok  Sabha.  [See  Appendix  ]
 annexure.  Noe  27h.  coute  eth  rd

 Tourist  Traffic

 *106.  Shri  Nanadae:  ‘Will  the  Minis-
 let:  of  Transportibe  pleased  to:  take

 (ny  wheeKer’  the  “GoverAment’  of  th
 dia  have  considered  the  question  of  pro- vi

 Aine
 concessions  in  the  nature  of  tourist

 #AYities  for  the  low-income  group  persons
 inthe  countty

 (b)  if  so,  the  details  thereof;  and
 (c)  whether  «there  is  any.  propesal  to

 build  cheap  tourist  hotels  and  cafeteria
 efd.,  in  important  cities  and  tourist  centres  ?

 The  Deputy:  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)  0
 (c).  These  matters  are  being  taken  into
 acoount  ७  the  formulation  of  the  Second
 Five  Year  Plan

 re
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 Maternity  amd  Ghiltl-Welfare  Centres

 -*¥07;
 re  pie!  ्  &-  Site

 te
 07  Seth  el  vind  ak!  7
 Will  the  Minister  of  Health  0६6  pleased”

 fo  state:  te  ,  a
 fa)  the  number  of  Maternity’  and

 Child-Welfare  ‘Cetitres  opetied  in  rural
 areas  in  the  year,  T9543  and

 (b).  the  ,total  expenditure. i  ingusred
 t  heteais  “by  the  Central  Gove  rrimenit  ?

 The  Minister  of  Héebith  (Rajkumiiri
 “Amrit  Kaur):  (a)  32.  ues  ‘

 (b)  Grants  amounting  to.  .Rs.695
 Makhs  were  paid  by  the  Central  Govesn-,
 ‘ment’  to  the  State  Governments  during
 fngsa-ss  for  the  purpose.
 &

 :  ‘Tungathadra  Bridge

 %  |  *r0B.  Shri  Gadilingaus  Gowd:  Will
 ythe  Minister  of  ‘Tramspert  be  pleased
 ito  refer  fo  the  statement  laid  on  the  Table
 fof  -the  Hipasé  im  reply  tO  Starred  Question
 ‘No.  2047  on:  the  oth  Décemnber,  3954°
 jand  state  the  progress  of  the  work  on
 tthe  comstruction  of  a  road:  bridge  near

 Kurnool  over  thd.  Tongabhadra:  river?  Le
 i
 उ  The  Deputy  Minister  of  Railways
 rand  Transport.  (Shri.  Alagesany  -Pians
 wand  estimate  for  the  construction  of  the
 ibridge:  were  ftom  the’  Highways
 :.Depuriment,  Andhra,  om  the  5th  July
 ६7955  and  they  are  under  scrudny.  ‘The
 3  Work is-  expected  to  be.  sanctioned  shortly.  !

 |  स्थानीय  स्वायत  क्षांसन  7

 #१०६,  को  भक्त  दिन  :  क्‍या  स्वास्थ्य

 |  मंत्री  १०  मार्च,  १६५४  को  दिये  गये  ताला-
 |  क्ति  प्रश्न  संख्या  oot  के उत्तार  के.  सम्बन्ध

 |

 मे  यह  बढ़ाने क्ी...हूप्य..  करेंगी  कि.
 \

 |

 को  विदेश  भेजने  की  योजना  प्र  तब  से.  कोई
 प्रति  निर्णय  कर  लिया  गया  है:

 कह, ा

 _
 कितने.  भारतीय

 4  कीलें-किसे  देशों,  कौ  सै  गये  हैं;  और  au

 0४  उनका  नाव:  किस  प्रकार  शौर

 | |
 किस  भार,  पर  क्रिया  गया  है  tan VER)  G4  Woe  Vaertity  os

 ५

 os
 (x)  का  स्थानीय  स्वागत  लॉस  में

 !क्लिक  शिक्षा  प्राप्त  करते  के  लिये  भारतीयों

 व  कह

 Was:  Written:  Answers  3ore

 meer  मन्त्री  (राजकुमारों  प्राप्त-
 कौर)  :  (क)  लोकल  सेल्फ  गवर्नमैंट

 (Local  Self  Government)  के
 प्रशिक्षण  के  सम्बन्ध  में  विदेश  भेजे  जाने  वाले

 उम्मीदवारों  का  अन्तिम  निर्णय  नहीं  अम्रा
 जै

 (@)  तथा:  (म  )  ये  प्रश्न  नहीं  उठते

 Railway  Approach  Roads

 “rea.  Pandit  'D.  Ni  Tiwary:  Will  the
 Minister  of  Railways  be  pleased  —  to
 stale,

 (a)  whether  station  approach  roads
 are  maintained  by  the  Railway  autho-
 rities  djrect  or  by  the  Local  Boards  or
 the  State  Governments  concerned;

 (७)  whether  any  subsidy  ता  grant
 is  paid  for  their-maintenunce  and  repairs;
 and

 ce)  the  name  of  the  party  in  whose
 agepunt  incomes  fran)  :settiement  of  Road
 sides  lands  are  credised ?  :

 The  Parliamentary  Secretary  to
 the  Minister  of  Railwgys  and  Transport
 (Shri  Shahnawaz  Khan):  (a,  Station
 approach  roads  within  raliway  premi-e; on  all  railway  statiams  except  a  few  on
 the  North-Hactern  and  Southern  Railways are  maintained  by  the  Railways.

 (b)  Does  not  arise  except  in  case  of
 few  stations  on  North-Eastern  and  Sou-
 thern  Railways  referred  to  in  (aj  above.

 (cj  Income  fiom  settlements  alone
 roadside  wherever  allowed  35  credited
 to  Raslway:carnings  cxutpt  atu  few:  statiors
 of  "Norh-Eastern)  Railway  and  Southern
 Railway  maintained  Hy  other  bodies  whu
 manage  the  seltlements  as  well  as  the
 earping.  therefrom,  4 '

 Railway  Sidings

 ‘rir.  Shri  T,  B.  ‘Vittal  Rao:  Will
 the  Minister  of  Railways  be  pleased  to
 refer..to  the  reply.given  ta  Starred  Quest-
 jon  2698  dh  ‘the’  28th  April;  2455°  and
 state  :  he,  ca  tek  va

 (a)  whether  the  siding  charges  for
 Sin

 pe
 Colligsies  -hayea  sipee  been

 revised  ;

 (b)  if  so,  tHe  rate  charged’  at  present  3
 and  ?  oo

 ic)  the  date  from  which  the  revision
 has  been  effected ?
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 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)  No,
 Sir,

 (b)  and  (c).  Do  not  arise.

 Palk  Strait

 *z32.  Dr.  Ram  Subhag  Singh:  Will
 the  Minister  of  Transport  be  pleased
 to  state;

 (a,  whether  it  is  a  fact  that  Govern-
 ment  propose  to  prepare  a  scheme  to
 deepen  the  sea  between  India  and  Ceylon
 forming  part  of  the  Palk  Strait,  to,  permit
 the  passage  of  ocean-going  vessels  from
 the  Arabian  Sea  to  the  Bay  of  Bengal;

 (b)  if  so,  whether  the  cost  involved
 in  working  out  this-  scheme  has  been
 estimated  ;

 (c)  the  estimated  expenditure  thereof;

 (d)  whether  the  preliminary  survey
 and  investigation  work  of  that  scheme
 has  been  undertaken?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)  Yes.

 (b)  and  (c).  No  regular  estimate  has
 been  prepared  but  an  approximate  idea  of
 the  cost  has  been  given  as  Rs.  3  crores.

 (d)  It  is  proposed  to  appoint  a  commi-
 ttee  of  experts  to  investigate  and  report
 on  the  technical  and  other  aspécts  of  the
 scheme.

 सलाम-गोधरा  रेलवे

 *  293.  भी  कमर  सिंह  डा सर  :  कया  रथ

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने

 पश्चिम  रेले  के  रतलाम  और  गोधरा  स्टेशनों

 के  बीच  रेलवे  की  लाईन  को  दुहरा  करने  का

 निश्चय  किया  है  ;  और

 (ख)  यदि  हां,  तो  इस  लाइन  पर  काम

 कब  आरंभ  किया  जायेगा  ?

 रेलवे  तथा  परिवहन  मंत्री  के  सभा
 सचिव  कवि  शाहनवाज  खाँ:  (क)
 कभी  तक  नहीं  1

 (ख)  सवाल  नहीं  उठता  t
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 Tube-wells

 “114.  Shri  Ram  Shanker  Lal:  Will
 the  Minister  of  Food  and  Agriculture be  pleased  to  state:

 (a)  the  number  of  tube-wells  cons-
 tructed  so  far  under  the  Indo-U.S.  Tech-
 nical  Co-operation  Programme;  and

 (b)  the  amount  spent  thereon?
 The  Minister  of  Food  and  Agricul- ture  (Shri  A.  PB  Jain):  (a)  The  number

 of  tubewells-constructed  upto  3oth  June,
 1955)  18  23177.  -

 (b)  The  total  amount  of  loans  given to  the  State  Governments  for  this  pro-

 gramme
 upto  the  end  of  June,  ‘19555  is

 8.  943°45  lakhs.

 C.T.O.  Training  Scheme

 *rrg.  Shri  K.  P.  Sinha:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  number  of  trainees
 who  have  received  training  so  far  under
 the  C.  T.  O.  Training  Scheme  at  Delhi
 and  Bairagarh  (Bhopal)?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):

 237
 trainees  have

 been  trained  upto  the  end  of  June  7955 under  the  various  C.T.O.  schemes  at

 elite
 Bairagarh  and  the  Operational

 nits,

 Corruption  amongst  Railway  Staff
 *rr6.  Shri  T.  B.  Vittal  Rao:  Will  the

 Minister  of  Railways  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No.  7306  on  the  22nd  March,  7955  and
 state:

 (a)  the  stage  at  which  the  disciplinary
 action  initiated  against  fhe  four  Gazetted
 officers  of  the  Ex-Saurashtra  eee  8

 for,  muieappeoprlation
 of  Rs.  73  lacs  stands;

 an

 (b)  the  amount  of  Provident  Fund
 to  the  credit  of  these  officers  at  the  time
 of  their  suspension?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 (Shri  Shahnawaz  Khan):  (a2)  The  final
 ‘Show-cause  notice’  was  served  on  these
 officers  on  9-6-55  and  their  replies  are
 due  on  or  before  21-8-1955.

 0)  Rs.  84,917/2/-  including  Govern-
 ment  Contribution  with  interest.

 Fertilizers

 "17.  Shri  Ram  Shanker  Lal:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  lay  a  statement  on  the  Table
 of  the  House  showing  the  total  quantity
 of  ammonium  sulphate  alloted  to  the
 various  States  for  the  use  of  cultivators
 during  the  current  year  so  far?
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 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  A  statement
 showing  the  total  quantity  of  sulphate
 of  ammonia  allotted  to  various  States  for
 the  first  three  quarters

 Garay
 to  Septem-

 ber),  7945९  is  placed  on  the  Table  of  the

 House.
 [See  Appendix  I,  annexure  No.

 28].

 तोर  के  लम्हे

 १४५.  भरी  रघुनाथ  सिह:  क्‍या  संचार

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  कोडी-
 केनाल  हिल  स्टेशन  में  मई  १९५५  के  तीसरे

 सप्ताह  में  भयंकर  तूफान  के  कारण  तार

 के  खम्भे  ग्राही  उखड़  जाने  से  सरकार  को

 कितनी  हानि  उठानी  पड़ी  ?

 संचार  उपमंत्री  (श्री  राज  बहादुर)  :

 लाइनें  फिर  से  चालू  करने  में  लगभग  २३५०
 पये  खर्च  हुये  ।

 Electrification

 16.  Shri  K.  ्  Sinha:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  electrify  the  Patna-Gaya  Section  of
 the  Eastern  Railway;  and

 (b)  if  so,  the  total  cost  involved  in
 the  scheme?

 The  Deputy  Minister  of
 bay

 +

 Fg
 Transport  (Shri  Alagesan):  (a)  No,

 (b)  Does  not  arise.

 wit  सिल

 १७.  भी झनियद्ध  सिह:  क्‍या  साथा

 और  कथा  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि:

 (क)  ३०  जून,  १६५५  तक  चालू  वर्ष

 में  देश  में  कितनी  चीनी  मिलें  खोलने  तथा

 पुरानी  चीनी  मिलों  को  गन्ना  पेरने  की  शक्ति

 बढ़ाने  की  अनुज्ञा  दी  गई;  और

 (ख)  बिहार  राज्य  की  कितनी  चीनी

 मिलों  को  गन्ना  पेरने  की  शक्ति  बढ़ाने  की

 अनुज्ञा  दी  गई  ?
 64  LSD—3
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 qe  और  कृषि  मत्री  (थी एग  पी०
 जन  )  (क)  क्रमानुसार  दस  तथा  छः

 (ख)  दो  ।

 Chittaranjan  Locomotive  Works

 rc  Shri  Barman:  Will  the  Minister
 of  Railways  be  pleased  to  state:

 (a)  the  names  of  the  various  parts
 of  a  locomotive  now  being  manufactured
 a

 ae
 Chittaranjan  Locomotive  Works;

 an

 (b)  the  names  of  those  that  are  still
 being  imported  ?

 Deputy  Minister  of  Railways  and
 Transport  (Shri  Alagesan):  (a)  The
 total  number  of  components  of  a  ‘WG’
 class  locomotive  un  der  construction  at
 Chittaranjan  Locomotive  Works  is

 53
 355 out  of  which  4476  are  manufactured  at

 Chittaranjan  Locomotive  Works,  769
 (Mostly  small  items)  are  obtained  indige-
 nously,  and  the  balance  of  90  items  are
 at  present  imported.  A  list  showing  the
 names  of  all  components  manufactured
 at  Chittaranjan  Locomotive  Works  will
 be  rather  voluminious  and  being  of  a-
 technical  nature  may  not  be  of  general
 interest.  The  result  to  be  obtained  by
 the  compilation  of  such  a  list  may  not
 be  commensurate  with  the  labour  involved.

 (b)  A  statement  giving  the  description
 of  the  imported  items  is  attached.  [See
 Appendix  ९  annexure  No.  29].

 Quinine

 i9.  Shri  Eswara  Reddi  :  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  the  estimated  annual  production
 of  the  Quinine  Factory  at  Anamalai,
 Madras  State;  and

 (b)  the  estimated  annual  production
 of  quinine  in  the  country  as  a  whole
 at  present  ?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur)  :  (a)  60,000  Ibs.  of  quinine
 sulphate  and  30,000  lbs.  of  Cinchona
 febrifuge.

 (b)  1,40,00  lbs.

 Employment  Exchanges

 zo,  Shri  D.  C.  Sharma  :  Will  the
 Minister  of  Labour  be  pleased  tostate  :

 (a)  the  number  of  matriculates  and
 under-graduates  who  were  registergd
 in  the  Employment

 Exchang
 es  from

 the  ust  February  to  the  end  of  June
 79553  and



 3०5  Written.  Answers

 (b)  the  number  of  vacancies  notified
 to  the  employment  Exchanges  during  the
 above  period,  category-wise  ?

 The  Minister  of  Labour  (Shri  Khandu-
 bhai  Desai):  (a)  Separate  _  statistics  in
 regard  to  matriculates,  under-graduates
 and  graduates  are  being  collected  at  quar
 terly  intervals.  The  information  asked  for
 is,  therefore,  available  for  the  period
 January-June,  1955,  and  is  as  under  :-—-

 Number  registered
 Matriculates  83,102
 Under-graduates  I4,550

 (b)  The  Number  of  vacancies  notified
 by  broad  occupational  categories  is  given
 below:

 Category  :  No.  of  vacancies  noti-
 fiedtothe  Exchanges
 during  the  period
 January-Ffune,  7955

 i,  Industrial  supervisory  47659
 2.  Skilled  and  semi-skitled  19,962,
 3.  Clerical  वि  22,  748
 4.  Educational.  I,625
 5.  Domestic  Service  ‘115574
 6.  Unskilled  56,740

 7.  Others.  12,546

 138,770

 टेलीफोन  तथा  तार थर

 २१.  डा०  सत्यवादी  2  क्‍या  संचार

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  बुढ़िया
 (जिला  अम्बाला)  पंजाब  में  टेलीफोन

 एक्सचेंज  कौर  तारघर  खोलने  का  निश्चय
 किया  गया  है  ;

 (ख)  यदि  हां,  तो  इस  दिशा  में  जब  तक
 क्या  प्रगति  हुई  है;  और

 (ग)  जगाधरी  तहसील  के  लिये  चालू
 वर्ष  में  कितने  डाकखाने,  तार  घर  तथा
 टेलीफोन.  एक्सचेंज  खोलने  का  विचार  है,
 कौर  किन  किन  स्थानों  पर  ?.

 संचार  उपमंत्री  (की  राज  बहादुर)  :

 (क)  और  (ख).  बुढ़िया  में  एक  तार धर
 य  एक  टेलीफ़ोन  पब्लिक  काल  आफ़िस  ३  जून,
 १६५५  को  खोले  गये  ।  उस  जगह  टेलीफोन

 एक्सचेंज  खोलने  फा  कोई  प्रस्ताव  नहीं
 है  1
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 (ग)  डाकघर  ३२१  [दे लियें  परिशिष्ट

 १,  अनुबन्ध  संख्या  ३०]

 तार धर  १  (दाह साद पुर)

 टेलीफोन  पब्लिक  काल  आफ़िस  १

 (  शहजादपुर  )

 टेलीफोन  एक्सचेंज  कोई  नहीं  ।

 काम  दिलाई  दफ्तर

 २२.  डा०  सत्यवादी  :  क्‍या  अम

 मंत्री, यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पंजाब,  पैप्सू  तथा  हिमाचल  प्रदेश

 के  काम  दिलाऊ  दफ्तरों  में  ३१  मार्च,  १६५५
 को  प्रनुसूचित  जातियों  के  कितने  ग्रेजुएट,
 मैट्रिक,  नान-मैट्रिक,  प्रवीण  और  अप्रवीण

 उम्मीदवारों  के  नाम  दर्ज  थे;  और

 (ख)  2  arene  में  इन  केन्द्रों  द्वारा
 उक्त  हर  श्रेणी  के  कितने  उम्मीदवारों  को

 तौकरियां  दिलाई  गई  ?

 श्रम  मंत्री  1६. |  सर्द  भाई  देसाई)  :

 (क)  कौर  (ल)  विवरण  सभा  के  सामने

 रखा  जाता  है  |  [दीजिये  परिशिष्ट  १,

 झवुज्थ  संख्या  ३१]  |

 रेलों  में  अपराध

 २३.  भरी  बाल्मीकी  :  क्या  रेलवे

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  उच्च

 श्रेणियों  (प्रथम  शर  द्वितीय  श्रेणियों)  में

 पूर्वोत्तर  रेलवे  पर  ३०  जून,  LEXY  को  समाप्त

 होने  वाले  पिछले  एक  वर्ष  में  किर्तनी  चोरी  ,

 लूट,  काल  कौर  डकैती  की  घटनाएं  हुई
 हैं?

 रेलवे  तथा  परिवाहन  उपमंत्री  ६.
 अलगे शत  ):  चोरियां  £,  काल  १,  लूटमार
 शौर  डकैतियां  कोई  नहीं  ।
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 तारघर

 २४  श्री  एस०  एन०  दास:  क्‍या  संचार

 मंत्री  यह  बताने  की  कृपा  करने  कि  :

 (क)  क्या  दरभंगा  जिले  के  समस्तीपुर
 सबडिवीजन  के  झ्रस्तर्गत  कुशेश्वर  स्नान  में

 तारघर  खोलने  का  विचार  है,  और

 (ख)  यदि  नहीं,  तो  क्या  निकट

 विष्य  में  इत  विषय  पर  बिचार  किये  आते

 की  संभावना  है  ?

 संचार  उपमंत्री  (श्री  राज  बहादुर)  :

 (क)  प्रौर  (ख).  यह  प्रस्ताव  जांचा  जा

 चुका  है।  क्योंकि  इसमें  हानि  है  अतएव
 गारंटी  दिये  जाने  पर  फिर  से  लांच  ा

 सकता  है

 कॅरियर  गधा  संस्था,  सोलो

 २५,  भी  नवल  प्रभाकर  क्‍या  स्वास्थ्य
 मंत्री  यह  बताने  की  कृपा  करेंगी  कि:

 (क)  क्या  यह  सच  है  कि  केन्द्रीय  गवेषणा
 संस्था,  कसौली  में  कुछ  विदेशी  प्रशिक्षण  के
 लिये  घाव  हैं;  कौर

 (ख)  यदि  हां,  तो  उनकी  संख्या  ब्या
 है  ?

 स्वास्थ्य  मंत्री  (राजकुमारी  अमृत
 कौर:  (क)  तथा  (ख),  :  जी  ,  हां  t
 बिशय-स्वास्थ्य-संगठन  ने  १६५४  में  अ्रफगानि-
 स्तान  के  पांच  राष्ट्रीय-जनों  के  प्रशिक्षण  के
 लिये  केन्द्रीय  प्रनुसन्धान  संस्था,  कसौली  में
 प्रायोजन  किया  है।  उनमें  से  दो  व्यक्तियों
 का  प्रशिक्षण  पूरा  हो  चुका  है  कौर
 वे  भ्रफगानिस्तान  लौट  गये  हैं  !

 रेलवे  इंजिन  आदि

 २६.  नवल  प्रभाकर  :  क्‍या  £ ह
 मंत्री  मह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पिछले  चार  सालों  में  सकरी
 लाइन  (नैरोलेक)  के  लिये  कितने  इंजिन
 खरीदे  गये  हैं;  और
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 (a)  मे  किन  किन  देशों  से  खरीदे
 गये?

 रेलवे  तथा  परिवहन  उपमंत्री  (लो

 अलगे दाम)  (क)  ५८

 (ख)  जर्मनी  कौर  जापान  |

 इंजिनों  की  मरम्मत

 २७.  श्री  मिल  प्रभाकर  :  क्‍या  रेले
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  १९५४
 में  कालका  कारखाने  में  कितने  रेलवे  इंजिन
 मरम्मत  के  लिये  आये  1

 रेलवे  तथा  परिवहन  उपमंत्री  (भी

 झल गे शन)  :  कालका  शेड  में  छोटी  लाइन
 के  इंजनों  की  मरम्मत  की  जाती  है।  १९५४
 ५५  में  ६  इंजन  मरम्मत  के  लिए  गए।

 Tobacco
 28.  Shri  C.R.  Chowdary  :  Will  the

 Minister  of  Food  aod  Agriculture  be
 pleased  to  stete  :

 (a)  the  total  production  of  tobacco  of
 all  varieties  during  ‘1954-555

 (b)  its  stamated  internal  consumption
 during  the  period;  and

 (c)  the  quantity  exported  ?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.P.  Jain)  :  (a)  According  to
 tne  All-India  Third  Estimate  of>  tobacco
 for  ‘1954-55,  which  ‘is  the  latest  estimate
 available  a:  preseat,  the  total  production
 of  all  varieties  in  that  year  is  estimated
 to  be  about  §33°%2  million  Ibs,

 (b)  The  requred  informat'on  is  not
 available.

 (c)  76°36  million  Ibs.

 Telephone  Instruments

 29.  Shri  Ibrahim  :  Will  the  Minister
 of  Communications,  be  pleased  to
 state  :

 (a)  whether  any  complete  telephone
 instruments  were  imported  during  the
 year  7954-55.

 (b)  whether  any  telephone’  parts
 were  imported  durjng  th:  above  periad;
 avd,

 (c)  if  ‘80,  the  value  there  of  ?

 The  D
 ष्ह्श्प

 Minister  of  Communi-
 cations  (  Raj  Bahadur):  (a)  Yes
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 some  special  typz  of  telephone  instruments
 were  imported.

 (b)  Yes.
 (०)  (i)  Special  type  telephone  intru-

 ments  Rs.  7377548
 (ii)  Spares  and  components.

 Rs.  15539491

 Total.  Rs.  9531;039

 कपड़ा  उद्योग  में  हड़ताल

 शो  रघुनाथ  सिह  :  क्या  अस

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  मार्च  १६५५
 से  मई  १६५५  के  महीनों  में  कपड़े  की  मिलों  में

 हुई  हड़तालों  में  कितने  श्रमिकों  ने  भाग

 लिया  ?

 अस  मंत्री  की  खंडूमाई  देसाई)
 केन्द्रीय  सरकार  के  पास  यह  जानकारी  नहीं
 है।  इस  विषय  के  लिये,  जहां  तक  कपडे
 के  उद्योग  का  सम्बन्ध  है,  राज्य  सरकारें

 जिम्मेदार  है  q

 Compensation  Claims

 3r.  Shri  Jethalal  Joshi  :  Will  the
 Minister  of  Railways  be  pleased  to
 State:

 (a)  the  number  of  claims  against
 Railways  for  compensation  which  have
 remained  unsettled  for  more  than
 last  three  years;

 (b)  the  total  amount  of  such  claims;
 and

 (c)  the  number  of  cases  where  pay  a
 ments  have  been  ordered  by  the  con-
 cerned  claims  Authorities,  but  they
 have  not  been  settled  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan)
 (a)  7705  as  on  +31-3-1955

 (b)  Rs.  4°46  lakhs  representing  378
 cases,  the  amounts  in  the  remaining  327
 cases  not  having  been  specified  by  the
 claimants

 (c)  Nil.

 Railway  Accident

 3a.  Shri  Subodh  Hasda  :  Will  the
 Minister  of  Railways  be  pleased  to
 State:

 (a)  whether  it  is  a  fact  that  some
 people  tried  to  derail  the  down  Bombay

 26  JULY  955  Written  Answers  3020

 Howrah  Mail  or  Goods  Train  between
 the  Surdiah  and  Kalaikunda  Stations
 on  the  38th  April,  7955  at  about  3  A.M
 on  the  Eastern  Railway;  and

 (b)  if  so,  the  steps  taken  by  Govern-
 ment  to  stop  such  occurrences  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan)  :  (a)
 At  about  2°45  hours  on  19-4-19SS  (and
 not  on  8-4-1955  as  stated  in  the  Question)
 while  No.  502  Down  Goods  train  was
 running  between  Surdiah  and  Kalai-
 kunda  station  on  the  Tatanagar-Kharagpur
 Section  of  the  Eastern  Railway,  it  struck
 against  a  loose  rail  placed  across  the  track
 resulting  in  the  derailment  of  the  front
 two  wheels  of  the  engine.

 (b)  This  case  has  been  reported  to
 the  Police.  Other  steps  taken  include:—

 (i)  patrolling  of  the  Railway  lines
 by  police  and/or  railway  officials
 by  trolley  and  by  foot;  collective
 patrolling  where  necessary  in
 conjunction  with  local  village
 organisations,

 (ii)  efforts  by  the  police  to  trace  the
 culprits  responsible  for  suct.
 acts  and  bring  them  to  book,
 etc.

 Kanpur  Strike

 Shri  Bhagwat  Jha  Azad  :
 33.  Shri  Sivamurthi  Swami  :

 Seth  Govind  Das:

 Shri  Raghunath  Singh  :

 Will  the  Minister  of  Labour  be  pleasesd
 to  state  (a)  the  total  man-hours  lost  as
 result  of  the  recent  Labour  Strike  in
 the  Kanpur  Tex  tile  mills  ;  and

 (b)  the  approximate  estimate  of
 loss  in  production  ?

 The  Minister  of  Labour  (Shri
 Khandubhai  Desai)  :  (a)  1,03,23,672,
 man-hours

 (b)  According  to  the  Uttar  Pradesh
 Government,  the  approximate  loss
 in  production  is  as  follows  nee

 i)  Yarn  14531,72,925  Ibs,

 (ii)  Cloth  4:50,74;866  Yards.

 (iii)  Jute  §8,8,000  Yards

 (The  above  figures  give  the  position on  9-71955)
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 Mechada  Combined  Posts  and
 Telegraphs  Office

 34.  Shri  S.  C.  Samanta:  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  state

 (a)  the  date  when  Mechada  Combined
 posts  and  Telegraphs  office  in  the  District
 of  Midnapur  in  West  Bengal  was  opened  ;

 (b)  whether  it  has  been  made  per-
 manent  ;

 (c)  the  annual  income  from  the
 office  ;

 (9)  whether  the  jurisdiction  of  this
 Combined  Posts  and  Telegraphs  office
 is  proposedto  be  expanded  ;  and

 (e)  the  number  of  Combined  Posts
 and  Telegraphs  office  opened  in  Midna-
 pur  District  after  Mechada  and  the  number
 proposed  to  be  opened  during  the  remain-
 ing  First  Five  Year  Plan  period  ?

 The  Deputy  Minister  of  Com-
 munications  (Shri  Raj  Bahadur):

 (a)  27th  Juiy,  ‘1953.

 (b)  No.

 (०)  During  1954-555  the  income
 is  about  Rs.  3r,400.

 (9)  There  is  no  such  proposal  at
 present.

 (e)  3  and  ro  respectively.

 SS
 हर

 ३५.  सेठ  गोबिन्द वास
 :  क्‍या  Te

 ate  क्रि  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि:

 (क)  RENCRY  में  कितने  शेरों

 का  शिकार  किया  गया;  और

 (ख)  इस  समय  भारत  में  लगभग

 कितने  शर  हैं  ?

 खाद्य  कौर  ऋषि  मंत्री  (भी  ए०  पी०

 लेन  ):  (क)  तथा  (खा  सभी  राज्यों  के

 बारे  में  जानकारी  कभी  मौजूद  नहीं  है  भौर

 इकट्ठी  की  जा  रही  है।  पाने  पर  सभा

 |
 के  टेबल  पर  रख  दी  जायेगी  ।

 64  Law  —4
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 Condemned  Locomatives

 36.  Pandit  D.  N.  Tiwary  :  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  575  on  the  2nd  Decem-
 ber,  7954  and  state:

 (a)  the  purpose  for  which  the  con-
 demned  engines  are  stocked  at  Mogal-
 sarai  Running  Shed;

 (b)  whether  such  engines  are  lying
 at  any  other  Junction;  and

 (c)  if  so,  their  number  ?

 The  Deputy  Minister  of  Raillwa
 and  Transport  (Shri  Alagesan)  :  me For  final  disposal  by  auction.

 (b)  Yes.

 (c)  75  on  Eastern  Railway  and  295
 on  all  Indian  Railways.

 Dearness  Allowance

 7.  Shri  T.  B.  Vittal  Rao  :
 Will  the  Minister  of  Railways  be  pleased
 to  refer  to  the  reply  given  to  Starred  Ques-
 tion  No.  330  on  the  28th  February,  2955
 and  state  :

 (a)  whether  any  decision  has~-  since
 been.  taken  regarding  the  treatment  of
 §0  per  cent  of  the  Dearness  Allowance
 of  the  employees  of  the  ex-Nizam’s  State
 Railway  who  have  opted  to  retain  the
 pre-absorption  terms  and  conditions  of
 service,  as  dearness  pay;  and

 (b)  if  so,  whether  the  same  will  be
 enforced  with  retrospective  effect  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan)  :
 (a)  Yes.

 (b)  No;  the  decision  will  be  given
 effect  to  from  ist  August,  955.

 Directorate  of  Extension  and  Training

 38.  Shri  P.  च,  Rajabhoj  :  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  strength  of  the
 staff  employed  at  present  in  the  Direc
 torate  of  Extension  anu  ‘Training  ?

 The  Ministerof  Food  and  Agricuiture
 (Shri  A.  P.Jain)  :  A  statement  is  laid  on
 the  Table  of  the  Lok  Sabha.  [See  Appenuix
 I,  annexure  No.  32}.



 9023  Written  Answers

 Pine~Apples  in  Tripura

 39.  Shri  Biron  Dutt:  Will  the  Minis-
 er  of  Food  and  Agriculture  be  pleased
 0  state  the  quantity  of  pine-apples  pro-
 uced

 -
 Tripura  during  the  19541955

 eason

 The  Minister’  of  Food  and  Agri-

 fiat

 6  (Shri  A.  P.  Jain).  It  is  estimated
 Athat  60,00,000  pine-apples  were  produced

 Min  Tripura  during  1954-55  season.

 Import  of  Chickens

 40  Sbril.  Eacharan:  Will  the  Minis-

 sid
 of  Food  and  Agriculture  ०९  pleased

 tostate:

 (a)  the  number  and  varieties  of
 chickens  imported  so  far  for  poultry
 farming  in  India  ;

 :  (b)  the  names  of  the  countries  from
 which  they  have  been  i.oported;

 (c)  the
 pee

 paid  per  pair  of  each
 variety;  an

 (d)  the  basis  on  which  they  have
 een  distributed  and  to  how  many
 ‘Centres  ?

 The  Minister  of  Food  and  Agri-
 “alture  (ShriA.  P.  Jain).  (a)  None.

 (b)  to  (d).  Do  not  arise.

 कर्म  शादियों  के  लिए  क्वार्टर

 ४१.  शी  कमर  सिह  डामर  :
 क्या  रेलवे

 ;  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पश्चिम  रेलवे  के  रतलाम  तथा

 :  दोहद  स्टेशनों  के  बीच  में  रेलवे  कर्मचारियों  के

 लिये  उन  क्वार्टरों  को  बनाने  का  कार्य  कब

 :  तक  झआारम्म  किये  जाने  की  श्राशा  है  जिनके

 लिए  १९५५-५६  के  बजट  में  उपलब्ध  किया

 “गया  था  कौर

 (ख)  झझरी  तक  कार्य  प्रारम्भ  न  करने
 का  कारण  क्या  है  ?

 रखने  त्या  परिवहन  उपमंत्री  (भी
 अलग शन)  :  (क)  रतलाम  और  दोहद
 स्टेशनों  के बीच  उदय गढ़  स्टेशन  पर  करें-

 शादियों  के  लिये  मकान  बनाने  की  व्यवस्था

 १९५५-५६  के  बजट  म  की  गई  थी  झर

 काम  शुरू  हो  गया  है  |

 (ख)  सवाल  नहीं  उठता।
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 New  Aircrafts

 -  42  Sardar  Iqbal  Singh  :  Will  the

 —
 of  Communications  be  pleased

 0  state:

 (a)  the  number,  type  and  capacity
 of  new  aircrafts.  imported  for  the  two
 Air  Corporations  in  7955  so  far;  and

 .
 (b)  the  cost  ofthese  aircrafts  ?
 ‘he  Deputy  Minister  of  Com-

 rounications  (Shri  Raj  Bahadur):  (a)  and
 (b)  ;  I  lay  on  the  Table  of  the  Lok  Sabha
 a  statement  giving  the  required  information.
 [See  Apperdix  annexure  No.  33].

 Medical  Colleges

 44  Shri  T.  B.  Vittal  Rao:  Will  the
 Ministcr  of  Health  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No,  ‘§OL  on  the  29th  November,  7954
 and  state:

 (a)  the  number  of  new  Medical  Col-
 leges  opened  so.  far  during  the  year
 1955-565

 (b)  the  capacity  of  these  colleges;
 and  I

 (०)  the  further  Fsteps  Government
 Propose  to  take  to  augment  the  capacity
 of  the  Medical  Colleges  ?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  (a)  Two.
 “ (b)  Medical  College,  Bhopal  50
 Medical  College  Jamnagar.  60

 IIo

 (c)  Proposals  have  been  included  in
 the  Second  Five  Year  Plan  for  augmenting the  capacity  of  the  existing  Medical  Col-
 leges  and  for  opening  new  ones.

 B.C.G.  Vaccination
 45.  Shri  Ram  Dass:  Will  the  Minis-

 ter  of  Health  be  pleased  to  state:
 (a)  the  total  number

 a
 B.C.G.  in-

 jections’given  to  School  children  in  ‘1953-54
 and  in  I955  (upto  May),  and

 (b)  the  number  of  B.C.G.  injections
 given  to  the  generalfpublic  other  than
 school  children,  during  the  above
 period  ?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  (a)  and  (b).  No_  statistics
 are  available  separately  for  school  children

 d  for  the  general  population,  The
 total  number  of  persons  vaccinated  during
 the  years  953  to  955  is  as  follows:  ‘

 I953-——-  3,856,778
 I954--  6,555.48
 1955—  3,671,639

 (up  to  May).
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 LOK  SABHA  DEBATES

 ByI9
 LOK  SABHA

 Tuesday,  the  26th  July,  I£55

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  Deputy-Speaxer  in  the  Chair)

 QUESTIONS  AND  ANSWERS

 (See  Part  I)

 l2  Noon,

 MOTION  FOR  ADJOURNMENT

 SrrRike  tN  THE  TRAVANCORE  MINERALS
 Concerns,  CHAVARA

 Mr.  Deputy-Speaker:  I  have  received
 aotice  of  an  adjournment  motion  from
 Shri  N.  Sreekantan  Nair.  He  has
 also  given  notice  under  rule  No,  2l?
 fer  a  discusdion  of  short  duration
 relating  to  the  same  matter,  The
 subject  itt  this—the  54-day  old  strike
 in  the  Travancore  Minerals  Concerns,
 Chavara,  owned  and  run  by  the
 Travancore-Cochin  State  Govern
 ment.  The  hon.  Member  armits  that
 this  concern  is  owned  and  run  by  the
 State  Government  and  the  strike  is
 54  days  old.  Therefore,  neitner  does
 the  subject-matier  belong  to  the  Cen-
 tre—it  belongs  to  the  State—nor  is  It
 urgent,  though  it  may  be  important.
 Whatever  it  might  be,  be  has  already
 given  a  notice  under  rule  2i2,  as
 [  said  earlier,  and  that  will  be  con-
 sidered  in  due  course.  Irrespertive
 of  that  notice.  I  do  not  think  I  should
 allow  this  motion  for  adiournment.

 वित
 49  LSD—!.

 (Part  Il—Proceedings  other  than  Questions  and  Answers)

 8420
 PAPERS  LAID  ON  THE  TABLE

 Reports  or  tur  Tanrrr  ComMMisston  on
 TREATMENT  OF  COLLIERY  BLOCK  FOR
 DRTERMINING  THE  RETENTION  PRICES

 067  STEEL  AND  ON  CONTINUANCK  OF
 PROTECTION  TO  CALCtuM  CHLORIDE,
 Sopa  Asu,  Trtantum  Dioxtpe  AND
 Hyproqurinons  INDUSTRIES.
 The  Minister  of  Commerce  (Siri

 Karmarkar):  I  beg  to  lay  on  the
 Table  4  copy  of  each  of  the  following
 Papers,  under  sub-section  (2)  of
 section  6  of  the  Taritt  Commission
 Act,  I05l,  aamely:—

 a  Report  of  the  Tariff  Com-
 mission  on  the  treatment  of  the
 collery  block  for  purposes  of
 determining  the  retention  prices
 of  steel,  1954.  [Placed  in  the
 Library.  See  No.  S—2i/55.]

 (2)  Ministry  of  Commerce  and
 Industry  Resolution  No,  SC(A)/2

 (140/55,  dated  the  I6th  May  1955,
 {Placed  in  the  Library,  See  No,
 S—2i/55.]

 (3)  Statement  under  proviso  to
 section  1602)  of  the  Tariff  Com-
 mission  Act,  95l,  explaining  the
 reasona  why  a  copy  of  each  of
 the  documents  referred  to  at  (l)
 and  (2)  above  could  not  be  laid
 within  the  prescribed  period.
 (Placed  {n  the  Library.  See  No.
 S—2)/55.]

 (4)  Report  of  the  Tariff  Com-
 mission  on  the  continuance  of  pro-
 tection  to  the  Calcium  Chloride
 Industry,  1939.  [Placed  in  the
 Library.  See  No,  S—22/55.]

 (5)  Ministry  of  Commerce  and
 Industry  Resolution  No,  37(!)TB/
 54,  dated  the  4th  June,  1955.
 [Placed  in  the  Library.  See  No.
 S—2i2/55,]
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 (6)  Report  of  the  Tariff  Com-
 mission  on  the  contmuance  of  pro-
 tection  to  the  Hydroquinone  In-
 dustry.  [Placed  in  the  Library
 See  No.  8—2:3/55.)

 ry  Ministry  of  Commerce  and
 Industry  Resolution  No.  8(Z)TB/
 "A  douted  the  iith  June,  l05°
 (Placed  in  the  Library.  See  No,
 5—23/55,)

 (8)  Report  of  the  Tarif’  Com-
 mission  on  the  continuance  of  pro-
 tection  to  the  Sodg  Ash  Industry.
 ‘1055.  (Placed  in  the  Library,
 See  No,  &—24/55.)

 (9)  Ministry  of  Commerce  and
 Industry  Resolution  No  8('/).TB/
 4,  dated  the  25th  June,  1955,
 [Placed  in  the  Library,  See
 No,  &—24/55.]

 (10)  Two  Ministry  of  Commerce
 and  Industry  Natifications  No,
 B(/)TB/S4,  dated  the  25th  June,

 (Placed  in  the  Library.
 See  No.  S—24/55,)

 (l)  Report  of  the  Tarif?  Commis-
 sion  on  the  continuance  of  pro-
 tection  to  the  Titanium  Dioxide
 Industry,  ‘1955.  [Placed  in  the
 Library.  See  No.  S—2i5/55.)

 (i2)  Ministry  of  Commerce  and
 Industry  Resolution  No.  8(i)-TB/
 oO  dated  the  2nd  July,  1055,
 [Placed  in  the  Librury,  See

 No.  S—25/5.]
 (i3)  Ministry  of  Commerce  and

 imaustry  Notification  No,  8(l)T,
 58,  dated  the  2nd  July,  1955,
 [Placed  [mn  the  Library  See

 No,  $—2!5/55,]

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 Parsenration  oy  Tureriern  Rerorr
 Shri  Altekar  (North  Satara):  |  beg

 to  present  the  Thirtieth  Report  of  the
 Committee  on  Private  Members’  Bills
 and  Resolutions  regarding  certain

 proposals  in  respect  of  Private  Mem-
 vers’  Bills.

 CORRECTION  OF  ANSWER  TO
 STARRED  QUESTION

 The  Deputy  Minister  of  Commuul-
 cations  (Shri  Raj  Bahadur):  With  your
 permission,  Sir,  I  wish  to  correct  an
 unfortunate  error  which  occurred  in
 my  reoly  to  a  supplementary  question
 by  Shri  H.  N.  Mukerjee  on  Starred
 Question  No.  2684  by  Shri  K.  ४.  Basu,
 on  the  28th  April  955  during  the
 Budget  Seasion  of  Lok  Sabha.  In  reply
 to  a  supplementary  question  by  Shri
 Mukerjee  I  had  stated  tnat  the  air-
 craft  by  which  the  Prime  Minister
 travelled  trom  Dethi  to  Bandung  carried

 a  radio  officer.  The  correct  position  is
 that  the  aircraft  did  not  carry  a  radio
 officer  on  its  outward  Aight  from
 Delhi  to  Bandung,  but  on  its  return
 fight  from  Bandung  to  Deihi  the  alr-
 craft  did  include  a  separate  radio
 oMcer  among  its  crew,  I  may  also
 add  that  a  general  exemption  has
 been  granted  to  the  Air  India  Interna-
 tlonal  from  carrying  a  separate  radio
 oMficer  on  scheduled  services  on  certain
 specified  routes  where  the  air-to-ground
 communications  can  be  satisfactorily
 carried  out  by  pilot-operated  radio
 telephones.  [  am  sorry  I  could
 not  catch  the  real  import  of  the  question
 and  did  not  make  the  position
 quite  clear  at  that  time,  for  which  I
 owe  an  apology  to  you  and  to  the
 Sabha,

 Shei  Kamath  (Hoshangabad):  Is
 giving  an  answer  and  then  a  subse-
 quent  correction  to  it  going  to  be  a
 daily  feature  in  this  House?  Yester-
 day  we  had  a  similar  thing,  Why
 should  wroog  answers  be  given  at  all?

 Mr.  Deputy-Speaker:  I  am  arking  the
 hon,  Member  himself  to  answer  it
 Occasionaliy  this  thing  vccurs  ars
 it  la  corrected.

 Shei  Kamath:  Bul  it  occurs  dailr
 This  might  have  been  done  next
 Monday,

 Mr.  Deputy  Speaker;  Then,  may  I  fix
 »  particular  day  in  the  week  fr  this?
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 RESIGNATION  OF  A  MEMBER

 Mr.  Deputy-Speaker:  I  have  to  in-
 form  hon,  Members  that  Shri  Daulat
 Mal  Bhandari  has  resigned  his  seat  in
 the  House  with  effect  from  today.

 ALLOCATION  OF  TIME  ORDER
 Mr.  Deputy-Speaker:  I  have  to

 inform  the  House  that  the  Business
 Advisory  Committee  met  on  the  25th
 July,  1955,  and  agreed,  to  the  alloca-
 tion  of  time  in  regard  to  Government
 legislative  and  other  business  as  men-
 tioned  below:—

 Time  allocated

 7  Rajya  Sabha  Amendments  hour
 ८२०४  Code  of  Criminal  (excluding  the

 procedure
 (Amendmem)  time  already non

 2§-7°55).
 2.  Indian  Tariff  (Amend-  3  hours

 ment)  Bill.
 rial  and  State  Fi-  7  hours :

 seein  Corporations  (§  hours  for
 (Amendment)  Bill.  General  Dis-

 cussion,
 rs  for

 Clause  by Clause  Con-
 sideration  and

 hour  for
 i]  Read- ing).

 4.  Indian  Coinage  (Amend-  3  hours
 ment)  Bill.

 5.  Abducted  Persons  (Re~  3  hours
 covery  and  Restoration)
 Continuance  Bill.

 4  hours Disputes  (Ap- 6,  Industrial  Dispe  ribunal) Hate ‘Amendment  Bill.
 State  Bank  of

 eo
 64  hou .

 (Amendment)  BE.
 RB  Land  Customs  (Amend-  2  hours

 ment)  Bill.
 cs  Spirituous  Preparations  3  hours

 (liner-Siace  Trade and  Coramerce)  Control
 Bill,

 10.  Prisoners  (Attendance  =  3  hours
 in  Courts)  Bull.

 rr.  Durgah  Khaw  Saheb  3  bours
 Bill.
 Dethi  Water  and  2  hours 12
 [1]  ett  (Amend-
 ment)  Bill,

 to  hours Ase  Code  of  Civil  Procedure
 (Amendment)  Bill—
 Motion  for  reference  to
 Selver  Committee.

 Te  Citizenship  Bili—Motien  ro  hours
 for  reference  to  Select
 Committee.

 ts.  Companies  Bill  as  re-  55  hours
 ported  by  Joint  Commit-  (for  General
 tec,  Discussion

 only).
 16.  Discussion  on  the  ३०  hours

 Reports  of  the  Com-  (excluding  the
 missioner  for  Scheduled  time  already Castes  and  Scheduled  taken  during Tribes  for  the  years  the  Eighth
 ending  3%58t  December,  Session).
 I953  3ist  December,
 I9S4.

 {  shall  now  ask  the  Minister  of
 Parliamentary  Affairs  to  inove  a  formal
 motion  for  the  approval  of  this  report
 by  the  House.

 Shri  Punnoose  (Alleppey):  I  want
 to  get  some  information,  Is  it  that  the
 the  hon,  Member  who  has  resigned  has
 stated  any  reason  for  his  resignation
 or  whether  he  has.......

 Mr.  Deputy-Speaker:  [I  understand
 he  has  taken  a  judgeship  of  a  high
 court  somewhere.

 Shri  Kamath
 Elevation?

 Mr,  Deputy-Speaker:  The  hon,  Mem-
 ber  may  decide  It.

 The  Ministery  of  Parliamentary  Af-
 falrs  (Shri  Satya  Narayan  Sinha);  I
 beg  to  move.

 “That  this  House  agrees  with  the
 allocation  of  time  proposed  by  the
 Business  Advisory  Committee  In
 regard  to  Government  Legisla-
 tive  and  other  business  as  an-
 nounced  by  the  Deputy-Speaker
 today,"
 Sbri  Kamath:  |  would  like  to  have

 &  copy  of  the  motion  before  deciding
 this.

 Mr,  Deputy-Speaker:  After  all,  the
 motion  simply  says  that  this  allotment
 of  time  be  adopted  by  the  Mouse.

 Shri  Kamath:  We  would  like  to
 speak  on  thig  motion.  We  cannot
 accept  it  as  it  ts,

 Shri  5.  8,  More  (Sholapur):  For
 future  guidance,  let  me  say  this,
 Formerly  oly  the  reports  were  being
 laid.  Now  we  have  started  the  right
 practice  of  putting  it  before  the  House
 and  getting  its  approval.  If  you  want
 vur  approval,  our  intelligent  approval,

 (Moshangabad);



 %4a5  Allocation  of  Time  074७7  26  JULY  4955  Allocation  of  Time  Order  8426

 {Shes  8,  8.  More)
 then  it  ought  to  be  circulated  to  ६5
 with  #  proper  notice.  In  the  absence
 of  such  notice,  we  cannot  say  whether
 the  allotment  ts  proper  or  not.

 Mr.  Deputy-Speaker:  |  will  oujourn
 this  till  tomorrow.  f[n  the  meantime,
 hon.  Members  will  have  notice  of  tha
 time  allocation  by  the  Business  Ad-
 visory  Committee  and  if  any  amend-
 tmen.s  have  to  be  tabled,  Members
 may  do  so  by  this  evening  and  we
 will  take  the  matter  up  for  discussion
 tomorrow,

 Shri  Kamath:  In  the  Bulletin
 tonight.

 Shri  है,  More:  And  regular
 notive.

 Mr,  Deputy-Speaker;  Bullein  or
 otherwise.

 Shri  Raghavachari  (Ponukonda):
 Why  i»  it  that  in  the  case  of  the  Com.
 panies  Bill  only  time  for  general  dis-
 cussion  is  determined  and  not  for  the
 further  consideration  of  the  Bill?
 Time  is  allotted  for  only  one  portion
 of  the  work,  and  that  means  that
 the  other  stages  will  be  considered
 later,  not  in  this  session.

 Mr,  Deputy-Speaker;  In  regard  to  the
 Companies  Bill,  it  is  expected  that  It
 will  take  as  many  os  90  hours,  We
 ure  not  now  In  a  position  to  say  that.
 It  was  sald  that  the  Companies  Bill
 contains  as  many  as  670  clauses,  many
 Clauses  contentious.  Therefore,  unless
 We  reach  one  particular  stage,  we  may
 not  be  in  8  position  to  siiocate  the
 time  for  the  next  stage.  Under  the
 circumstances  it  was  thought  that
 one-third  of  the  time  was  coproximate-
 ly  held  as  suMicient  88  might  be  alivl-
 ted  for  the  consideration  stage,  that  is,

 25  hours,  and  If  necessary,  it  may  be
 extended  by  five  more  hours.  There  is
 no  intention  to  hustle  thla  matter
 through;  at  the  same  time  it  ought  to
 be  done  expeditiously  also,  at  this
 distance  of  time,

 Shri  Raghavachari:  May  I  take  it
 that.  as  at  present  arvised,  the  other

 stages  of  consideration  of  the  Bill  ere
 not  thought  of  now?

 Mr.  Deputy-Speaker;  There  is  no  such
 implication,

 Shei  5.  s.  More:  The  Busiess  Ad-
 visory  Committee  must  have  planned
 the  business—upto  what  date?  You
 have  been  pleased  to  give  us  the  time
 allotment.  But  we  would  like  to  know
 by  what  time  a  particular  measure,  in
 which  we  may  be  interested,  will  be
 coming  up  for  discussion,  because  then
 only  we  can  get  time  to  prepare  be-
 forehand,  |  would  further  make  8
 reques:  that  this  Ume-table  should  ४9६
 adhered  to  as  strictly  ss  possible  sc
 that  sudden  changes  here  or  there  like
 the  changes  in  the  cilmate  do  not  in-
 convenience  ws.

 Mr,  Deputy-Speaker:  So  far  as  the
 order  of  priority  ls  concerned,  that  will
 be  circulated.  What  will  come  up  in
 a  week  and  so  on  will  be  #iven  to
 you.  Sufficient  time  will  be  given  to
 hon,  Members  to  prepare.

 Shri  Kamath:  May  I  iake  a  re-
 quest?  As  regards  the  raotion  moved
 by  the  Minister  of  Parliamentary
 Affairs,  with  a  view  to  enabling  bon.
 Members  to  table  amendments,  may

 I  request  that  the  motion  may  be  taken
 up  on  Thursday  because  notice  of
 amendments  should  be  given  one  day
 earlier?

 Mr,  Deputy-Speaker:  We  have  taken
 up  the  Rajya  Sabha  smendments  to
 the  Code  of  Criminal  Procedure
 (Amendment)  Bill  and  we  will  finish  ft
 in  3/4  hours,  Then  we  have  to  pro-
 ceed  to  the  Indian  Tarii?  (Amendment)
 Bill  which  will  take  three  hours
 Then,  the  Industrial  and  State  Finance
 Corporations  (Amendinent)  Bill  will
 take  7  hours  and  so  on,

 Shri  S.  S.  More:  Informally  we  go
 implementing.

 Mr.  Deputy-Speaker:  Almost  all  the
 members  of  the  Business  Advisory
 Committee  were  there  and  other  hon.
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 Members  were  also  present  by  Invita-
 tion.  Representatives  of  the  groups
 were  Uiere,  They  ail  considered  the
 matter  in  extenso  and  therefore,  I  hope
 there  will  not  be  many  amendrients.
 All  the  same  I  do  not  want  to  shut
 out  anything.  Let  us  take  it  day  after
 tomorrow.  In  the  meanwhile,  what-
 ever  has  been  laid  down  will  be
 followed.  We  are  now  prorceding  an
 the  basis  of  this.

 BUSINESS  OF  THE  HOUSE
 Shrimat)  Renu  Chakravartty  (Zasir-

 hat):  May  1  enquire  how  [ong  the  Goa
 debate  will  last?

 Mr.  Deputy-Speaker:  It  will  start  at
 2.30  PM.

 Shrimati  Renu  Chakravartty;  And
 end  at  what  time?

 Mr.  Deputy-Speaker:  We  shall  think
 of  it  later.  The  hon.  Speaker  said  yes-
 terday  thai  as  the  discussion  proceed-
 ed,  if  more  time  was  really  needed,
 we  could  see  about  it  end  for  the  pre-
 sent  it  wis  2)  hours.  What  is  the
 reaction  of  the  hon.  Minister.

 The  Minister  of  Parliamentary  Af-
 fairs  (Shri  Satya  Narayan  Sinha):  The
 Prime  Minister  is  going  to  reply  at
 5  pM.  The  hon,  Members  will  pro-
 ceed  till  that  time:  the  Prime  Minis-
 fer  will  reply  at  5  p.m.

 Shrimati  Reng  Chakravartty:  Yester-
 day  this  came  up  before  the  Business
 Advisory  Committee  and  that  fs  why  I
 um  raising  this,  It  was  specifically
 put  und  the  Business  Advisory  Com-
 mittee  took  a  decision  that  the  debate
 should  conminuc  till  half  past  siz.
 Scddenly  we  sre  told  romething  else.
 Why  are  we  being  told  that  the  Prime
 Minister  fs  going  ta  reply  at  5.

 Shri  Satya  Narayan  Sinka;  You  were
 there  in  the  Chair,  Sir,  It  was  ७  sort
 of  informal  discussion  and  the  deci-
 sions  were  subject  to  the  Prime  Minis-
 ter’s  approval  The  Prime  Minister
 has  got  very  important  engagements  al-
 teady  fixed.  The  Speaker  also  made  it

 perfectly  clear  that  2b  hours  shculd
 be  allowed  for  this  and  if  necessary
 half  an  hour  might  be  added  I  had
 talked  with  the  Leader  of  the  House
 and  he  said  that  at  5  the  discussion
 might  end  and  he  will  start  his  reply.

 Shri  Asoka  Mehta  (Bhandara):
 There  were  two  proposals.  One  was
 thut  the  debate  can  go  on  til]  a  parti-
 cilar  hour  today  and  the  Prime
 Minister  can  reply  tomorrow.  If  we
 had  been  told  that  the  Prime  Minister
 would  not  be  free  to  reply  to  the
 debate,  then  we  would  have  decided
 that  We  could  continue  the  debate  till
 such  and  such  time  and  the  Prime
 Minister's  reply  can  come  tomorrow.
 We  were  never  told  yesterday  that  the
 Prime  Minister  would  not  be  in  a
 position  to  sit  here  longer  in  case  the
 debate  was  continued.  Even  now  the
 debate  can  be  continued  till  5-30  or
 6  and  the  Prime  Minister  can  reply  to-
 morrow,  It  is  an  important  question
 and  every  party  wants  to  purticipate  in
 the  discussion,  The  whole  purpese  of
 having  this  debate  would  be  lost  if
 the  discussion  is  sought  to  be  confined
 to  just  2  hours,

 ime.  Deputy-Speaker:  The  Minister
 of  Parliamentary  AjTairs  is  in  onr
 midst  and  he  has  heard  the  whole
 thing.  He  will  talk  to  the  Prime
 Minister  and  decide  the  matter.  We
 will  take  it  up  at  2-30,  Let  us  now
 proceed  with  the  work  on  hand,

 What  was  suggested  at  the  Business
 Advisory  Committee  was  nothing  more
 than  this,  so  far  as  I  remember.  No
 doubt  the  demand  from  all  quarters
 and  Members  of  the  Advisory  Com-
 mittee  was  that  as  many  as  four  hours
 ought  to  be  allotted  for  this  debate—
 speeches  of  the  hon.  Membera  and
 the  reply  of  the  Leader  of  the  House.
 The  hon.  Minister  of  Parliamentary
 Afinirs  said  that  he  would  have  to
 ronsult  the  Prime  Minister.  He
 thought  that  the  Prime  Minister  would
 he  agreeable  and  would  not  have  any
 other  work.  Now  he  finds  that  there
 fs  some  other  work.  Anyhow,  he
 will  talk  to  him  again  and  all  these
 matters  will  be  considered  by  them,

 ——
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 Bill

 CODE  OF  CRIMINAL  PROCEDURE
 (AMENDMENT)  BILL—contd,

 Clause  22
 Mr.  Deputy-Speaker:  We  will  row

 take  up  the  amendments  reluting  to
 the  Code  of  Criminal  Procedure  as
 passed  by  the  Rajya  Sabha.  T  shall
 place  it  clause  by  clause  to  the  vote
 of  the  Houne,

 Shri  U.  M.  Trivedi  (Chittor):  On  a
 point  of  order.  The  discussion  is  not
 over,  Yesterday  we  were  in  the
 beginning—the  question  of  this  thing
 being  postponed,  the  motion  for  re-
 ference  to  a  Committee  whose  report
 should  be  made  before  9  particular
 date,  the  Law  Commiasion  being  ap-
 pointed—all  these  things  were  dealt
 with,  That  was  only  the  considera-
 tion  stage,  We  had  hardly  tuken  five
 minutes.

 Mr.  Deputy-Speaker:  All  hon,  Mem-
 bers  who  were  in  their  seats  spoke.
 Hon,  Member  was  not  here;  he  missed
 the  bus.

 Shri  s.  N,  Das  (Darbhanga  Cen-
 tral):  On  a  point  of  order.  What  was
 the  point  of  order  raised  by  the  hon.
 Member?

 Mr.  Deputy-Speaker:  There  is  no
 point  of  order  on  either  side.  If  the
 hon.  Members  have  got  anything  more
 than  what  was  submitted  yesterday
 and  do  not  repeat  what  had  alreody
 been  stated,  |  have  no  objection  to
 allow  them  to  speak  brieily  on  any  of
 these  amendments,  The  amendment
 to  clause  22  was  discussed  in  exrtenso
 by  the  hon,  Members,

 Shei  wu  M.  Trivedi:  Yesterday,  when
 the  hon,  Deputy  Minister  gave  his  ex-
 position  of  tiur  provision  relating  to
 clause  22,  one  felt  completely  lost  as
 to  the  position  of  the  Evidence  Act
 and  of  the  provisions  of  the  Celminal
 Procedure  Code.  The  change  that  has
 been  suggested  is  that  the  words  "by
 the  accused’  be  deloted.  The  provt-
 sions  of  section  I62  sre  well  known  to
 all  lawyers  and  we  have  yet  to  conceive
 of  a  position  where  an  accused  person
 cun  have  a  right  of  reexamination  of
 @  prosecution  witness.  Is  the  provi-

 sion  of  re-examination  goint  to  he
 changed  entirely  so  that  there  would
 be  a  further  cross-examination  by
 the  prosecution?  !s  the  Evidence  Act
 going  to  be  moulded  in  that  manner
 or  is  any  change  in  the  Evidence  Act
 being  contemplated?  As  lawyers
 know,  a  witness  can  be  declared  hos-
 tile  at  a  particular  stage  only.  It  is
 not  that  he  can  be  declared  a  hostile
 witness  after  he  has  mide  certain
 statements  and  after  his  cruss-xami-
 nation  ia  conducted  by  the  accused
 when  he  Is  confronted  and  contradicted
 by  the  statement  which  has  been  pre-
 viously  recorded  under  section  ‘162.
 In  other  words  there  would  be  a
 further  cross-examination  of  a  witness
 which  is  not  contemplated  by  the  law
 as  it  stands  today.  Therefore,  my  sug-
 gestion  is  this.  Any  part  of  such  a
 Ataternent  may  be  used  in  a  particular
 way.  If  we  delete  these  words  "by  the
 accused’,  it  gives  the  power  to  the
 prosecution  also  so  that  any  part
 thereof  may  also  be  used  in  the  re-
 examination,  The  wordings  are:
 La  owhen  any  part  of  such  statement
 ix  20  used  by  the  accused,  any  part
 thereof  may  also  be  used  in  the  re-
 examination  of  auch  witness  but  for
 the  purpose  only  uf  explaining  any
 matter  referred  to  in  his  cross-exa-
 mination.”  ‘The  language  as  it  is  used
 may  appear  to  be  lanoctious  but  It  is
 full  of  very  pregnant  meaning  and,

 ax  the  hon,  the  Deputy  Minister  tried
 to  explain,  i\  meons  only  this  that
 the  witness  will  be  declared  hostile
 and  a  further  croas-examinution  of  the
 witness  is  contemplated  under  this
 provision.  I  respectfully  submit  that
 such  a  position  under  the  Indian  Ev!-
 dence  Act  {x  not  contemplated  at  all.
 It  ta  not  possible  to  allow  any  re-
 examination  except  what  can  be  sald
 for  the  purpose  of  explaining  away.
 Anything  more  ther.  that  cannot  be
 done  and  there  cannct  be  any  further
 croxs-examination  by  getting  him  de
 clared  hostile.  So,  |  say  that  this  pro-
 vision  as  it  atood  was  quite  all  right.
 But,  if  these  words  are  deleted  then
 it  ls  a  mischievous  provision  and  fs

 Shri  Raghunath  Singh  (Banaras
 Distt.—Central):  Kindly  explain  It.
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 ‘Shri  U.  M.  Trivedi:  [  will  tell  you.
 In  clause  22  hon.  Members  will  find
 that  the  suggestion  is  like  this:

 “That  at  page  5,  line  4,  the
 words  “by  the  accused”  be  de-
 Jeted."

 If  you  delete  these  words  “by  the  ac-
 “sed”  then  what  will  happen  is  this
 that  the  sta‘ement  which  can  be  used
 even  by  the  prosecution,  if  that  state-
 ment  is  not  used  by  the  arcused....,....

 Mr.  Deputy-Speaker:  is  it  not  that
 under  the  Bill  as  passed  by  this  House
 that  the  opportunity  for  cross-examin-
 ing  was  only  given  to  the  prosecution.
 If  a  statement  recorded  was  used  by
 the  accused  it  is  open  to  the  prose-
 cution  to  utilise  it.  Now,  if  you  de-
 Jete  the  words  “by  the  arcused”  then
 it  fs  open  to  the  accused  also  to  uti-
 lise  that  portion  of  the  statement  where
 with  the  special  permission  of  the
 court  the  prosecution  uses  any  portion
 ugainst  the  accused.  There  are  two
 portions  earlier.

 Shri  U.  M.  Trivedi:  May  I  submit  to
 you  one  little  thing?  If  you  will  see
 this  portion  of  the  cl.use  from  line
 39,  there  it  is  said:

 “Provided  that  when  any  witness
 is  called  for  the  prosecution  ‘n
 such  inquiry  or  trial  whose  state-
 ment  has  been  reduced  into  writ-
 ing  as  aforesaid,  any  part  of  his
 statement,  if  duly  proved,  may  be
 used  by  the  accused,  and  with  the
 permission  of  the  Court,  by  the
 prosecution.....,  a”

 Mr.  Deputy-Speaker:  So,  both  can
 use.  One  has  restricted  right  and  the
 other  absolute  right  to  contradict  such
 witness.

 Shri  U.  ML  Trivedi:  [t  ts  sald:
 ~_.-...to  contradict  such  witness

 in  the  manner  provided  by  section
 5  of  the  Indian  Evidence  Act,
 I872  a  of  1872).  smd  when  any
 Pert  of  such  statement  is  so  used
 by  the  accused,.........”
 Mr.  Deputy-Speaker:  The  prosecution

 alone  has  got  the  right.
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 Shri  U.  M.  Trivedi:  This  is  to  be
 deleted  by  this  amendment.  That  is
 what  I  say.

 Mr,  Deputy-Speaker:  Is  it  not  in
 fnvour  of  the  accused?

 Shri  U.  M.  Trivedi;  It  is  not,  Sir,
 {f  this  portion  is  deleted.

 Mr,  Deputy-Speaker:  Under  the  ex-
 Isting  clause  as  passed  by  this  House,
 if  any  part  of  the  staternent  is  used
 by  the  accused  any  part  thereof  may
 be  used  for  reexamination  by  the
 prosecution.

 Shri  85.  S.  More  (Sholapur):  The
 diMficulty  is  that  the  zccused  will  never
 get  a  chance  to  re-examine  the  wit
 ness.  That  is,  therefore,  a  contradic-
 tion.

 Mr.  Deputy-Speaker:  Anyhow  it  ts
 nov  going  to  be  worse  off?

 Shri  S,  More:  It  is  going  to  be.
 I  do  not  want  to  interrupt  my  friend,
 but  I  may  just  explain  the  matter.
 The  witness  is  a  prosecution  witness
 and  the  right  to  examine  and  re
 examine  Is  for  the  prosecution.  The
 accused  had  never  the  right  of  re-
 examination.  When  for  some  reasons
 the  witness  is  treated  as  hostile  and
 the  prosecution  itself  is  permitted  to
 cross-examine  by  utilising  this  state-
 ment,  it  will  be  cross-examined  by  the
 Prosecution  on  their  own  witness.
 But  that  does  not  confer  any  right  on
 the  accused  to  re-examine  the  witness
 because  all  the  same  he  continues  to
 be  a  prosecution  witness  and  the
 accused  cannot  say:  “Well,  now  he
 becomes  my  witness  and  I  may  be
 permitted  to  re-examine  and  use  that
 ay

 of  the  statement  for  my  examina on  al

 Shri  U.  M,  Trivedi:  So  far  as  the accused  is  concerned  he  has  no  right of  re-examination.
 Pandit  Thakar  Das  Bhargava  ¢Gur-

 =
 Vv  Why?  That  fs  being  conferred

 Mr.  Deputy-Speaker:  But,  how  ig  it worse  off?  How  does  this  amendment make  the  position  worse?
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 Shri  U.  छा,  Trivedi:  That  is  what
 I  arm  submitting  What  will  happen  is
 this.  If  these  words  are  deleted  as  the
 accused  is  not  going  to  get  an  oppor-
 turzity,  4  ls  only  the  prosecution  which
 will  get  the  opportunity.  And,  what
 opportunity  9  there?  As  the  hon.  the
 Deputy  Minister  explained,  the  oppor-
 tunity  will  be  of  o  similar  type  as
 we  Senerally  get  on  getting  our  witness
 declared  hostile.  If  the  prosecution
 then  finds  vut  by  thw  cross-examination
 of  the  accused  and  when  be  i  confront.
 ed  45d  contradicted  by  the  staternent
 which  ts  recorded  under  section  ‘162,
 then  the  position  wil  arise  that  the  pro.
 secution  will  jump  upon  him  and  say:
 “We  want  to  crovs-examine  him",  That
 is  the  position  which  |  want  to  make
 clear.  That  is  a4  mischievous
 provision,  Unless  and  until  you
 enange  the  Evidence  Act  you  have
 noe  power  of  re-examination  except
 for  ®  patent  or  latent  ambiguity  that
 may  arise.  But,  if  the  words  "by  the
 accused”  are  taken  away,  then  the  pro-
 secution  at  this  stage  will  come  and
 any  part  of  the  statement  may  also
 be  used  m  the  re-examination  of  the
 witness,  but  for  the  purpose  of  cnly
 explaining  any  matter  referred  to  in
 his  cross-examimation,  That  is  to
 say,  this  power  is  now  being  given
 only  in  the  hands  of  the  prosecution.
 Therefore,  my  submission  is  that,  as
 it  remains,  it  would  have  been  all
 right  Reexamination  is  another
 thing,  but  for  the  purposes  of  cross.
 examination,  if  it  is  allowed,  thea  it
 becomes  4  dangerous  thing.  Iq  other
 words,  the  original  position  should  re.
 main  that  no  such  use  can  be  made
 by  the  prosecution.  That  ought  to
 be  the  clear  law  If  these  words  are
 ddletod  ihe  anwueen  is  not  golag  te
 benefit  ln  any  manner  whatsoever,
 The  accused  cannot  reexamine  and
 there  le  no  question  of  he  statement
 being  recorded.  So,  the  position  is
 that  the  prosecution  will  got  an  oppor.
 tunity  of  further  cross-examination  by
 getting  the  witness  declared  hostile
 which  Is  agamst  the  provisions  of  the
 Evidence  Act.  This  will  create  un-
 peceasary  confudion  and  trouble  all
 over  the  country,
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 Shri  s.  S.  More:  I  am  trying  to
 visualise  a  contingency  under  which
 thig  mi  likely  to  be  used  by  the  prose-
 cution  to  the  disadvantage  of  the  ac-
 cused,  Now,  let  us  take  a  witness
 in  the  witness  box,  A  prosecutor  has
 started  asking  him  questions,  He  said
 something  to  the  advantage  of  the

 proserution  but  somehow  it  changes  to
 the  disadvantage  of  the  prosecution.
 Then  the  prosecution  is  advised  to
 pray  that  he  be  treated  a  hostile
 witness  and  he  be  permitted  to  cross-
 examme  his  own  witness,  The  court
 is  pleased  to  grant  that.  The  prose-
 eution  carries  on  e¢ross-examination
 for  some  time  and  concludes  It,  Thea
 he  being  a  prosecution  witness  ab
 initio  naturally  the  accused  will  start
 his  cross-examination.  Then  as  a
 Tesult  of  that  cross-examination,  possi-
 bly  some  of  the  replies  given  to  the
 prosecutor  in  cross-examination
 may  be  watervd  down  or  diluted
 against,  Tho  defence  lawyer  sits  with
 4  gleam  of  victory  in  his  eyes.  Then
 what  happens?  The  prosecutor  will
 say  that  this  witness  does  not  cease
 to  be  his  witness,  He  will  say:  “I
 have  cross-examined  him  with  the
 permission  of  the  court.  He  is  still
 my  witness  and  under  the  Evidence
 Act  |  have  got  a  right  to  re-examine”.
 Ve  will  thus  ut#lse  the  right  to  re-
 examine  the  witness,  There  he  will
 wie  this  statement  and  if  this  amend.
 trent  Ia  carried  he  will  utilise  it  for
 the  purpose  of  stAl  further  getting
 away  the  effect  of  the  crods-examina-
 tion  by  the  defence  counsel  so  that
 eventually  the  whole  witness,  by  the
 use  of  this  particular  statement,  will
 be  cumulatively  to  the  vantage  point
 of  the  prosecution  That  is,  Sir,  the
 portfon  where  it  is  likely  to  be  used,
 Some  of  my  eminent  friends  here  are
 likely  to  argue  and  they  are  =  still
 maintaining  that  if  the  words  “by
 the  accused"  are  deleted,  from  this
 particular  clause,  then  even  the  ac-
 cused  will  get  advantage  of  this
 Ponitior

 Shri  Raghunath  Singh;  Both  will
 get  the  right,
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 Shri  5.  S.  More:  No.  This  provi-
 sion  has  to  be  read  with  the  Evidence
 Act.  We  are  not  going  to  modify  or
 amend  the  provisions  of  the  Evidence
 Act.  According  to  the  Evidence  Act
 3  party  calling  a  witness  examines,
 then  the  other  side  cross-examines
 and  then  the  party  calling  that  wit-
 ness  re-examines,

 That  portion  is  there  unaffected  by
 this  amendment.  If  that  portion  is
 there  and  that  is  the  concluding  effect
 of  the  Evidence  Act  and  that  provision
 is  not  likely  to  be  changed,  then  the
 technical  power  of  re-examination
 rests  with  the  prosecution  im  spite  of
 the  fact  that  the  court  was  pleased  to
 permit  the  cross-examination  of  the
 witnesses.  If  thesc  words  are  deleted,
 what  will  happen?  The  portion  of
 this  sentence  will  read  thus:

 “and  when  any  part  of  such
 statement  is  so  used,  any  part
 thereof  may  also  be  used  in  the
 re-examination  of  such  witness,”

 The  position  will  be  that  the  prosecu-
 tion  will  have  two  advaztages,  two
 chances  of  using  this  particular  state-
 ment  for  the  purpose  of  the  prosecu-
 tion  itself,  at  the  time  of  the  cross-
 examination  with  the  permission  of
 the  court  and  at  the  time  of  the  re:
 examination  of  its  own  witnesses,
 That  ts  my  humble  submission,  and  to
 that  extent  it  is  unfair  to  the  accused.

 You  are  an  eminent  lawyer.  You
 know  that  section  62  of  the  Criminal
 Procedure  Code  was  designed  by  the
 British  bureaucracy  exclusively  for
 the  advantage  of  the  accused

 Mr.  Deputy-Speaker;  All  that  is
 over  That  is  the  original  amend
 ment,

 Shri  5.  Ss  More:  That  (s  the  original
 conception  of  section  182.  Now,  we
 have  effected  certain  gains  into  that
 portion  and  that  is,  by  the  amend-
 ment  of  the  Lok  Sabha  we  gave  to
 fhe  Prosecution  some  advantage  by
 permitting  the  prosecution  to  use  that
 statement  for  the  purpose  of  cross-
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 examination  when  permitted  to  do  so.
 He  was  not  permitted  to  do  this  under
 the  old  Act.  By  virtue  of  this  fresh
 amendment,  the  prosecution  will  get
 enother  chance.

 Mr.  Deputy-Speaker:  Does  the  hon.
 Member  mean  to  say  that  under  this
 cause,  the  prosecution  can  cross-
 exumine  their  own  witnesses,  and  that
 even  though  the  accused  does  not
 refer  to  Any  statemeny  there,  once
 again  he  is  re-examined  for  his  own
 cross-exammmation?

 Shri  s.  More:  That  is  not  so.
 You  have  asked  me  a  perfectly  proper
 question.  The  witness  is  examined  in
 chief  to  some  extent.  Then  the  pro-
 secutor  makes  a  request  that  he  be
 permitted  to  cross-examine  the  wit-
 Ness,

 Shri  Raghunath
 witness,

 Shri  5.  5.  More:  The  word  ‘bostile’
 is  not  used  In  the  Evidence  Act.  He
 is  permitted  to  cross-examine.  He
 curries  on  the  cross-examination  for
 some  time  and  resumes  his  _  seat.
 Then  the  accused  is  called  upon  to
 cross-examine  the  witness.  The  ac-
 cused's  counsel  does  his  job  and  sits
 down,  Naw,  in  between  the  conclu-
 sion  of  the  cross-examination  by  the
 prosecutor  and  the  next  stage,  what
 happens?

 Singh:  Hostile

 We.  Deputy-Speaker:  The  clause
 says:

 “any  part  of  such  statement  i
 30  used  by  the  accused,"

 Shri  aa  3७.  Mote;  The  defence  coun-
 sel  can  very  well  and  legitimately
 use  a  part  of  the  statement  for  the
 purpose  of  his  own  cross-examination.
 Iy  is  his  job.  When  that  use  has

 been  made  by  the  defence  counsel  for
 the  purpose  of  cross-examination,
 then,  according  to  this  amendment
 here,  the  prosecutor  will  ‘agam  get
 a  chance  to  re-examine  his  witness
 aud  then  he  will  be  perfectly  entitled,
 perfectly  competent,  perfectly  within
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 [Shri  8.  s.  More}
 iis  own  right,  if  he  again  uses  this
 opportunty,  to  re-examine  the  per-
 wn  by  using  the  statement  to  get
 Jown  or  get  out  of  his  way  some  in-
 convenient  conclusion  which  the  de
 fence  counse|  may  have  drawn,

 Mr  Deputy-Speaker:  It  is  so  with
 or  without  this  provision.

 Shri  s.  है,  More:  It  will  not  be  so.
 The  clause  says:

 “in  the  manner  provided  by
 section  344  of  the  Indlan  Evt-
 dence  Act,  872  and  when  any
 part  of  such  statement  is  so  used
 by  the  accused”.

 Mr.  Deputy.Speaker;  But  it  is  for
 the  purpose  of  being  referred  t  In
 hin  croas.examination  by  the  accused
 That  is  wha;  it  means

 Shri  s.  8,  More:  I  beg  to  differ,
 My  submission  is  that  we  tried  to
 save  the  accused  whose  interest  re-
 Quites  some  tender  consideration,  be-
 cause  he  is  pitted  against  the  mighly
 machine  of  the  State  and  in  such  an
 unequal  contest  it  is  for  us  to  see
 that  our  strength  and  force  are  ap-
 plied  on  the  side  of  the  poor  accused
 than  on  the  side  of  the  mighty
 machine,  That  ie  the  point,  This  Is
 @  sovereign  Parliament,  We  are  here
 to  secure  some  rights  to  the  accused,
 [  beg  to  differ  from  the  Chair,  I  res.
 pect  also  the  opinion  of  Panda  Thakur
 Das  Bhargava  and  if  he  is  inclined  to
 interpret  this  ag  something  different,
 it  will  no  doubt  set  me  thinkg  re
 garding  the  correctness  of  my  position.
 T  am  not  so  dogmatic  as  to  assert
 that  what  J  say  («  correct  and  parti.
 cularly  I  am  prepared  to  surrender
 my  Jucigement  to  the  legal  eminence
 that  Pandit  Thakur  Das  Bhargava
 possesses.  But  all  the  same,  it  ig  a
 polmt  which  will  have  to  be  dispas.
 slonately  conaldered  from  a  non  party
 point  of  view  wo  that  no  unfair  ad.
 vantage  Is  Ukely  to  be  reaped  by  the
 Prosecutor  [t  is  quite  possible  that
 this  particular  clause  may  carry  the
 interpretation  that  we  are  suggesting

 because  whatever  we  say  is  not  bind
 ing  on  the  court,

 Mr  Deputy-Speaker;  Shri  Patar
 will  now  speak,

 Pandit  Thakur  Das  Bhargava:  Is
 he  intervening  or  replying  to  the
 debate?

 Mr.  Deputy  Speaker:  He  will  ex
 plain  wt  thin  stage  the  necessary
 evils.  4  will  call  upon  him  once  again
 to  reply,

 The  Deputy  Minister  of  Home  Af-
 fairs  (Shei  Datar):  The  question  hay
 been  raised  as  to  whether  the  dele-
 tion  of  the  words  ‘by  the  accused’
 would  cause  any  handicap  or  preju-
 dice  to  the  accused.  That  is  the  point
 under  consideration,

 Mr.  Deputy-Speaker;  What  i  the
 object  of  the  removal  of  these  words
 and  for  whote  benefit  were  these
 words  ‘by  the  accused’  removed?!

 Shri  Datar:  [t  may  be  found  that
 these  words  were  not  In  the  orfginal
 Act  at  all)  In  the  origina!  section
 162,  you  will  find  that  it  dealt  with
 the  cross-examination  of  witnesses
 for  the  prosecution  for  the  purpose
 of  contradiction  by  the  accused  or  by
 the  defence.  [t  did  not  deal  with  the
 contingency  that  has  now  arisen  in
 the  course  of  the  debate  in  this
 House.  The  words  ‘by  the  accused’
 were  inadvertently  put  in.  Those
 words  were  not  neceasary  at  all  and
 I  would  poist  out  to  this  House  how
 the  existence  of  these  words  would
 cause  great  hardship  to  the  accused,
 because  in  that  case,  it  would  be  very
 diMecult  for  him  to  get  the  advantage
 of  this  re-examination.

 Mr.  Deputy-Speaker;  How  *  he
 entitled  to  re-examination?

 Shri  Datar:  So  far  ag  the  question
 of  reexamination  is  concerned,  under
 the  Indian  Evidence  Act,  re-examina-
 thon  has  a  reference  to  the  party  who
 calla  the  witness.  Re-examination
 also  has  a  reference  to  the  substance
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 of  certain  admissions  made  in  the
 course  of  the  cross-examination.

 Shri  S.  S.  More:  Which  is  the  Evi-
 dence  Act  that  he  refers  to?  Under
 section  37  of  the  Evidence  Act,  the
 examination  of  a  witness  by  the  party
 who  calls  him  shall  be  called  exami-
 nation-in-chief,  and  the  examination
 of  witnesses  subsequent  to  the  cross-
 examination  by  the  party  who  called
 him  shall  be  called  his  re-examination.

 Mr.  Deputy-Speaker:  [t  does  not
 Say  why  the  party  should  call  him.
 The  difficulty  is  this;  the  re-examina-
 tion  ५5  examination  after  the  cross-
 examination,  by  whomsvever  it  might
 be  made.  That  Bs  what  Shri  Datar
 wants  to  say.

 Shri  Datar:  |  want  to  point  out  to
 this  House  that  so  far  as  the  re-exa-
 mination  is  concerned,  it  has  a  re:
 ference  to  the  party;  it  has  a  refe-
 rence  to  cross-examination  also

 Mr.  Deputy-Speaker:  It  is  #  novel
 suggestion  anyhow

 Shri  Datar;  So  far  as  the  cross,
 exammation  is  concerned,  the  cross-
 examination  may  be  by  the  party  who
 has  not  called  the  witness.  In  an
 ordinary  case  where  the  cross-exa-
 mination  is  by  the  opposite  party,  it
 is  so.  But  so  far  as  this  cross.exa-
 mination  fs  concerned,  the  party  that
 calls  a  witness  has  a  right  of  re-exa-
 mination.  Technically  what  Shri
 5.  5.  More  says  @  true  only  to  a  very
 small  extent,  but  here,  the  purpose
 of  re-examination  has  been  extended
 fo  the  accused  becuuse  the  prosecution
 {s  cross-examining  him.  So,  you
 would  find  that  between  the  two  cir
 ecurnstances,  the  more  important  cir
 cumstance  #  the  question  of  expla
 nation

 Mr  Deputy  Speaker;  =  Thereforv,
 the  hon  Minister  evidently  wanta  to
 lead  to  this  conclusion  that  this  के

 a  case  where  under  the  perullar  cir-
 cumstances,  whether  that  man  does
 not  speak  or  you  expect  him  to  speak,
 he  is  cross-examined  once  by  the  pro-
 seculfon  and  the  next  time  by  the
 accused,  though  Initially  he  has  been
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 3  prosecution  witness.  Both  have  got
 the  right  to  re-examine.  That  is  what
 he  wants  to  say.

 Shri  Datar:  Whea,  for  example,  he
 has  been  cross-examined  by  the  accus-
 ed,  then  naturally  a  re-examination
 ig  done  only  by  the  party  concerned,

 Mr  Deputy-Speaker:  After  cross-
 examining,  you  re-examine  him  also.

 Shri  Datar:  No.
 Shri  5.  S.  More:  Here  is  the  defi-

 nition  in  the  Evidence  Act;

 “Re-ezamination:  The  exami-
 nation  of  the  witness  subsequent
 to  the  cross-examination  by  the
 party  who  called  him  shall  be
 called  his  re-examination”.

 That  is  the  examination  subsequent
 to  the  cross-examiaation.

 Shri  Datar:  That  is  technivally  cor-
 rect.  I  am  pointing  out  the  object

 that  we  have  in  view.  It  is  this:  the
 accused  should  have  a  right  of  ex-
 plaining  and  getting  certain  explana-
 trons  from  the  witness  for  the  prose-
 cution  wher  ne  has  been  cross-exa-
 mined  by  the  prosecution

 So,  the  moment  a  witness  becomes
 an  adverse  witness  for  the  prosecution,
 in  effect  he  ceases  to  be  a  witness  for
 the  prosecution;  he  becomes  a  witness
 for  the  defence.

 Mr.  Depuly-Speaker:  The  hon,
 Member  wants  to  glve  an  explana-
 (lon;  the  hon,  Misister  may  listen  to
 him.

 Shit  3S,  More:  He  knows  much
 better’

 Shri  Datar:  We  need  not  go  mto
 the  niceties  of  this  question;  it  is  for
 the  courts  to  consider,  We  do  not
 want  to  place  any  handicaps  in  the
 way  of  the  accused.  Otherwise,  the
 re-examination  wii  not  be  possible  for
 the  accused  at  all  If  the  words  are
 retained  as  they  are,  then  It  will
 mean  that  Invariably  In  all  cases  only
 the  prosecution  shall  have  8  right  of
 re-examination  and  my  friend,  Pandit
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 (Shri  Datar)
 Bhargava,  is  perfectly  right  io  saying
 that  if  these  words  are  removed,  it
 would  give  an  advantage  to  the  av
 Cuved  for  getting  certain  explanations
 te  far  as  the  cross-exarmmation  by  the
 prosecution  witresys  is  concerned.  In
 the  original  provision  these  words  were
 not  at  all  there.  My  submission  is
 that  these  words  ought  to  go;  and  If  at
 all  it  will  give  an  odvantage,  it  will
 be  only  to  the  accused  ond  not  to  (he
 Prosecution.

 Shri  है,  V.  Ramaswamy  (Sale)
 When  a  witness  turis  hostile,  what
 happens  is  that  both  the  partles  cross.
 examine  ninie-the  prosecution  aa  well
 @g  the  accused.  My  submission  is  that,
 because  there  is  a  similar  provision  tn
 the  Evidence  Act,  an  «xtra  provision
 in  this  section  ey  not  necessary

 Mr.  Deputy.Speaker:  We  are  now
 discussing  about  the  deletion  of  the
 words  “by  the  acussed";  we  are  not
 ging  into  the  whole  matter  now,

 Shri  Tek  Chand  (Ambala-Simla).
 Mr,  Deputy-Speaker,  the  provision  as
 it  stands  ut  present  requires  a  very
 careful  analya®,  When  ao  witness
 whose  statement  has  been  recorded
 enters  the  witness.  box  as  a  prosecution
 witness,  it  may  be  that  that  prosecu-
 tion  witness  has  omitted  something
 and  that  omission  happeng  to  be  to
 ‘ne  detriment  of  the  prosecution  cause,
 if  that  be  so,  this  amended  provision
 @ives  an  opportunity  to  the  prosecution
 to  seek  permission  of  the  court  and
 then  subject  him  to  a  cross-exarsina-
 tlon  =o  ft  jg  gomething  ke  thie  be
 cause  the  witness  ia  hostile,  there-
 tore  he  Is  subject  to  cross-examination
 After  the  prosecution  has  exhausted
 it@  croavexamination  treating  him  as

 @  hostile  witness,  the  question  of
 examination  or  further  examination  of
 that  very  witness  by  the  prosecution
 for  the  third  time  does  not  arise  I!
 @  not  logical,  What  happens  is,  alter
 the  witness  has  been  declared  hostile
 and  after  he  has  been  thoroughly  cross:
 7९७७7 Ca  by  the  prosecution.  the  wi:
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 0045  is  handed  over  to  the  accused  for
 crote-examination  by  him  and  then  the
 oucaiion  of  w-examination  arises  only
 by  the  party  who  has  called  him  as
 their  prinetpal  witness  for  purposes  of
 re-examination  My  submission  {Is
 that  otherwise  the  position  becomes
 nbsoutely  Wogieal  and  incomprehen.
 mble.  On  the  other  hand,  the  provi-
 sion  as  it  stands  is  correct  and  more
 umenable  to  reason.

 Usually  what  happens  is  this.  A
 orosecution  witness  has  overstated
 @omethnng  which,  according  to  the
 counsel  of  the  accused,  has  been  done
 with  a  view  to  strengthen  the  prose-
 cution  case.  The  accused  turns  round
 and  subjectg  the  witness  to  cross-cxa.
 mation  by  inviting  hia  attention  te
 what  he  sald  in  writing  and  what

 ne  sald  in  the  oral  statement.  He  is
 being  subjected  to  cross-examination
 oy  drawing  his  attention  to  certain
 omissions  of  certain  statements  made
 in  the  written  record,  If  there  be  any
 ambiguity,  then  the  prosecution  has

 the  right  to  re-examine  him,  because
 it  la  the  prosecution  whoge  witness  he
 happened  to  be  at  first.  Therefore.
 the  provisiong  as  they  now  stand,
 apart  from  conferring  a  right  or  no
 right  on  the  accused,  are  amenable  to
 reason,  They  are  In  consonance  with
 reason;  otherwise  it  will  be  a  case  of

 reductio  ad  absurdum.  When  the  pro-
 sevution  wants  to  declare  the  witness
 as  hostile,  where  is  the  question  of
 reexamination  by  the  prosecution’
 The  accused  wants  to  cross-examine
 the  witness  by  drawing  his  attention
 to  something  he  stated  in  writing  con-
 tradictury  to  what  he  has  stated  In
 the  oral  statement,  after  Ue  accused
 person  has  so  cress-examined  =  him
 thoroughly,  an  opportunity  ix  gaen
 to  the  prosecution  If  there  Is  any
 ambiguity,  have  that  cleared  by  a
 process  of  reexamination  Otherwise
 the  whole  thing  becomes  meaningless
 the  moment  you  delete  the  words  "by
 the  accused”,

 Shri  Sadhan  Gupta  (Calcutta  South—
 Ea’  rote—
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 Mir.  Deputy-Speaker:  fhe  hon.
 Member  has  already  spoken  about  this
 yesterday

 Shri  Sadhan  Gupta:  This  is  a  new
 aspect.  I  have  spoken  yesterday  on
 the  general  matter;  now  |  wish  to  give
 certain  arguments

 Air.  Deputy-Speaker,  certain  ques-
 Uorts  have  been  raised  in  connection
 with  this  amendment  which  deserve
 very  important  cnosMeration.  I
 wotld  particularly  request  the  Home
 M'irtister  not  to  take  a  partisan  view
 ef  things  and  to  pay  some  respect  to
 the  views  of  the  Opposition,
 because  we  are  dealing  with  =  it
 rot  from  a  party  angle,  but  from  the
 angle  of  the  lawyer.  I  wonder  what
 has  happened  to  the  legal  talent  in
 the  Government.  The  question  is  of
 re-examination  and  we  know  what  re-
 examination  means  [  shall  not  dwell
 on  it  at  jength.  Re-examination  has
 been  defined  ns  exammation  subse-
 quent  to  the  cross-examination,  and
 the  Very  important  qualification  is
 “py  the  party"  who  called  him,  Now,
 it  cannot  be  said  that  the  accused  will
 have  the  right  of  re-examination  by
 virtue  of  the  deletion  of  the  words
 “by  the  accused”,  because  accused  ta
 not  the  party  who  calied  him,  Me
 Datar’s  explanation  that  when  the
 witness  turns  hostile,  he  js  no  longer
 a  prosecution  witness,  but  becames  A
 witness  for  the  defence  is  not  at  all
 acceptable;  I  would  go  further  and
 say  that  it  wil  make  every  authority
 on  the  law  of  evidence  turn  In  his
 grave  If  he  was  dead,  of  at  least
 throw  Up  his  hands  in  horror.  What
 we  are  conferring  Is  the  mght  of  re.
 examination;  and  who  can  have  that
 right?  It  tz  mot  the  accused,  is  fs
 only  the  prosecution.  In  the  light  of
 this  patent  fact,  what  is  the  result  of
 the  Proposed  amendment?  The  words
 “py  the  accused”  are  to  be  deleted;
 so  the  words  would  run  “after  the  state-
 meat  has  been  so  used,  it  can  be  used
 In  re-examination  to  explain  matters,”
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 What  is  the  ?mport  of  the  word:
 ‘so  used’?

 Shri  S.  Ss.  More:  Used  by  any  0०७

 Shri  Sadhan  Gupta:  ‘So  use!’
 means.,...-

 Mr,  Deputy  Speaker:  Either  by  the
 accused  or  by  the  prosecution.

 Shri  Sadhan  Gupta:  Whether  by
 the  prosecution  or  by  the  accused.
 If  the  prosecution  succeeds  in  getting
 y  Witness  declared  hostile  and  cross-
 examines  him,  Then,  the  accused
 cross-examines  him  and  the  prosecu-
 tion  thinks  that  in  the  cross-examina-
 tion  by  the  prosecution  some  ambi-
 guty  has  taken  place.  By  virtue
 of  the  deletion  of  the  words
 ‘by  the  accused’,  the  prosecution  can
 take  the  advantage  of  re-examining
 him  and  explaining  away  some
 matters  which  it  left  unexplained  in
 its  own  cross-examination.  That
 would  be  the  position,  By  the  drop-
 ping  of  the  words  ‘by  the  accused’,
 the  accused  would  not  have  any  ad-
 vantage.  The  simple  reason  is,  the
 accused  has  no  right  to  re-examine.
 Pandit  Thakur  Das  Bhargava  raised
 the  argument  in  reply  to  my  conten-
 tion  yeéterday  that  we  wanted  the
 accused  to  be  deprived  of  all  rights.
 We  do  not  want  to  do  that.  No  one
 can  accuse  me  at  least  of  wanting  to
 deprive  the  accused  of  any  right
 of  defence.  I  submm  that  the
 accused  already  has  the  right
 of  defence,  through  the  right  of
 cross-exuiiination.  When  a  witness
 is  declared  hostile,  the  prosecution

 cross-examines  him.  Immediately
 afterwards,  the  accused  has  the  right
 to  cross-examine  him.  In  pursuance
 ot  this  right,  he  can  bring  out  any
 statement  not  only  for  explaining
 ambiguities,  but  all  kinds  of  facts,  all
 kinds  of  materials  which  are  ad.
 vantagyous  to  the  accused.  Therefore,
 the  accused  does  mot  need  any  right
 of  re-examination.  He  has  the  fullest
 right  through  the  right  of  cross-
 examination.  The  only  result  of  the
 deletion  is  that  the  prosecution  will
 have  ao  triple  right  of  examining  in
 chief,  cross-examining  and  re-exa-
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 (Shri  Sedhan  Gupta]

 mining  him.  This  ls  not  what  should
 be  given  to  the  prosecution,  Shri
 Datar  bas  said  thot  the  addition  of
 the  words  ‘by  the  accused’  was

 inadvertance,  This  is  a  very
 great  Mjustice  he  ts  doing  to  the
 drefterne.  I  should  think  that  the
 draftamen  were  much  wiser  than  him
 and  did  it  for  a  purpose,  and  for
 very  good  reasons,  Of  course,  in  the
 section  as  It  stands  today,  the  ४०7४७
 ‘by  the  accused’  are  not  there  for
 very  reasons,  because,  under
 the  present  section,  It  cannot  be  used
 for  the  purpose  of  cross-cxamination
 by  any  OMe  except  the  accused,  The
 words  "by  the  accused’  were  redun-
 dant  ther.  When  we  are  giving  two
 rights  of  cross-examination  one  by
 the  accused  and  another  by  the  pro-
 secution,  !t  must  be  made  very  clear
 tha;  the  right  of  reexamination  only
 arises  when  the  statement  is  used  by
 the  accused  for  contradicting  the  pro-
 secution  witness  and  not  when
 the  statement  is  used  by  the
 prosecution  to  contradict  a  prosecu.
 tion  witness,  If  we  delete  the  words
 ‘by  the  accused’  we  shall  not  only
 be  giving  no  rights  to  the  accused,
 buy  we  shall  be  prejudicing  the  rights
 of  the  accused  by  giving  the  prose
 cution  the  tight  of  triple  examination
 Therefore,  [  would  aak  the  Deputy
 Home  Mialater  to  consider  this  matter
 very  carefully  and  not  agree  to
 dolete  these  words  and  refuse  to  accept
 this  amendment  Dr.  Katju,  whe
 piloted  this  Bul  ts  an  eminent  lawyer.
 I  would  ask  him  to  consider  whether
 it  is  I  who  is  right  or  it  Ls  the  Deputy
 Home  Minister  who  ie  right,  and
 advise  the  Deputy  Home  Minis-
 ter  acrerdingly  Tf  would  there
 fore  ask  the  Deputy  Horne  Minis.
 ter  to  consider  this  aspect  Irreapec
 tive  of  BY  partisan  considerations,
 irrespective  of  any  party  considera
 tions,  from  the  point  of  view  of  the
 proper  administration  of  law,  Does
 he  want  to  introduce  the  absurdity
 of  the  right  of  triple  examination  by
 the  prosecution  or  dows  he  want  to
 give  tho  right  to  the  accused.  If  he
 wonts  fo  give  the  right  to  the  ac

 Bill

 cused,  then,  the  pesent  provision  is
 the  proper  provision  and  the  amend.
 ment  should  not  be  accepted.

 Shri  Raghavachari  (Penukonda):  I
 rise  to  submit  that  the  whole  difficul-
 ty  has  srisen  because  the  old  proce-
 dure  which  permitted  62  statement
 which  ordinarily  not  admissible  at
 all  for  any  purpose,  to  be  available
 for  a  particular  purpose  and  in  the
 revision  of  this  Code,  Government
 wanted  this  right  of  using  some  part
 of  that  statement,  which  was  not
 usable  except  by  the  accused,  by  the
 prosecution  also.  ।  examined  the
 language  of  the  old  Code  as  #  stood.
 The  language  {a  exactly  similar  ex-
 cept  that  the  phrase  ‘by  the  accused’
 was  inserted.  Aa  the  principle  has
 been  decided  by  this  House  and  the
 other  House  that  the  prosecution  also
 should  be  given  the  right  to  use  some
 portion  of  that  statement,  the  question
 now  will  be  not  to  try  to  re-open  the
 whole  matter,  but  to  see  how  by  the
 proposed’  omission  of  the  words  ‘by
 the  avcused’  some  additional  compli-
 cations  are  created,  I  for  one  feel
 conalatently  with  the  principle  which
 hag  been  decided  upon  by  both  the
 Houses  that  that  part  of  that  state-
 ment  can  be  used  both  by  the  arcus-
 ed  and  by  the  prosecution.  If  you
 tetain  the  phrase  ‘by  the  accused’  it
 certainly  leads  to  some  inconsisten-
 cles

 The  real  diMculty  is  this,  The
 question  arises,  what  /s  the  purport
 of  the  words  used  here,—"“re-exami-
 Nation”  and  “crosy-¢xamination.”

 That  is  the  unfortunate  trouble  To
 my  ming  it  look  that  it  ls  Get  &  ft
 this  section  gives  the  right  of  ९7०७७
 examination  and  re-examination.  All
 that  this  section  deals  with  is,  what
 portlons  छ  that  atatement  can  be
 need  in  cross-examination  and  re-exa-
 minatiun,  The  right  of  cross-exa-
 mination  and  reexamination  is  2
 matter  to  be  decideq  under  the  Evi-
 dence  Act  primarily  and  in  particular
 circumstances  and  exigencies,  by  the
 court  Itself—to  permit  when  a  par-
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 ticular  witness  should  be  re-examin-
 ed  or  cross-examined  by  one  party
 or  the  other  party.  As  Shri  Datar
 said,  this  right  of  examination,  re-
 examination  and  cross-examination
 are  inatters  not  only  to  be  determined
 by  the  person  who  calls  him  and
 examines  him,  but  also  by  the  court
 with  reference  to  the  way  in  which
 that  witness’  evidence  is  given  in  the
 course  of  the  examination.  Never-
 theless,  seeing  that  the  jlanguage  I{s
 entirely  as  im  the  original  Act,  to
 my  ming  it  appears  that  the  words
 ‘by  the  accused‘  should  be  omitted
 rather  than  retained.  As  you,  Si,
 pointed  out  earlier,  if  you  retain  the
 words  ‘by  the  accused’,  it  means  for
 all  time  the  right  of  re-examination
 is  only  with  the  prosecution  and
 never  with  the  accused.  If  these
 words  are  omitted.  it  is  possible  that

 even  when  the  prosecution  cross-
 examines  its  own  witness,  the  accused
 might  thereafter  ask  for  an  opportu-
 nity  to  refer  to  some  other  portion  of
 thut  statement  which  is  favourable  to
 him  and  use  it.

 Shri  5.  §.  More:  That  ts  cross-
 examination:  that  is  not  re-examina-
 tion.

 Shri  Raghayachari:  Therefore,  it
 appears  ta  me  that  trying  to  make
 capMal  of  the  use  of  words  ‘examina-
 tion’,  ‘cross-examination’  and  ‘re-
 examination’  as  contemplating  pecu-

 lar  rights,  would  be  germg  oul  ct
 the  way  and  creating  troubie.

 Mr.  WDeputy-Speaker;  Enough  has
 been  said  f  shal]  now  put  the.._

 Pandit  Thakur  Das  Bhargava:  rose—

 Mr.  Deputy-Speaker:  Aj!  that  the
 hon.  Member  wanted  to  say  has  al-
 ready  been  said  by  Shri  Rayhava-
 char}.

 Pandit  Thakur  Das  Bhargav3:  Some
 arguments  have  been  advanced  which
 are  not  tenable

 Mr  Deputy-Speaker:  We  have  de-
 voted  already  45  minutes  on  this,  f
 have  got  only  minute  more.

 Pandit  Thakur  Das  Bhargava:  I
 shal]  finish  in  two  minutes.

 Mr.  Deputy-Speaker;  When  am  I
 to  put  these  clauses  to  the  vote  of
 the  House?

 Pandit  Thakur  Das  Bhargava:  It  is
 not  such  a  stiff  rule,  that  even  two
 minutes  cannot  be  allowed  on  a
 Question  of  law,

 Mr.  Deputy-Speaker:  Ali  right,

 Pandit  Thakur  Das  Bhargava:  The
 first  point  that  haS  not  been  fully
 considered  by  those  who  are  not  in
 favour  of  this  amendment  is  this.
 Section  ‘154  of  the  Evidence  Act  runs
 thus:

 “The  Court  may,  in  its  discre-
 tion,  permit  the  person.  who  calls
 a  witness  ४0  put  any  questions
 to  him  which  might  be  put  in
 (ross-examination  by  the  adverse
 party.”

 The  time  is  not  given,  The  sequence
 is  not  given.  It  is  not  only  at  a
 particulay  time  that  this  cross-exa-
 mination  is  allowed.  It  may  be  even
 after  the  whole  examination  is  over.
 My  friends  are  assuming  that  first
 of  all  the  party  shall  seek  permission
 from  the  court  and  there  will  be  cross-
 examination  and  then  the  accused
 shall  have  the  right  to  cross-exa-
 mine  and  then  there  will  be  re-
 examination,  Section  54  {is  not  spe-
 cille,  Cross-examination  can  be
 cought  even  at  the  last  moment.
 Even  in  reexamination,  if  a  person
 makes  a  statement  whith  {is  deroga-
 tory  to  the  prosecution,  the  prosecu-
 tion  has  the  right  to  say,  I  should

 be  given  an  opportunity  to  put  ques-
 tions  at  the  end.

 |  PM
 In  that  case,  my  submission  is

 that  all  these  arguments  which  have
 been  put  forward  will  fall  down.
 Moreover,  I  will  refer  to  section  I38
 where  the  words  are;

 "The  ie-examination  shall  be
 directs  t  ty  the  explanation  te
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 motterg  referred  to  in  cross,
 examination;”

 This  is  the  mam  purpose  of  re-
 examination  {  know  that  the  words
 examination.  I  know  thal  the  worde
 “if  the  party  calling  hirr  so  doorce”
 are  there.  If  you  do  =a!  consider
 these  words,  this  reexamination  Is
 elucidating  matters  refoiied  to  in
 cross-exomination  by  the  prosecu-

 tion.  Section  38  does  not  take  away
 the  application  pf  section  iS4  9  Bu!
 some  times  there  Is  something  के  8
 statement  under  section  162  tor  de
 molishing  everything  in  cross  exam!
 nation,  If  you  do  not  allow  re  ex
 Minatlon..eres

 Shri  8.  8.  More:  How’?.
 Pandit  Thakur  Das  Bhargava:  The

 diMiculty  with  my  friend  ly  that  he
 cannot  dissociate  from  his  mind  that
 reexamination  can  only  be  made  by
 @  person  by  the  party  calling  th
 witness  if  it  so  desires.  If  we  look  to
 the  substance  and  purpose  of  fe:
 examination,  we  find  it  ly  to  eluct
 date  matters  referred  to  in  cross
 examination,  Though  we  are  goin
 against  these  words  “if  the  party
 calling  the  witness  #  desires",  we
 are  getting  at  the  right  principle
 and  substance,  Reexamination  is  only
 directed  for  that  purpose,  and  if  the
 accused  case  jis  under  a  cloud  as  a
 result  of  crossexamination  by  the
 prosecution,  he  should  be  given  the
 right  to  make  everything  clear  by  the
 very  document  which  was  prepared
 by  the  prosecution,  [  think  it  Is  very
 dust  that  you  allow  it.  If  you  do
 not  allow  it,  the  accused  will  be  pre-
 judiced  a  great  deal.

 Mr.  Deputy  Speaker:  The  question
 is:

 That  at  page  3,  line  4i,  the
 words  “by  the  accused"  be  de-
 leted,

 The  motion  was  adopted.
 Clause  25,

 Mr.  Deputy  Speaker:  Amendment
 to  clause  25.
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 Shri  8.  8,  More:  I  want  to  make
 a  small  submission.

 Mr.  Deputy-Speaker:  That  was  at
 length  referred  to  yesterday.

 Shri  8.  5.  More:  I  will  take  only
 two  minutes.

 These  powers  of  punishing  the  80-
 called  opponent,  because  the  Gov-
 ernment  servant  will  be  virtually
 the  complainant,  though  the  State  may
 be  launching  the  prosecution—this
 clause  os  we  have  enacted  here  ts
 in  the  nature  of  section  250  of  the
 Criminal  Procedure  Code,  I  cannot
 understand  why  these  two  particular
 clauses  9A  and  9B  should  be  there.
 I  can  concede  that  as  far  as  9A  Is
 concerned  that  the  man  should  have
 the  power  to  appeal,  but  I  cannot
 understand  the  significance  of  9B.
 If  the  man  goes  in  appeal  he  can
 make  a  representation  to  the  court
 for  a  stay  order,  and,  os  you  know,
 in  many  cases  when  the  compensa-
 tlon  la  deposited  In  the  court,  it  may
 be  paid  to  the  other  side  even  on
 furnishing  secutity.  The  court  has  only
 to  ste  that  the  payment  once  made
 wil  be  diMcult  to  recover,  If  secu-
 rity  is  demanded  and  the  other  party
 9  prepared  to  give  that  security,
 then  the  interests  of  the  man  making
 the  deposit  by  way  of  compensation
 would  be  perfectly  safeguarded.  Why
 should  there  be  a  specific  clause
 saying  that  the  compensation  need
 not  be  paid  till  the  appeal  is  dis-
 posed  of,  Tha  ig  another  example
 of  partisan  treatment  of  the  Govern-
 ment  servant  who  happens  to  be  one
 of  the  privileged  classes  of  this  coun.
 try,  I  think  he  should  be  on  a  par
 with  any  other  complainant  who  comes
 under  the  guillotine  of  section  250,  and
 he  should  not  be  in  a  more  favourable
 position  as  far  as  this  particular
 aspect  ix  concerned

 Shei  Datar;  Only  one  word.  This
 section  corresponds  to  section  250  of
 the  Criminal  Procedure  Code,  and
 9A  corresponds  to  section  250(3)  and
 9B  corresponds  to  250(4),,  There  is
 no  question  of  partisanship  here,
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 Shri  Raghavachari:  I  wish  to  sub-

 mit  only  one  thing.  The  language
 used  in  9B  is  “the  appeal  has  been
 decidei”.  I  for  one  think  that  the
 word  “decided”  will  create  some
 confusion  and  trouble  and  the  word
 should  have  been  “dispose  off".
 The  word  “decided”  might  neces-
 Sarily  mean  a  judicial  decision  after
 hearing  the  matter,  while  it  may  be
 that  the  appeal  is  not  admitted  and
 is  rejected.  50,  the  word  “decided”
 to  my  mind  appears  to  create  some
 additional  trouble  by  way  of  inter-
 pretation.  It  may  be  “disposed  off".

 Mr_  Deputy-Speaker:  Even  a  deci
 sion  of  res  judicata  under  section  ab
 is  a  decision.  Even  if  it  is  finally
 disposed  off.  it  is  a  decision.  Even
 an  ex  parte  decision  is  a  decision.
 It  is  not  as  if  both  of  them  are  there.
 Therefore,  “decided”  can  cover  also  2
 decision  under  section  403

 The  question  is:
 That  at  page  8,  after  line  4,  the

 following  be  inserted,  namely  ;—

 “(9A)  The  person  who  has  been
 ordered  under  sub-section  (7)  to
 pay  compensation  may  appeal  from
 the  order,  in  so  far  as  the  order
 relates  to  the  payment  of  the
 compensation,  as  if  he  had  been
 convitteq  in  a  trial  held  by  the
 Court  of  Session.

 (9B)  When  an  order  for  pay
 ment  of  compensation  to  un  ४०९
 cused  person  is  made  in  a
 case  which  is  subject  to  appeal
 under  sub-section  (9A),  the  com
 pensation  shall  not  be  paid  to
 him  before  the  period  allowed  for
 the  presentatien  of  the  appeal  has
 elapsea,  or,  il  an  appeal  is  pre-
 sen‘ed,  before  the  appeal  has  beer
 decided”

 The  motion  was  adopted.
 Mr  Depaty-Speaker:  The  question

 fet
 That  at  page  a  for  lines  है  to  a  the

 following  be  substituted,  namely  :—
 “(ll)  The  provisions  of  this

 section  shall  be  in  addition’  ta.
 l69  L.Ss.D,—2.

 und  not  in  derogation  of,  those  of
 section  198."

 The  motion  was  adopted.

 Clause  3

 Mr.  Deputy-Speaket:  The  question
 is:

 That  at  page  i,  line  4,  for  the
 figure  1954"  the  figure  1955"
 छह  substituted.

 The  motion  was  adopted.

 Mr.  Deputy-Speaker:  The  question
 rs:

 That  at  page  ll,  line  6,  after
 the  words  “Government  may”
 the  words  “by  notification  in  the
 Official  Gazette,”  be  inserted.

 The  motion  was  adopted.

 Mr.  Deputy-Speaker;  The  question
 is:

 That  at  page  1  line  I,  for  the
 words  “Fifth  Year”  the  words
 “Sixth  Year"  be  substituted.

 The  motion  was  adopted,

 Clause  29

 Mr.  Depuly-Speaker:  The  question
 is

 That  at  page  9,  Une  24,  after  the
 Words  “the  aweused'y,  where  they
 occur  for  the  first  time,  the  follow-
 ing  be  inserted,  namely  :—

 “for  the  purpese  of  enabling
 him  to  explain  any  circumstances
 appearing  in  the  evidence  against
 &I;

 The  motion  twas  adopted,

 Clause  3

 Mr.  Deputy-Speaker:  The  question
 is:

 That  at  page  I!,  the  existing
 clause  3h  be  deleted.

 The  motion  was  adopted.
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 Claune  52
 Mr.  Deputy-Speaker:  The  question

 is:

 That  at  page  5  line  33,  after
 the  word  “thereof*  the  words
 “signed  by  the  Judge”  be  in

 serted.

 The  motion  was  adopted.
 Clause  63

 Mr  Deputy-Speaker:  The  question
 bs;

 That  at  page  i7,  Unes  44-45,
 the  words  “or  the  recording  of
 their  statements”  be  deleted,

 The  motion  was  adopted.
 Mr.  Deputy-Speaker;  The  question

 aR:
 That  at  page  7,  lines  47.48,

 the  words  “or,  us  the  case  may  be
 thelr  statements  have  been  re-
 corded"  be  deleted.

 The  motion  was  adopted.
 Mr  WDeputy-Spesker:  The  question

 =  :  '
 That  at  page  i8  line  7,  the

 words  “or  recording  their  state-
 ment”  be  deleted.

 The  motion  was  adopted,
 Clause  i)i

 Mr.  Deputy-Speaker;  The  question
 is

 That  at  page  30,  line  I!,  for  the
 word  “substituted”  the  word  "“In-
 werted”  be  substituted.

 The  motion  was  adopted.
 Clause  i2

 Mr.  Depuly-Speaker:  The  question
 hb

 That  at  page  30,  line  25,  for
 the  words  “with  the  previous
 sanction  of  the  State  Goverment"
 the  words  “with  the  previous  ap:
 proval  of  the  State  Government”
 be  substituted.

 The  motion  was  adopted.
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 INDIAN  TARIFF  (AMENDMENT)
 BILL

 The  Minister  of  Commerce  (Shri
 Karmarkar):  I  beg  to  move:

 “That  the  Bill  further  to  amend
 the  Indian  Tariff  Act,  1934,  be
 taken  into  consideration.”

 The  Bill  seeks  to  amend  the  Indian
 Tarif?  Act,  1934,  by  making  certain
 changes  in  the  First  Schedule  to  that
 Act  in  order  to  give  effect  to  Govern-
 ment's  decisions  on  the  recommenda-
 tions  of  the  Tarif?  Commission  regard-
 ing  protection  of  certain  industries.
 Ag  the  House  will  have  noticed  from
 the  Statement  of  Objects  and  Reasons
 attached  to  the  Bill,  the  Commission's
 recommendations  involve  the  grant  of
 protect(on  for  the  first  time  to  the
 industries  engaged  In  the  manufac-
 ture  of  cousctle  soda  and  bieaching
 powder,  dyestulf,  automobile  sparking
 plugs  and  automobile  hand  tyre  in-
 flators;  the  continuance  of  protection
 to  the  stearic  and  oleiq  acids,  oil
 Pressure  lamps  and  colton  textile
 machinery  Industries,  and  the  exclu-
 sion  of  tin  rollers  from  the  protected
 categories  of  cotton  textfe  machinery.

 Copies  of  the  Tariff  Commission's
 Reports  om  all  these  Industries  and
 of  Government's  Resolutions  thereon
 have  already  been  laid  on  the  Table
 of  the  House.  The  hon,  Members  must
 havy  studied  those  documents  and  I
 need  not,  therefore,  go  Into  details
 and  shall  make  only  a  paasing  refe-
 7७१९७  to  some  of  the  important  as-
 pects  of  these  industries

 |  shall  first  deal  wih  those  Indus.
 tride  which  are  helng  protected  for
 the  first  tlme,  Of  the  four  industries
 coming  under  this  categery,  caustic
 soda  and  dyestulf  industries  are  basic
 industries  of  considerable  importance
 fo  the  economy  of  the  country.  To
 take  the  case  of  the  slyestull  industry
 first.  the  Commission  have  expressed
 the  view  that  this  Industry  should,
 in  the  national  Interest,  be  establish-
 ei  in  the  country  and  developed  on
 sound  lines  and  the  protection  or



 assistarace  given  to  it  so  adjusted
 that  the  burden  placed  on  the  con-
 sumer  is  limited  to  what  is  strictly
 necessary  for  promoting  and  deveiop-
 ing  the  manufacture  of  dyes.  They
 have  pointed  out  that  the  industry
 forms  @  nucleus  around  which  the
 organic  chemical  industry  can  be
 expected  to  develop  and  that  its
 progress  is  linked  up  with  the  deve-
 lopment  of  other  essential  chemical
 industr#es,  such  as  the  heavy  Iinor.
 ganic  chemical  industry  and  the  coal-
 tar  industry  on  the  one  hand,  and
 the  fine  chemical  and  pharmaceutical
 industry,  explosives,  synthetic  plastics
 ang  solvent  industries  on  the  other.
 The  products  of  this  industry  will
 contriute  to  the  strength  of  national
 economy  in  times  of  peace,  and  the
 Industry  can  also  be  readily  adapted

 to  the  production  of  defence  materials
 in  the  event  of  a  crisis.

 Now,  I  come  to  the  manufacture
 of  caustic  soda  (including  bleaching
 powder  and  bleaching  paste)  which  ts
 an  important  branch  of  the  heavy
 chemica!  industries  based  on  salt,
 Caustic  soda  has  its  main  use  in  the
 country  in  the  manufacture  of  soap,
 textiles,  papers,  oil  refining,  vanus-
 pati,  explosives  and  other  chemicals.
 [६  is  also  used  in  the  rayon  industry
 which  requires  a  special  grade  of
 purity.  Bleaching  powder  is  used  us

 a  disinfectant  and  In  the  manufacture
 of  organic  and  inorganic  chlorine  com-
 pounds.  The  Tariff  Commission's  re-
 commendations  for  the  conversion  of
 the  existing  revenue  duties  on  caustic
 soda  into  orotective  ones  0९0०७  not
 invoive  any  additional  burden  on
 domestic  Consumers

 {he  felis  ground  Urged  by  the
 Commission  in  favour  of  their  propo.
 gai  to  impose  a  protective  duty  of  35
 per  cent  ed  valorem  on  bleaching
 powder  and  bleaching  paste  is  that

 they  offer  Important  outlet  for
 chinrine  Which  s3  obtained  as  a  by.
 product  im  the  clectrolytic  process  of
 manufacture  of  caustic  soda,  and  that
 tt  Is  essential  for  the  progress  of  the
 vlectrolyt’  caustic  soda  industry  to
 afford  all  possible  encouragement  to
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 the  developenent  of  industries  using
 chlorine.

 Let  me  now  come  to  the  automo-
 bile  sparking  plugs  and  automobile
 hand  tyre-inflator  industries.  A
 sparking  plug,  as  is  wellknown,  is
 a  vital  component  of  an  automobile
 engine,  {ts  function  being  to  initiate
 combustion  in  the  engine.  The  Tariff
 Commission's  enquiry  covered  all  spe-
 cifications  of  sparking  plugs  in
 l4  m.m,  and  I8  m.m.  sizes,  including
 resistor  types  but  excluding  integrally
 screened  types.  After  estimating  the
 lowest  landed  cost  of  sparking  plugs
 of  UK.  origin  in  comparison  with
 the  fair  ex-works  prite  of  indigenous
 products,  the  Commission  have  re-
 commended  a  high  rate  of  protective
 duty,  namely  924  percent.  ad  valorem.
 The  Commission  have  expressed  the
 view,  and  Government  agree  with
 them,  that  this  enhancement  of  duty
 will  not  lead  to  any  increase  In  the
 selling  price  of  a  motor  vehicle  or  to
 any  significant  increase  in  its  running
 cost,

 Substantial  progress  has  been
 made  in  setting  up  a  sparking  plug
 industry  in  the  country,  and  the
 Programme  of  manufacture  of  the
 Motor  Industries  Co,  Ltd.  appears  to
 be  technically  sound,  and  its  im-
 plementation  will  lead  to  the  complete
 manufacture  of  sparking  plugs  by
 the  end  of  ‘1957  The  Commission
 have  emphasised  the  serfous  handi-
 caps  which  the  infant  domestic  indus-
 try  has  to  contend  with  in  Intreduc-
 ing  its  products  in  competition  with
 Well-krown  foreign  brands,  and  have
 urged  that  unless  adequate  protec-
 tion  is  assured  to  the  infant  industry,
 iy  will  not  have  sufficient  incentive
 for  Implementing  fully  its  manufac-
 turing  progranime  and  for  undertak-
 Ing  further  necessary  Mmvestments.
 As.  however,  production  has  been
 murh  too  small  to  make  a  fair  assess-
 ment  of  the  quantum  of  protection,
 it  has  been  suggested  by  them  that
 protection  be  confined  for  the  time
 being  up  to  ह: 11 |  December,  955  and
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 that  a  further  review  should  be  under
 taken  before  that  period,  The  Com.
 mission's  recommendation  has  beet
 accepted  by  Government.

 With  regard  to  the  automobile  hand
 tyre  inflator  industry,  the  Commission
 have  observed  that  the  industry  sup.
 plies  an  importany  accessory  of  motor
 vehicles  and  that,  given  adequate  pro-
 tection,  it  will  be  able  to  consolidate
 ite  position  and  expand  production  so
 as  to  reduce  its  costs.  It  Is  also  theli
 view  that  there  is  sufficient  internal
 competition  in  the  country  to  ensure
 that  the  benefit  of  reduction  in  the
 coat  eventually  accrues  to  the  con.
 sumer,

 Now  I  come  to  the  decond  part  of
 the  Bill  relating  to  the  continuance
 of  protection  to  the  three  industries,
 mamely  stearic  and  oleic  acids,  oi
 pressuie  lamps,  and  cotton  textile
 machinery,  for  another  three  years,
 that  is  till  3let  December,  1957.

 Apart  from  extending  the  period  of
 protection,  an  alternative  apecific  duty
 of  #  annas  per  Ib.  is  being  imposed
 on  oleic  and  stearic  acids.  The  ad
 valorem  duty  of  94  per  cent.  does
 not  afford  adequate  protection,  as
 foreign  suppliers  are  able  to  neutra
 lise  the  effect  of  protection  by  prico
 manipulation,  Derivatives  of  stearte
 and  oleic  acide  will  continue  to  be
 included  within  the  scheme  of  protec.
 tien  on  the  ground  that  the  produc.
 tlon  in  the  country  of  these  deriva-
 tives  will  help  to  increase  the  domestic
 demand  for  stearic  and  ole  acids.

 In  the  case  of  ol)  pressure  lamps,
 the  scope  of  protection  which  has
 hitherto  been  restricted  to  such  lamps
 with  candia  power  of  i0U  to  dud  (ol
 all  worts)  is  being  extended  to  oil
 pressiire  jamps,  hurricane  and  hang
 ing  \ypes,  Irrespective  of  candle
 power  The  need  for  such  extension
 in  twofold.  firstly,  given  some  en,
 courngement,  domestic  manufacturers
 are  in  a  position  to  produce  all  the
 high-power  preasure  Jampa  also;  and
 secondly,  the  limitation  of  candle
 Power  gave  rise  to  considerable  ad-
 ministrative  dimiculties,
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 As  regards  cotton  textile  machinery,
 it  #  proposed  to  extend  protection  to
 fluted  rollers  of  all  kinds,  and  not
 merely  to  fluted  rollers  used  in  cotton
 lextile  spinning  ring  trames,  Simi-
 larly,  the  protective  rate  of  duty  of
 i0)  per  cent  ad  valorem  is  being
 made  applicable  to  looms  of  all  kinds,
 cotton,  milk.  rayon  etc.  because  they
 differ  but  slightly  from  each  other.

 Lastly,  I  am  glad  to  say  that  tin
 rollers,  which  are  an  item  of  cotton
 textile  machinery,  do  not  need  tariff
 protection  any  longer.  Indigenous
 rollers  are  cheaper  than  forcign  tin
 rollers,  and  the  section  of  the  indus-
 try  manufacturing  these  rollers  is  in
 4  posAion  to  withstand  foreign  com-
 petition  without  tariff  protection.  Tin
 rollers  were  included  in  the  scheme
 of  protection  tn  3949  and  therefore
 they  enjoyed  protection  for  just  six
 yearn

 }  feel  |  need  ‘not  take  the  time  of
 the  House  any  tonger  at  this  stage
 The  House  hae  before  tt  ample  mate-
 rial  by  way  of  the  Tar#f  Commission's
 reports  and  the  Government  resolutions
 thereon  |  need  hardly  add  that  I
 shal)  only  be  happy  ty  listen  fo  all
 useful  points  made  in  the  course  of
 the  discussion,  and  try  te  answer
 whatever  po'nts  are  raised,  which  re-
 oulre  an  answer,

 Mr.  Depuly-Speaker:  Motion  moved
 "That  the  Bill  further  to  amend

 the  Indian  Tariff!  Act,  1934,  be
 taken  into  conskieration
 Shri  Kaasliwal  (Kotah—Jhalawar)

 The  learned  speaker  who  preceded
 me  has  sald  that  this  Bil)  is  com.
 peed  of  tun  ports,  one  whieh  relqres
 fo  new  protection  being  given  ta
 certain  Industries)  and  another  whieh
 relates  to  the  continuance  of  peo-
 tection  to  certain  inctustries

 With  regard  to  new  protection  be
 ing  given  to  certain  industries  I
 welcome  the  protection  given  to  the
 soarking  plugs  industry  and  the  tyre
 inflators  Industry.  These  two  com.
 ponents  are  tial  for  a  self.
 suMicient  automobile  industry,  And  I
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 think  it  was  but  proper  for  the  Tariff
 Commission  ta  have  suggested  ‘the
 grant  of  protection  for  these  two  in-
 dustries.

 Another  industry  which  is  now
 going  to  be  subject  to  protection  Is
 the  caustic  soda,  the  bleaching  powder
 und  (he  bleachmg  paste  industry,  [
 welcome  protection  being  granted  to
 this  industry  also.  4  would  like  to
 draw  the  attention  of  the  hon.  Minis-
 ter  to  certain  points  with  regard  to
 this  industry,  because  I  feel  that
 there  is  still  great  scope  for  expansion
 in  this  industry.  The  number  of
 units  which  will  go  into  production
 by  ‘1955-56  will  be  9  with  a  rated
 rapacity  of  37,000  tons  and  an  actual
 production  capacity  of  33,000  tons,
 The  demand,  however,  according  to
 the  industrial  production  chapter  in

 the  Five  Year  Pian,  will  rise  to  about
 87,000  tons,  so  tnat  you  will  see  that
 al  the  end  of  1955-56  there  will  be
 ह  gap  between  demand  and  supply  of
 about  50,000  tons,  which  will  be  met
 coly  trom  {tmports  from  abroad.  If
 the  hon.  Minister  will  give  attentioa
 to  this  particular  aspect,  I  am  cuite
 sure  this  Industry  is  capable  of  ex-
 panding  and  supplying  the  entire  de-
 manda  of  the  country.

 There  are  two  specific  points  with
 regord  to  this  Industry  to  which  I
 would  tke  8  draw  the  particular
 aventicn  of  the  hon,  Minister,  and
 they  are  these.  The  first  is  the  lack
 of  adequate  transport,  thar  ts  to  say.
 even  today  there  are  no  tank  wagons
 available  which  will  properly  and
 mlequately  carry  [he  caustic  soda  and
 bleaching  powder  to  the  various  places
 where  the  consumer  Induetries  are
 established,  The  second  point  Is  the
 high  cost  of  production  wf  «४४७४७
 soda.  The  high  cost  of  production  Is
 orimurily  ue  ia  sinalier  units  func
 tioning  in  this  country.  If  the  hon
 Minitter  would  see  to  it  that  some
 larger  units  are  established,  [  am
 cuilte  sure  the  high  cost  of  production
 will  be  consiterably  reduced  and  the
 femand  of  the  country  as  a  whole  so
 far  as  this  particular  commodity  Is
 concerned  will  be  met  properly.
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 Now,  I  come  to  another  industry  to
 which  protection  has  been  continued,
 that  is,  the  stearic  and  oleic  acids
 industry.  IT  have  some  criticism  to
 make  so  far  as  this  industry  is  con-
 cerned,  because  protection  has  been
 continued  to  this  industry  till  ‘1957.

 I  just  want  (७  give  certain  figures  as
 to  how  this  Industry  has  been  behav-
 ing  for  the  last  so  many  years  during
 which  it  has  been  receiving  protec-
 tion,  Protection  was  granted  to  this
 industry  for  the  first  time  in  ‘1947.
 Since  there  it  has,  from  time  to  time,
 been  receiving  protection.  Previously,
 there  were  only  two  units  which  were
 producing  these  acids,  the  stearic  and
 oleic  acids,  and  their  derivatives,
 Now,  the  Turitf!  Commission  say  that
 there  ave  really  five  units,  but  ac-
 tually  a  clear  reading  of  the  Tariff
 Commission's  Report  will  show  that
 there  is  only  one  unit,  the  Navsari
 Oil  Products,  which  is  engaged  whole.
 time  in  the  production  of  stearic  and
 oleic  acids.  The  other  three  or  four
 units  are  not  engaged  wholly  in  the
 production  of  these  acids:  they  are
 engaged  either  in  producing  vanaspati
 or  some  other  things.  Their  production
 of  these  acids  is  only  subsidiary.  The
 Tarif  Commission  have  drawn  atten-
 tion  to  the  fact  that  this  industry  has
 not  been  hehaving  very  satisfactorily.
 They  have  said  that  it  is  time  the
 indusiry  improved  its  products.  Some
 of  the  consumers  of  these  stearic  and
 olele  acids  have  made  representations
 fo  the  Tariff  Commission  and  they
 have  drawn  attention  pointedly  to
 certain  defects  of  this  industry.  I
 wish  to  read  from  page  40  of  the
 Tariil  Commission's  Report  where  this
 representation  has  been  referred  to:—

 “Certain  consuming  and  Import-
 lug  luterests  have  questioned  the
 industry's  eligibility  to  conte
 nuance  of  prolection  on  the
 grounds  that  @  it  has  been  under
 protection  for  over  six  years  and
 lias  not  been  able  to  stabilise  {ts
 pesilion;  (A)  that  despite  protec-
 tlon  the  quality  of  the  prodtcts
 has  not  been  perfected;  (iii)  that
 the  costs  of  production  as  com-
 pared  with  the  prices  of  imported
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 products  are  still  bigh;  (iv)  that

 quality  of  the  product  and  the  high

 Yet  the  Tariff  Commission  have  rv.
 commended  projection  to  this  industry,
 which  really  means  protection  to  one
 single  unit,  namely,  the  Navsari  Oi)
 Products,  up  to  ‘1957.  I  have  put  in
 an  amendment  to  the  effect  that  the
 period  should  be  reduced  by  one  year,
 that  is  to  say,  from  3ist  December,
 957  to  38  December,  i056.  My
 object  fm  tabling  this  amendment  is
 not  In  any  way  to  destroy  this  in.
 digenous  industry  but  to  bring  clearly
 to  the  notice  of  the  industry  that  the
 way  it  has  been  behaving  has  not
 been  either  in  the  interest  of  the  indus-

 I  have  tabled,  and  will  accept  it.

 Now,  T  come  ta  another  Industry--
 there  ls  not  much  to  say  about  that
 industry  though  the  dyestuff  Mmdus.
 try,  4  66  think  that  this  is  a  very
 important  industry,  although  I  am
 rather  surprised  that  the  protection
 which  has  been  given  to  this  industry
 ie  up  to  I064,  In  any  case,  this  matter
 is  Mable  to  review  from  time  to  time
 by  the  Tarif?  Commission,  and  |  have
 nothing  more  to  say  on  this  particular
 industry.
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 There  Is  only  one  more  point  left
 for  your  cousideration.  In  almost  all
 these  industries  which  have  been  the
 subject  of  this  Tar4¥  (Amendment)
 Bill  and  in  regard  to  which  recom-
 mendations  have  been  made  by  the
 Taritft  Commission,  there  is  one  point
 which  is  continuously  coming  up  be-
 fore  them.  They  have  been  recom-
 mending  all  the  t#ne  that  all  these
 industries,  somehow  or  other,  have
 products  which  are  not  up  to  the
 standard,  and  they  have  said  that
 every  time  the  services  of  the  Indian
 Standards  Institution  should  be  utilis-
 ed.  Now,  I  do  not  know  how  far  the
 services  of  the  Indian  Standards  Ins-
 tltution  have  been  utilised  either
 before,  and  for  what  Industries,  or
 whether  they  are  going  to  be  utilis-
 ed  now,  for  raising  the  standard  of
 the  products  of  the  industries  which
 have  now  been  recommended  protec.
 tlon  by  the  Tariff  Commission.  I
 would  very  much  like  the  hon,  Minls-
 ter  to  tell  us  in  what  way  the  services
 of  this  Institution  are  being  utilised
 ané  in  what  way  their  services  will
 be  utilised  so  far  as  these  particular
 Mmdustries  are  concerned.  I  would
 Uke  to  know  whether  you  are  going  to
 draw  the  attention  of  these  industries
 to  this  and  ask  them  to  go  to  the  Indian
 Standards  Institution  and  see  that
 standard  products  are  being  given  to
 them  to  produce,  or  whether  you  are  go-
 Ing  to  ask  the  Institution  to  produce  the
 standard  goods  and  tell  the  industries
 ‘these  are  the  specific  kinds  of  goods
 which  you  have  got  to  produce’,  |
 teally  do  not  know  what  Is  the  post.
 ion.  Perhaps  this  is  the  first  time
 this  particular  point  has  arisen  im
 thir  Mouse,  96  far  as  [  am  aware,  so
 far  as  this  Tarif?  Amendment  is  con-
 cerned,  and  I  would  very  much  like
 the  Minister  to  satisfy  the  House  on
 thia  point  That  Is  all  I  want  to
 say  except  to  repeat  that  I  do  hope
 that  so  far  as  the  stearic  and  oleic
 acids  Industry  ils  concerned,  the  hon.
 Minister  wal  be  vleased  to  accept
 amendment,  which  only  means  reduc-
 tion  of  the  period  of  the  protective



 auty  from  three  years  to  two  years
 and  nothing  more.

 Shri  Bansai  \Jhajjar-Rewari);  Be-
 fore  |  take  up  some  of  the  items
 which  are  being  given  protection  under
 this  Bill,  I  would  like  to  ask  the  aoa
 Minister  as  to  how  is  it  that  the  post
 of  the  Chairman  of  the  Tarif?  Com-
 mission  who  retired  about  two
 months  back,  has  not  been  Aled,  I
 was  hearing  about  the  impending
 retirement  of  Shri  Bhatt  from  Decem-
 ber  onwards,  It  is  not  as  if  it  is  only
 a  period  of  a  month  and  a  half;  his
 retirement  was  being  talked  of  even
 as  early  as  sbout  seven  or  eight
 months  ago.  Is  it  a  sign  that  the
 Tariff  Commission's  work  {s  not  con-
 sidered  to  be  valuable  by  the  Minis-
 try  that  such  important  posts  as  that
 of  the  Chairman  of  the  Tariff  Com-
 mission  are  left  vacant?  I  also  under.
 stand  that  the  Tariff  Commission  is
 not  working  with  the  full  complement
 of  its  members  at  present.  I  think
 there  are  only  three  members  at  their
 posts  al  present,  if  you  go  through
 the  Report  of  the  Tariff  Commission
 which  came  a  few  months  back.  3
 would  like  ta  suggest  that  whenever
 such  Bills  come  up  before  Parliament,
 a  brief  report  or  a  summary  of  the
 report  of  the  working  of  the  Tari?
 Commission  should  also  be  made
 available  to  the  Members  #  that  they
 are  In  a  position  to  find  out  as  to  what
 the  Tariff  Commission  is  doling,
 how  many  industries  are  under  Inves.
 tigation  by  the  Commission  and  how
 many  months  it  is  taking  in  coming
 to  Its  conclus{ons,

 Dr  Lanka  Sundaram  (Visakhapat.
 mam):  Why  only  summary”  Why  not
 the  {ull  ceport?

 Shri  Bansal:  Full  reports  of  te  In-
 quiries  are  already  piaced  before  us
 What  I  want  is  a  summary  of  the
 work  done  by  the  Commission.

 Dr.  Lanka  Suftdaram:  In  impie-
 mentaticn?

 Shri  Bansal;  That  is,  how  many
 inquiries  were  referred  to  it,  huw
 much  time  it  took  in  completing  these
 inquiries,  what  js  the  strength  of  the
 Tariff  Commission  and  so  on.

 Stri  Karmarkar:  He  does  not  want
 ,nat;  he  wants  the  Report  of  the  Tariff
 Commission  on  this  subject.

 Shri  Bansal:  They  are  already  there.
 {  am  concerned  with  what  I  want.  Dr.
 Lanka  Sundaram  will  certainly  say
 what  he  wants  when  his  turn  comes.

 [  say  this  because  after  going
 through  some  of  the  reports,  I  find
 that  the  Tariff  Commission  has  taken
 six  months,  seven  months  and,  in  some
 cases,  even  8  year,  before  finalising
 its  reports,  after  the  hearing  of  a
 particular  industry  has  been  opened.  I
 do  not  mean  to  say  that  the  Tariff
 Commission  can  complete  its  work  in
 two  or  three  months’  time.  But  what
 happens  is  that  a  particular  industry
 is  referred  to  the  Tariff  Commission,
 the  Commission  sends  out  an
 elaborate  questionnaire,  and  after  the
 receipt  of  the  reply,  fix  a  day  for  the
 hesring.  This  takes  about  three  or
 four  months,  and  in  some  cases,  even
 more,  and  if  I  add  that  period,  I  find
 that  the  Tariff  Commission  has  been
 taking  on  the  average  about  one  year
 for  each  report.  Now,  I  think  that  is
 an  unconsclonably  long  period.  And
 what  is  worse  is  that  after  the  reports
 of  the  Commission  have  been  received
 by  Government,  they  themselves  take
 four  to  Ave,  or  even  more,  months  to
 come  to  their  own  conclusions.  This  is
 very  surprising.  When  an  expert  body
 like  the  Tariff  Commission  has  gone
 Into  the  czse  very  elaborately  snd  pre-
 pared  its  recommendations  for  the
 consideration  of  Government,  for  Gov-
 ernment  themselves  to  take  another
 period  of  four  to  five  months  to  come
 to  their  conclusions  {s  something
 which  surprises  me  I  think  an  ex-
 Dianation  of  this  is  called  for  from  the
 Ministry.

 If  the  Commerce  Ministry  haa  be
 gun  to  think  that  after  all,  in  view
 of  our  changed  fiscal  policy  under
 which  we  have  been  raising  the  im-
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 port  dutier  from  a  particular  level  to
 &  higher  level,  the  work  of  the  Tarilt
 Commission  js  no  longer  ws  important
 os  it  used  to  be,  then  they  should
 come  out  and  tell  this  to  the  House.
 But  I  am  of  the  view  that  the  work
 of  the  Tariff  Commission  will  remain
 important,  After  all,  it  is  an  expert
 body  to  find  out  as  to  whether  a  parti-
 cular  industry  Ueserves  protection  of
 not,  whether  it  needs  protection  or
 not,  Lf  it  does  reed  protection,  it  has
 to  find  out  what  is  going  to  be  the
 quantum  of  protection,  Aa  years  pass,
 the  industrial  structure  of  our  coua-
 try  will  become  more  variegated,  We
 will  begin  to  develop  a  good  number
 of  Industries  with  many  complicated
 problems.  Take  the  case  of  the
 dyestull  jndustry.  It  is  a  very  im-
 portant  industry;  not  only  that,  it  ls
 a  very  complicated  and  technical  ‘ype
 wf  industry,  and  I  have  always  been
 sooking  forward  to  hearing  something
 from  our  Commerce  Minister  ln  regare
 to  the  future  of  this  industry.  On  go-
 ing  through  the  report  I  find  that
 dyestull  is  oot  ona  product.  not  even
 a  group  of  a  few  products,  There  are
 Bs  Many  as~T  will  not  bore  the  House
 by  quoting  the  exact  number,  but  I
 do  know  there  are  @  large  number  of
 ttems,  intermediaries  and  end  products
 which  go  into  the  Anal  products  of
 this  industry,  Intermediaries  used
 specifically  for  the  manufacture  of
 dyes  are  as  many  as  I6  and  those
 which  are  used  fur  the  manufacture  of
 ayes  and  also  for  other  things  run  to
 &  colosnal  Agure  of  Out  of  these,
 only  a  few  are  being  manufactured  in
 the  country  What  I  woul!  like  to
 know  (is  as  to  what  steps  Government
 ate  taking  to  see  that  as  many  of  the
 intermediaries  as  may  Le  possible  tn
 manufacture  in  the  country  are  going
 to  be  manufactured  aver  a  period  of
 years,  I  know  it  le  not  #  amall  indus.
 try.  It  Is  not  a  simple  industry  so
 that  by  waving  a  magh  wand  you
 an  produce  all  these  Uhings  Never
 theless,  it  is  an  industry  important
 enough  to  deserve  serious  considera-
 tion  of  Government  so  that  the  House
 should  have  some  indication  as  to  In
 how  many  yvearx  we  will  be  able  to
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 Produce  the  largest  number  of  inter-
 mediaries  an  products  of  this  parti-
 eular  industry.  As  the  Minister  him-
 seif  has  said,  this  is  an  industcy  the
 etoducts  of  which  ure  used  in  phar-
 maceutiral  industry.  in  explosive  in-
 Gustry  and  in  heavy  chemical  industry.
 4  was  told  that  in  our  country  we  do
 not  have  at  present  even  a  semblance
 Of  appreciation  of  the  magnitude  of
 tne  problem,  and  therefore  the  ser-
 vices  of  a  foreign  expert  were  going
 to  be  obtained  in  order  to  prepare  a
 olue-print  of  the  programme  of  future
 develapment  of  th's  industry.  I  would
 like  to  know  from  the  Commerce
 Minister  as  to  whether  the  services  of
 such  an  expert  have  been  obtained,
 and  if  so,  in  how  many  months  or
 years  we  are  going  to  receive  the  re-
 port  of  that  expert.

 Then  T  come  to  the  quantum  of  pro-
 tection  giver:  ty  this  industry.  I  find
 that  the  protective  duty  will  be  of
 the  order  of  I2  per  cent.  only.  I  know
 that  the  Tariff  Comminsion  might  have
 hod  very  good  reason,  for  Providing such  a  low  protective  duty.  But  I
 am  one  of  those  who  have  been  saying
 in  this  House  day  in  and  day  out  that
 the  method  followed  by  the  Tariff
 Commission  in  computing  the  landed
 cost  und  the  cost  af  production  and
 then  giving  an  amount  of  protection
 equivalent  to  or  slightly  more  than
 the  difference  is  not  going  to  salve
 the  problem,  particularly  of  compli-

 cated  Industries  like  the  dyestuft  in-
 dustry,  T  would  very  much  Ike  to
 hear  from  the  Commerce  and  Indus-
 try  Minister  that  My  Ministry  ts
 satiafed  that  the  quantum  of  protec-
 flon  going  to  effectively  protect  this
 heer!  lodrstey

 Again,  Quoting  from  the  Tari?  Com-
 mission's  Report,  I  find  that  the  dif-
 ference  in  the  prices  of  some  of  the
 basic  materials  which  go  in  the  produc.
 tion  of  the  dyestull  industry  is  so  huge
 that  I  am  really  surprised  that  the
 Commission  recommended  4  protective
 duty  of  merely  2  per  cent.  Take  the
 case  of  the  sulphuric  acid.  In  Tadia,
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 the  cost  of  production  is  Rs.  210,  This
 is  the  cost  at  which  the  product  {is
 available  in  India.  The  Indian-made
 product  is  Rs.  2]0  per  ton,  while  in
 America  the  price  is  Rs.  76  per  ton
 and  in  U.K.  Rs.  lJ4  per  ton,  The  case
 of  nitric  acid  is  even  more  fantastic.
 In  India,  the  price  is  Rs.  .400  per  ton,
 in  U.K.  Rs.  480  per  ton,  that  is,  about
 one-third,  and  in  U.S.A,  Rs.  ‘515,  that
 is,  about  two-fifths,  The  same  applies
 to  sodium  hydroxide.  In  India,  it  is
 Rs.  700,  in  U.K.  Rs.  360,  about  half,
 and  in  USA.  Rs.  388,  again  about
 half.  I  am  just  pointing  out  these
 figures  to  impress  on  the  House  that
 it  may  be  that  the  protection  granted
 to  the  dyestulf  industry  may  not  serve
 the  purpose  which  the  Tariff’  Com-
 mission  had  in  view,  All  these  basic
 chemical  manufactures  have  come
 unty  recently  in  the  field  and  the  pro-
 duction  is  not  as  large  as  my  friend,
 Shri  Kasliwal  seid  just  now,  that  ft
 wul  really  work  as  an  economir  unit.
 In  this  heavy  chemical  industry  the
 Brester  the  production,  the  lower  the
 cost,  because  the  overheads  are  almost
 the  same  whether  you  produce  a  small
 Quantity  or  o  huge  quantity,  Mow-
 ever,  I  am  not  a  technician  to  be  able
 to  say  what  the  exact  difference  would
 be,  but  that  is  my  impression,  that  the
 bulk  of  production  may  be  one  of  the
 reasons  for  this  difference.

 Whenever  the  Tarif!  Commission
 makes  recommendations  [n  regard  te
 protecting  a  particular  industry,  it
 makes  a  number  of  subsidiary  recom-
 Mendations  which  may  not  look  as
 impressive  or  as  important  as  the
 main  recommendations.  In  fact,  I  have
 been  trying  again  and  again  on  the
 floor  of  this  House  ly  gel  the  Minisler
 out  with  information  ay  to  what  ‘steps
 Goverument  are  golug  to  take  In  order
 to  implement  those  ancillary  recom-
 mendations.  But  so  far  |  have  not  re-
 ceived  any  satisfaction  from  the  Minjs
 ter.  I  hope  on  this  occasion,  the  Minis-
 ter  will  cormplie  a  list  of  all  the  ancil-
 lary  recommendations  made  by  the
 Tarif?  Commission  and  what  action
 Goverment  have  taken  on  them.  For
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 example  in  regard  to  the  recommenda-
 tion  made  on  dyestuff  industry  that
 something  should  be  done  to  encour-
 age  the  manufacture  of  coal-tar  distil-
 lation  industry,  I  wonder  if  Govern-
 ment  have  considered  this  recom-
 mendation  and  if  so,  what  steps  are
 they  taking  to  develop  this  very  vital
 industry?  Agsin,  coal-tar  distillation
 industry  is  one  of  the  most  important
 industries  in  other  highly  developed
 countries,  because  once  you  begin  to
 distil  coal-tar,  you  get  a  number  of
 by-products  which  are  absolutely  es-
 sential  for  the  development  of  a  num-
 ber  of  inorganic  chemical  products.
 Talking  of  ancillary  recommendations,
 I  find  that  the  Commission  while  re-
 porting  on  the  textile  machinery  in-
 dustry  had  stated  that  it  would  be  in
 the  interests  of  the  industry  if  the  help
 of  a  foreign  technical  expert  is  made
 available  to  the  industry  as  a  whole.
 I  do  not  find  any  mention  of  that
 recommendation  in  Government's
 resolution  and  I  would  like  to  know  if
 that  recommendation  has  received  the
 attention  of  the  Government  With
 regard  to  automobile  sparking  plug,
 the  Commission  made  an  ancillary
 recommendation  for  the  grant  of  addi-
 tional  relief  by  refunding  the  whole  of
 the  duty  paid  by  the  manufacturers
 on  sparking  plugs  on  imported  bright-
 drawn  =  free-cutting  mild  stee)  and
 hexagonal  bara  etc.  I  do  not  know
 what  these  technical  terms  mean.  I
 would  like  to  know  if  the  Government
 had  given  any  thought  to  this  recom-
 mendation,

 Similarly  they  made  some  recom-
 mendation  about  caustic  soda  and
 bleaching  powder.  They  have  also  been
 making  recommendations  about  the
 soda  ash  industry  which  are  of  an
 aneilery  type.  To  woeld  vesy  much
 urge  iipon  the  Minister  of  Commerce
 and  Indusicy  lo  give  us  much  consi-
 deration  to  these  various  ancillary
 recommendations  ax  to  the  main  re-
 commendations  of  the  Commission

 Coming  to  the  dyestuff  industry  I
 know  that  a  commitment  has  been
 made  at  one  of  the  sessions  of  the
 GATT  under  which  the  Government
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 @f  India  have  bound  themselves  not  to
 raise  the  duty  on  this  particular  pro-
 duct,  Lately  we  have  had  a  partial
 Telease  uo  that  we  cati  raise  the  duty
 upto  20  per  cont.  I  think  the  Tarif

 have  recommended  that  o

 4  will  end  by  saying  that  |  am  one  of
 those  who  believe  that  the  Tariff  Com-
 milation  jy  4  very  important  body
 which  should  be  kept  properly  man-
 ned  and  this  House  as  it  has  always
 been  doing  should  take  a  little  greater
 interest  in  the  activities  of  the  Com

 It  will  greatly  facilitate  if  a
 “ted  report  of  the  working  of

 the  Comminsion  is  laid  on  the  Table
 of  the  House  when  such  important  Bills
 are  on  the  anvil,  I!  would  also  urge
 upon  the  Commerce  Minister  not  to
 delay  the  appointment  of  the  Chair-
 man  of  the  Commission  and  also  other
 members  so  that  the  Comminsion  be-
 gias  to  work  with  its  full  complement. I  find  from  my  experience  that  there
 are  #ome  very  capable  members  work-
 ing  on  the  Commission  but  they  are
 #0  hardpressed  that  they  are  not  able
 to  devote  as  much.attention  and  time
 to  these  complicated  enquiries  as  they
 would  themselves  like  to,

 Shri  Nanadas  (Ongole—Reserved— Sch.  Castes);  Protection  is  given  to
 Our  Industries  Just  to  encourage  them
 Or  just  to  meet  competition  from
 forelgn  concerna,  That  is  the  iden
 of  giving  protection.  But  how  far  this
 is  being  utilised  by  ocr  Infant  indus
 tries  te  the  queation  Lefors  us  Far
 example,  the  dyestuff  industry  Is  an
 {infant  industry  but  yet  this  ix  not
 purely  ar  Indian  Industry  in  the  sense
 one  of  the  big  companies  manu:
 lecturing  dyestuifs—Atui  Producte~
 have  entered  into  an  agreement  with
 *n  =  =American  Company—Seramite,
 USA.  ‘The  Kasturbhaj  Dalbhai  gr  uo

 hag  got  connections  with  the
 TCI,  have  not  got  interested  in  this
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 company.  In  this  way  foreign  interests
 are  taking  advantage  of  the  protection
 given  to  our  infant  industry  and  they
 are  trying  their  best  to  stifle  the
 growth  of  our  industries.  That  is  my
 complaint  with  regard  to  the  protec-
 ton,
 ‘(UPanorr  THaxvua  Das  Buancava  in  the

 Chair]
 Again,  with  regard  to  textile

 machine  manufacturing  industry,  we
 have  got  this  National  Machine  Manu-
 facturing  Industry  Company,  This  is
 sponsored  by—or  rather  the  share-
 holders  of  this  company  are—almost
 all  the  textile  industrialists.  They  are
 manufacturing  ring  frames  for  textile
 industries,  In  this  company  also,  an-
 other  British  company  has  got  26  per
 cent.  of  shares  and  they  are  simply
 assembling  the  parts  imported  and
 they  are  not  helping  our  industry  to
 grow.  In  this  way  the  protection
 given  to  our  industries  Is  being  utilis-
 ed  by  the  foreign  combines.

 With  regard  to  these  chemjcals—
 that  ls,  dyestuffs—in  the  Pharmaceuti-
 cal  Enquiry  Committee's  report  they
 have  remarked  that  those  combines
 which  have  entered  into  sgreemenu

 with  the  foreign  combines  are  import-
 Ing  from  other  countries  even  the  raw
 materials  that  are  available  in  our
 country,  They  are  also  not  manu-
 facturing  these  dyestuffs  from  the
 basle  materials.  They  are  manufactur-
 ing  from  seml-manufactured  material
 imported  from  other  countries.  Here
 also  I  wish  that  the  Government  takes
 steps  to  sec  that  the  basic  materials
 available  in  our  country  will  be  uti-
 ised  for  manufacturing  dyestuffs.

 Another  point  is  this,  tn  our  textile
 machine  manufacturing  Industry,  It
 seems  the  Ministry  ig  not  following
 any  plan.  For  instance,  the  National
 Machine  Manufacturing  Company,
 Thang  wag  allowed  to  manufacturing
 trames  for  the  textile  industry  and  an-
 other  company—that  ts,  the  Textile
 Machine  Manufacturing  Company  af
 Caleutla—was  to  manufacture  carding
 engines.  But  now  it  seems  the  National
 Machine  Manufacturing  Company  has
 been  allowed  to  manufacture  carding
 engines  also  thereby  even  in  our  coun-
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 try  2  sort  of  cut-throad  competition  has
 been  encouraged  by  the  policy  of  the
 Government.  If  the  Government  Is
 sincere  in  developing  this  cotton  tex-
 tile  machinery  industry,  it  must  have
 a  plan  to  develop  the  carding  engine
 Industry  at  Calcutta  and  expand  it.
 Since  we  are  depending  for  a  major
 part  of  our  textZe  machinery  on
 other  countries,  we  have  to  plan  out
 and  sée  that  there  fs  no  competition  In
 this  country  itself.

 With  regard  to  preferential  treat-
 ment,  there  Is  another  point.  This  has
 been  opposed  many  times  on  principte.
 Even  today  we  are  giving  preferential
 treatment  to  the  British  manufacturers,
 whether  it  ls  necessary  or  not.  We  are
 not  taking  any  steps  to  see  whether
 w  give  preferential  treatment  for  a

 particular  industry.

 With  these  words  |  urge  upon  the
 Government  to  see  that  the  advant-
 ages  offered  to  our  infant  industries
 are  properly  utilised  for  their  growth
 and  those  advantages  need  not  be,  or
 rather,  should  not  be,  taken  by  the
 foreign  concerns.  I  request  the  Gov-
 ernment  to  take  proper  steps  In  this
 connection.

 Shri  V.  B,  Gandhi  (Bombay  City—
 North):  Sir,  I  would  just  contend  my-
 self,  in  the  first  place,  with  clarifying
 some  of  the  points  made  by  my  pre-

 decessor  Shri  Nanadas.  We  are  all  agreed
 and  are  at  one  with  him  in  wanting
 to  see  that  foreign  interests  shall  not
 take  advantage  under  cover  of  colla-
 boration  with  indigenous  interest,  of
 the  protection  that  we  want  to  grant
 to  our  industries.  But,  the  two  Iinst-
 ances  that  he  cited  sre  however  such
 as  do  not  fit  in.

 I  happen  tu  know  oometldug  aboul
 the  two  industries  to  which  he  made  a
 reference  and  I  can  tell  him  that  these
 are  industries  which  are  peculiarly
 very  difficult  ones;  which  require  6
 highly  developed  know-how  and  which
 can  be  started  only  by  the  utilisation
 of  a  number  of  patents  which  are,  as
 they  happen  to  be,  held  by  foreigners.

 ह ६  should  also,  bere,  say,  that  ft  is  not
 ६0  easy  nowadays  for  foreign  Interests

 to  come  into  this  country  masquerad-
 mg  as  collaborators  with  Indian
 interests  and  take  undue  advantage  of
 the  facilities  which  we  have  intended
 for  our  indigenous  interests.  The  Im-
 port  trade  control  is  very  watchful,
 very  vigilant  in  these  matters  and  it  ts
 hardly  possible  for  anyone  to  import
 any  basie  materials—as  Shri  Nana-

 das  said—when  such  basic  materials
 were  available  in  this  country.  So,  also,
 the  work  that  the  development  wing
 fr  tindustmes  under  the  Industries
 Development  and  Regulation  Act,  Is
 doing  is  very  valuable.  I  also  note
 from  experience  that  they  are  ver)’
 watchful,  very  vigilant  and  in  fact,
 sometimes  it  is  the  experience  of  some
 of  us  that  they  are  overvigilant.  But,
 in  a  way,  it  is  all  for  the  good.

 Then,  |  do  certainly  support  the
 propesal  made  by  Shri  Bansal  and
 that  is:  doing  everything  possible  to
 nelp  keep  the  strength  of  the  Tariff
 Board  always  at  its  full  strength  and
 to  do  everything  possible  to  enable
 them  to  expedite  their  work,  because
 in  the  total  scheme  of  our  future  In-
 dustrialisatlon  the  work  of  the  Tariff
 Commission  is  going  to  be  very  im-
 portant.  As  it  is,  by  its  very  nature,
 their  work  is  time-taking  and  we  can-
 not  blame  therm  for  not  producing  the
 kind  of  very  careful  reports  that  they
 produce,  earlier  or  in  shorter  period
 than  they  are  taking  now.  But,  we
 shall  not  be  excused  if  we  do  not
 help  them  in  every  possible  way  to
 expedite  their  work.

 Again,  it  has  been  my  experience
 also,  in  the  case  of  this  particular  Bill,
 when  the  recent  agenda  came  to  us
 and  we  woke  up  to  the  fact  that  the
 Sui  wus  going  to  be  taken  up  very
 shortly  we  all  had  to  hunt  for  the  re-
 ports  of  the  Tariff  Commission  which
 probably  hod  been  Circulated  to  us
 months  ago.  And,  it  was  only  after
 going  to  the  Pasilament  Ubrary  and
 somehow  or  other  persuading  the
 librarian  to  Part  with  his
 copies  of  the  reports  that  f  could  get
 hold  of  these  reports.  It  would  be  a
 very  good  jdea  and  we  shall  all  be
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 [Shri  V.  8,  Gadhi}
 very  thankful  to  the  Commerce  Minis-
 try  Uf  they  would  maks  It  possible  to
 always  enclose—I  know  it  would  in-
 volve  &  vertain  amount  of  hard  work
 for  them,  but  it  would  be  of  great
 convenience  to  all  of  us—brief  sum-
 Maries  of  the  Tariff  Commission's
 recommendations  an  each  one  of  the
 indusitjes  which  are  covered  in  this
 Bi

 Shri  Karmarkar:  Sir,  [  am  very
 wrateful  to  the  House  and  the  hon.
 Members  who  have  participated  in  this
 debate  for  the  very  brief  and  very
 Intelligent  manner  in  which  they  have
 dealt  with  the  various  points  arising
 out  of  this  Bill.  I  will  briefly  refer  to
 some  of  the  points  made.

 Shri  Kasliwa!  while  welcoming  pro-
 tection  to  some  “ft  the  industries  had
 som»  observations  to  make.  He  made
 one  complaint  with  regard  to  the  lack
 of  adequate  transport  facilities,  The
 House  is  already  aware  of  the  dim-
 culties  with  which  our  organisation
 ef  transport  has  to  contend  with
 Many  times  we  find  bottlenecks  and
 as  the  House  is  already  aware  the
 Railway  and  Transport  Ministry  ‘9
 doing  ita  best  possible.  So  far  ag  the
 industries  are  concerned,  we  have  had
 no  grounds  to  complain  about  the
 Priorities  given  either  to  the  raw
 materials  of  to  the  Anished  products,

 Secondly,  Shri  Kausliwal  made  «4
 reference  to  high  cost  of  production.
 As  it  happens,  in  the  case  of  stearic
 acid  our  high  cost  of  production  is  due
 to  the  high  cost  of  the  raw  material,
 Then  there  are  factors  oun  which  we
 have  absolutely  no  control,  In  the
 initial  stages  of  the  industry,  as  one
 of  our  enileagues  had  ofcaaion  to  re.
 mark,  we  have  to  gather  the  technical
 know-how,  Woe  have  to  find  out  ef-
 Clent  methods  of  increased  production.
 As  my  friend  knows  the  very  object
 हा  affording  protection  in  to  allow  a
 ascent  induatry  to  take  its  own  thie
 wits  teething  time  and  developing
 time  in  order  to  grow  to  such  an  eff
 clent  extent  ax  to  be  in  a  position
 freely  to  compete  with  foreign  produc-
 tion,  There  can  be  no  difference  of
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 opinion  on  this  side  with  regard  to
 his  observation  about  the  advisability
 of  bringing  down  the  cost  of  produc
 tlon.  In  fact,  one  of  the  underlying
 basic  ideas  of  affording  protection  is  to
 so  enable  an  industry  to  stand  on  its
 own  legs  so  that  In  goodness  of  time
 it  will,  07  its  efficient  methods  be  able
 to  rea'.ce  its  cost  of  production.

 Shri  Kasliwal;  [  said  this  only  about
 caustic  soda,

 Shri  Rarmarkar:  But  |  would  like
 to  make  a  generalisation  on  that.  I
 hope  my  friend  will  have  no  grouse  oa
 that  point  if  | उ  find  that  it  is  possible
 to  make  4  generalisation  on  the  point
 that  he  has  made,  In  that  way  54
 think  his  observation  will  have  an
 added  point,  »

 Then.  I  suppose  he  had  a  little  com
 plaint  to  make  that  in  respect  of  this
 industryolele  and  stearic  acid—
 there  was  only  one  big  unit.  I  wish
 we  were  living  in  a  world  where  we
 could  have  things  done  according  to
 our  likes.  where  we  can  have  so  many
 uol's  ef  such  anc  such  standard  size.
 Then  there  would  be  no  opportunity
 of  troubling  this  House  for  protection.
 Sir,  as  it  is,  the  Mouse  already  knows
 that  by  any  standard  the  progress  that
 we  have  been  moking  in  the  industrial
 fleld  during  the  last  few  years  after
 freectom  ly  quite  encoursglng,  In  fact,
 there  is  nothing  loat  by  admitting  on
 all  sides  that  the  progress  which  in-
 tlustay  has  been  making  between  small
 and  large  units.  hay  been  something
 that  might  not  have  been  expected  in
 those  yveara  Of  3947  and  1948,  And,
 while  I  would  welcome  efficient  units,
 larger  units,  more  capable  unjts  with
 larger  capital  and  larger  technical
 Pervonmwi  lo  come  iilu  enleleine.  we
 have  to  see  to  it  that  smaller  units  are
 also  ereoursged.  All  |  ean  do  in  thly
 particulars  matter  is  to  pray  with  him
 that  by  and  by  conditions  may  get
 tiper  ly  our  country  by  which  larger
 aml  more  capable  units  come  into
 production.  Ag  It  Is,  I  might  Invite  his
 attention,  though  it  is  not  necessary
 since  he  has  carefully  gone  into  the
 report,  to  pages  7  and  है  of  the  report
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 concerned.  He  will  find  that  there
 are  five  additional  units:  The  Cal-
 cutta  Chemical  Co,  Ltd.,  the  Mod
 Vanaspati  Manufacturing  Co.  the
 Godrej  Soaps,  Ltd..  Amrut  Oil  Mills,
 Ltd.,  and  Swastik  Oi)  Mills,  Ltd.  I  am
 quite  sure  that  his  intention  was  cer-
 tainly  not  to  invite  the  attention  of
 this  House  to  any  one  particular  unit.

 2  P.M.
 Shri  Kasliwal:  They  are  only  subsi-

 diary,  Their  main  product  is  some-
 thing  else.

 Shri  Karmarkar;  |  catnot  dea!  witn
 it  further.  It  will  be  very  good  to
 produce  something  els:  too  in  order
 to  sustain  any  loss  of  the  ancillary
 concern.  Perhaps  his  complaint  Is
 that  these  units  are  not  as  loyal  to
 one  type  of  production.  But  I  say  it
 is  not  s  matter  at  all  of  that  sort.  It
 is  u  question  of  multiple  units  ana
 single  units.  They  develop  according
 to  thelr  own  lights.  It  may  be  that
 someone  else  wants  ६०  begin  in  a
 particular  line  and  he  may  find  it  ad-
 vantageous  to  develop  it  into  some
 other  tines  afso  IT  em  quite  sure  that
 as  it  fs,  jt  is  not  a  serious  thing,  ana
 T  am  one  with  him  when  he  suggested
 that  we  should  have  sound  concerns.

 There  was  a  point  about  standard!
 sation.  I  think  again  it  was  Shri
 Kasiiwal  who  made  that  point,
 Standardisation  is  a  touchy  subject.
 In  the  existing  circumstances  of  our
 country  and  so  jong  as  public  opin-
 jon  is  not  so  ripe  as  to  enable  us  to
 take  to  coercive  action.  we  can  leave
 the  question  of  standardisation  to  the
 producers,  We  have  a  very  efficient
 insUtution  im  the  Indian  Standart
 Institution.  The  industry  has  expres-
 sof  that  fis  working  quite  well.  We
 have  been  financing  it  in  adequate
 measure  ond  they  are  doing  thelr  duty
 quite  well.  Not  only  that:  they  have
 gone  one  step  further  to  meet  the
 demandy  of  industry  in  the  sense
 that  whet  the  Indian  Standards  In-
 stitution  expects,  when  laying  down
 standsrds,  (5  not  what  a  particular  In-
 dustrial  product  can  be  In  the  full.
 ness  of  circumstances  and  in  the  {deat
 conditions,  but  that  they  lay  standards
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 for  India  under  Indian  conditions.
 For  the  Indian  products  under  Indian
 conditions,  they  do  not  say  that  this
 is  our  standard  and  that  this  is  the
 best  that  should  be  done.  But  what
 they  do  is  the  best  that  could  be  done
 in  the  circumstances  in  India.  4  am
 happy  to  say  and  the  House  will  also
 be  happy  to  know  that  by  and  large
 standardisation  is  being  recognised
 both  for  the  purpose  of  export  as  well
 as  for  internal  consumption  and  it
 is  being  accepted  as  something  which
 ts  very  highly  desirable.

 I  must  say  that  to  our  regret  all
 units  of  industry  have  not  come  to
 accept  the  standards  in  their  own  case.
 Many  a  time  it  does  happen  that  one
 man  belleves  a  thing  to  be  better  in
 one  case  and  does  not  consider  so  in
 his  own  case,  I  accept  a  thing  to  be
 better  in  another  man’s  case  and  I  do
 not  accept  it  in  my  own  case.  That
 is  the  thing  that  is  happening.  In
 certain  sections  of  industry,  they  are
 fighting  shy  of  accepting  standards  for
 reasons  of  convenience,  but  we  are
 hoping  that  in  thelr  own  interests,
 more  and  more  industrial  units  will
 come  to  see  thelr  value  of  increasing
 standardisation,

 Sc  far  as  we  are  concerned,  we  have
 Issued  a  directive  to  all  purchasing
 organisations  that  they  should  Insist
 On  supplies  being  made  in  accordance
 with  the  standards  laid  down  by  the
 LC.  In  so  far  as  it  is  an  incentive,
 that  is  having  its  effect.

 Coming  to  what  my  friend  Shri
 Bansal  had  to  say,  the  first  point  that
 he  made  was  about  the  appointment
 of  the  Chairman.  He  will  pardon  me
 for  a  moment  when  I  say  that  he  Is  4
 clever  debater  and  that  he  knows  in
 ‘weak  moments  is  the  Minister’s  reply
 and  in  his  hurry  the  Minister  might
 commit  himaclf  to  a  thing.  I  am  sorry
 that  in  regard  to  the  appointment  of
 the  Chairman  [  ani  not  in  a  position
 ti  be  sO  responsive  with  regard  to  the
 iiformation  thal  he  may  desire,  be-
 cause  there  ig  mone.  The  hon.  Mem-
 ber  appreciates  the  fact  that  the
 Chairman  of  Tariff  Commission  has
 ta  be  a  top  efficient  person;  it  is  not
 always  that  we  find  such  a  person
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 readily,  For  the  Tariff  Com:nisslon  we
 want  personnel  not  only  equipped  with
 technical  intelligence  in  respect  of
 economics  but  we  want  men  who  are
 all-rounders  to  man  this  body,  this  |
 say  with  regard  to  every  member  of
 the  ‘Teri  Commission  and  naturally
 with  regard  to  the  Chairman,  We  have
 to  take  the  biggest  possible  care  about
 it.  I  think  two  months  is  not  too
 Jong  4  period  to  find  out  a  Chairman.
 Of  course  we  did  know  that  Ehri  Bhat
 was  to  retire  one  day  or  the  other.  No
 doubt  it  is  known  in  every  case  when
 an  officer  ls  likely  to  retire,  but  the
 hon,  Member  also  knows  perhaps
 much  better,  that  the  Tariff  Commis-
 sion  is  a  body  to  which  all  of  us  attach
 the  greatest  importance.  It  is  not  a
 question  of  mere  competence,  tt  Is  a
 question  of  many  other  equipments—
 Qualities  that  are  necessary  in  the
 Chairman  of  the  Tariff  Commission,
 and  If  we  have  not  been  able  to  make
 the  appointment  till  now,  I  need  hard-
 ly  assure  my  hon.  friend  that  ॥  is  not
 on  account  of  the  fact  that  we  have
 slept  over  it  We  are  active  about  it
 and  we  hope  to  make  the  proper
 choice,  I  could  not  give  him  a  date,
 but  I  can  assure  him  that  it  ls  a  matter
 which  is  actively  on  our  minds,  and
 we  shall  not  atiow  any  grass  to  grow
 under  ovr  feet  in  making  that  ap
 pointrment,

 The  hon,  Member,  Shri  Bansal,  had
 something  to  say—and  he  had  a  right
 to  say—about  the  time  that  is  taken
 in  regard  to  the  reports.  Aa  my  hon.
 friend  is  doubtless  aware,  there  is  a
 sort  of  time-limit  for  Government  de-
 cisions.  I  need  not  tease  this  House
 by  reading  the  whole  proviaiona  in  the
 Todlan  Tack?  Act.  Swetlou  36  of  the
 Act  lays  down  ag  to  what  we  should
 du  with  regard  to  the  action  on  a  Com-
 mittee’s  report.  Normally,  it  ly  ex-
 pected  of  us  that  we  shall  not  take
 more  than  three  months’  time  to  take
 action  on  any  submitted  report  I
 hope  he  has  not  any  ground  of  cam-
 plaint  O68  that  score,-on  the  score
 that  we  have  taken  an  undue  time,
 much  longer  than  tt  was  necessary
 Even  when  we  had  this  provision  in-
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 serted  in  this  Act,  there  was  discus-
 sion  about  it.  We  gave  the  best  pos-
 sible  thought  to  it  and  in  a  matter  Like
 this  which  has  a  very  great  signifi-
 cance  so  far  as  industry  is  concerned,
 Government  and  I  feel  that  in  any
 case  a  decision  should  not  be  a  hurri-
 ed  decision.  If  the  Commission  has
 taken  time  fo  make  an  elaborate  en-
 qulry  into  the  matter,  lf  various  views
 have  been  expressed  and  when  the
 Commission  makes  many  ancillary
 tecommendations,  well,  Government
 have  to  take  time  for  considering  all
 these  matter.  Then,  it  hag  been  laid
 down  In  that  section  that  when  the
 report  cannot  be  laid  before  the  House
 within  three  months,  then  a  statement
 to  explain  the  reasong  thereof  shall
 be  laid  on  the  table  of  the  House.  So,
 there  Is  a  very  salutary  provision  pre-
 venting  the  Government  from  being
 @llatory  in  this  matter.

 In  so  far  as  specific  Instances  are
 concerned,  I  hope  my  friend  has  no
 particular  complaint.  But  if  he  feels
 that  there  hes  been  any  delay  in  any
 particular  matter,  we  shall  be  very
 glad  to  consider  that  particular  com-
 plaint.

 Then  there  was  another  important
 point  I  am  thankful  to  Shri  Bansal
 for  having  invited  the  attention  of  the
 House  to  it.  He  has  had  better  ex.
 perience  about  the  GATT  than  I  claim
 to.  He  knows  how  anxious  we  have
 been  to  safeguard  the  interests  of  In-
 dustry  by  so  participating  in  the
 GATT  discussions,  that  we  reserved
 all  possible  freedom  with  regard  to
 the  Industries  where  we  want  protec-
 tive  measures,  Of  course,  in  the  case
 Of  ४४४४  items  Uiat  ate  bound  ibe,  a
 it  has  been  put  in  the  case  of  dyestufts
 industry.  there  has  to  be  8  release
 When  an  item  is  bound,  we  have  to
 uet  o  release  and  we  have  to  negotiate
 with  the  other  countries  concerned,  I
 ven  assure  the  House  that  we  are
 tloing  the  best  that  is  possible  in  the
 vuse  of  dyestulTs  and  we  hope  to  suc-
 coed  and  get  the  necessary  relief  in
 respect  of  the  realee  so  far  as  the
 bound  items  are  concerned.
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 Then,  Shri  Bansal  sought  to  know
 what  is  being  done  with  regard  to
 specific  items  on  ancillary  recom-
 mendations.  I  should  like  to  resist
 the  temptstion  of  entering  into  all  the
 details  regarding  the  various  ancillary
 steps  that  are  being  taken  vartly  for
 the  reason  that  at  the  moment  I  am
 really  not  prepared  to  answer  his  ques-
 tions  with  regard  to  part  of  the  queries
 that  he  has  put.  But  he  very  pro-
 bably  knows  all  these  ancillary  recom-
 mendations  are  being  considered.  For
 instance,  there  are  ancillary  recom-
 mendations  regarding  import  control,
 remission  of  duty  on  raw  materiais,
 and  so  on.  I  think,  Sir,  it  is  common
 knowledge  that  we  give  a  very  serious
 consideration  to  these  recommenda-
 tions.  Sometimes  we  have  not  been
 in  a  position  to  be  able  to  agree  to  the
 Tariff  Commission's  recommendations
 and  we  have  said  so.

 My  friend  Shri  Nansadas  could  not
 resist  the  temptation  to  refer  to  foreign
 concerns.  There  is  very  little  In  the
 Bill  itself  about  this—Il  would  like

 to  be  corrected  if  I  am  wrong—and
 I  know  he  has  no  specific  questions  to
 put,  He  knows  our  case  and  we  know
 his  case;  I  think  neither  of  us  would
 be  the  wiser  by  referring  in  detail  to
 Participation  by  foreign  interests,  But
 there  Is  one  common  thing  between  ४३,
 हम  least  I  hope  so,  namely  that  in  any
 event  we  shall  not  allow  the  national
 interest  to  be  sacrificed;  there  Is
 absolutely  no  doubt  about  that,  But  we
 should  remember  that  somebody  has
 to  be  at  the  basis  of  any  industry;  no
 Industry  can  be  run  in  the  air.  About
 my  friend  Mr,  Nanadas,  his  Interest
 tn  foreign  concerns,

 An  Hon,  Member  He  |s  Interested
 in  the  Icy

 Shel  Karmarkar:  [t  ls  not  mo  Inten:
 tlon  to  have  a  dig  at  him;  but  I  only
 wart  to  point  att  that  everyone  of
 Us  has  got  some  interest  or  other  fn
 forelgn  roncerns  in  50  far  as  we  discuss
 them  In  this  House.

 So  far  as  I  see,  these  are  the  points
 that  have  been  made  before  the  House.
 t  am  deeply  grateful  for  the  consi-
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 deration  with  which  the  House  has
 taken  this  measure.  It  has  agreed
 with  the  purpose  of  the  Bill.  This  is
 all  I  have  to  submit  with  regard  to  the
 observations  made  by  hon.  Members
 in  this  House.

 Mr.  Chairman:  The  question  is:
 "That  the  Bill  further  to  amend

 the  Indian  Tariff?  Act,  ‘1934,  be
 taken  into  ensideration.”

 The  motion  was  adopted.
 Clause  2  (Amendment  of  the  First
 Echedule  to  Act  XXXII  of  2934)

 Shri  Kasliwal;  If  the  hon.  Minister
 is  prepared  to  give  an  undertaking  to
 this  House  that  he  will  administer  a
 warning  to  the  industry,  then  I  am
 satisfied.

 Mr.  Chairman:  Order,  order.  I  find
 that  none  of  these  amedments  to  clause
 2  has  been  moved.

 Shri  Karmarkar:  My  friend  does  not
 want  a  formal  stamped  undertaking
 from  me;  but  I  suppose  that  his  point
 is  that  whenever  you  protect  an  indus-
 try  that  industry  has  to  play  the  game.
 There  is  no  doubt  about  it.  I  may  tell
 him  this,  namely,  if  ultimately  the  in-
 industry  does  not  deserve  protection,  the
 Government  and  the  Parliament  will
 take  it  into  consideration.  Even  if  the
 Government  Is  silent,  Mr.  Kasliwal  Is
 there  ag  a  safeguard,  So  far  as  TI
 understood  him,  all  that  he  wants  to
 polnt  out  is  that  in  this  industry  as
 well  as  In  any  other  Industry,  when-
 ever  Governmwnt  grants  protection,  it
 is  done  at  the  cost  of  the  consumer,
 and  therefore  in  order  to  reduce  the
 burden  on  the  consumer,  the  protec-
 tion  xhould  be  granted  for  os  short  a
 period  as  possible.  Since  he  looks
 satisfied,  I  thimk  this  ts  all  he  meant

 Shri  Kasliwal;  I  do  not  press  my
 armendments,

 Mr  Chairman;  The  question  Is:
 “That  clause  2  stand  part  of  the

 Bill.”
 The  motion  was  adopted.

 Clause  2  was  added  to  the  Bill,
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 Clause  l  (Short  Title)
 Mr.  Chairman:  The  question  ७:

 “That  clause  |  stand  part  of  the
 Bi.

 The  motion  was  adopted.
 Clause  |  was  added  to  the  Bill,

 The  Enacting  Formula  and  the  Title
 were  added  to  the  Bill,

 Shri  Karmarkar:  |  beg  to  move:
 “That  the  Billi  be  passed,”

 I  would  like  to  make  on  observation
 or  two  at  this  stage.  Mr  Gandhi—
 he  ts  not  in  his  seat  ot  the  moment—
 said  that  we  should  give  summaries
 of  the  reports  to  the  Members,
 Normally  what  we  do  is  this.  We  do
 circulate  summaries  of  these  reports,
 but  there  ls  one  danger.  There  is  #
 handicap  in  giving  summaries  to  the
 House  of  reports,  because  in  the  case
 of  tary?  reports  and  other  jong

 reports  which  are  arrived  ot  after  a
 great  dea!  of  consideration,  it  sometimes

 doen  not  give  a  complete  idea  of  what
 the  report  contains,  We  give  sum-
 mari¢s  in  the  case  of  industries  when
 protection  is  avughl  to  be  continuc,
 Where  we  want  the  House  to  study
 all  the  implications  involved  and
 decide  whether  protection  should  be
 given  to  @  particular  Industry,  it  is
 much  better  to  study  the  orlginal
 report,

 Secondly.  [  think  I  have  been  fair  in
 my  reference  to  the  Tariff  Commis-
 sion.  The  Tarif?  Commission  has  been
 bearing  a  burden  which  is  really  a
 very  heavy  one  and  I  am  quite  sure
 that  the  House  agrees  that  the  Tariff
 Commission,  though  it  looks  like  tak-
 ing  time,  is  a  mechaniom  which  has
 stood  us  In  good  stead,  still  remem:
 ber  an  oecation  when  To  wre  attending
 one  of  the  universities  In  the  United
 Htates  of  America;  I  happened  to  Meter
 to  @  lecture  on  tarif?

 Shri  Nanadas  row  —
 300  Karmarkar:  fs  tho  hon.  Mem-

 ber  raising  eny  point  of  order?  If  so,
 lam  prepared  to  yield.

 Shri  Nanadas;  |  wanted  to  ask  the
 hon.  Minister  one  question,  and  that
 ie  with  regard  to  the  textile  machine
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 manufacturers  of  Poona  and  the  textile
 machine  manufacturers  of  Calcutta.  It
 seems  that  there  ts  a  competition  bet-
 ween  these  people  in  the  manufacture
 ot  carding  engines.  May  I  know  what
 steps  the  Government  propose  to  take
 tu  avoid  that  competition?

 Shri  Karmarkar:  I  thuoght  that  the
 question  would  be  a  relevant  one.  This
 ig  the  third  reading  stage  of  the  Bill
 and  I  will  not  take  up  the  time  of  the
 House  any  more.  I  am  grateful  ty  the
 House  for  having  given  wholehearted
 support  to  this  measure.

 Shri  Raghavalah  (Ongole):  I  hope
 it  ig  pertinent  though  not  relevant.

 Shri  Asoka  Mehta  (Bhandara):  The
 hon,  Minister  was  referring  to  a
 lecture.

 Shri  Karmarkar:  |  should  Iike  to
 complete  that.  The  Professor  asked
 ae,  will  you  obliga  us  by  telling  us
 about  the  operation  of  the  Tarif?  Com-
 Misaicn  in  your  country?  Not  to  take
 tug  long,  |  guve  the  three  basic  founda-
 tions  on  Which  the  Tariff  Commission
 works.  First,  there  should  be  suffi-
 cient  raw  matertals  In  order  to  justify
 protection,  second,  the  quantum  of
 Protection,  that  iy  the  burden  on  tne
 consumer  should  be  just  sufficient  to
 protect  the  industry  and  no  more;  and
 thirdly,-this  was  interesting  to  them
 ii  should  be  an  industry  which,  in

 a  measurable  distance  of  time,—not
 too  long—should  be  able  to  justify  the
 protection  given  by  coming  Into  the
 open  ond  being  In  मै  pesitian  ta  com-
 pete  with  othec  foreign  manufacture.
 I  am  very  happy  to  say  that  tho  basic
 fuundations  on  which  our  Tariff  Com-
 mission  is  worklig  Were  very  much
 oppreciuled  beth  by  the  professor  and
 the  students  and  they  said  that  it  is
 3  «३३  Steal  Systerr  Sirce  my  hon
 friend  Shri  Asoka  Mehta  permitted
 ity  Te  esuplete  the  story,  I  am  guite
 aure  he  appreciates  that  the  method  of
 working,  though  it  takes  time  as  I
 have  done  in  the  thitd  reading  stage.
 is  a  sound  one

 Mr,  Chairman;  The  question  is:
 “That  the  BLl  be  passed.”

 The  motion  was  adopted.
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 INDUSTRIAL  AND  STATE  FINAN-
 CIAL  CORPORATIONS  (AMEND-

 MENT)  BILL

 The  minister  of  Revenue  and  Defence
 Expenditure  (Shri  A.  C.  Guha):  I  beg
 to  move:

 “That  the  Bill  further  to  amend
 the  Industrial  Finance  Corporation
 Act,  ‘1948,  and  the  State  Financial
 Corporations  Act.  i95i,  be  taken
 into  consideration.”
 The  Industrial  Finance  Corporation

 Act  was  55  amentet  fn  November,
 1952.  During  the  debate  on  that
 amending  Bill,  there  was  some  dis-
 cussion  about  the  working  of  the
 Industrial  Finance  Corporation,  The
 Government  set  up  a  committee  of
 enquiry  to  go  into  the  working  of  the
 LF.C.  and  other  relevant  matters  that
 were  raisd  in  the  course  of  the  dis-
 cussion  here  The  committee  has  sub-
 mitted  its  report  and  most  of  the
 recommendations  have  been  accepted
 by  the  Government.  There  may  be
 two  or  three.  and  those  not  very
 important  recommendations  which
 have  not  yet  been  weceptec.
 ह  ran  give  an  “idea  of  the
 recommendatiens  accepted:  numbers  Lh
 4,  5,  6,  8,  10,  I2,  13,  I4  13,  16.  Ww
 19,  2i,  24,  26,  29,  30.  34,  35  and  36,
 The  recommendations  accented  in
 principie,  but  in  a  different  form  are
 numbers  2,  20,  22  (part),  25,  27,  and
 38.  Some  otfer  recommendations
 were  accepted,  but  the  action  called
 for  was  left  to  be  decided  on  merits:
 Numbers  cn  7,  12,  17,  +  3),  33,  37.
 Recommendations  not  accepted:  part
 of  recommendation  number  9,  part  of
 recommendation  number  22,  and

 recormmendations  28  and  32.  The  total
 number  of  =  recammendatlone  apart
 from  the  Sodepore  factory  was  38.
 All  except  four,  two  of  them  itn  part.
 were  accepted  in  whole  or  in  princi-
 ple  with  some  modifications.  Decision
 in  respect  of  the  Sodepore  Glass  Works
 Was  delayed  80  jong  due  to  the  intricate
 nature  of  the  matter.  A  certain  dect-
 Sion  has  been  taken.  Only  yesterday.
 I  laid  certain  papers  on  the  Table  of
 this  House  to  Indicate  the  decision
 that  the  Government  have  taken  on
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 the  recommendation  of  the  enquiry
 committee  regarding  the  Sodepore  Glass
 Works.  ०

 The  main  purpose  of  this  amending
 Bill  is  to  make  certain  changes  in  the
 Industrial  Finance  Corporation  Act  to
 implement  the  recommendations  of  the
 equiry  committee  which  could  not  be
 done  without  amending  the  Act.  One
 of  them  is  to  change  the  structure  of
 the  Industrial  Finance  Corporation

 office,  So  long,  the  Managing  Director
 was  really  the  head  executive  officer
 though  there  was  a  Chairman  who  was
 only  an  honorary  man,  There  was
 also  an  anomaly.  The  Chairman
 of  the  Board  was  a  member  of  the
 Executive  Committee,  but  the  Manag-
 ing  Director  was  the  Chairman  of  the
 Executive  Committee,  The  enquiry
 committee  felt  that  this  arrangement
 was  not  satisfactory,  Also,  the  enquiry
 committee  felt  that  the  power  that  was
 being  exercised  by  the  Executive  Com-
 mittee  was  much  beyond  what  was
 really  necessary  or  what  should  have
 been  the  powers  of  the  Executive  Com-
 mittee,

 These  two  recommendations  of  the
 enquiry  committee  could  not  be  imple-
 mented  without  amending  the  Act.  The
 present  Bill  is  mainly  meant  to  amend
 the  Act  in  regard  to  these  two  matters.
 We  provide  here  that  the  Chairman
 will  be  the  principal  executive  officer
 of  the  Board.  He  will  be  appointed
 by  the  Government  in  consultation
 with  the  Board  and  there  will  be  a
 General  Manager,  The  two  posts  of
 the  Managing  Director  and  the  Deputy
 Managing  Director  will  be  abolished.
 The  General  Manager  will  simply  be
 an  official  of  the  Corporation.  The
 main  executive  functions  of  the  Cor-
 porelion  will  vest  in  the  Chairman.

 Another  #éecommerndation  is  about
 the  Executive  Committee,  The  enquiry
 cornmittee  suggested  that  the  name  of
 the  Executive  Committee  should  be

 changed  into  Loan  Committee.  But,
 the  Government  felt  that  this
 designation  would  not  be  proper,
 or  would  rather  be  misleading
 because  It  is  open  to  the  Board  to  vest
 any  power  on  any  of  its  committees.  Tt
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 [Shri  A.  C.  Guha)

 may  not  be  that  the  Board  will  vest
 only  the  function  of  deciding  on  loans
 on  that  Committee,  The  main  inten-
 tion  of  the  enquiry  committee's  recom-

 was  that  the  Executive
 Committe  or  any  other  Committee  of
 the  Board  should  not  be  the  final
 authority  in  deciding  the  fate  of  the
 applications  as  regards  loans  end  other
 things,  The  committee  observed  that
 the  Board  as  such  should  be  in  charge
 ot  deciding  applications  tor  loans,  Tne
 Government  have  decided  to  change
 the  name  and  functions  of  the  Execu-
 tive  Committee.  We  have  adopted  the

 nomenclature  Central  Committee,
 instead  of  Executive  Committee.  Thir
 Bill  provides  that  that  the  name  of
 this  Committee  should  be  Central
 Committee,  and  that  it  will  exercise
 Such  power  as  the  Board  may  thing
 proper  and  vest  in  that  committee,  It
 will  be  open  to  the  Board  to  give  any
 power  to  any  of  its  committees  or  sub.
 committees.  This  Billi  does  not
 put  any  specific  imitation  on  that,  It
 will  be  leit  to  the  Board  to  determine
 what  power  this  committee  will  exer-
 cise.  Already  there  in  provision  in  the
 Act  for  some  other  committees,  local
 committees,  committees  for  different
 categories  of  industries,  to  make
 recommendations  on  loan  applications,
 to  make  proper  enquiries  nbout  loan
 applications,  etc.  In  addition  to  these
 other  committees  for  different  regions
 or  different  categories  of  Industries,
 this  Central  Committees  will  be  the
 main  committee  of  the  Board  of
 Directors  and  it  will  exercise  such
 power  aa  the  Board  may  vest  in  it.

 We  are  taking  thia  opportunity  to
 make  certaly  other  amendments  which
 we  find  necessary,  As  Jefucd  in  the
 present  Act,  no  concern  would  be  ell-
 gible  for  any  loan  unless  ६  hag  been
 in  production  for  some  time  It  haa
 been  found  dificult  for  some  new  con-
 cerns  to  find  money  to  Anance  thelr
 working.  There  have  been  a  number  of
 applications  from  such  concerns  §  aa
 have  not  started  working  or  produced
 anything,  We  feel  that  it  would  be
 Necessary  for  them  to  get  some  finan.
 cial  help  from  the  Corporation.

 (Maz,  Sreaxen  in  the  Chair]
 Shri  A.  C.  Guha:  Am  I  to  continue?
 Mr.  Speaker;  I  think,  if  the  point  is

 convenient,  he  may  stop,  so  that....
 Shri  A.  a  Guha:  It  is  more  or  less

 at  one  stage.  I  have  just  taken  up  8
 new  point.

 Mr.  Speaker:  Then  he  may  stop.

 SITUATION  IN  GOA
 Mr.  Speaker:  Now,  we  take  up  the

 discussion  on  the  Goa  situation.  Dr.
 Lanka  Sundaram.

 Shri  Asoka  Mehta  (Bhandara):  This
 morning  when  the  Deputy-Speaker
 was  in  the  Chair,  the  question  was
 raised  as  to  how  long  this  discussion
 Should  be  continued,  and  he  had  as-
 sured  us  that  this  matter  would  be
 taken  up  just  now.

 Mr,  Speaker:  Well,  [I  think  this
 matter  was  considered  yesterday,
 though  there  were  no  speeches  or  dis-
 cussions  on  the  part  of  Members,  and
 t  had  slated  that  the  discussion  would
 end  by  5  em,  starting  from  2.30  pa.
 A  volee—perhaps  Shri  Deshapande—
 wanted  five  hours  and  then  I  said  that
 it  would  not  be  possible  to  have  it  for
 five  hours,  but  24  hours  would  be  the
 probable  time,  and  if  necessary  we
 might  go  further  by  half  an  hour,
 That  was  the  situation,  and  I  believe
 it  was  accepted  by  the  House.  No-
 body  raised  any  potnt  or  vulce  or  89
 further  suggestion  came  in.  It  is
 under  that  impression  that  we  are
 working  now,  4  think  the  matter
 should  be  treated  as  closed  We  can-
 not  go  on  revising  our  decisions  and
 extending  times  every  now  and  then.

 l  have  seen  the  proceedings  this
 morning  and  T  understand  the  matter
 was  again  taken  up  in  the  Business
 Adyuory  Committee.  I  really  do  not
 know  how  the  matter  could  be  taken
 up  in  the  Business  Advisory  Com-
 mittee  when  the  decision  was  already
 there  and,  as  I  feel  it,  it  was  accept.
 able  to  the  House,  Perhaps  some
 Members  may  have  the  impression
 or  may  want  to  make  suggestions  for
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 further  extension,  but  that  is  a  differ-
 ent  matter.  I  further  understand  that
 the  hon.  Prime  Minister  also  has  im-
 portart  engagements  fixed  on  the  as-
 sumption  that  the  business  would  be
 over  at  530  pm.  and  is  therefore
 thinking  of  replying  at  Ses.  All

 these  considerations  have  to  be  taken
 into  account  and  then  we  have  to  pro-
 ceed  further.  I  am,  however,  entirely
 in  the  hands  of  the  House.  है क  would
 like  to  know  whether  my  statement
 about  the  engagement  of  the  Prime
 Minister  is  a  correct  one.  This  Is
 what  I  have  understood.

 Nehru):  It  is  so,  Sir.
 Mr.  Speaker;  Then,  of  course,  we

 stick  to  the  original  decision,  and  look-
 ing  to  the  time  at  our  disposal  if  there
 is  a  desire  on  the  part  of  a  large  num-
 ber  of  Members  to  speak,  I  think,  from
 the  beginning,  {  should  fix  up  a  time-
 limit  of  5  minutes  for  each  Member
 That  will  be  the  best  course

 Shri  Jawaharlal  Nehru:  I  beg  to
 move:

 “That  the  situation  in  regard  ke
 Goa  be  taken  into  consideration.”

 I  do  not  propose  to  say  anything
 more  at  this  stage.  Yesterday  I  had
 occasion  to  make  a  statement  on  behalf
 ot  Government  before  the  House  and
 |  should  like  to  hear  hon.  Members  in
 this  House  speak  so  that  we  may  have
 the  advantage  of  hearing  their  ¢fews
 and  their  suggestions,  After  that,  I
 shall  venture  to  say  something.

 Dr.  Lanka  Sundaram  (Visakhapat-
 nam):  Yesterday  the  Prime  Minister
 gave  this  Fouss  =  wesy  iniportant
 statement  os  Goa.  I  have  no  doubt
 that  this  statement  is  of  profound
 national  and  international  significance
 The  most  important  announcement  in
 that  statement  was  with  reference  to
 the  Impending  closure  of  the  Portuguese
 Legation  in  New  Delhi.  This  decision
 thould  have  taken  place  nearly  two
 years  ago  When  we  withdrew  our
 Minister  from  Lishon.  In  fact,  our
 Government  and  this  country  have
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 exercised  the  greatest  amount  of
 patience  in  dealing  with  Portugal,  to
 the  extent  that  even  though  we  found
 it  was  of  no  use  to  us  to  keep  our
 Minister  in  Lisbon,  we  have  allowed
 the  Portugese  Legation  to  continue  tf
 now.  But  it  is  clear  now,  with  the
 statement  of  the  Prime  Minister,  that
 this  patience  is  completely  exhausted.
 T  am  sure  everybody  in  the  world  will
 take  notice  that  there  is  no  longer  any
 possibility  for  Portugal  to  deal  with
 India  in  the  manner  in  which  she
 has  sought  to  deal  with  us  all  along.

 I  would  only  make  a  reference  to
 one  important  point  in  the  statement
 of  the  Prime  Minister  yeSterday.  That
 is,  I  am  very  glad  to  note  that  for  the
 first  time  in  our,  shall  we  say,  consfi-
 tutional,  legal  or  diplomatic  docu-
 ments,  the  word  “enclave”  was  used
 by  the  Prime  Minister  with  reference
 to  Portuguese  territories  here.  I  am
 glad  he  was  able  to  strike  upon  this
 particular  expression  which  only
 shows  irrevocably  that  these  enclavés
 belong  to  India  and  that  Portugal  has
 No  business  to  be  in  them.  They  are
 no  longer  the  overseas  territories  Or
 the  overseas  provinces  of  Porfugal.
 They  are  no  longer  the  possessfOns  or
 settlements  of  a  foreign  power  in  this
 country,  which  they  used  to  be  before.
 In  other  words,  the  unity  of  Goa  and
 India  has  been  completely  formed  by
 this  use  of  the  word  “enclave”.  I  am
 sure  the  Prime  Minister  has  chosen
 the  word  deliberately  and,  I  hope,  ir-
 revocably.

 I  am  happy  to  state—and  I  am  sure
 each  one  of  my  colleagues  in  this  hon.
 House  has  noticed  it—that  this  debate
 has  come  forward  with  the  grentest
 amount  of  goodwill  and  understan4-
 ing  and  co-operation  between  all  sec-
 tiuns  of  the  House.  Gone  are  the
 days  when  situations  like  those  we  are
 faced  with  in  Goa  used  to  produce
 acrimonious  discussions,  adjournment
 motions  and  so  on  and  so  forth.  Noth-
 ing  of  that  kind  has  occurred  and  this
 debate  is  now  taking  place,  and  I  re-
 peat  again,  on  the  basis  of  prior  under-
 standing  between  all  sections  of  the
 HouSe  that  it  should  proceed  with



 as  far  as  opinion  goes,  as  far  ar

 of  the  House,  (Interruption)  I  am
 sure  my  hon.  friend  Sir  H.  V.  Kamath
 will  certainly  make  his  contribution

 :  he  i al  z presently,  and  I
 me  now  to  proceed.  There  is  no  doubt

 is  that  we  in  thia  country  are
 now  fully  dedicated  to  the  cause,  the
 task,  the  supreme  task,  of  liberating

 enough  to  the  world,  if  notice  were
 needed,  that  there  is  no  question  of
 any  outelde  agency  or  power  attem-
 pting  to  divide  Indian  ranks  as  far  as
 the  Goa  question  is  concerned.

 L  am  sure  that  exch  one  of  709  col
 leagues  who  participates  in  this  debate
 will  proceed  with  moderation  and  in
 a  constructive  spirit,  because  I  am
 sure  there  are  difficulties  in  individual
 positions.  I  am  not  unaware  of  it,  I
 am  sure  my  hon.  friend,  Shri  Kamath,
 will  bear  me  out  that  all  the  effort  we
 have  made  in  this  country  during  the
 past  two  months  with  our  all-parties
 national  convention  at  Bombay,  Cal-
 eutta,  Madras  and  Delhi  have  been
 carried  on  in  the  belief  that  despite
 the  exittence  of,  shall  we  say,  differ-
 ences  in  position,  the  broad  objective
 ja  clear,  The  broad  desire  on  the
 part  of  every  single  party  to  co-operate
 with  each  other  and  to  come  to-
 gether  on  the  same  platform  has  been
 completely  fulfilled.  I  am  sure  this
 will  be  another  earnest  or  indication
 of  the  manner  tn  which  the  country
 would  Hike  to  deal  with  the  Goa  ques-
 tion,

 }  know  something  of  this  Goa  bual-
 nea,  with  the  result  that  I  am  pre:
 pared  to  make  two  very  general  pro-
 positions  which  I  am  sure  this  Moute
 would  like  to  examine  and  accept,  pos-
 sibly.  There  is  no  question  of  any
 departure  in  the  near  future  from  the
 peaceful  character  of  this  Goa  satya-
 graha  movement.  There  is  a  number
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 of  misunderstandings  on  this  issue,
 and  I  am  glad  to  be  able  to  say  that
 the  present  pattern  of  the  satyagraha
 movement  will  continue,  Only,  as  the
 tempo  is  rising  now,—aes  it  has  Alsen
 during  the  past  two  weeks  in  parti-
 cular—there  will  be  more  peopic
 going  in,  but  the  pattern  will  not  be
 departed  from,  and  I  am  sure  that
 once  this  ls  understood,  there  will  not
 be  any  difficulty  between  the  various
 political  parties  represented  here  to
 come  together  on  a  general  platform
 of  approach  to  Goa.  The  freedom
 movement  inside  Goa  is  developing,  I
 am  glad  the  Prime  Minister,  for  the
 first  time,  if  I  am  not  mistaken.  has
 emphasised  this  aspect  of  the  ques-
 tlon.  2,500  Goans  have  gone  under
 the  jack-boots  of  the  Portuguese,  or
 shall  I  say,  the  Fascist  authorities  in

 Goa,  Diu  and  Daman.  And  what  is
 2,500  to  6,38,000  people?  It  is  a  pro-
 portion  which  is,  I  think,  very  honour-
 ably  comparable  to  the  jail-going  we
 had  been  able  to  demonstrate  for  36
 crores  of  people  when  the  British
 were  ruling  over  us,  In  fact,  I  am
 here  to  say,  and  |  am  glad  I  have  this
 opportunity  of  saying  it,  the  Inter.
 nal  movement  inside  Goa  is  strong,  is
 growing,  and  it  is  time  that  this  as-
 pect  of  the  question  is  completely  re-
 cognised  both  In  India  and  abroad.

 The  result  uf  that  position  &  this.
 There  is  a  movement  of  Goans'  res®-
 tance  inside  Goa,  Recently  Indian
 satyagrahia  have  been  entering  Goa.
 Goans  in  India  are  also  entering  Goa,
 with  the  result  that  the  confluence  of
 this  triune  movement  of  internal  resis-
 tance,  of  the  marching  of  Goans
 in  India  into  Goa,  andthe
 marching  of  Indian  nationals
 into  Goa,  is  uf  tremendous  loipertance;
 and  I  would  emphasise  only  one  pofht
 here,  namely  that  aa  regards  Goa,
 there  is  no  difference  between  Goa  and
 India  or  Goan  and  Indian.  I  am  sure,
 once  this  point  is  established—aa  Ye
 Prime  Minister  was  very  clearly  esta-
 bliishing  yesterday  through  his  stafe-
 ment—all  the  propaganda  thar  Or
 Salazar  ia  making  that  this  ls  some-
 thing  like  an  Invasion  from  India  into
 Goa  will  be  completely  demotished.
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 It  am  glad  to  note  that  the  great
 Congress  Party  in  the  resolution  which
 it  passed  last  Friday  has  been  able  to
 take  up  a  position  which  is  a  tremen-
 dous  advance  on  the  position  so  far
 available  to  this  country.  For  the
 first  time,  the  Working  Committee  of
 the  Congress  has  committed  the  Goans,
 the  Indians  and  the  Government  of
 India  to  this  liberation  struggle.  r
 consider  this  is  a  position  of  para-
 mount  significance  to  our  country.
 Secondly,  it  has  enabled  Congressmen
 to  go  into  Goa  in  their  individual
 capacity.  Not  being  a  Congressman,
 T  do  not  know  the  mechanism  of  ap-
 proach  to  this  question.  But  from
 what  I  know,  and  I  thimk  I  knéw
 fairly  a  good  amount  of  information
 about  this  particular  aspect,  the  time
 has  come  when  Congressmen  will
 march  into  Goa.  And  I  am  glad  to
 Say....

 Stri  ve  G.  (Guna):
 Hear,  hear.

 Dr.  Lanka  Sundaram:  I  am  glad  to
 Say  my  hon.  friend  Shri  V.  G.  Desh-
 pande  has  gone  through  the  baptisin
 of  the  fire,  of  being  mauled  in  in  Goa.
 One  of  our  hon.  colleagues  Shri  T.  K.
 Chaudhuri  is  inside  Goa  today  in
 Portuguese  jails.  Some  of  us  from
 this  House  have  already  announced
 our  intention  to  ga  into  Goa,  And  |
 am  glad  to  Ssay—but  I  will  not  be  tn
 3  position  to  reveal  names  today—
 some  Congressmen,  very  senior  Con-
 gressmen,  have  offered  to  go  with  us
 into  Goa,  with  the  result  that  the
 satyagraha  movement  which  has  so  far
 been  going  on  will  have  an  all-parties
 character,  and  the  principle  of  non-
 viotence  and  the  satyagrahts  going  to
 Goa  completely  unarmed  will  be
 maintained

 Deshpande

 I  would  like  tu  make  8  few  points
 with  respect  to  the  satyagrahis.  There
 is  now  an  all-party  Goan  Vimochan
 Committee,  which  has  come  into  exis-
 tence  with  that  veteran  Congressman
 Shri  K.  M.  Jhade  as  chairman,  and
 which  is  doing  everything  that  is  pos-
 sible  for  not  only  placing  the  satya-
 छह  movement  properly,  Le,  sending
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 out  Satyagrahis  into  Goa,  but  more  so
 for  receiving  those  returned  satyagra-
 his  who  are  beaten  up  and  thrown
 back  into  our  territory  and  looking  after
 their  comforts  and  medical  treatment.
 I  consider  I  must  raise  my  voice  in
 this  forum  and  say  that  now  that  the
 satyagraha  question  Ras  been  com-
 pletely  regularised,  so  to  speak,  on  a
 national  basis,  greater  effort  must  be
 forthcoming  in  this  country  to  ensure
 that  the  comforts  and  medical  treat-
 ment  of  satyagrahis  who  are  going  to
 enter  into  Goa  in  larger  numbers  in
 the  near  future  will  become  possible;
 and  I  hope  that  something  will  be  done
 in  this  matter.  I  am  not  Suggesting
 official  agency  for  obvious  reasons,  but
 there  are  so  many  non-official  agencies
 which  can  be  harnessed  to  discharge
 this  task.

 Here,  I  would  like  to  address  Two
 or  three  points  to  the  Prime  Minister.
 Apart  from  the  steps  taken  so  far,  I
 am  here  to  suggest  very  seriously  that
 the  time  has  come  for  the  stoppage  of
 trade  relations  with  Portuguese  en-
 claves  in  India,  and  between  Porf%-
 gal  and  [ndia,  and  it  should  not  be
 delayed.  You  would  recall,  Mr.
 Speaker,  that  even  when  the  British
 were  ruling  over  us  in  undivided
 India,  for  the  Sake  of  ovr  national
 prestige  and  our  honour,  we  had
 severed  trade  relations  with  Souta
 Africa,  and  T  may  say  as  a  broad  esti-
 mate  Rs.  2§  lakhs  worth  of  favour-
 able  balance  of  trade  had  been  thrown
 into  the  Arabian  sea,  all  for  the  sake
 of  maintaining  our  national  honour,  If
 need  not  quote  that  as  a_  precedent,
 for  we  do  not  require  any  precedent
 as  regards  Goa.  I  would  only  suggest
 that  trade  relations  must  be  stopped
 forthwith.  And  this  is  a  matier  for
 consideration  by  Government.

 The  second  point  which  I  would  like
 to  make  Is  this,  On  all  accounts,
 Portugal  is  now  digging  in  in  Goa,  Diu
 and  Daman.  There  is  considerate
 amount  of  gun-running,  international
 gun-running,  into  Goa.  Our  security
 services  naturally  keep  an  eye  on
 these  things.  But  we  have  no  .adequ-
 ate  possibility  or  adequate  opportunity
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 [Dr.  Lanka  Sundaram)
 knowing  the  extent  of  war  prepa-

 tions,  the  amount  of  material,  con-
 and  other
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 connection,  and  that  ls  this.  Our  navy
 is  going  for  manoeuvres  #  over  the
 world.  The  right  of  the  seas  is  aval:
 able  to  us.  Since  we  do  not  know
 what  is  happening,  let  our  navy  move
 a  outside  the  territorial  waters,

 a  few  yards  away,  so
 to  speak,  and  let  us  know  exactly
 whar  ४  happening.  We  know,  and  we
 have  information,  that  some  of  our
 neighbour  countries  are  actively  giv-
 ing  assittance  in  provisioning  Goa  not
 only  with  food  supplies  but  also  with

 Finally,  I  would  like  to  know  whe-
 ther  the  Prime  Minister  js  in  a  position to  Secure  for  our  prisoners  inside  Goa

 aa  prisoners  of  war,  The
 House  would  recall  that  during  the
 second  world  war  In  particular,  when
 commandoes  were  poured  into
 territory,  when  commandoes  carried
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 lethal  weapons  on  their  bodies  both  for
 offence  and  for  defence  purposes,  they
 were  also  treated  as  prisoners  of  war,
 whereas  we  from  this  country,  sending
 our  satyagrahis  unarmed  completely,
 were  unable  to  get  treatment  as  pri-
 soners  of  war.  This  is  a  matter  for
 discussion  at  the  diplomatic  level.  I
 am  sure  the  Prime  Minister  would  look
 into  this  question  too.

 Tha  recent  visit  of  the  Prime  Minis-
 ter  to  His  Holiness  the  Pope  has  clari-
 fled  once  and  for  all  the  question  re-
 lating  to  religion  in  Goa.  Now  l
 would  like  to  know,  if  possible,  from
 the  Prime  Minister  what  has  happened
 to  his  talks  with  the  British  Prime
 Minister  and  others,  belonging  to  the
 NATO  group  of  Powers,  whether  their
 good  offices  have  been  sought  towards
 the  solution  of  this  Gow  question  on
 a  peaceful  basis,  what  exactly  is  the
 attitude  of  the  NATO  Powers  which
 are  supposed  to  be  friendly  to  this
 country,  whether  they  still  cling  on
 to  that  clause  I4,  I  believe,  of  the
 NATO  agreement  and  things  of  that
 sort,  and  whether  our  diplomatic
 offensive—I  am  using  the  word  rather
 generically—has  yielded  results,  and
 whether  we  can  look  to  some  sort  of
 intervention  from  these  friendly
 Powers  towards  securing  the  Libera-
 tien  of  Goa  and  its  integration  with
 India.

 Shri  A.  K.  Gopalan§  (Cannanore):
 Yesterday  we  heard  the  Prime  Minis-
 ter’a  statement  on  Goa.  The  unant-
 mous  feeling  of  the  people  of  thi
 country,  belonging  to  all  parties  ana
 persuasions,  that  Goa  is  a  part  of  India
 and  that  it  is  the  duty  and  the  rign:
 of  the  people  of  Goa,  the  people  or
 India  and  the  Goveinment  of  India  to
 strive  for  the  liberation  of  Goa,  was
 very  well  expressed  in  that  statemem.

 The  issue  of  Goa  today  Is  a  nationa,
 issue,  No  Indian  can  remain  quiet  tui
 Goa  is  berated.  That  is  the  reason
 why  there  had  been  so  much  of
 national  unanirnity  on  this  question.
 A  very  strong  movement  comprising
 all  thoughts  and  creeds  has  grown  up
 in  this  country  for  the  last  one  year,
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 and  it  is  becoming  stronger  and
 Stronger  every  day,  Names  of  hund-

 reds  of  men  and  women  who  are
 ready  to  fight,  to  take  part  in  the
 liberation  movement,  are  coming
 every  day.

 In  spite  of  the  terrible  repression  in
 Goa,  these  names  are  coming  every
 day;  it  is  a  national  pride  and  it  also
 shows  our  glorious  tradition.  The
 Government  have  gone  to  the  last
 limits  of  their  patience.  For  over
 a  year  now,  Parliament  and  this  coun-
 try  have  heard  with  rising  indignation
 of  the  repression  in  Gos  and  the  treat-
 ment  that  has  been  meted  out  towards
 the  satyagrahis  by  the  Portuguese
 Administration.  In  spite  of  the  re-
 quest  and  the  declaration  of  the  Gov-
 ernment,  the  Portuguese  Government
 did  not  even  try  to  negotiate,  and
 banged  the  door  of  negotiation.  Under
 these  circumstances,  we  fully  endorse
 the  Government  of  India's  conclusion
 that  the  existence  of  the  Portuguese
 Legation  in  New  Delhi  serves  no  pur-
 pose,  and  we  welcome  the  Prime
 Minister’s  announcement  that  the
 Portuguese  Government  has  been  ask-
 ed  to  close  it  by  8th  August.  This
 is  a  serious  warning  to  Portugal;  it
 also  shows  that  the  Government  of
 India's  patience  has  reached  its  Limit
 and  they  are  now  preparing  to  see
 what  further  action  can  be  taken.  The
 people  of  Goa  and  India  are  watching
 to  see  what  is  the  next  step  that  the
 Government  of  India  would  be  taking
 in  this  matter.

 One  does  not  understand  why  Portu-
 guese  imperialism  is  behaving  so  in-
 solently.  We  cannot  understand  way
 it  is  incapable  of  studying  the  course
 of  history  and  understanding  the
 drastic  changes  that  have  been  taking
 place  in  this  country  for  the  last  sc
 many  years,  It  might  have  forgotten
 The  history  of  our  country  when  we
 fought  against  the  British  and  the
 French  lately.  Does  the  Portuguese
 Government  think  that  we  who  have
 fought  against  the  British  and  the
 French  have  become  50  weak  today
 that  it  is  impossible  for  ५5  to  liberate
 Goa?  It  is  only  «  very  very  smal!
 area  compared  with  the  other  part  of
 India.  The  recent  Bandung  Contfer-
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 ence  is  the  best  example  of  the  deter-
 mination  of  the  Asian  people  to  see
 that  colonialism  will  not  be  tolerated.
 Even  today  those  powers  who  have
 colonies  under  them,  and  whoare  even
 fighting  against  those  who  are  fighting
 for  freedom  in  those  places,  even  they
 will  not  openly  say  today  that  they
 are  supporting  colonialism.  The
 world  has  changed,  people  have  chang-
 ed  and  the  outlook  has  changed,  but
 the  Portuguese  Government  has  not
 changed  at  all  and  it  is  even  today
 blind  and  deaf  to  the  realities  of  t_.
 situation  and  to  the  changes  that  are
 happening  and  that  have  happened  all
 over  the  world.

 ldo  not  want  to  explain  what  is
 happening  in  Goa  because  everyone
 of  us  knows  that.  It  shocks  all  civi-
 lised  nations  in  this  world.  There  are
 barbarous  attacks  on  satyagrahis
 When  they  fall  down,  soldiers  witb
 nails  on  their  shoes  jump  on  them;
 they  shave  their  eye-brows  and  also
 their  heads.  This  is  the  treatment
 that  is  meted  out  to  satyagrahis.  One
 would  be  surprised  to  see  that  in  955
 Such  things  are  happening  and  such  is
 the  treatment  meted  out  to  satyagra-
 bis,  Not  only  that,  They  say  that  ‘t
 is  the  Indians  and  the  satyagrahis  who
 are  violent.  It  is  the  Portuguese  Gov-
 ernment  that  is  responsible  for  every-
 thing  that  is  happening  L.  Goa  today
 and  if  it  continues  to  treat  the  satya-
 grahis  like  this,  if  it  continues  to  be-
 have  like  this,  certainly  many  more
 things  will  happen  and  it  will  be  the

 Portuguese  Government  who  will  be
 reSponsible  for  all  that  and  it  will  be
 blamed  by  the  whole  civilised  world.

 While  paying  a  tribute  to  the  free-
 dom  fighters  and  those  who  are  in-
 side  jaii—sn  hon.  Member  of  this
 House  also  is  inside  jail—we  whole-
 heartedly  and  sincerely  support  all
 actions  now  taken  by  the  Government
 which  strengthen  the  Goa  liberation
 movement.  At  the  same  time,  we  ap-
 pea!  to  the  Government  not  to  tie  the
 hands  of  those  vao  fight  for  freedom.
 Nothing  should  be  done,  directly  or
 indirecly,  which  would  discourage  the
 liberation  movement  and  demoralise
 the  people,  who  are  coming  in  thou-
 sands  to  take  part  in  this  struggle



 to  say  that  the  restriction  on  mass
 satyagraha  is  a  denial  of  the  right  of

 people  of  this  country  to  take  part

 ward  taking  stronger  and  more  effec.
 tive  measures,  including  economic
 sanctions,  We  also  fee!  that  if  a  situa-
 tion  arises,  and  if  the  people  of  this
 country  desire  that  it  ia  necessary,  the
 Government  will  even  have  to  resort
 to  police  action  in  order  to  vindicate
 the  honour  of  our  country.  I  am  stfre
 the  people  of  Goa,  the  people  of  Indiu
 and  all  civilised  nations  in  the  world
 will  rally  behind  thia  Government  ss
 that  Goa  may  be  liberated  and  that
 part  of  the  country  merged  with  Iné%
 The  will  and  determination  and  =  the
 united  action  of  the  people  of  Goa  and
 India,  as  well  as  of  the  Government
 of  India,  will  certainly  grow  stronger,
 and  it  will  be  #  mighty,  trrewistible
 force  which  will  liberate  Goa  in  thy
 immediate  future.

 Acharya  (Bhagalpur  cum
 Purnes);  Yesterday  the  Prime  Minis-
 ter  in  his  statement  on  Goa  gave  a
 very  clear  and  lucid  expotition  of
 what  is  happening  there  and  what  |»
 likely  to  happen,  This  is  good  so  far
 as  it  goes,  but  I  an  sorry  the  Prime
 Minister  gave  us  no  indication  of
 what  the  Government  propose  to  do  to
 solve  this  problem  or  what  the  Goy-
 ernment  want  the  people  to  do.  I  am
 not  here  to  advise  the  Government,  f
 can  only  analyse  the  situation,

 Tt  has  often  been  said  that  the  ques.
 tlon  of  the  independence  of  Gon  or
 the  Goan  struggle  is  primarily  the
 concern  of  the  people  of  Goa,  TMs

 ay  be  true  if  the  Goans  wanted  their
 independence  apart  from  India  =  as
 an  ted  piece  of  territory  But
 what  the  Goans  want  ix  integration
 with  India.  Therefore,  I  submit  that
 the  Goan  struggle  is  only  the  last
 stage  in  the  national  struggle  for
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 independence,  We  fought  for  the
 freedom  of  the  whole  of  India  and
 fot  any  part  thereof,  and  we  cannot
 allow  any  part  of  our  territory  to  re-
 main  under  foreign  yoke,  under  colo-
 nial  rule  and  think  that  we  have
 attained  complete  freedom.

 It  is  a  fact  which  nobody  can  deny
 that  geographically  Goa  is  in  India
 and  our  interests—political,  social  and
 economic—are  identical;  even  our  cul-
 tura!  interests  are  identical.  How
 then  can  this  portion  of  territory  be
 allowed  to  remain  outside  India?
 Moreover,  the  Goans  themselves  find
 opportunities  for  their  fulfilment  and
 advance  more  in  India  than  in  Goa.
 Talking  about  the  Catholic  Church,
 there  is  no  high  dignitary  in  the
 Church  in  Goa  who  is  a  Goan,  but
 in  India,  25  per  cent.  of  the  bishops  of
 the  Catholic  Church  are  Goans,  and
 recently  we  had  the  only  Indian
 Cardinal  of  the  Catholic  Church,  and
 he  is  a  Goanese,  Goanese  occupy  high
 positions  in  the  administration  of
 India  und  also  in  the  economic  and
 Induasteial  life  of  the  country,
 8  eM,

 The  whole  economy  of  Goa  depends
 on  the  remittances  that  are  sent  from
 time  to  time  from  India,  Therefore,
 the  questing  should  not  arise  whether
 we  are  as  much  interested  In  the  free-
 dom  of  Goa  as  the  Gounese  themselves.
 I  think  occasionally  the  Government
 themselves  have  admitted  that  the
 independence  of  Goa  ts  a  problem  nut
 concerning  the  Goanese  alone  but  also
 the  people  of  India  and  the  Govern-
 ment  of  India  as  representative  of  the
 people  of  India  This  identity  of  in-
 terest  waa  very  powerfully  expressed
 by  the  Prime  Minister  a  few  days
 back  in  a  Press  conference;  in  great
 indignation  and  almost  In  disgust  he
 sald  that  “there  is  nothing  more
 scandalous  on  God's  earth  today  than
 the  Portuguese  occupation  of  Goa.
 They  cannot  and  will  not  hold  on  to
 Goa;  let  the  whole  world  take  notice;
 let  the  Atlantic  Powers  take  notice
 that  we  will  not  tolerate  any  nonsense
 about  Goa  from  whatever  quarter  it
 comes.”  This  shows  that  Goa  and
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 India  are  one  and  also  shows  the
 determination  of  the  Government  of
 India  to  bring  about  this  oneness  in
 the  political  field.

 What  then  is  the  hitch?  fam  afraid
 the  hitch  is  the  one  that  has  existed
 throughout  the  centuries  in  the  minds
 of  the  sensitive,  in  the  minds  of  high-
 minded  kings,  rulers  and  politiclans.
 It  is  this—whether  even  in  the  inter-
 est  of  justice,  in  the  interest  of  the
 rights  of  the  people,  violence  can  be
 used  and  War  can  be  made  an  instru-
 ment  of  state  policy.  This  is  the  same
 dilemma  which  is  presented  to  us  in
 the  Gita  when  Arjuna  was  faced  with
 the  problem  of  killing  his  kith  and  kin
 and  his  revered  gurus,  This  is  also
 the  problem  that  has  been  dramatised
 by  Shakespeare  in  Hamlet—'to  be  or
 not  to  be’  was  not  the  queStion,  There
 was  a  previous  question,  The  ques-
 tion  of  to  be  or  not  to  be  was  a  ques-
 tion  that  arose  after.  The  first  ques-
 tion  before  Hamlet  was  whether,  in
 the  cause  of  justice,  in  the  cause  of
 the  rights  of  the  people,  in  the  cause
 of  his  own  rights,  he  was  to  kill  his
 step-father;  that  was  the  question,
 From  that  arose  the  second  question
 because  he  was  confused  and  could
 not  solve  the  first  question  properly,
 From  that  arose  the  question  of  being
 or  not-being.  The  primary  question

 was,  and  will  remain,  I  am  afraid,  as
 long  as  the  world  lasts,  whether  we
 can  use  violent  means  and  war,  with
 all  its  terrible  consequences,  for  right-
 ing  wrongs.

 We  know  the  solution  that  was
 offered  by  the  Gita,  It  says  that  we
 cannot  but  carry  on  the  work  of  the
 world;  the  organisation  of  the  people
 mut  continue  and  a  person  placed  in
 a  high  position  has  got  to  do  his  pain,
 ful  duty,  Dut  hia  attitude  of  mind
 towards  the  performasce  of  his  duty.
 has  to  change  That  attitude  has  to
 be  one  of  unattachment;  that  attitude
 has  to  be  thal  whatever  happens  he
 has  to  remain  calm,  neither  elated  By
 wuccess  nor  depressed  by  failure.  This
 is  the  solution  of  the  Gita  and  4  sup-
 pose  no  better  solution  can  be  offered

 In  Indla  are  we  as  a  nation  pledged
 to  non-violence?  Is  the  Indian  Gov-
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 ernment  as  government  pledged  to
 non-violence?  So  far  as  I  know,  the
 Indian  Government  maintains  an  army
 and  it  wants  it  to  be  more  and  more
 efficient.  Not  only  that.  It  encour-
 ages  the  citizers  to  learn  the  art  of
 war  for  any  emergency.  Further
 when  occasion  has  arisen,  we  have
 uSed  our  armed  forces  as  we  did  in
 Kashmir  and  in  Hyderabad,  We  also
 participated  in  the  U.N.O.  discussion
 about  North  Korea  and  South  Korea,
 and  we  had  no  hesitation  to  declare
 that  North  Korea  was  the  aggressor,
 knowing  full  well  that  that  would  lead
 to  war  and  that  war  might  develop  in-
 to  a  world  war,  Therefore,  we  can-
 not  say  that  we  as  a  nation  are  pled-
 ged  to  non-violence.

 But  often  our  Prime  Minister  has
 told  us  that  war  solves  no  problem.
 He  is  a  student  of  history  and  fie  has
 written  a  book  on  world  history,  a
 comprehensive  book.  I  do  not  know
 how  it  can  be  said  that  war  has  solved
 no  problems,  War  has  solved  many
 problems  in  the  world.  The  unifica-
 tion  of  nations  was  due  to  civil  and
 external  wars.  Independence  move-
 ments  throughout  the  world  had  to  use
 weapons  of  war  and  violence.  Except
 for  the  Indian  struggle,  all  the  pre-
 vious  struggles  for  independence  have
 been  violent,  (Interruption).  To
 say  that  war  is  no  solution  to  any  pro-
 blem,  IT  am  afraid,  is  a  half-truth.  It
 is  just  like  a  proverb,  It  is  true  that
 war  as  it  ls  fought  today  with  atomic
 weapons,  total  war  and  global  war  are
 no  solution  to  any  problem.  But  to
 say  that  there  are  no  distinctions  bet-
 ween  war  and  war  is  to  say  that  there
 are  no  distinctions  between  what  we
 eat  and  what  we  refrain  from  eating—
 the  vegetarian  knows  that  vegetables
 have  life,  but  he  does  not  make  logical
 divisions  but  makes  practical  divi-
 sions;  he  takes  vegetables  and  does
 not  take  meat.  The  meat-eater  does
 not  go  to  his  Jogical  conclusion  but
 makes  practical  divisions,  He  takes
 meat  of  animals  and  not  of  men.  The
 world  has  to  make  practical  distinc-
 tions  between  war  and  war,  What
 kind  of  war  are  we  thinking  of  here?
 We  are  thinking  of  a  little  pocket,
 Portuguese  pocket,  of  Goa.  Are  we
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 [Acharya  Kripalani)
 thinking  of  a  global  war?  Are  we  ple  of  India  did  not  want  individual
 talking  of  »  war  to  be  carried  on  with
 atom  bombs  or  hydrogen  bombs?  We
 are  talking  of  a  war  that  will  be  in
 its  limited  scope,  that  will  be  fought

 orthodox  weapons;  and  we  know,

 Acharya  Kripslani:  I  cannot  finish
 within  two  minutes.  I  rarely  speak
 in  the  House,

 Mr,  Speaker:  He  can  just  give  his
 suggestions  for  the  solution  of  the  pro-
 blern.

 &  E  P  war  will  not

 in  r  of  our  rights
 the  United  States  Con

 Jared  tin  future  their
 liberation  of  the

 colonial  people,  France  has  already
 declared  herself  in  our  favour  by  ren-
 ouncing  in  India  its  possessions.  The
 only  big  power  that  has  said  nothing

 friend,  the  English.  And
 the  Commonwealth.  But  I

 t  the  English  will  not  dis-
 ives  so  far  as  Goa  is

 Let  us  leave  aside  this  question  of
 war,  The  problem  that  rose  in  the  minds
 of  sensitive  rulers,  kings  and  politicians
 in  past  centuries  exists  no  more  today,
 Tt  was  solved  by  Gandhij!  in  such  a
 way  that  this  question  need  not  arise
 at  all  in  any  sensitive  mind,  He  gave
 us  a  substitute  for  war.  He  gave  us
 the  technique  of  satyagraha  If  we
 use  this  technique  of  satyagruhs,  if
 we  use  this  technique  of  non-violent
 realstance,  the  question  of  the  evil

 satyagraha.  When  all  preparations
 were  ready,  the  Government  at  the
 last  moment  prohibited  mass  satya-
 graho.  Therefore,  the  present  sym-
 bolical  satyagraha  was  organised  and
 has  been  going  on.  But  I  say  this
 symbolic  satyagraha  must  go  further
 if  it  has  to  prosper  and  if  it  is  not  to
 fritter  away,  as  every  such  symbolic
 satyagraha  fades  away.  I  suppose  the
 Government  wants,  even  for  diplo-
 matic  purposes,  the  satyagraha  move-
 ment  in  Goa  to  continue  and  not  alto-
 gether  to  stop.  If  they  do  not  want
 it  to  stop  they  have  no  choice  but  to
 allow  the  people  to  expand  the  move-
 ment,  Not  only  should  they  not  stop
 the  people  from  going  but  they  them-
 selves  should  be  the  leaders  of  the
 satyagraha,  if  they  want  to  eschew
 war.  I  say,  either  you  have  a  limited
 war  with  orthodox  weapons—it  will
 be  just  as  in  Hyderabad—or  you  have
 satyagraha.  There  is  no  third  way
 that  I  can  see.  But  I  tell  you  that
 even  a  limited  war  would  be  as  near
 satyagraha  as  possible,  because,  I
 temember  Gandhiji  saying  that  the
 fight  of  Poland  against  Hitler  and  the
 fight  of  the  Chinese  against  the  Japa-
 nese,  were  the  nearest  approach  to
 Satyagraha.  I  know  today  it  is  possi-
 ble  to  quote  Vinobha  against  Gandhiji
 as  it  is  possible  to  quote  Gandhiji
 against  Vinobha  as  was  recently  done
 by  the  Governor  of  Bombay.  But  the
 wordy  of  the  Master  are  quite  clear.
 Te  considered  legitimate  violent  resis-
 tance  ag  near  to  satyagraha  as  possi-
 ble.

 Mr.  Speaker:  The  hon.  Member  will
 realise  that  there  are  a  large  number
 of  people  anxious  to  speak.  He  had
 already  exhausted  his  tine  and  I  have
 allowed  him  four  more  minutes.

 Acharya  Kripalani:  Government
 themselves  said  that  Gandhiji  had
 nanctioned  the  use  of  force  for  driving
 away  the  marauders  from  Kashmir.
 Dr.  Salazar  and  those  who  are  acting
 under  his  instructions  are  no  better
 because  of  the  atrocities  they  had
 committed  and  they  are  likely  to  com-
 mit.  The  Goa  problem  must  be  solv-
 ed  and  its  solution  brooks  no  delay,
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 Government  have  to  make  their  choice
 and  mobilise  public  opinion.  It  is  not
 fit  for  a  mighty  Government  to  shirk
 its  responsibility.  If  it  does  the  result
 will  not  be  peace,  but  rather  greater
 violence.  It  may  be  that  the  Goan
 movement  will  go  underground  and
 conspiratorial  violence  is  worse  than
 war  becauSe  it  is  unregulated.

 The  Prime  Minister  thinks  that  it  ts
 not  consistent  with  our  dignity  that  a
 mighty  kingdom  like  India  should
 crush  a  fly  like  Portugal.  But  this  fly
 is  a  very  poisonous  fly;  it  attacks  in-
 nocent  people.  I  shall  give  here  what
 they  have  done  in  this  one  year.  They
 have  imprisoned  2,500  people  and  0
 people  have  been  awarded  punish-
 ments  of  900  years’  imprisonment—the
 maximum  punishment  being  38  years,
 There  is  no  end  to  lathi  charges  and
 there  is  no  end  of  beating  of  our  peo-
 ple;  even  women  have  been  molested
 Therefore,  I  say  that  the  Government
 has  to  make  up  its  mind  and  whatever
 it  does  whether  it  is  a  limited  war  or
 whether  it  ts  a  police  action,  whether
 it  is  satyagraha—I  can  assure  them
 that  the  country  will  be  with  them.
 The  country  cannot  he  with  them  if
 no  action  at  all  is  taken  and  they
 rely  merely  upon  diplomacy.

 Shri  Gadgil  (Poona  Central):  Mr.
 Speaker,  |  am  very  happy  to  note
 that  there  is  perfect  unanimity  in
 the  objective  so  far  as  the  Goa  ques-
 tion  is  concerned,  and  I  am  hoping
 that  there  will  be  some  understand-
 ing  in  the  methods  by  which  this
 problem  has  to  be  solved.  Acharya
 Kripalani  referred  to  violence  and
 non-violence.  I  shall  dea]  with  that
 later  on  not  from  any  theoretical  or
 dogmatic  point  of  view  because  he
 is  in  a  way  wedded  to  the  dogma  of
 non-violence  and  |  am  not.  But  I
 shall  give  my  reasons  in  @  very  prac-
 tical  manner  why  ्  consider  resort
 to  violence  at  this  stage  or  at  least
 for  a  pretty  long  time  to  come  im-
 practical.  Meanwhile,  I  would  like
 to  Jet  the  world  knew  this.  Dr.
 Salazar  in  November  said  that  Goa
 was  not  a  matter  of  reasonable  a
 piration  06  an  imperial  necessity  for
 {ndia  but  of  personal  ambitions  or
 party  whims  in  which  the  Prime

 26  JULY  3955  Situation  in  Goc_—____-  8504

 Minister  let  himself  be  involved.  One
 who  had  listened  to  the  discussion
 just  now  will  be  convinced  that  it  is
 not  for  any  party  purpoSe  or  for  the
 advancement  of  any  political  party
 that  Government  has  taken  the  atti-
 tude  it  has  taken.  In  fact  the  move-
 ment  for  liberation  of  Goa  is  itself  a
 step  in  the  process  of  evolution  of
 history  and  if  anything  was  done  in
 946  it  was  in  anticipation  of  that
 evolution.  Today  the  process  of
 evolution,  of  completely  freeing  this
 great  land,  will  continue  and  the  strug-
 gle  that  had  been  started  in  Goa  will
 not  stop  till  it  is  crowned  with  success.
 As  to  that,  I  have  not  the  slightest
 doubt,

 Now  the  attitude  taken  by  the  Portu-
 guese  Government  is  very  difficult  to
 understand.  But  there  is  some  logic in  it  none  the  less.  In  November  1954,
 Dr.  Salazar  sald  that  either  they  must
 transfer  sovereignty  or  the  situation
 in  the  Portuguese  territory  in  Goa
 must  be  such  that  the  unanimous,
 strong  and  unbreakable  will  on  the
 part  of  the  people  of  Goa  should  make
 it  impossible  for  the  Government  to  be
 carried  on  there.  That  situation  is
 growing  fast  and  it  is  wrong  to  say
 that  this  movement  is  being  sponsored
 for  any  political  reason  or  for  party
 Purposes.  It  is  spontaneous  as  has
 been  made  clear  by  the  resolution  of
 the  working  committee  it  is  the  duty
 of  every  Indian  to  support  its  cause  of
 freedom  because  Goa  js  part  and
 parcel  of  this  country  whether  it  is
 from  the  point  of  history,  geography,
 culture,  this,  that  and  the  other.

 Now,  the  question  is:  how  is  this
 problem  to  be  solved?  There  is  no
 need  to  convince  this  House  or  any
 Indian  that  Goa  is  part  of  India.  Dr.
 Salazar  Has  said,  there  cannot  be  any
 negotiation  if  India  wants  to  discuss
 the  question  of  transfer  of  sovereignty.
 I  should  like  the  Government  to  make
 it  clear  when  the  stage  for  negotiation
 comes  that  the  question  of  sovereignty
 ia  nct  a  question  to  be  argued;  it  must
 be  assumed,  The  point  for  negotia-
 tion  is,  in  what  way,  in  what  stages
 and  with  whaf  safeguards  sovereignty
 is  to  be  troansferred.  In  this  con-
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 nection  I  remember  what  late  Shri
 Mutilal  Nehru  said  when  he  was  told
 by  many  people  that  he  should  go
 before  the  Parliament  and  plead  the
 cause  of  Indian  freedom.  He  said,
 “Indian  freedom  is  not  a  matter  to  be
 argued.  It  is  a  matter  that  must  be
 assumed  to  be  true;  assumed  to  be
 valid  and  the  only  question  that  is
 open  for  argument  is  in  what  way  and
 in  what  manner  it  ils  to  be  transfer-

 red."  Therefore,  when  the  stage  comes
 for  negotiation—it  ts  bound  to  come—
 at  that  stage  the  point  must  be  made
 clear  that  there  cannot  be  any  argu-
 ment  about  soverwignty,  The
 sovereignty  of  Goa  belongs  to  the
 peocle  of  Goa  who  are  part  and  parcel
 of  the  Indian  people,

 As  regards  how  the  Government  of
 india  will  act  in  those  circumstances,
 evidence  has  already  been  given  when
 French  territory  in  India  was  trans:
 ferred,  Whatever  legitimate  rights  as
 ~ogarda  culture,  language  and  relfgion
 have  been  guaranteed  there—and  |
 have  not  the  slightest  doubt  because
 the  Prime  Minister  has  made  that
 abundantly  clear—will  be  guaranteed
 here,  Now,  to  long  negotiations  do  not
 start  the  struggle  that  has  been  start:
 ed  must  continue  and  [  am  of  the
 view  that  it  would  be  wrong  at  this
 stage  by  any  scale  or  manner  of  that
 struggle  to  give  an  opportunity  for  the
 possibility  of  that  satyagraha  being
 changed  into  something  which  |y  not
 peaceful.  Therefore,  we  must  move
 with  caution,  Truth  is  on  our  side.
 The  whole  course  of  history  is  on  our
 side,  And,  what  is  far  more  important
 is  that  what  is  happening  in  the  world
 today  ia  also  on  our  side  Acharya
 Kripaluni  sald  that  no  problem  =  was
 solved  by  war,  I  am  sorry,  what  he
 taid  was.  that  no  problem  was  solved
 by  wur  was  the  statement  by  =  the
 Prime  Minister  with  which  he  dis-
 agreed  and  I  am  surprised  because  he
 iw  a  great  suthority  on  Gandhiam  If
 there  ls  anything  which  distingufthes
 Gandhijl's  contribution  to  world  philo-
 Sophy  it  is  this:  that  all  problems  can
 be  solved  peacefully,  Today  the
 world  csinion  has  taken  a  =  revolu:
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 tionary  turn.  Up  till  last  week  every-
 body  thought  that  there  was  nothing
 like  an  alternative  except  a  decision
 on  the  battle  field.  I  do  not  go  to  the
 length  of  saying  that  those  people  who
 have  been  doing  all  sorts  of  violent
 things  and  indulging  in  war  have  sud-
 denly  become  saints.  No,  But,  a  con-
 sciousness  is  gradually  growing  in
 ther  that  there  is  a  better  alternative
 which  will  give  far  more  enduring
 resulta.  And,  when  at  this  moment
 this  psychological  change  is  taking
 place,  will  it  be  wisdom,  will  it  be
 even  good  from  the  point  of  view,  not
 of  principle  but  of  expediency,  that  we
 should  go  in  recklessly  for  something
 which  ia  not  a  peaceful  method?
 Therefore,  I  suggest  that  we  should
 continue  in  the  non-violent  manner  in
 which  the  satyagraha  is  being  conduct-
 ed  and  I  am  glad  some  of  the  Mem-
 bers  have  spoken  very  appreciatively
 about  what  individual  Congressmen
 have  been  doing,  I  am  also  glad  that
 some  of  them  have  for  the  first  time
 in  their  parliamentary  life  in  this
 period  spoken  something  appreciative
 about  the  Government,

 Shri  Ss.  S.  More:  That  is  Geneva
 atmosphere.

 Shri  Gadgil;  What  I  want  to  say  ts
 that  you  watch  the  actions  of  the  Gov-
 ernment  and  suspend  vour  Judgment
 for  some  time.  The  Vidur  Niti  has

 defined  a  pandit  as  follows:

 ''बाय  कृत्य  त  ज्रर्नान्‍्त  मन्त्र  था  मचने  परं  ।

 कृतमंत्रास्थ  जानकारी  सवों  पोत  'उच्चतम  i

 “whose  future  actions,  advicé  or  207७
 sullation  ia  never  published,  but  who
 is  known  to  the  public  by  the  act  he
 slocs,”
 And,  when  this  Government  is  headed
 by  a  ‘Pandit’  we  should  naturally
 expect  that—leave  aside  the  words
 and  statements,  take  the  deeds—some-
 thing  good  will  be  done.  In  the  course
 of  the  last  few  days  what  the  Govern-
 ment  has  done  with  respect  to  the
 transport  and  with  respect  to  the
 closing  down  of  the  Legation,  do
 constitute  something  of  a  sew  trend;
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 something  of  a  review  of  the  policy
 which  has  been  followed  so  far.

 But,  the  main  point  I  want  to  urge,
 Mr.  Speaker,  is:  let  us  not  be  provok-
 ed  into  wrong  action  or  a  wrong  step
 If  that  is  done  we  will  put  ourselves
 in  the  wrong  box  not  only  in  connec-
 tion  with  the  small  problem  of  Goa,
 but  with  respect  to  the  great  and  high
 work  we  have  been  doing  in  the
 international  field.  Not,  that  I  claim
 that  India  is  the  author  of  the  entire
 policy,  but  the  contribution  of  _  this
 country  through  our  great  Prime
 Minister  is  not  small.  Therefore,  let
 us  see  that  what  we  do  is  consistent
 with  what  we  preach  and  practise  and
 consistent  with  the  trend  and  tone  of
 the  public  opinion  as  has  recently
 expressed  itself,  Let  our  enthusiasm
 not  exceed  our  judgement  and  our
 actions,  our  principles.  And,  when  for

 a  long  time  we  do  not  succeed,  do  not
 believe  that  success  is  not  available.
 One  fine  morning  it  is  not  impossible
 that  we  will  read  the  news  that  Goa  is
 even  jurisdically  and  legally  part  of
 this  country.  Till  that  let  us  do  what-
 ever  we  want  to  do  calmly  with  a
 Perfect  understanding  and  with  the

 unanimity  that  has  been  shown  today.
 If  that  continues  that  itself  is  a
 guarantee  of  our  ultimate  success,

 Shri  Kamath  (Hoshangabad):  Where
 is  the  unanimity?

 Shri  Gadgil:  In  the  end  I  want  to
 say  this  that  there  are  other  powers  as
 appears  from  the  press  reports  who
 are  trying  to  take  undue  advantage
 of  the  situation.  Let  me  not  warn
 them,  but  let  me  tell  them  that  they
 will  be  acting  very  short-sightedly  and
 In  8  very  unstatesman-like  manner  ‘f
 for  a  little  temporary  advantage  they
 lose  what  is  far  more  important  from
 their  own  point  nf  view  and  from
 the  point  of  view  ot  the
 world,  Let  us  mobilise  the
 world  ovinion  and  if  at  all  after

 quite  a  long  time—I  do  not  want  to
 specify  years,  months  or  weeks—we
 come  to  the  conclusion—I  mean  the
 People  of  India  come  to  the  conclusion
 —that  there  is  the  necessity  to  depart
 trom  our  policy  of  peaceful  approach,
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 negotiation,  this,  that  and  the  other,
 and  if  any  such  step  is  taken  then  the
 whole  world  opinion  must  say:  “What
 else  India  could  do  because  Portugal
 was  so  stupid,  so  blind  and  so  out  of
 tune  with  the  world  opinion?’  Til
 that  position  comes  and  that  position
 is  nothing  new  to  Indian  philosophy,
 we  should  wait,  We  Rave  it  exempli-
 fied  in  Mchabharcte.  The  Kauravas
 refused  to  give  Pandavas  even  so
 much  as  a  grain  and  in  the  end  what
 happened,  everybody  knows,  There-
 fore,  if  we  believe  in  our  national

 motto  सत्यमेव  जयते  then
 Ihave  not  the  slightest  doubt
 that  victory  is  certain  and  is  as-
 sured  by  the  unanimous  support  that
 has  been  given  by  the  Members  of
 this  Parliament.

 Acharya  Kripalani:  Sir,  on  a  point
 of  explanation,  I  did  not  want  to  inter-
 rupt  the  speaker  at  the  time  he  was
 speaking.  I  never  said  that  violent
 action  should  be  undertaken,  I  only
 sald  that  there  are  two  courses  of
 action—either  violent  action  or  satya-
 graha—and  if  satyagraha  is  to  prevail
 the  Government  itself  should  lead  the
 movement.

 Shri  Kottukappally  (Meenachil):
 Sir,  the  Portuguese  possessions  in
 India  should  merge  with  the  Indian
 Republic  in  the  interests  of  the  people
 of  Goa,  Christians  and  Hindus.  The
 Goans  will  thereby  get  a  fresher,  freer
 and  fuller  life  and  wider  scope  for
 association  with  the  Indian  people.
 They  will  have  opened  up  before  them
 larger  opportunitie:  of  Government
 service  and  employment  in  Indian  in-
 dustries  and  trades.

 With  Goa's  broken  coast-line  and  in-
 lets  and  facilities  of  communication,
 Gan  can  certainiv  develop  In  shipping
 and  commerce  much  more  under  the
 Government  of  India.  Goa  has  rich  re-
 sources  of  iron  and  manganese  ore.  It
 rati  grow  as  ४  centre  of  steel  industry.
 There  are  also  there  wider  possibilities
 of  developing  the  fishing  industry.  In
 the  matter  of  agriculture,  Goa  has  re-
 mained  backward  and  hae  been  a
 deficit  area  so  far  as  food  is  concerned.
 The  people  of  Goa  and  the  other  two
 Portuguese  possessions  depend  for
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 their  foodstuffs  and  their  finance  mostly
 on  Indis.  With  the  help  of  the  Inaian
 Government  agriculture  can  expand  in
 these  territories  and  the  people  at
 large  become  more  prosperous.  There
 are  already  Jarge  numbers  of  Goans  in
 the  Government  of  India  service  and
 in  business  in  Bombay,  Calcutta,  Delhi
 and  Madras.  Estrangement  of  relation
 between  the  Government  of  India  and
 the  Portuguese  Government  will  be
 disadvantageous  to  the  people  in  the
 Portuguese  possessions.  It  would  profit
 little  the  people  of  these  areas  to  be
 united  with  a  country  5,000  miles  away,

 Even  during  the  reign  of  the  British,
 Goa  was  hot  considered  as  a  foreign
 territory.  The  identity  of  the  people
 of  Goa  with  the  citizens  of  India  was
 fully  recognised  even  at  that  time  and
 the  people  of  Goa  enjoyed  the  same
 privileges  {mn  India  as  Indian  citizens
 themselves.  In  a  way,  the  people  of
 Goa  enjoyed  greater  advantages  in
 India  than  even  the  citizens  of  the
 Indian  States.  Indian  nationals  of
 Goan  origin  were  éligible  to  apply  for
 all  Government  posta  including  pots
 in  the  Defence  Department.  That
 poaltion  continues  even  today,  We
 have  in  our  services,  particularly  in
 the  Defence  Services,  Indians  of  Goan
 origin  in  large  numbers,  some  in  key
 positions,  There  has  never  been  a
 suggestion  in  any  quarter  Indian,
 British  or  Portuguese,  that  they  are
 aliens.  Goa  is  part  of  India  geographi.
 cally,  historically  and  racially  and
 the  people  of  Goa  are  as  much  Indlans
 as  any  in  other  parts  of  Indla.  Any
 @rgument§  that  people  in  Goa  are
 European  Portuguese  nationals  Ls
 ridiculous,  absurd  and  unbelievable
 on  the  foc.  of  li

 We  repudiate  Or.  Salazar's  stand
 that  Portuguese  armies  and  arma
 ments  are  required  to  sustain  Chris
 tlanity  In  Goa  or  Tniis  Christianity Was  preached,  spread  and  Aourished
 in  this  908  3.500  years  before  the
 Portuguaie  people  heard  of  us,  The
 fact  that  Christianity  existed  in  this
 Jand  for  4.900  years  is  the  guarantee
 that  for  another  years  after

 Dr,  Salazar  and  his  men  have  gone
 from  this  land,  Christianity  will  grow
 and  flourish  here.

 It  is  a  sacrilegious  insult  to  the
 religion  of  Lord  Jesus  Christ  that  it
 requires  Portuguese  arms  and  arma-
 ments  to  uphold  it.  The  gospel  of
 Jesus  was  not  based  on  armies.  It
 preached  peace  to  all  men.  In  the  last
 hours  of  his  life  Jesus  declared  to
 his  chief  disciple,  St.  Peter,  that
 those  who  take  the  sword  shall  perish
 by  the  sword.  Christianity  conquered
 Rome  and  Greece  and  many  places
 on  the  earth  not  by  the  sword  but  by
 the  virtues  of  its  saints  and  the  blood
 of  its  martyrs.  Christianity  shall
 endure,  Portugal  or  no  Portugal,  so
 long  83  men  and  women  on  earth  seek
 God,  truth  and  light  and  peace  of
 soul,

 In  the  Indian  Republic  there  are
 more  Christians  than  all  people  in
 the  European  Portugal  put  together,
 for  the  population  of  Portugal  is  just
 eight  and  a  half  millions.  The  entire
 population  of  Goa  which  is  only  six
 lakhs  does  not  number  as  many
 Christians  as  in  Travancore-Cochin.
 If  the  Chrijtlans  in  India  can  live  in
 peace  and  harmony  with  the  rest  of
 thelr  fellow-citizens,  why  not  the
 small  number  of  Christians  in  Goa,
 after  the  Portuguese  are  gone?

 Portugal  has  not  kept  all  its  posses-
 sions  tt  had  in  India.  Cochin  was  at
 one  time  under  them.  So  was  Bombay
 and  Bassein.  In  the  period  580—I640,
 Portugal  itsel@  was  absorbed  into
 Spain  and  so  war  Goa.  Even  Goa,
 itself,  since  the  days  of  Albuquerque,
 hag  changed  hands  several  times.  It
 went  into  the  hands  of  Spain  in  ‘1580,
 of  British  In  3890  and  then  again  of
 Britain  in  1808  on  the  invasion  of
 Portugal  by  France,

 The  Catholic  Church  saw  early
 evough  the  events  that  were  coming.
 Tt  removed  the  right  of  Portugal  to
 have  its  ecclesiastical  putronage  over
 some  of  the  dioceses  in  India  by  a
 treaty  entered  Into  between  the
 Vatican  and  Portugal  in  May,  1928.
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 Portugal  had  to  agree  to  forego  this
 right  known  as  “Padroado".  His
 Holiness  the  Pope  has  told  our  Prime
 Minister  that  the  merger  of  Goa  into
 the  Indian  Republic  is  no  religious
 issue  and  that  it  is  absolutely  political,

 The  Christians  and  Catholics  in
 India  stretch  out  their  hand  of
 fellowship  to  people  in  Goa  and  offer
 them  all  help  and  best  wishes  in  their
 fight  to  free  themselves  from  foreign
 yoke.  The  Goans  are  a  _  people
 devoutly  religious  and  well-known  for
 their  refinement  and  their  exquisite
 taste  in  all  arts,  especially  music.  We
 offer  them  our  cordial  greetings  and
 long  and  pray  for  the  day  when  they
 will  be  one  and  united  with  their
 brethren  across  the  border.

 The  Western  nations  like  Holland,
 France  and  Britain  had  territories  in
 India.  But  Portuguese  possessions
 alone  remain.  It  was  thought  that  as
 the  British  and  French  left  India,
 Portugal  will  also  quit  this  land  in
 good  grace.  I  still  believe  that  wisdom
 will  dawn  on  the  people  of  Portugal
 and  their  rulers  and  that  they  would
 follow  the  foot-steps  of  Britain  and
 France,

 Goa  is  dear  to  the  Christians  in  all
 lands  and  particularly  to  the  400  mil-
 lion  Catholics  in  all  countries  on
 account  of  the  sepulchre  of  St.  Francis
 Xavier,  But  Portugal  should  not  for-
 get  that  we  have  in  Madras  _  the
 sepulchre  of  St.  Thomas,  one  of  the
 twelve  disciples  of  Christ  intact  and
 honoured  for  nineteen  centuries  and
 that  St.  Xavier  himvelf  while  living
 prayed  long  for  light  and  guidance  at
 that  tomb  of  St.  Thomas.

 His  Eminence  Valerian  Gracias,  the
 Cardinal  of  India  and  His  Grace  Arch-
 bishop  of  Delhi  Monsignor  Fernandez
 have  stated  in  Uunmistazable  terms
 where  the  Christians  in  India  stand  on
 thisissue.  I  call  upon  the  people  in  Goa
 to  stand  by  [ndla  as  the  ancient
 Christlans  In  Kerala  did  during  the
 Gandhian  days,  and  hold  high  the
 Danner  of  freedom.  May  the  grace  of
 God  be  with  them  durint  the  dificult
 days  she  Jt  aml  at  oll  time.

 26  JULY  ‘1938  Situation  in  Goa  35i2

 Shri  Frank  Anthony  (Nominated—
 Anglo-Indians):  My  hon  friend

 Dr.  Lanka  Sundaram  referred  to  the
 fact  that  there  had  been  an  all-party
 convention  on  Goa  and  that  there  has
 been  a  resolution  adopted  unanimously
 by  that  convention  at  Bombay,
 Madras,  Calcutta  and  finally  Delhi.
 But  he  did  not  disclose  the  contents
 of  that  resolution.  That  resolution
 asked  the  Government  of  India  to
 make  a  final  attempt  to  negotiate
 with  the  Portuguese  authorities  for
 the  peaceable  integration  of  Goa  with
 India  failing  which  it  further  asked
 the  Government  to  take  suitable  sanc-
 tions  in  order  to  remove  the  last
 vestiges  of  colonialism  from  India.  I
 know  that  there  have  been  many
 persons  who  have  been  critical  of  that
 resolution  as  being  somewhat  weak
 and  halting.  They  have  felt  that  it
 was  purposeless  for  the  Government
 to  attempt  to  negotiate  with  an
 administration  which  refused  to  nego-
 tiate  or  even  to  sit  around  a  table
 and  to  discuss  the  matter.  The  same
 people  are  critical  of  the  attitude  and
 the  policy  of  the  Government  of  India.
 They  feel  that  the  policy  of  the
 Government  is  hesitant,  is  halting
 and  i;  weak.  But  I  believe  that  all
 these  critics  have  failed  to  see  the
 whole  problem  in  its  proper  perspec-
 tive  and  setting,

 The  problem  of  Goa  is  compara-
 tively  a  small  problem.  As  my  hon.
 friend,  Shri  Gadgil,  has  pointed  out,
 because  of  India's  policy  of  seeking
 solutions  to  international  problems  by
 friendly,  peaceable  methods,  I  believe
 with  him  that  India  has  vastly
 increased  her  national  prestige.  Not
 only  that;  because  of  her  policy  of
 seeking  solutions  in  a  peaceable  way,
 it  has  been  given  to  India  to  play  an
 increasingly  vital  role  in  lessen'na
 world  tensions.

 T  believe  that  the  policy  that  the
 Goverment  is  pursuing  today  i:  con-
 sistent  with  the  policy  of  restraint  and
 dignity  and  is  in  consonance  with  the
 position  of  a  great  power.  Unfortu-
 rately  there  is  a  likelihood  that
 India's  restraint,  her  patience  and  her



 May  |  in  passing  make  a  reference
 the  role  of  the  Prime  Minister  in

 Il  have  seen  comments
 in  the  Portugues  press  and  I  regret
 to  say  in  certain  sections  of  the
 Western  press,  the  Prime  Minister  hus
 been  not  only  vilified,  but  perhaps
 abused,  He  has  been  accused  of  ineit-
 ing  Indian  public  opinion  unneces.
 sarily  on  this  issue,  On  the  other

 hand,  I  believe  that  the  Prime
 Minister  har  held  Indian  public
 opinion  on  the  leash  in  thig  matter,
 I  believe  that  he  alone  has  the  neces
 sary  stature  and  commands  the
 necessary  respect  to  contaln  Indlan
 public  opinion.  If  the  Prime  Minister
 released  his  hold  Indian  public
 opinion  would  overflow  into  and  over
 Goa,  As  I  have  sald  ¢  believe  the
 problem  could  be  solved  if  Indian
 public  opinion  was  left  to  Itself,  Goa,
 I  believe,  is  too  small  a  territory  ana
 the  Portuguese  too  puny  #  power  to
 require  a  country  like  India  to  resort
 to  police  action.  For  anyone  to  believe
 that  Goa  can  continue  to  remain  o
 Portuguesg  enclave  on  Indian  soil  is
 to  live  in  a  world  of  wild  and  hopeless
 Dlusion,  |  had  the  privilege  of  presid.
 ing  over  the  All  Parties  Goa  meeting
 at  Bombay  and  I  know  how  the  Goan
 themselves  feel  about  it,  They  regard
 Goa  as  a  symbol  of  colonialism,  The
 Goans  themselves  realise  that  for
 anyone  to  believe  that  the  Portuguese
 tule  can  be  perpetuated  In  Goa  ts  to
 attempt  to  fly  in  the  teeth  of  history
 because  everyone  including  the  Goons
 knows  that  history  ls  on  the  march
 im  resurgent  Asia  today,  And  in  9
 resurgent  Asia  which  includes  a  retur.
 gent  India  colonialiam  cannot  and
 will  not  be  tolerated,  I  feel  that  the
 only  path  not  only  of  statesmanship
 but  of  sanity  i»  for  the  Portuguose,
 and  perhaps  to  #  certain  extent  for  the
 Western  democracies,  to  negotiate  with
 India.  T  feel  that  iy  is  the  duty  of  the
 Wostern  democracie:  to  bring  pres-
 sure  to  bear  on  Portugal  In  this
 matter,  unless  of  course  both  America
 end  Britain  have  forgotten  the  recent
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 lessons  of  colonial  history.  I  believe
 that  the  longer  the  Portuguese  remain
 in  Goa,  the  longer  they  resort  to  re-
 pression,  the  longer  they  create
 bitterness  the  greater  the  injury  will
 they  do  to  the  cause  of  democracy  In
 Asia.  And  I  say  this  with  regret  that
 American  diplomacy  has  not  suffl-
 eclently  appreciated  Asian  psychology.
 The  tenderest  part  in  Asian  psycho-
 logy  today  i,  its  instant  and  indignant
 teaction  to  ull  forms  and  expressions
 of  colonialism  and  racialism.  There  is
 a  feeling,  it  may  not  be  justified,  that
 the  Portuguese  are  behaving  stupidly
 and  arrogantly  because  they  are  receiv-
 Ing  ‘ub  rosa  encouragement  from
 some  of  the  Western  democracies.  |
 do  not  know  whether  that  feeling  is
 justited,  but  the  longer  the  Portuguese
 continue  to  be  arrogant  and  stupid.
 the  greater  wil)  that  feeling  spread  in
 tndia  and  it  may  take  the  form  of  a
 certain  amount  of  hostillty  to  the
 Western  democracies

 Sir,  it  is  a  cynical  perversion  of
 facts  for  the  Portuguese  to  say  that
 they  are  staying  on  in  Goa  in  order  to
 protect  the  Goan  christian,.  If  the
 Portuguese  were  really  sincere  in  their
 professions  of  solicitude,  they  would
 have  been  the  first  to  start  negotia-
 tons  for  the  integration  of  Goa  with
 India.  If  the  Portuguese  were  really
 interested  in  the  wellbeing  of  the
 Goan  christians,  they  can  negotiate
 with  India  and  get  the  most  ample
 guSrantees  that  India  would  be  pre-
 pared  to  give  to  the  Goan  christians.
 So  long  as  the  Portuguese  hold  on  to
 Goa  and  continue  to  leave  an  increa:.
 ing  trail  of  bitterness,  so  long  will
 they  do  a  disservice  to  the  Goan
 christians,  because  there  will  always
 be  the  danger  of  that  bitterness  spil-
 ling  over  and  reflecting  on  the  Goans.
 A  deliberate  canard  in  the  Portuguese
 press  and  expressed  in  some  sections
 of  the  Western  press  is  that  the  Goans
 are  not  only  not  in  favour  of  integra-
 tion,  buy  they  are  against  it.  The
 Prime  Minister  has  already  given  us
 detatis  of  the  fact  that  there  is  8
 reign  of  terror  in  Goa  and  in  spite  of
 Ubly  reign  Of  terror,  some  two  thou-
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 sand  Goans  have  faced  jail  with  ail
 its  concomitant  horrors.  Another  llr
 which  I  wish  particularly  to  nail  to
 the  counter  is  that,  the  Goan  christians
 are  not  only  indifferent  to,  but  ar:
 hostile  to  integration.  I  had  the  oppor-
 tunity  about  two  years  ago  of  touring
 Goa  and  met  a  large  number  of  Goan
 christians.  Recently  in  Bombay  I  tet
 the  leaders  of  the  Goan  people,  parti-
 cularly  the  Goan  Liberation  Counil
 consisting  of  the  most  responsible,
 well-placed  and  highly  educated  (5०875.
 Not  only  that,  I  also  met  a  Jargr
 number  of  Goan  priests  and  they  were
 all  unanimous  that  the  sooner  thr
 integration  of  Goa  with  India  takes
 place,  the  better  it  would  be  for  the
 Goans  ang  the  Goan  christians.  They
 gave  me  the  names  of  those  who  have
 suffered  under  Portuguese  rule  and
 they  showed  me  that  it  was  the  Goan
 christians  who  had  imposed  on  them
 the  most  savage  sentences,  sentences
 ranging  from  20  to  28  years.  Every
 Goan  that  I  have  met  has  told  me
 very  clearly  that  he  is  under  no  iju-
 sion  as  to  the  status  of  Goa,  he  knows
 that  it  is  part  of  India  and  they  are
 Indians.  He  also  understands  that  in
 the  present  scheme  of  world  racial
 values,  no  Asian  can  ever  expect  to
 be  treated  as  an  equal  with  an  Euro-
 pean  under  a  colonial  regime.  That  is
 why  the  Goan  people  are  anxious  to
 see  this  problem  resolved  as  early  as
 possible.  There  are  certain  anxieties
 that  they  have.  But,  those  anxieties
 do  not  stem  from  any  doubts  as  to
 whether  they  are  Indians.  Their
 anxieties  afe  purely  at  an  economic
 level.  The  Goanese  economy  is  poor
 ang  undeveloped.  They  manage  to
 scrape  out  a  living  from  their  poor
 economy.  Az  I  told  them,  the  Prime
 Minister  has  given  categorical  guaran-
 tees.  Not  only  that.  The  Indian  Con
 stitution  contains  categorical  guarantees
 in  respect  of  culture  and  way  of  life  of
 every  section  of  the  Indian  people.
 When  they  become  par;  of  India,  they
 will  automatically  be  the  beneficiaries
 of  those  special  guarantees.  But,  there
 are  Portuguese  agents  who  tell  the
 poor  and  the  more  ignorant  sections
 thar  this  movement  is  being  headed
 by  certain  communal  bodies  in  this
 69  LSD—4.
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 country,  that  their  motive  is  to  merge
 Goa  with  Maharashtra  or  with
 Bombay.  They  ask,  if  this  happens,
 what  will  happen  to  our  economy  and
 to  our  meagre  livelihood.  That  is  why
 I  would  request  the  Prime  Minister,
 apart  from  or  in  addition  to  the
 guarantees  that  he  has  given  in  respect
 of  culture  and  way  of  life,  to  say  cate-
 gorically,  as  he  did  with  regard  to
 Pondicherry,  that  the  policy  of  the
 Government  is  not  to  merge  Goa  with
 Maharashtra  or  Bombay,  that  we  do
 not  intend  to  introduce  any  abrupt
 policies,  even  prohibition  which  would
 disturb  their  economy  and  means  of
 livelihood.

 As  a  last  point,  may  I  say  this?  In
 framing  their  policy  for  the  future,
 the  Government  will  have  to  remem-~
 ber  that  they  are  dealing  with  an
 administration  which  is  hardly  civi-
 lised  from  our  point  of  view  in  that
 it  is  not  responsible  to  the  people,
 that  it  {s  not  responsive  to  public
 opinion:  not  only  In  Goa,  but  in  Portu-
 gal.  I  was  talking  to  a  Goan  gentle-
 man  who  hag  just  come  from  Portugal,
 He  told  me  that  on  this  very  issue  a
 European  Portuguese  had  attempted
 to  write  to  the  press  questioning  the
 wisdom  of  the  Portuguese  Govern-
 ment's  policy.  Not  only  was  his  letter
 intercepted  und  not  allowed  to  be
 published,  but  he  and  his  wife  and  his
 family  were  clapped  into  the  jail.  We
 are  dealing  with  a  Government  which
 is  not  responsive  to  public  opinion.
 There  is  no  expression  of  public
 opinion,  The  Government  will  have  to
 make  it  very  clear,  I  feel,  to  the
 Portuguese  authorities  that  their
 restraint  and  dignity  should  not  be
 misinterpreted  for  weakness,  that
 while  they  are  committed  to  this  policy
 of  peaceful  Gegollalion  and  settlement
 as  far  a;  possibile,  they  will  not  allow
 to  go  unchallenged  any  attempt  to
 perpetrate  medieval  barbarities.  My
 own  fear  is  that  the  policy  recently
 announced  by  the  Government  may
 encourage  the  Portuguese  people  to
 believe  that  they  can  fire  on  Indian
 satyagrahis.  हक  think  it  should  be  made
 very  clear  to  them  that  the  patience
 of  the  Government  will  go  up  to  a
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 [Shri  Prank  Anthony]
 certain  limit  and  not  beyond  that,  and
 that  any  attempt  by  the  Portuguese
 to  indulge  in  barbarities  will  not  be
 accepted  by  this  Government,  at  any
 Fate  on  Indian  soil,  so  far  us  Indians
 are  concerned.

 श्री  do  to  इंसापांह :  गांजा  प्रीत'

 पर  इस  सदन  में  ऑ  बाह?  जां  एकाश्रयता  rice

 (दिखाई ¢  रही  हैं,  इसक॑  लिये  मेँ  सर्वद्लोँ  को

 बधाई  बता  ।  गांजा  भारत  का  एक  अंग  हें,

 दस  विषय  व?  आज  किसी  का  मततन्मंय  नहीं
 हैं  ।  गांआ  में  जा  आन्दोलन  चल  दहा  fat
 ad  चल  7हा  हैं,  उसमें  भी  जिस  प्रकार  सर्व दल
 अपने  महंवर बर  कर  भाग  ले  रहे  हैँ  ऑर  एक
 ही  उदास  ऑफ एक ही. एक  ही  aren  से  प्राप्त  हो  कर,

 क्सी  भी  अकार  #  मंत्र भाव  से  रखते  प्त  काम

 का  रहे  हैँ,  उसके  लय  भी  wz  उसका  बधाई  पता
 Ci  यह  बात  भी  मानी  हँसी  कि  हमारी
 भारत  wow  आज  जिस  प्रकासो स॑  काम का  रही

 हैँ,  उम्र  कारण  भारत  की  पूर्ण.  wm  का

 eye  ord  लाभ  हैं  |  में  वह  भी  om  कि
 भारत  सजा? जो  बों  धांधलियों  कर  रही  हैं.

 उनमें  बह  भारत  की  बसता  का  पूरा  पूरा  प्रति
 रनौघित्व  काती हैं  |  यह  ठीक  हैं  कि  mo  वह
 wferPePver  जगा  wee  हैं--उकताती  साफ  से
 wer  की  को  हवस  का  प्रीततोताधित्व
 कं चनके के  साथ  हो  गा हैं  |  में!  या!  नहीं  one
 हूं.  कि  near की  तरफ मे  दुनिया  में  जो  प्रचार
 चल  रहा  हैं,  भारत  aren  की  तरफ  भ॑  उरुकी

 ate  उत्तर  दिये  बाते  को  onrernen P हैं  1
 were  क॑  में  पिल  wer  की  orem
 ant  मस्ती  हमें  लिखा  tet  हैं,  उसका  om
 हमारी  aren  बढ़  net  ot  गॉरजसुफ्त  शब्दों
 e  संतति  ogee  fel  भी  कोई  'उत्तरी

 ere  मांगा,  a  mere  हु  एसी  बात

 वॉ  हैं  1  वहा  का  हम  समय  ों  त्यागा  ome
 ret  हैं,  उससे  साथ  भी  भर  की  महासु भो ति  हैं
 शाह  मत् या गृह  पूर्णतया  arr  मार्ग:  मे  we

 रहा  हैं  |  दृश्यों  हिला  की  जरा  भी  we  न  आधे,
 इधर  भी  फिचिल्‍्ता  सत्र  का  na  Po  eh  wer

 से  भारत  में  सौम्मोौलत  होते  के  परचात्‌  वहाँ  #
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 अल्पसंख्यकों  के  साथ  न  कंवल  अन्याय  नहीं
 किया  जायगा,  बल्क  उनके  साथ  उदारता  का
 व्यवहार  किया  जायगा,  इस  विषय  मेँ  भी
 भारतवर्ष  माँ  माँ  कोई  मत-भेद  नहीं  दिखता  हूं  ny
 मेँ  समझता  हूँ  कि  यह  भी  बढ़ी  बधाई  की  बात
 हैँ ।

 इसक॑  पश्चात्  माँ  यहां  यह  बता  द॑ना  भी  अपना
 कार्य ब्य  समझता  हूं  कि  आज  गांजा  मेँ  सत्या गृह
 किस  प्रकार  से  चल  रहा  हैं  ऑर  जिन  पांच
 उद्देश्यों  का  ल॑  कर  हमने  यह  सत्यागृह  प्रारम्भ
 किया  4,  उनमें  से  कॉन  कॉन  स॑  'उरद रय
 सफल  दयुफ्वँ  आँत  आब  हम  अपनी  सरकार  से
 क्या  अपेक्षा  करत  हैँ  ।  यह  सत्या गृह  करत  समय
 हमारा  पहला  'उदार  यह  था  कि  हम  गांज  की
 छः  लाल  उनका  को  यह  बताया  कि  पुर्तगाल
 सरकार  @  खिलाफ  आप  मां  संघर्ष  कर  रहे  हैं,
 इसमें  om  कंबल  छः  लार  नहीं  हैं,  आधि
 हिन्दुस्तान  की  पीस  कंडे  जनता  आपके  साथ
 हैं  ।  यह  बताने  के  लिए  सत्या गृही  बल्ले  भारत  से
 वहाँ  जा  रहे  थे  ।  इस  उदरस्थ  में  हम  सफल  हुए
 हैं  t  हिन्दुस्तान  से  लांग  सत्या गृह  करने  के  लिए
 गाना  न  जायें,  बस  उदय  से  सालाज़ार  की
 सरकार  ने  किस  प्रकार  के  अत्याचार  किए,  यह
 मो  आज  athen  शब्दों  माँ  बताना  नहीं  चाहता
 Cg  1  मेँ  we  उनके  >त्योहारों  का  शिकार  हुआ
 है,  परन्तु  थाह  सेना  यहां  आपके  सामने  रोन॑  माँ
 मु  1... 4  अभिमान  मालूम  नहीं  होता  आप  माँ
 हां  से  मार  an  कर  वापिस  आ  गया  हूं,  इस  लिए
 मु  बहुत  बड़ा  आपसी  समझा  जाय,  यह
 अभिमान  रखने  की  भी  मेरी  मनांदृतत  नहीं  हूँ  ।
 हमसे  बंसा  Pe  सालाज़ार  की  सरकार  ने  लोगों
 को  हगने  का  पूरा  पत्न  किया,  लोकल  उसका
 eect  दी  असर  हुआ  आर  भारत  ry  हजारों  लांग
 ert  जाने  के  पिए  कोट  हो  गए  हैं  t

 हमारा  दत्ता  उदय  था  भारत  को  जनता  माँ
 गाँव  हो  विषय  मेँ  जागृति  का  निर्माण  करना  1
 आज  हम  बखत  हैँ  कि  दश  के  एक  कोने  से  दूसर॑
 कोने  तक  गोआ  क॑  बार॑  मेँ  जागृति  का  निर्माण
 हो  गया  हैं  ।



 हमारा  तीसरा  दृश्य  था  भारत  क॑  बाहर
 सिविलाइज्ड  पोलक  आंपीनयन---सुसंस्‍्कृत

 ~

 जनमत--के  हृदय  माँ  परिवर्तन  करना  |  माँ
 समझता  हूं  कि  हम  इस  उद्देश्य  में  पूर॑  सफल
 नहीं  हुए  ऑर  माँ  बड़  अदब  के  साथ,  बहुत
 रूमृतापूर्वक  यह  कहूंगा  कि  सरकार  ने  इस
 विषय  में  अपना  कर्तव्य  पूरा  नकली  किया  हैँ  ।
 यहां  हिसा  ऑऑरहसा  का  कोई  वाद नव वाद  नहीं
 हैँ  ।  हम  दखते  हैँ  किक  पाश्चात्य  वृत्तियों  में“
 अमरीकी  ॉ  बारिश  वृत्तियों  मो--नहन्दुस्तान
 को  खिलाफ  प्रचार  हो  रहा  हैं  1  हमार॑  प्रधान  मंत्री

 दुनिया  भर  के  दिशामें  हो  आए  |  उनका  बड़ा
 स्वागत  हुआ  ।  हमारा  भी  दिल  यह  द॑ख  कर  बड़ा
 प्रसन्‍न  मुआ  r  परन्तु  हिन्दुस्तान  के  खिलाफ  जो
 प्रचार  चल  रहा  हैं,  उसका  प्रतिरोध  करने  के
 लिए  कोई  भी  प्रभावशाली  कदम  हमारी  सरकार
 ने  उठाया  नहीं  हैं  ।  हमारी  सरकार  का  प्रयास-तंत्र
 असफल  रहा  हैं,  वह  आचंल  माँ  जरूर  करूंगा।  माँ
 सरकार  से  प्रार्थना  करूंगा  क  वह  अपना  प्रचार-
 तंत्र  ज्यादा  तेजी  से  चलाए  ऑर  साथ  ही  उस
 प्रचारतंत्र  में  परिवर्तन  करने  की  आवश्यकता
 हैँ

 (MR.  Deputry-Speakern  in  the  Chair]

 यह  हमारा  तीसरा  उदय  था,  आँ?  बाँधे
 उदश्य पर मेँ  आखिर  मेँ  आऊंगा  ।  पांचवा
 उद्देश्य  यह  थां  कि  पुर्तगाल  सरकार  गोआ  7२
 च्  अत्याचार  कर  रही  हैं,  उनको  रॉक  के  लिए
 उस  पर  दबाव  हाला  जाय  ।  हृदय-परिवर्तन  पर
 मेरा  विश्वास  नहीं  हैँ  ।  सत्यागृूह_  आर  'ऑहसात्मक
 सत्याग्रह  पर  मं  विश्वास  हूँ,  परन्तु  किसी
 सरका?  का  भी  हृदय  हाता  हैं  जार  उसका
 परिवर्तन  होता  हैँ,  विशेषतया  किसी  साम़्यवादी
 सरकार  का  भी  हृदय परिवर्तन  होता  हैं,  यह
 माँ  मानता  नहीं  हां  ।  अंगज  सरकार  का  दिल
 भी  बदल  गया  था,  यह  माँ  मानता  नहीं  हूं  हां,
 एक  बात  ठीक  हैं  कि  अंग्रज़ों  का  दिल  नहीं
 था,  ल्लीकन  दिमाग  था  आकर  उन्होंने  समझ  लिया
 फक  छम  िल्दुस्वात  पर  अब  राज्य  नहीं  कर
 सकते,  इस  लिए  हिन्दुस्तान  छोड़  कर  चले  गए।
 लोकल  सालाबार  सरकार  के  पास  न  दिल  हैँ  जाँगर

 न  दिमाग ।  इस  लिए  कंवल  आपके  दुख-भांग
 से  सालाजार  सरकार  हिन्दुस्तान  छोड़  कर  चली

 जायगी,  इस  पर  मेरा  विश्वास  नहीं  हैं  ।  मेँ  नहीं
 चाहता कक  लड़ाई  हो  t  वी  आर  नाट  वास् मां गर्ज  ।
 लड़ाई  जरूर  सलोनी  चाहिए  ऑर  वह  एक  बहुत
 अच्छी  बात  हैँ,  यह  माँ  मानता  नहीं  हूँ  दुनिया
 मेँ  शान्ति  होनी  चाहिए  आर  हमारी  सरकार  को

 भी  शान्ति  से  कार्य  करना  चाहिए,  यह  मी  माँ
 स्वीकार  करता  ह  हमार॑  प्रधान  मंत्री  जिस
 प्रकार  स॑  नीत  चला  रहे  हैँ,  उसमें  दखल  नें
 का  मेरा  उदय  नहीं  हैं  ।  दुनिया क बड़ें कामों क॑  बढ़  कामों
 माँ  आप  किस  प्रकार  से  चल  रहे  हैं,  उसमें  भी
 कोई  दखल  बने  का  मेरा  विचार  नहीं  हैं  ।

 ब  २.

 परन्तु  एक  बात  माँ  बड़ी  नमूना  के  साथ
 आपसे  जरूर  निवेदन  करना  चाहता  हूं  1  आचार्य

 कृपलानी  जी  पी हसा,  आइसा,  नीति,  अनीति,  सत्य
 जर  असत्य,  इस  पर  अऔधिकास्युक्त  वाणी  से  बात

 करे  सकते  हैँ।  लेकिन  माँ.  इतने  बढ़
 अधिकार  से  बात  नहीं  करूंगा  |

 परन्तु  इतिहास पढ़ने  क॑  बाद  में  इस
 'निष्कर्ष  पर  पहुंचा  हूं  कि  प्रद  दलित  राष्ट्रों  को
 साम़्यवाद  के  खिलाफ  लड़ाई  करने  का  जन्म
 सिद्ध  अधिकार  हैँ  i  मंच  इस  पर  विश्वास  हैं  t
 इसी  कारण  मेर  गांआ  के  लोगों  का  वहां  की
 सरकार  से  लड़ाई  करना  या  हमारी  सरकार  का
 लड़ाई  करना  बांसा  नहीं  'सुमिता  जैसा  कि
 अमरीका  ग्रा  रूस  स॑  लड़ाई  करना  या  सीलोन
 या  प्रा किस् तान  से  लड़ाई  करना  1  माँ  इन  दोनोँ
 की  तुलना  नहीं  कर  सकता  ।  पहले  पहल  हमने
 ही  भ्त्यागृह  किया  ।  मुख  अभिमान  हैँ  कभी  हमार
 लागों  ने  अंगूठी  सरकार  के  विरुद्ध  सत्या गृह
 करक  द॑श  को  आजाद  कराया  |  उसक॑  मतभेद
 में  मे"  आज  नहीं  जाऊंगा  |  परन्तु  हमन॑  इस
 कसमें  एक  सार्वभौम  सरकार  की  स्थापना
 इसलिए  की  हैं  कि  इस  द॑श  क॑  आन्तरिक  ऑर
 अन्तर्राष्ट्रीय  प्रश्न  सरकारी  स्तर  a  ea  किये
 जायं  ।  आब  हम  यह  बखत  हैँ  कि  हमीरपुर
 की  जनता  की  यह  भावना  हैं  कि  गोआ  की
 मुक्ति  क॑  लिए  वह  जां  कड  करनी  वह  इस.



 प्री  बीं०  बी०  दंशपार्द]

 स्सार्वभाँम  ्  सातवाहन  सरकार  क॑  ंबृत्व
 मेँ

 ।करेगी  ॥  याद  मार  राष्ट्र नायक  यह  पमकर्त  हैँ
 लकवा.  से  कार्ड  प्रावलम  दल  नहीं  होता  तां  व॑
 हस  प्रॉबलम को  शान्ति  से  हल  कर  |  बन्दूक ले ले

 कर  जाने  वाली  कॉम  के  स्थित  प?  सत्याग्रह  की

 खंना  अना यं  +  पिया में  यह  एक  नया  प्रयोग

 आप  बायें  ऑर  शान्ति  की  फ़ाँत़ाँ  को  पलंकर
 गाँजा  a  प्रश्न  को  हल  कर  |  याद  आप  फंसा
 ी  चाहत॑  हैँ  र्  फंसा  कर  लेकिन  अपने  लोगों
 "के  साथ  डिपालांमोटिक  बातें  करे  फंसा  माँ  नहीं

 चाहता  |

 में!  जानता  हूं  कि  कांगेस  दल  a  बहुत  से
 बंता  व्यक्तिगत  रूप  से  हमारी  सहायता  कर  रहे
 हैं'  at  आज  मेँ  इस  विषय  में  किसी  दलित
 राजनीत  को  नहीं  बसें  रहा  हूं  1  आज  माँ  देख
 रहा  दूं  कि  बनता  क॑  लांग  गांजा  त्यागा  करने

 जा  रह  हैं,  दत्त  पर  वहां  अत्याचार  होते  हैँ.  तो

 उनको  बचाने  वाला  कोई  नहीं  हैँ  |  लोग  उन

 पर  तालियां  बजाते हैं'  |  वह  मार  खात॑  हैँ  और  आप

 की  तरफ  मुंह  मांग  कर  कहत हैं फक हैँ  कि  पुलिस
 कार्रवाई  कीजिये  |  में'  सम भत्ता  हूं  कि  हमार

 |  की  सरकार की  इसमें  शान  नहीं कि  हमार

 श  वाला  पर  गोआ  मेँ  अत्याचार  हों  4  आपकी
 शिकार,  जब  गोआ  (हिन्दुस्तान  में  शामिल  हो
 wre,  तब  बहुत  सी  अच्छी  बातं  करेगी  इससे

 जाज  शुभ  समाधान  नहीं  हो  रहा  हैं  |  में!  7

 नहीं  चाहता कक  आप  a  अल्दूकों  लेकर  वहां
 पर  युद्ध  शुरू  कर  दे  ।  लोकल  मेरी  |  प्रार्थना हैं
 fe  आप  बह ुन  समझो  fe  mont  कभी  एसा
 करना  नहीं  हैं  |  में”  भी  चाहता हूँ  'क्ति आप  इस

 प्रश्न  को  शॉस्तिपूर्वक्त हल  कर  भक्तों  i  अगर  आप
 अमरीका  या  इंगलव का का  care  ला  सकते  हैँ  तो

 आप  लाशें  बरन्तु में" मेँ!  नहीं  worn Pe क्ति  थे  द॑श
 आपका  are  दंगे  |  f°  ते  खा  फक  | अ  देशों  मेँ

 एक  तरफ  जहां  हमार  प्रधान  मंत्री  क्या  स्वागत
 हो  रहा  था  वहां  दूसरी  तरफ  वहाँ  के  पत्र  उनके

 'फिरुय लेख लिख लेख  लिख  रहे  थे  ऑ२  शॉर्चीत  ने  भी  उनके
 खलाफ  आवेदन  बचे  |  i]  अगर  आप  at  वनों

 का इचाव  इलावा  वक्त  हैं!  तो  आप  एंसा  कार

 आँ?  इस  प्रश्न  को  हल  कर,  या  अगर कर  सकते

 हैं  मां  पंचशील  के  मार्ग  से  इसका  हल  कर  ॥
 परन्तु  यह  निश्चय  समयों  कि  इस  द॑श  माँ

 पुर्तगाल  का  आर  हमारा  सहऔस्तत्व  नहीं  हो
 सकता  |  जेसा  फक  काका  गाही गल  नने  कहा  हैँ,

 अन्त  मेँ  गांजा पर  पुर्वगाल का प्रभुत्व नहीं का  प्रभुत्व  नहीं
 रहेगा  ।  सालाबार  ने  ता  आब  भी  अपने  स्टंटमैन  मेँ
 जां  कहा हैं  वह  फंसा  मालूम  पड़ता  हैं  कि
 महाभारत क॑  एक  अंश  का  भाषांतर  हूँ  ।  बसे कि
 छुवांधिन  ने  कहा  बा  :

 “सुप्यार  न  प्रदास्यामस  विना  चुन  केशव”

 बसे  ही  आर  सालाज़ार  कह  रहे  हैं  :

 “मुलयाम  न  शद्ास्यामि  बिना  बुदई  जवाहर”

 दूसरी  बात  तां  सालाज़ार  कर  नहीं  रहे  हैं  ।  जब
 वह  दस  प्रकार  से  कए  रहे  हैँ  ता  कैसे  समझा  जाय
 कि  उनका  हृदय  परिवर्तन  होगा  ।  मुझे  इस  पर
 विश्वास  नहीं  हँ  ।  हमलों  यह  समझ  लेना  चाहिए
 फक  अन्तिम  रूप  मां  हमलों  शाक्त  का  प्रयोग
 करना  Ty  सकता  हैं  ।  मेँ  यह  नहीं  चाहता  फक
 हमारी  सरका?  आब  जानबूझ  कर  लड़ाई  की
 बातों  कर॑  t  परन्तु  हमारी  सरकार  को  अपने
 हदय  से  यह  बात  निकाल  द॑नी  चाहिए  फक  यह
 छांटा  सा  द॑श  हैँ  उसके  साथ  शाक्त  का  प्रयोग
 नहीं  करना  चाहिए  बोल्ट  बढ़  दश  के  साथ
 करना  चाहिए  ।  यह  महात्मा  गांधी  का  कॉनसा
 तत्वज्ञान  हैं,  मुझे  मालूम  नहीं  हैँ  1  मेँ  तो  समझता
 हूं  fw  अन्याय  का  प्रीत कार  करना  चाहिए  1  पद
 चालित  लोगों  को  बिस  प्रकार  हो  सके  साम़्यवाद
 का  प्रीत कार  करना  चाहिए  हम  सब  जानते  हैँ
 fe  पुर्तगाल  बालों  को  गांआ  से  निकालने  माँ
 ote  किसी  हसर  युद्ध  मे  कितना  अन्तर  हैं  ।  माँ
 अपने  प्रधान  मंत्री  से  आर  सरकार  से  बढ़ी  नीता-
 पूर्वक  प्रार्थना  होगा.  कि  उनकों  ो  कुछ  करना
 हैं  उसको  सरकारी  स्तर  पर  कर  ।

 मेँ  यह  जानता  हूँ  कि  पुर्तगाल  एक  छोटा  सा
 द॑श  हैं  1  हो  सकता  हैं  कि  हम  इस  प्रश्न  को
 केबल  सत्या गह  से  ही  हल  कर  सके  ।  लोकल
 aon  dan  हुआ  तो  इसमें  जनता  की  ता  जीत
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 eri  पर  यह  सरकार  की  शान  क॑  विरुद्ध  होगा
 क  हमार  यहां  सार्वभौम  सरकार  होंवें  हुए  भी
 इस  आन्तरिक  प्रश्न  का  जनता  स्वयं  हल  कर॑  |
 याद  फंसा  हुया  ता  माँ  तो  यह  सकूंगा  कि  यह
 उस  स्त्री  के  काम  क॑  समान  होगा  चों  कि  अपने
 बच्चे  की  शिक्षा  के  लिए  चक्‍की  पीसे  आर  बरवन
 माँजे  र  उसका  पात  मालदा?र  हो  |  एसा  करने
 में  उस  स्त्री  की  तता  बहादुरी  होगी पर दह  बात
 उसके  पात  की  शान  के  खिलाफ  ह्लौमी  i  हम
 कहतें  हैँ  कि  हम  सत्युगूह  से  इस  सवाल  का
 हत  कर  सकते  हूँ  ।  याद  फंसा  हुआ  ता  सत्या गुह
 करने  वालों  की  तो  इसमें  बहादुरी  होगी  पर  यह
 हमारी  सार्वभौम  सरकार  की  शान  के  खिलाफ
 होगा  कि  जनता  सरकार  की  सहायता  वे  बिना
 इस  आंतरिक  प्रश्न  को  हल  कर॑  इसलिए  मेरी
 इस  श  कौ  सरकार  से  प्रार्थना  हैं  कि  वह  इस
 बात  की  तरफ  अवश्य  ध्यान  द॑  |

 यहां  पर  नाना  प्रकार  क॑  'चुक्तियादं  चल  रहें
 हैं.  कोई  तत्वज्ञान  की  बात  कश्ती  हैँ,  कोई
 नीति  की  बात  कहता  हैं,  कोई  चालाकी  की
 बात  कहता  हैं  |  इस  मकार  स॑  अनेक  प्रकार  की
 सलाहें  दी  जा  रही  हैं  ।  म॑  सम भत्ता  हूं  कि  इस
 विषय  में  हमारी  सरकारें  की  नीति  विल्कुल
 स्पष्ट  होनी  चाहिए  |  यह  हमारा  आमतौर  प्रश्न
 हैँ,  आर  याद  मेरी  स्मरण  शाक्त  मर्क  धोखा  नहीं
 द्वि  तो  मरा  ख्याल  हैँ  फक  हा०  सय्यद  महमूद
 साहब  ने  कहा  था  कि  हम  गाँव  कं  प्रशन  का

 य्  एन०  आ०  माँ  नहीं  ल॑  जा  सकते  क्वाक  यह
 हमारा  आन्तरिक  प्रश्न  हैं  ।  हम  ता  अपने  यश
 के  अन्दर  से  पुर्वेगाल  बालों  कों  इस  तरह  से
 पन काल  सकते  हैँ  बसें  फक  हम  चार  जर  डाकुओं
 हकों  निकालते  हूँ  ।  यह  ता  एक  प्रकार  का  डिफेंस
 हाँ  ।  इसके  कांड  एक्शन  का.  सवाल  नहीं  हैँ  1

 ब्रेहन्दुस्तान  की  टॉरीटरी  पर  पुर्वगाल्त  b  हमला
 ह  हैँ  ऑर  आज  वे  बन्दूकों  लंका  आपको
 स्गरतें  हैँ  ऑर  आपके  देश  क॑  एक  भाग  पर  कब्जा
 ज्यादा  बॉड  हैँ  ।  उनको  निकाल  दना  कोई  युद्ध
 ज्हीलं  हैं  -  युद्ध  गांआ  की  जनता  क  साथ  युद्ध  नहीं
 2  परन्तु  यह  गोआ  पर  अत्याचार  करने  वालों  के
 साथ  बुद्ध  हैं  ों  कि  गोआ  पर  कब्जा  किये  बाँधा
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 हैं  ।  मेँ  चाहता  &  कि  सरकार  इस  बात  कौ  ध्यान
 माँ  रखे  ।  मुझ  इतना  ही  कहना  हूँ  ।

 Shri  V.  B.  Gandhi  (Bombay  City—
 North):  From  the  report  of  this
 debate  on  the  Goa  question  as  it  will
 Zo  out  I  hope  it  will  be  appreciated
 that  among  all  the  sections  of  this
 House  there  &  little  difference  as  to
 the  methods  or  the  objectives  in  this
 Goa  question,

 {  shall  here  first  refer  to  the  grave
 warming  which  the  Prime  Minister
 uttered  in  the  famous  press  conference
 that  he  gave  on  the  [9th  of  July.  This
 is  what  the  Prime  Minister  in  reply
 to  a  question  sald:

 “We  start  on  the  presumption
 that  the  Portuguese  authorities
 are  indifferent  not  only  to  mora)
 pressure  but  to  facts.”

 And  now  here  comes  the  warning:

 “Nevertheless,  we  think  that
 their  regime  in  Goa  will  collapse
 and,  if  they  are  not  careful,  their
 regime  in  Portugal  will  collapse.”

 Now,  this  warning  is  intended  for
 those  In  authority  in  Portugal  at  pre-
 sent.  These  are  very  serious  words
 and  I  hope  they  will  be  heeded.
 Underlying  this  warning  there  is,  of
 course,  the  pledge  of  this  country  that
 our  position  will  be  a  position  to  seck
 peaceful  settlement  and  welcome  nego-
 tiations  at  all  times.  Such  a  warning
 was  bound  to  bring  forth  a  reply:  and
 that  reply  has  come  in  the  form  of  a
 statement  from  the  Presidency  of  the
 Council  of  Ministers—I  suppose  it
 means  from  Dr.  Salazar.  It  has  come
 to  me  with  the  compliments  of  the
 Portuguese  Legation,  and  I  believe  it
 has  been  circulated  to  all  Members  of
 this  House

 The  relevant  paragraph  that  glev!s
 with  this  warning  of  the  Fine
 Minister  is  paragraph  3  on  psge  4
 This  paragraph  contains  two  very
 interesting  admissions.  Adminion
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 {Shri  V.  B.  Gandhi)
 No,  |  Is  this.  Dr.  Salazar’s  statement

 33  we
 “Everybody  in  Portugal  under-

 stands  that  the  Portuguese  State
 of  India  can  be  snatcheg  by  the
 overwhelming  force  of  the  Indian
 Union,”

 What  it  means  in  other  words  ५  that
 tn  the  context  of  physica!  force,  in
 the  eventuality  of  violence  and  con-
 flict,  the  Portuguese  Government  will
 be  unable  to  defend  the  poople  of
 Goa.  It  ls  a  very  helpful  admission,
 and  on  admission  made  in  very  clear
 language.

 Another  admission  that  the  astate-
 ment  makes  is  as  follows:

 “Apart  from  #  few  people  with
 ideas  and  Interests  subordinated
 to  forelgn  lands,  no  one  would
 forgive  the  Government  for  yield-
 ing  to  unjust  pressure...”

 Here  ५  an  admission  that  tells  uy  that
 in  Portugal  of  today  thete  are  people
 who  dilfer  and  who  disagree  with  the
 present  regime  in  Portuga)  on  this
 question  of  Goa.  Proceeding  further,
 the  statement  says:

 “No  one  would  forgive  the
 Government  for  yielding  and  fall.
 ing  to  defend  our  fellow-citizens
 from  Goa....”

 Now,  what  fs  this  talk  about  defence?
 Who  wants  to  be  defended?  The
 people  of  Goa  are  neither  threatened
 nor  attacked.  They  certainly  have  not
 asked  the  Portuguese  for  their  pro.
 tection.  So  far  as  we  know,  Instead  of
 aoking  for  any  protection  from  the
 Portuguese  Government,  the  people  of
 Goa  since  ‘1946,  for  almost  ten  years,
 have  carried  on  a  struggle  to  free
 themselves  from  the  rule  of  Portugal.
 These  brave  people  have  suffered  in
 all  these  ten  years  torments,  physical
 Qnd  mental;  and  today  we  see  that  in
 the  year—ie,  last  year  about  25,000
 people  were  put  in  prison.  And  as  we
 apeak  here  today,  according  ta  our
 information,  as  many  as  450  Goanese
 people,  brave  fighters  in  the  cause  of
 their  own  freedom,  Le.  freedom  from
 Portuguese  rule  are  stil!  in  custody.
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 The  statement  talks  also  about
 fellow-citizens,  when  it  refers  to
 defending  fellow-citizens.  What  do
 these  unhappy  people  of  Goa  get  from
 Portugal  for  their  being  allowed  to  be
 called  fellow-citizens  with  the  present
 regime  in  Portugal?  Today  they  are
 denied  the  right  of  free  expression.
 They  cannot  talk  of  independence  even
 by  word.  They  are  denied  every  form
 of  civil  liberty;  and  every  kind  of
 constitutional  agitation  is  forbidden
 and  suppressed.  Now,  this  is  what  they
 get  for  being  treated  as  fellow-citizens
 of  the  present  regime  in  Goa.  Any
 evidence  of  independence  on  the  part
 of  citizens  of  Goa  brings  in  its  wake
 deportation,  imprisonment,  in  fact
 imprisonment  of  an  inhuman  kind,  for
 terms  ranging  from  one  year  to  28
 years  a3  was  said  in  the  House  yester-
 day  by  the  Prime  Minister.  This  is
 what  they  get  for  being  treated  as
 fellow-citizens.  These  facts  are  per-
 hap:  not  known  to  the  people  of
 Portugal,  and  if  they  know  them,  they
 are  perhaps  not  permitted  to  express
 thelr  views  on  these  facts.  But  it  is
 not  possible  under  modern  conditions
 to  keep  a  whole  country  insulated  like
 that,  These  facts  wil]  some  day  be
 known  to  these  people.  The  people  of
 Portugal  will  know  these  facts  and
 will  take  a  decision.  They  will  take  a
 decision  to  release  Goa,  and  then  it
 will  be  for  the  present  regime  in  Goa
 to  make  ity  choice.  It  will  have  either
 to  do  the  bidding  of  the  people  or  go
 out  of  office.  That  {s  what  we  under-
 stand  by  the  warning  that  our  Prime
 Minister  has  uttered.

 These  are  the  lesson,  of  history.
 Such  ts  the  working  of  these  forces  of
 NWheration.  Our  Prime  Minister  is  one
 of  the  great  democrats  this  world  has,
 and  his  reading  of  the  working  of
 democracy,  his  reading  of  the  way
 democracy  works  out  its  ends,  Is
 something  on  which  half  the  world
 today  is  prepared  to  depend,  and  on
 which  we  are  willing  to  depend.  And
 some  day  the  Ude  of  popular  opinion
 will  overtake  Salazar  and  his  present
 regime  in  Portugal,  and  then
 Dr,  Salazar  will  not  succeed  in  with-
 standing  this  tide  any  more  than  King
 Canute  did  before  him.
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 Shri  Kamath  (Hoshangabad):  One
 question,  Sir.  May  I  know  whether
 Members  whose  names  are  not  includ-
 ed  in  the  list  before  you  can  ever  hope
 to  catch  your  eye  in  this  debate?

 Mr.  Deputy-Speaker:  There  is  no
 list.  Whenever  Hon.  Members  get  up,
 I  note  their  names,  and  then  to  keep
 the  balance  in  the  debate,  I  call  from
 this  side  and  from  that  side  aiter-
 nately,  Opportunities  have  been  given,
 excepting  to  the  Jan  Sangh,  to  repre-
 sentatives  of  all  partles  in  the  Opposi-
 tion.  I  do  not  know  whether  the  hon.
 Member  Shri  Kamath  represents  any
 particular  party,  in  which  case  I  would
 have  called  him.

 Shri  Ss.  S.  More  (Sholapur):  He  ts  a
 party  by  himself.

 Shri  Kamath:  I  was  elected  only
 very  recently,  just  three  months  ago.
 You  could  not  possibly  forget  that.

 Mr.  Deputy-Speaker:  [  can  never
 forget  Shri  Kamath.

 Shri  Raghuramaiah  (Tenali);  It  has
 been  most  gratifying  to  see  the  unani-
 mity  of  opinion  expressed  by  the
 Members  of  the  various  sections  of
 the  House  not  only  on  the  necessity
 for  early  liberation  of  Goa  but  also,
 broadly  speaking,  on  the  policy  pur-
 sued  by  the  Government  of  India  so
 far.  That  Goa  should  be  liberated  and
 Integrated  as  part  and  parcel  of  India
 needs  no  reiteration.  It  ly  not  only

 the  birthright  of  every  Goan  anj  of
 every  Indian  to  strive  for  it;  there  are
 a  thousand  other  reasons  why  Goa
 cannot  tolerate  its  present  position.
 Dr.  Salazar  is  reported  to  have  said
 once  that  {f  the  Portuguese  have  to
 leave  the  Indian  Settlement  of  Goa.
 nothing  would  remain  there  but  a
 ravaged,  uncharacteristic  land,  and
 not  any  bit  of  any  oation.  [  am  sure
 Intelligent  people  all  the  world  over
 would  laugh  at  such  a  preposterous
 statement.  That  there  has  been  prac-
 tieally  no  life  worth  living  for  any
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 self-respecting  person  in  Goa  is  well.
 known.  Politically  they  have  no  rights.
 [  am  told,  nominally  they  have  a
 Governor-General's  Council,  the  majo-
 rity  of  whom  are  nominated  and  the
 rest  supposed  to  be  elected  by  a  very
 few  voters  who  belong  to  the  richest
 classes.  I  am  tol{  further  that  no
 resolution  can  be  moved  even  there
 without  the  prior  sanction  of  the
 Governor-General.  Le,  alone  the
 Government;  even  in  ordinary  civi«
 life,  civil  Uberty  is  an  expression
 which,  [I  am  told,  is  unheard  of  in
 Goa.  Fancy  that  even  for  a  marriage
 party  or  for  a  calendar  or  for  any-
 thing  of  what  we  consider  as  very
 inoffensive,  prior  sanction  of  the
 governmental  authorities  is  necessary.
 Economic  life  is  stifled  to  un  unimagin-
 able  extent,  Let  alone  the  fact  that
 nothing  has  been  done  to  exploit  the
 resources  of  the  country  for  the  good
 of  the  country,  even  ordinary  banking
 facities  are  not  allowed.  I  am  told
 there  is  only  one  bank,  the  Banco
 Nacionale,  which  only  receives  deposits
 without  interest,  hardly  lends  money,
 and  when  it  does,  does  at  a  prohibi
 ve  rate  of  Interest;  Customs  duties
 are  manipulated  to  sult  the  conven.
 ence  of  the  Home  Government;  the
 whole  of  the  benefit  and  advantage
 goes  to  Portugal.

 These  are  very  grave  reasons  why
 Goa  should  be  liberated,  but  I  think
 the  greatest  of  all  is  India  canq  no
 jonger  tolerate  foreign  rule  in  any portion  of  it  It  is  preposterous  for
 any  foreign  nation  to  imagine  that  it
 can  hold  any  bit  of  this  country.  It
 l:  surprising  how  of  all  people  the
 Portuguese  fail  to  see  what  is  written
 $q  clearly  on  the  wall  Any  child  who
 reads  the  history  of  the  world  can
 realise  that  the  Portuguese  cannot
 hold  {t  any  longer.  The  French  have
 realised  it.  Earlier,  the  British  realised
 it;  the  mightiest  Empire  has  been
 liberated.  The  French  have  followed
 suit.  It  is  curious  how  in  these  circum-
 stances  Portugal  fails  to  see  the
 obvious.  All  we  can  hope  (5  that  very
 soon  Light  will  dawn  even  on  Portugal.
 Some  of  their  statements  recently made  876  amazing.  But  rightly  git’
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 (Shri  Raghuramlah)
 Government  have  withstood  all  the
 provocative  speeches  and  provacative
 actions  of  the  Portuguese  Govern-
 ment.  That  the  policy  pursued  by  the
 Government  has  the  approval  of  the
 entire  House  ig  obvious.  l  was  only
 thinking  of  a  little  statement  gravely
 made  by  Acharya  Kripalani—his
 reference  to  ‘limited  war’.  I  do  not
 know  whether  it  is  possible,  aller  the
 dawning  of  the  atomic  age,  for  any
 nation  to  mit  war,  Whether  it  was
 possible  within  recent  years  Is  a
 doubtful  point,  but  after  the  dawn  of
 the  atomic  age  and  the  Invention  of
 the  hydrogen  and  other  bombs,  it  Is
 increasingly  belna  realised  that  a
 spark  of  war  anywhere  ls  most  jikely
 to  spread  throughout  the  globe.  It  is
 this  realisation  that  has  been  at  the
 background  of  tne  rlads  of  the  States.
 men  who  met  at  Geneva  recently,  at

 é  the  so-called  Summit  Conference.  If
 they  have  agreed  to  agree  on  many
 pointa  on  which  they  have  always  so
 far  disagreed—and  probably  in  their
 heart  of  hearts  they  still  disagree
 it  ts  the  consciousness  that  war  can-
 not  be  lim@ed  to  a  section  of  the
 people  or  to  a  par,  of  the  globe.
 Therefore,  there  ४  no  meaning  here:
 after  in  referring  to  war  as  being  a
 limited  war.  Acharyaji  has  also  sala
 that  war  has  solved  problems,  That
 may  be  ao,  but  war  has  also  set  more
 problems  to  be  solved  than  ॥  hai
 solved,  That  is  why  the  statesmen  of
 the  world  who  have  recently  met  were
 in  a  hurry  to  agree  among  themselves,
 even  on  questions  on  which  they  have
 so  far  greatly  disagreed,  Apart  from
 that,  we  should  not  forget,  whatever
 be  the  provocation  this  country
 receives,  that  we  are  no  longer  a
 small,  tiny  little  nation  In  some  corner
 of  the  world  whose  actions  will  go
 unnoticed.  We  are  in  our  own  way
 one  of  the  powerful  nations  of  the
 world,  Whatever  woe  say—thank)  to
 the  policy  pursued  by  our  Prime
 Minister  and  this  country-—whatever
 we  say,  whatever  we  do  Is  being
 watched—daily  watched-—all  over  the
 world,  and  we  cannot  afford  to  undo
 of  the  great  work  which  we  have
 dong  for  the  peace  not  only  around  us,
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 not  only  in  Asia,  but  in  the  whole
 world,  for  the  sake  of  a  hurried  solu-
 tion  of  a  tiny  problem.  The  present
 situation  undoubtediy  hurts  our  senti-
 ments,  but  the  policy  we  pursue  should
 also  be  consistent  with  the  national
 policy  we  have  been  pursuing  for
 greater  objectives,  which  have  been
 the  hope  of  the  world.  I,  therefor,
 support  the  various  sentiments  ex-
 pressed  in  this  House  and  add  my
 own  voice  that  while  we  cannot  wwle-
 rate  any  longer  this  foreign  posses-
 sion  in  India,  and  every  step  should
 be  taken  by  the  Government  to  ensure
 the  early  liquidation  of  this  foreign
 tule.  We  should  also,  at  the  same
 time  appreciate  the  difficulties  the
 Government  are  facing  and  give  the
 Government  every  support,  in  their
 Present  policy,  so  that  there  may  be
 an  early  achievement  of  the  freedom
 of  this  part  of  India,  as  in  French
 India  which  has  recently  been
 liberated.

 स्वामी  रामानन्द  तीर्थ  (गु लब गां)  :  अब  तक

 इस सदन  में  जां चर्दां  ष्  हें  उस  से  यह  बात

 जाहिर  हांती  हैँ  कि  niet  क॑  मसल  के  बार॑  में

 दिन्द्ुस्तान  की  जनता  आँते  हिन्दुस्तान  ककी

 पॉलिंवामेन्ट,  जा  पॉलिसी  बहुमत  आज  अमल  मेँ

 ता  रही  हैं,  उस  के  साथ  हैँ  ।  इस  चर्चा  के  बाद

 दुनियाँ  के  'किसी  |,  को  या  किसी  ऊल  कॉ

 यह  कहने  क॑  लिये  को  अवकाश  नहीं  रहता  हैँ

 फक  ओ पालिसी  हिन्दुस्तान  की  सरकार  गोआ  के
 मार्च  @  बार॑  में  _अल्त्याः  रही  हैँ  उस  के

 साथ  हिन्दुस्तान  की  जनता  नहीं  हैं  1  लोकल

 आज  दौस  सामने  ों  सवाल  खड़ा  दुआ  हैँ  बा

 यह  नहीं  हैँ  कि  हिन्दुस्तान  की  बनता  इस

 मामले  मेँ  इक मत  के  साथ  हैं  या  नहीं,  सवाल

 यह  हैँ  क  यह  मिला  ॥. अ  'दर  से  हल  होगा,
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 आर  जब  हम  गांआ  क॑  मसले  क॑  बार॑  में  कुछ
 कहते  हूँ  तो  हमें  सोचना  होगा  कि  गोआ  का
 असला  किस  तरह  से  हल  किया  जा  सकता  हूँ  ।
 डि  इसे  फेस्  में  दो  एक  छोट  होंटों  विचार
 इस  सदन  क॑  सामन॑  हलना  चाहता  हूं

 खुशी  की  बात  हैं  कि  अलग  अलग  पक्षों  क॑
 औतोनाधियाँ  ने  आर  नेताओं  ने  इस  सम्बन्ध  मेँ
 जो  पालिसी  हिन्दुस्तान  में  चल  रही  हैँ  उस  का
 समर्थन  किया  हों  सकता  हैँ  कि  चन्द  बातों  क॑
 बार  मों,  कुछ  तफ़सीलात  क॑  बार॑  माँ  उन
 का  मतभेद  हां  ।  मैरी  भी  चन्द  दिशाओं  के  बार॑
 में  थां ड्रा  बहुत  मकसद  हो  सकता  हूँ  ।  लोकन  बमों
 एक  बात,  जां  मूलभूत  बात  हैं,  उस  को  समझना
 जरूरी  हैं  ।  जब  दस  पुलिस  एक्शन  की  बात
 करते  हैं  तता  आखिर  उस  क॑  पीछे  क्‍या  जहा नियत
 हैँ,  दया  विचार  हूँ  ।  जोय  कि  अभी  मं  एक  दोस्त
 ने  बताया,  गोआ  का  मसला  हमार॑  एक  मेम्बर
 क्रि  लॉन् सर  कहते  हैँ  ।  ‘ero  लंका  सुन्दरम्‌  ने  यह
 भी  बात  कही  फक  अगर  सत्याग्रही  गांजा  माँ  जात॑
 हैँ  तो  हिन्दुस्तान  की  सरकार  का  यह  फर्ज  होना
 ब्वाहयें  कि  वह  यह  दँखें हक  उन  के  साथ  उसी
 तरह  से  सड़क  किया  जाये  जैसा  फक  मिलकर  आफ
 बार  क॑  साथ  किया  जाता  हैँ  ।  मेँ  समझता  हूं  कि
 वह  एक  फॉडॉमॉंटली  हाँग  आंपांजीशन  हैं  ।  सत्या-
 गृही  कभी  फैप्रबनर  आफ  वार  नहीं  होते  हैँ  |
 सत्या गृही  अपने  उसल  के  लिये,  एक  सिद्धान्त  के
 लिए  कदम  उठाते  हैँ  ।  उन  का  इस  बात  से
 कार्ड  तालुक  नहीं  हैं  फक  हिन्दुस्तान  की  सरकार
 क्या  करती  हैँ,  क्या  नहीं  करती  हैँ,  (हिन्दुस्तान
 की  जनता  क्या  करने  वाली  हूँ,  क्‍या  नहीं  करने
 बाली  हूँ,  ब्ल्ड  पब्लिक  ऑपिनिवन  हमार  साथ
 हैँ  या  नहीं  हैं  ।  फिर  भी  क्योंकि  7  न्याय  की
 वात  हैँ,  जस्टिस  की  बात  हैँ,  अच्छी  बात  हैँ,
 फायर  प्ले  हैँ,  इस  लिये  सत्या गृह  किया  जाता  हैँ
 हा  माँ  समझता  &  कि  मां  भी  _सत्या गह  करने
 का  कदम  उपायों,  उन  को  यह  नहीं  सांचना  हें
 कक  उन  के  'गिरफ्तार  हो  जाने  के  बाद  गवर्नमेंट
 ams  खड़िया  गांआ  पर  यह  दबाव  डाले  फक  उन  के
 साथ  पिन?  आफ  कार  का  सा  सड़क  फेक यां  जाए।
 यह  एक  फंडामेंटल  चीज  हैं  जो  माँ  ने  कहीं  1
 रात  (दल  बात  की  तरक  में  इशारा  कर  रहा  था
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 वह  जा  यह  मांग  की  जाती  हैँ  कि  पुलिस  एक्शन
 किया  जाये,  वह  उस  के  बार॑  में  थी  ।  हमें  स्पष्ट
 शब्दों  में  यह  समझ  लेना  चाहियें  कि  पुलिस
 एक्शन  क  माने  क्या  हैँ  ।  हेँंद्राबाद  में  पुलिस
 एक्सन  हुआ  आर  वह  सक्सेसफुल  भी  छुआ  |
 लेकिन  हें ड्राबाद  का  मसला  ऑर  गांज  का
 मसला  एक  नहीं  हैँ,  यह  दो  भिन्न  मसले  हॉँ।
 बच्  तों  लिमिटेड  वार  का  था  ऑर  यह  अनी लो  मींड
 वार  का  हैं  ।  आप  ब्लाक  के  बार॑  में  प्लस  एक्शन
 करने  के  लिये  क्‍यों  कहतें  हैं,  इस  को  ैमालिटरी
 एक्शन  टोहिये  ।  अगर  हिन्दुस्तान  की  फौजें
 गोआ  माँ  दाखिल  होती  हैँ  तो  बह  एक  वार  की
 नचवैया  हासिल  कर  लेगा  ।  अगर  हम  गोआ  के

 मसले  को  इल  करने  के  लिए  हिन्दुस्तान  की
 फौज  को  भेजना  ही  जरूरी  समझते  हूँ  तो  वह
 हमार॑  सोचने  की  बात  नहीं  हूँ,  उस  पर  तो

 हिन्दुस्तान  की  सरकार  को  ही  गार  करना  हैँ  ।
 हमारा  फर्ज  इतना  ही  हैं  फक  हिन्दुस्तान  की
 जनता  के  नाते,  गाँ  का  भारत  का  एक  अभिन्न
 अंग  होने  के  नाते,  गोआ  की  बनता  आर  भारत
 की  जनता  क॑  एक  होन॑  क॑  नाते,  गुंजन  फ्रीडम
 कॉ  अलग  चीज  नहीं  हैं  1  गांजा  के  लोगों  की
 स्वतन्त्रता  हिन्दुस्तान  क॑  मांगों  की  स्वतन्त्रता  के
 साथ  जुड़ी  हुई  हें  ।  यह  एक  स्वतन्त्रता  हैं  ।  गाना
 में  आज  जो  स्वतंत्रता  के  लिये  संगम  क्या  जा  रहे

 में  [tis  the  last  war  of  Indian  Indcpendence
 av  यह  बात  हैं  तां  फकरे  हमारा  यह  फर्ज  हो  जाता
 हैं  कभी  हम  उसका  साथ  दूँ,  जहां  तक  कि  हम  द॑
 सकते  हैँ  उस  हुए  तक  दे  आर  एसी  सूरत  मेँ  जितने
 भी  शान्तिमय  मत् या गृह  क॑  उसूल  दूँ  उन  को
 हमें  मानना  पड़ेगा  |  हम  यह  भी  जानते  हैं.  कि
 सत्या गह  का  जा  फल  निकलता  हैँ  वह  तो
 लिक लत्ता  ही  रहेगा  लोकल  _सत्यागुद्द  का
 सिलसिला  कब  तक  चलेगा  इस को  बार॑  मेँ  कुछ
 मर्यादा  होती  हैँ  क्या  सत्यागृह  की  चा  शाक्त
 होती  हैँ  वह  कभी  न  कभी  मर्यादित  होती  हैं,  आर
 वह  ख़त्म  ्  जाती  हैँ  ।  बढ़ीं  तक  हमारा  तजुर्बों
 हैं,  एक  'फासिस्ट  रेजीम  क॑  तहत  oz  जनता
 स्वतन्त्रता  क॑  लिये  आन्दोलन  करती  हैं  ता
 'फासिस्ट  रेजीम  क॑  साथ  बायालैँस  भी  हती  हैँ  जाँ
 जनता  बहुत  पीड़ित  हो  जाती  हैं  ।  हैदराबाद  माँ
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 नामी  रामानन्द  होती
 सत्याग्रह  हुआ  |  24,000  स्त्यागृदियाँ  के  बैल  में
 जाने  क॑  बाद भी  अत्याचार  का  सिलसिला  बारी
 रहा  ।  एसी  हालत  मेँ  जनता  हस  बात  क॑  लिये

 मजबूर हां  जाती  हैँ  कक  आत्म नक्का  के  लिय॑,  सल्फ
 पदफॉस  के  लिये  बह  अपनी  तरफ से  क्  कदम
 उठाये  |  मगर  ॥ ६:  में  कार्ड  सिंह  नहीं  कि  अगर

 nist  की  बनता  का  आब  की  हालत  में  छोड़
 चिया  जाता  हें  ot  आत्महत्या  क॑  लियें,  अपनी

 आबरू  र  अपनी  इज्ज़त  चान  के  लिये  वह
 बिस  तरह  से  ठीक  सम संगी  बॉँस  कदम  उठायेगी
 जप  जिन  मार्ग  प?  चलना  चाहेगी  चलेगी  |  जरूरत
 इस  ore  की  हैं  कि  हम  यह  समझो  कि  मां  भी
 आन्दोलन  आज  चल  7हा  हैँ  ऑर  मां  आग॑  इतना
 हैं  उस  का  ton  की  बनता  ने  ही  चलाना  हे ं1
 |, अ  त्याग  मेँ  २,००० से  ज्यादा  शांआनी

 शामिल [+  हैँ  आर  अब  काई  पुनिया  का
 अक़लमन्द  आदमी  यह  सहीं  कद  wor  कि  oe
 शादियाँ  का  सत्या गढ़  नहीं  हैं  या  इंस्टीगीटिद
 सत्याग्रह  हैँ  या  ल्स्यावदं  कटर गल  हैं  1  एसी  ता
 कॉ  बात  अब  नहीं  कही  जा  समिति  हें  |  लोकन

 हमारी  जिम्मेदार  पब  हां  जाती  हैँ  कि  हम  इस
 हालत  को  लम्बा  सच  की  कांयं  पालिसी
 अल् तयार न  कार  |  बर  कहने  का  मतलब  वह  हैं
 अग।  गांआनियाँ  का  जो  सत्याग्रह हैं,  बह
 इसिपरशन  मेँ  इला  जाता  हैं,  वह  अगर  कुछ
 प्स्ट्रशन मैँ मेँ  चला  जाता  हैं  तो  उम्र  के  पर्व  कुछ
 att  went  वह  | <  की  कोशिश  करेगा।  हमारा
 फर्ज यह  हो  जाता  हैं  कि  हम  उन  a  लिये  जितनी
 ताकत  पहुँचा  सकत  हैँ  उतनी  ताकत  पहुंचाया  |
 में'  रखता  हूं  आर  काफी  गाँ?  के  बाद  में'  दस
 नतीजे  पर  पहुंचा हूं  कि  ton  का  मसला  आखिर
 दो  गवर्नमेंट  के  बीच  का  ewer  हैं  |  हस  फहिषे
 ह्य  कोई  एसी  बात  नहीं  करनी  चाहिये  जिस से
 हम  हिन्दुस्तान  की  orton  के  बार॑  मे  जो  पालिसी
 हैं  उसको  बांबा  भी  धक्का  पहुंचे  ।  अगर  हम  से

 कोई  फंसा  काम  किया  तो  हम  nto  की  जनता
 की  erent  के  प्रति  एक  अन्याय  करेंगे  |  सर
 कहने का  इतना ही  ane  &  कि  अगर
 भिलट री  एक्शन  का  ही  स्याल  हँ  तो.  बह
 नमीर  का  काम  हैं  ऑ?  जब  बहू  मुनादी
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 amici  मिलिटरी  एक सन  भी  करेगी  ।  इस  के
 बार॑  मेँ  हमें  फ्क्  करने  की  ज़रूरत  नहीं  हूँ।
 हम  मां  इतना  ही  समर  लेना  हैं  कि  गोआ  की
 जनता  का  जां  स्वतन्त्रता  के  लिये  संगम  चल
 रहा  हूँ,  एक  जनता  हीन  के  नात॑  वह  हमारा  ही
 संगम  हूँ  आर  वह  लड़ाई  हमारी  स्वतन्त्रता  की

 ही  लड़ाई  हैं  1  इस  फलियां  हमो  मां  कुछ  भी  करना
 हैं  हम  करेंगे  ।  साथ  ही  साथ  हमें  यक्म  को
 यह  बता  बना हैं  कि  ों  भी  सौकरांज  वह  गांआ
 को  मामले  माँ  एनलाइ  करना  चाहे  कर  ऑर  इस
 मामले  मेँ  हमारी  सपोर्ट  उन  के  साथ  होगी  ।  यह
 कंबल  मिलिटरी  सं कशंब  ही  हो  सकती  हैँ  एंसा
 मेरा  विचार  नहों  हैँ 1  4  अभी  तक  आर  भी  बहुत  से
 सं करंज  एपलाई  करने  को  बाकी  पढ़ें  हवे हँ
 ऑर बह  उन  को  एप लाई  कर  सकती  हैँ
 dea  tue  एडमिट  कर सकती  हैं  ।

 इस  को  साथ  ही  ह-11 अ  +  इस  सदन  को  सर
 गांआ  माँ  ों  सत्या गुह  चल  रहा  हैँ  ऑर  जां  उसको
 चला  गवाहों  उनको  एक  बात  बता  दना  चाहता
 हैं:  जो  कि  हो  सकता  1  फक  उस  मेँ  एक  किशन
 माँ  उन  कां  दूं  जब  स्वतंत्रता  का  संगम  चलता
 हैं,  प्रत्याशी  चलता  हैं,  ता  कभी  काई  एसी  स्टंट
 आती  हैं  कि  मेंगॉशियेशन  का  सिलसिला  शुरू
 होता  हैँ  at  जब  नॉगाँशिवंशन  का  सिलसिला

 शुरू  होता  हैँ  तो  जा  ईरान होते  हैं  वह  कड
 कुंबले  से  हों  जाते  हैँ  |  आज  गोआ  के  लोगों  के

 हमने  श  कया  हैं  ?  वह  हिन्दुस्तान क॑े  साथ

 सोमाली  होने  का  हैँ,  एक  होने  का  हूँ  हां
 परिकार्मज  आज  गाौआनी  लांगो  के  सामने  रखी
 रही  हैं  माँ  ने  उन  क॑  बार॑  में  कुछ  पढ़ा  हैं  ऑर
 कुछ  रिलायबल  सारस  से  सुना  भी  हैँ  1  फंसा  कहा

 गया  हैँ  पीक  हिन्दुस्तान के  साथ  आप  का  त्या
 झम्मल्ध  होना  चाहिये  वह  ता  रखा  जायेगा  लोकल
 अन्तर्ताज़्पी जो  व्यवस्था  हैँ  उस  t  बार॑  में
 सोचेंगे।

 मुझे  याद  हैँ  कि  जब  हम  दविन्दुस्तान  के  साथ
 हैदराबाद  के  इन्टॉगसन  क॑  सिला सलें  में  कुछ
 कदम  उठा  बहेड़े--हंगाम  चला  रहे  थे,  ता
 हकूमत  आर  मर  दरमयान  नॉगॉसिएसन्ज  कं
 ver  मेर  सामने  यह  सवाल  रखा  गया  जि
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 हिन्दुस्तान  &  साथ  हैदराबाद  फे  एक् सेशन  का  जां
 मसला  हैँ,  उसकों  (हिन्दुस्तान  की  जो  इकट् मत
 होंगी,  वुह  दख  लेगी,  लेकिन  रिस्पॉसिबल
 गवर्नमेंट  के  बार॑  में  हम  र  आप  चर्चा  करेंगे।
 हम  ने  उस  वक्‍त  अपना  दिमांग  साबित  रखा
 ऑ  मेँ  ने  जवाब  दिया  कि  पहले  एक् सं शन  का
 सवाल  साल्व  होगा  आर  बाढ़  में  हम  र॑स्पांसीबत
 गवर्नर  को  दिखेंगे,  क्योकि  आज  हमार॑  सामने
 सवाल  हिन्दुस्तान  =  साथ  एकता  का  हूँ  ।  इस
 बनिये  वहां  सत्या गुह  करन॑  वाले  आर  फ्रीडम
 'फाइटर्स  से  मरी  नमू  प्रार्थना  हँ--चाहे  ivf  लांग
 गांआ  के  हाँ  या  इंडियन-क  आब  हिन्दुस्तान
 यह  नहीं  दख  रहा  हैं  कि  वहां  क्‍या  रिफार्म
 होगी,  वहां  रिस्पॉसिबल  गवर्नमेंट  हैँ  या  नहीं,
 बल्क  उरुकी  नजर  इस  तरफ  हैँ  फक  गांआ  की
 जनता  (हिन्दुस्तान  के  साथ  कब  आने  वाली  हैँ
 इस  बात  का  थे  न  भूलें  ।  मेँ  य्  समझता  हूं  कि
 1.  मी  'खत्यागुद्  का  कदम  उठाया  गया  हें,  बढ़े
 ठीक  हूँ,  मुनासिब  हैं  ऑर  'जरूरी  हैँ  ऑर  उसका
 जारी  रखना  चाहिये  ऑर  जिन  लोगों  को  इसमें
 हिस्सा  लेने  का  अवसर  प्राप्त  हो,  उन्हें  लेना
 चाहिये  ।  माँ  यह  भी  समझता  हाँ  पक  अगर  हम
 अपना  काम  करें  तों  हकदमत विन्द  को  कोई
 एडवाइस  करने  की  ज़रूरत  नहीं  हैँ  ।  आज  तक
 चों  कदम  उठाया  गया  हैँ,  वह  कदम  ठीक  हैँ,  बढ
 कदम  मजबूत  हैं  ऑर  आगे  भी  उसी  मजबूती
 को  साथ  कदम  उठाये  जाते  रहेंगे  मं  एक  क्षण
 को  लिय  भी-एक  लम्हे  के  लिये  भी--चह  मानने
 के  पीलिया  तौयार  नहीं  हूं  क  कल  हमार॑  प्रधान
 मंत्री  ने  मां  स्टेटमेंट  दिया,  उसमें  कोई  कमजोरी
 थी  या  कोई  लिमिटंशन्ज  थीं माँ  ने  उसमें
 आत्म-विस्वास  आर  कीमत  पाई  |  जब  कडब्बत
 के  साथ  एकमत  अपना  कदम  उठा  रही  हें,  तता
 हमें  कोई  शुबहा  करन॑  की  कोई  बात  नहीं  हैँ
 बाय लॉस  ऑर  नान-ायलॉंस  क॑  बार॑  में  मेँ  कुछ
 नहीं  कहला  चाहता  हां  ।  सीसफूल  माबद  पर
 हमें  चलना  हैं  ।  (हिन्दुस्तान  की  सरकार  आज
 अपनी  वातनाशक  नीति  क॑  डावर  मं  अगर  पीस फ़ुल
 मॉबददज  अख्तियार  कर  दी  हैं,  तो  हमें  उसको
 मान  कर  चलना  चाहिये  ऑर  उसी  दायर  में  रह
 कर  जो  कुछ  इम  कर  सकत॑  दूँ,  वह  हम  करने।
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 माँ  इतना  ही  कहना  चाहता  हूँ  पक  आब  इस
 हाउस  मेँ  ह  भी  चर्चा  ्  हँ,  उसका  लिहाज
 सालाज़ार  करेंगे  या  नहीं,  यह  तो  भगवान  जाने,
 लकिन  चो  सिविलाइज्ड  वर्ल्ड  आंपीनयन  हैँ,  बह
 इसका  लिहाज  करेंगी  af  माँ  समझता  हूं  कि
 इसका  काफी  असर  होगा।
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 pt  aula  Uo

 (English  translation  of  the  above
 speech)

 Shri  M.  H.  Rahman  (Moradabad
 Distt.—Central):  Sir,  the  statement
 made  yesterday  by  the  Prime  Minister
 on  Goa  was  a  Very  detailed  one.  It
 also  mentioned  the  steps  taken  by  the
 Government  of  India  in  eonnection
 with  the  liberation  of  Goa.  I  am  of
 opinion  that  the  .teps  taken  by
 Government  in  this  connection  are
 commensurate  with  her  position.  It
 [5  a  matter  of  gratification  that  all  the
 parties  in  the  House  as  well  as  out-
 side  have  congratulated  the  Govern.
 ment  on  having  taken  those  steps;
 they  have  also  expressed  their  con-
 fidence  in  the  Government.  The  last
 step  contemplated,  namely,  the  closing
 down  of  the  Legations  and  breaking
 of  diplomatic  relations  is  serious  and
 important.  I  look  at  this  problem  from
 the  point  of  view  of  a  satyagrahai.  As
 the  old  history  of  this  country’s  strug-
 gle  for  independence  shows,  we  nave
 set  a  singular  example  in  thiy  matter
 before  the  world.  The  way  vur
 greatest  leader,  Mahatma  Gandbl,  con-
 ducted  the  satyagrahas  and  attained
 independence  for  the  country  is  a  new
 record  in  the  world  and  it  shows  tnat
 in  these  times  to  settle  a  problem
 pacifically  and  in  a  spirit  of  compro-
 mice  ts  a  much  more  successful  and
 Cetter  method  than  war.  The  steps
 taken  by  our  Government  in  this  con-
 mection  end  the  statement  of  the
 Prime  Minister  are  very  commendable
 and  proper.  The  Salazar  Government
 used  to  say  that  their  occupation  of
 Goa  involved  a  matter  of  religious
 significance  and  was  importan,  from
 that  point  of  view.  But  the  visit  of
 the  Prime  Minister  to  Italy  and  his
 meeting  with  the  Pope  has  furnished
 8  proper  answer  to  this  statement  and
 has  put  an  end  to  that  kind  of  pro-
 paganda  by  the  Portuguese,  The  Prime
 Minister,  as  reported  in  the  Press  also,
 had  taiks  with  the  Pope  who  declared
 that  the  question  of  Goa  was  not  a
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 religious  question;  on  the  other  hand
 it  was  purely  a  political  problem.  This
 has  rendered  futile  the  argument  put
 forwatd  by  the  Portuguese.  The
 Frengh  Government  have  given  proot
 of  their  political  foresight  in  with-
 drawing  voluntarily  from  thelr  posses-
 sions  in  India  as  they  realized  that
 when  so  large  a  country  as  Inaia
 could  become  (free,  her  posseisions
 therein,  which  formed  a  small  part  of
 it,  could  not  remain  under  her  domi-
 nation.  So  they  came  to  terms  win
 India.  But  Salazar’s  fascist  regime
 tacks  even  that  much  good  sense,  2
 have  talked  to  the  Goan  Jeasaers.
 Shri  Galtonde  and  Alvares,  who  are
 here  and  I  have  gathered  that  tne
 people  of  Goa  have  shown  more
 courage  than  was  expected  from  them
 and  have  staked  their  all’  on  this
 struggle  for  independence.  We  have
 reiterated  many  times  that  Goa  Is  a
 part  of  India—undoubtedly  it  is  an
 integral  part  of  our  country—and  it  ts
 but  natural  that  people  from  India
 enould  enter  Goa  and  support  the  local
 people  in  keeping  the  mass  satyagraha
 going.  Indla  is  a  big  country  and  508
 ts  a  part  of  it;  if  any  excesses  are
 committed  in  any  part  of  India  it  is
 not  that  part  alone  which  suffers;
 these  excesses  are  committed  on  Inais
 as  whole.  If  the  Portuguese  persist  tn
 tetaining  their  stanglehold  on  Goa  as
 thelr  colony  and  thereby  Insult  her  १६
 Is  not  an  insult  offered  to  Goa  or  her
 citizens  alone  but  to  the  whole  of  Indla
 and  her  people.  I  hope  we  can  also
 say  this  In  view  of  the  spirit  In  which
 the  Prime  Minister  has  made  nis
 statement.

 After  all,  we,  as  Members  of  Parila-
 ment,  are  responsible  to  the  people,
 whom  we  represent.  We  are  the  voice
 of  the  people  and  have,  therefore,  to
 attend  to  these  problems,  As  Swamiji
 has  just  remarked,  the  responsibility
 का  the  one  hand,  3  ours  and  on  the
 other,  it  Is  that  of  Government.  But
 it  is  all  one  and  the  same  thing;  the
 responsibility  of  the  Government  is
 closely  connected  with  the  responsi-
 bility  of  the  people  in  this  matter.  If
 We  3000  the  method  of  mass  satya-
 graha  the  Government  must  feel  that
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 this  is  the  right  method;  because  with
 whatever  perseverence  the  people  of
 Goa  might  be  working  for  the  libera-
 tion  of  their  land,  the  Salazar  Govern-
 ment  is  not  the  one  to  relent.  It  wi'l
 not  stop  the  atrocities  that  it  is  com-
 mitting  on  the  people  of  Goa  and  it  is
 not  probable  that  they  will  get  their
 independence  ensily.  In  view  of  this  ४
 we  go  to  Goa  in  large  numbers  an“
 participate  In  the  satyegraha  there,  I
 hope  it  will  have  its  effect  on  the
 Government  there.  We  have  set  a  new
 precedent  before  the  world  by  achiev-
 ing  the  impossible  ie  liberating  ov‘
 country  by  sqtyagraha,  On  the  oth
 hand,  there  is  also  the  responsibli
 of  the  Government,  As  a  satyagré
 a  believer  in  non-violence  and  the
 principles  of  Panch  Sheela  as  expound-
 ed  to  the  world  by  our  Prime  Minis-
 ter  as  the  apostle  of  Peace,  I  think
 that  there  are  two  ways  open  to  us,
 namely  economic  boycott  and  politi-
 eal  pressure,  I  think  that  the  adoption
 of  these  methods  does  not  violate  our
 principles  of  satyagraha  and  our
 belief  in  a  peaceful  approach  to  such
 problems.

 All  the  Powers  represented  at  the
 Bandung  Conference  had  conaemneo
 colonialism.  We  should  ask  Cenon
 and  Pakistan  not  to  help  the  Salazar
 Government  in  its  action  aga!nst  the
 satyagrahis,  This  advice  Is  not  some-
 thing  which  we  are  offering  as  people
 detached  from  the  Government.  Onr
 Prime  Minister  has  adopted  a  strong
 policy.  Being  Indians  and  _  being
 believers  In  that  policy  we  have  a
 right  to  suggest  that  the  Government
 should  take  such  steps  as  might  help
 in  the  quick  solution  of  this  problem.
 On  the  one  hand  we  should  carry  or
 Mass  satyagraha  to  its  successful  con-
 clusion  20  that  the  Salazar  Govern-
 ment  should  feel  that  it  is  not  possible
 taday  to  keep  a  part  of  free  Indla  in
 subjugation.  This  {s  intolerable.  On  | the  other  hand,  the  Government  also

 has  its  responsibility  in  the  matter
 They  should  apply  economic  sanctions
 and  bring  political  pressure  to  bear
 on  the  Portuguese  Government.

 I  offer  this  advice  with  full  con-
 fidence  in  our  Government  and  also
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 [Shri  M.  H,  Rahman.)
 with  the  fullest  realisation  of  my
 responsibilities.

 Shri  M,  Trivedi  (Crittor):  Sir.
 today’s  debate  on  this  issue  of  Goa
 has  been  a  very  subdued  one.  With
 the  exception  of  Acharya  Kripalani  a
 proper  approach  to  this  problem  has
 not  been  submitted  by  anyone.  It  is
 an  Irony  of  fate  that  we  are  talking
 in  of  Goa  and  Goans.  We  have
 to  just  look  at  the  map  of  India  to
 see  whether  we  can  put  the  name  of
 Joa  and  Goans  in  our  vocabulary  or

 १  have  only  to  think  In  terms  of
 tain  Portuguese  possessions  in  our

 vuntry.  We  have  to  see  that  Goa  is
 there.  We  have  to  See  that  Daman
 there  and  we  have  also  to  see  that
 Diu  is  there.  Now,  we  cannot  take
 Goa  as  @  separate  unit  but  we  have
 to  consider  Goa  in  relation  to  the
 Portuguese  possessions  which  includes
 Goa,  Panjim,  Daman  and  Diu,  Taking
 these  Into  the  picture  we  will  find  that
 Goa  Ia  not  a  country.  It  ly  Just  a  amail
 possession  of  the  Portuguese  and  If  It
 ig  merely  8  small  possession  which  ts
 possemed  by  the  Portuguese  then  there
 is  no  reason  for  us  to  suggest  that  tne
 struggle  must  be  from  inside  and  that
 the  Goans  must  struggle  for  getting
 their  independence,

 (Ma,  Sreaxen  in  the  Chair)
 I  very  humbly  submit,  and  the  Mouse
 will  agree  with  me,  that  It  [is  the
 struggle  of  the  Indian  nation  to  throw
 away  the  last  vestige  of  the  foreign
 yoke  that  exists  in  our  country.  It
 was  in  the  year  I739,  wheg  Salsette
 and  Bassein  were  still  in  the  posses.
 sion  of  the  Portuguese,  just  after  a
 struggle  of  one  month  the  Peshwas
 drove  away  the  Portuguese  from  there,
 If  the  British  had  not  stepped  In,  pro-
 bably,  by  this  time  there  would  not
 have  been  any  existence  of  any
 Portuguese  possessions  In  India.  We
 cannot  but  accept  this  position  that
 there  {s  absolutely  no  difference  be-
 tween  Hyderabad  as  such  in  the  year
 947  and  the  Portuguese  possessions
 that  do  exist  today.  The  struggle  for
 liberating  Hyderabad  was  ay  much  an
 Indian  struggle  as  the  struggle  for
 Uberating  Goa.  We  cannot  call  upon
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 odr  countrymen  to  go  and  offer  satya-
 graha  before  people  who  are  not
 civilised,  but  on  the  contrary  who  are
 acting  as  barbarians;  who  are  innkt-
 ing  punishment  of  barbarous  type  ana
 even  meting  out  corporal  punisn-
 ments  to  those  satyagrahis  who  go
 there  unarmed.  They  beat  them  witn
 a  desire  either  to  kill  them  or  with  a
 desire  to  kill  their  spirits.  It  is  witn
 guch  peopie  that  we  are  trying  to  oifer
 satyagraha.

 And,  why  offer  satyagraha  today?
 Are  we  very  weak?  We  have  got  a
 saying:

 अशक्तिमान्‌  भवेश  साधु:  |
 That  is  not  the  position.  We  are  not
 अशक्तिमान्‌  (powerless)  —_  toaay.
 We  are  powerful  today  and  mere  show
 of  power  would  be  enough  to  drive  out
 the  Portuguese  from  where  they  are.
 They,  a  small  nation,  hardly  even  as
 big  as  the  older  smaller  States  of
 Mewar  and  Jodhpur  in  Rajasthan,  sit-
 ting  at  a  distance  of  5,000  miles  from
 us  are  trying  to  thwart  us  in  our
 desire  to  free  our  countrymen  trom
 the  yoke  under  which  they  are
 suffering

 Sir,  i}  is  mot  that  1६  do  not  approve
 of  the  actlon  which  is  being  taken  by
 the  Government.  But,  then,  we  should
 at  some  stage  say:  “Thus  far  and  no
 further”.  My  hon.  friend  Shri  Gadgil
 when  he  was  speaking  said  that  we
 should  wait,  we  should  develop  world
 opinion,  we  whould  suffer  and  then,
 only  if  we  find  that  they  do  not  come
 round  ९9  our  views,  we  should  take
 some  action,  [  say,  we  cannot  go  on
 waiting  till  eternity.  And,  certainly
 not  when  we  have  got  the  power  to
 do  a  particular  thing.  When  we  have
 got  the  power  to  wrest  the  particular
 possessions  which  still  remain  in  the
 hands  of  the  Portuguese,  there  is  no
 reason  Why  we  should  not  exercise
 that  power,  Therefore,  Kripalaniji
 when  he  was  saying  that  he  dis-
 tinguished  between  war  and  war,  f
 said:  “No  use.  Even  we  do  not  want
 to  make  use  of  the  word  ‘war'”.  The
 late  Vallabhbba!  Patel  coined  a  very
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 nice  word  when  Hyderabad  was  taken.
 He  said  it  was  ‘police  action’.  Here
 we  have  to  drive  out  people  from  our
 own  territory;  people  who  are  living
 just  near  us;  pesople  who  have  usurped
 3  part  of  our  own

 bi]  Be
 and  they

 go  on  saying  to  many  gs.  Dr,
 Salazar  has  said  very  recently—I  do
 60६  know  bow  far  that  utterance  ४५४
 correct,  but  that  is  what  we  have  read
 in  the  papers—that:  “talk  of  anything
 about  Goa,  but  not  of  yielding  its
 sovereignty”.  Who  Is  be  to  say  that
 it  is  a  question  of  sovereignty  for  him?
 The  sovereignty  over  Gow  is—the  un-
 disputed  sovereignty  of  Goa—is  that
 of  the  Indian  nation  and  it  ७  this  that
 has  to  be  established.

 Mr.  Speaker:  The  Hon.  Member's
 time  is  up.

 Shri  U.  M.  Trivedi:  I  have  bardly
 spoken  fur  four  minutes.

 Mr.  Speaker:  There  is  nu  time  left.
 The  hon.  Prime  Minister  hus  to  start
 at  five  o'clock.

 As  Hom.  Member:  [It  is  a  Question
 af  7८४2९  action,

 Shri  U.  M.  Trivedi:  Then  |  would
 tequert  the  Prime  Minister  to  give  me
 four  or  five  minutes  more  to  speak.

 Mr.  Speaker:  [t  ts  not  In  the  hands
 of  the  Prime  Minister  to  give  the  Hon.
 Member  more  time.  It  ls  a  matter  for
 the  Chair  to  decide.

 Shri  U.  M.  Trivedi:  We  have  been
 able  to  liberate  a  portion  of  Goa  and
 it  was  that  Nagar  Haveli  which  we  had
 liberated  last  year.  Nagar  Havel!  is
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 the  International  Court  or  fren  people
 outside  our  country.  We  have  to  de

 to  suffer  and  made  to  suffer  beevily.
 Are  we  going  to  tolerate  this  state  of
 affairs?  I,  therefore,  say  that  as  far

 as  the  Government  has  gone,  it  may
 be  good;  but  the  Government  should
 go  sull  further  and  think  in  te-ms  of

 They  must  be  driven  out  at  “the
 earliest  opportunity  that  we  can
 5  pa.

 I  made  a  statement  before  the  House
 outlining  the  pallcy  that  Government
 Was  pursuing  In  regard  to  Goa.  I  must
 express  my  deep  gratitude  to  Men
 bers  who  have  spoken  In  this  Hous

 On  the  whole.  the  area  of  agreement
 Is  very  large  and  the  area  of  disagres-
 ment  limited  and  narrow,

 Now,  there  ts  no  one  ib  this  House
 who  requires  any  argument  about  the
 justification  of  India's  claim  to  Goa.
 That  fg  obvious.  There  icy  hardly  any
 question  that  has  come  before  this
 House  which  has  had  such  unanimous
 approval  or  agreement.  The  only  ques- tions  that  have  arisen  are  as  to
 steps  that  might  be  taken  to
 effect  to  India's  claim.  Even  there
 —I  will  not  say  that  all  the  Members
 of  the  House—so  far  as  I  can  under
 stand,  it  is  by  and  large  the  opinion of  this  House  that  the  methods  should be  peaceful.  So  we  Umit  our  approach to  this  problem  considerably.

 Now,  although  it  does  not
 that  anything  should  be  said  tn  justt-
 fication  of  our  clalm
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 (Shri  Jawaharlal  Nebru)
 for  aonsumption  by  others  who  are
 not  so  wise  as  Members  of  this  House
 are.  There  is,  of  course,  the  geographl-
 cal  argument,  Now,  the  Portuguese
 Government  claims  that  Goa  is  a  part
 of  Portugal.  Sometimes  that  remark
 is  made  which  is  so  illogical  and  ab-
 wurd  that  it  is  rather  dificult  to  deal
 with  it.  You  are  suddenly  transport-
 @d  into  a  land  where  logic  does  not
 prevail.  To  say  that  Goa  is  a  part  of
 Portugal  ls  something  in  the  nature  of
 a  nursery  tale  or  nursery  rhyme  about
 the  cat  jumping  over  the  moon.  It
 has  no  relation  to  tacts  and  any  kind
 of  will,  decree  or  law  passed  in  Por-
 tugal  la  not  going  to  make  Goa  a  part
 of  Portugal,

 a  reference  ls  made  to  a  num-
 ber  of  i  treaties,—treaties  more
 especially  with  the  British  CGovern-
 ment,—between  the  United  Kingdom
 Or  England  ag  it  was  then,  and  Portu-
 gal;  and  there  ls  the  NATO  alllance.

 I  think  it  has  been  made  fairly  clear
 by  responsible  people  that  the  NATO
 alllance-—whether  we  approve  of  it  or
 disapprove  of  it  is  another  matter—
 has  little  relevance  to  this  question.
 7  thas  been  stated  that  under  that
 alliance,  a  subject  Uke  Goa  or  indeed
 any  other  subject  can  be  brought  up
 for  discussion,  but  that  alllance  ls  not
 by  any  means  compelled  to  deal  with
 wuch  problems  or  go  beyond  its  nar-
 rower  periphery  of  uction.  We  may,
 therefore,  set  aside  the  NATO  alliance.

 Then  there  are  these  treaties  with
 the  various  British  Governments,  I
 think  the  first  one  ip  dated  I374.  It  is
 fairly  «  long  time  ago.  These  treaties
 began,  as  far  ay  I  can  remember,  with
 an  attempt  by  the  then  King  of  Portu-
 gal  to  protect  themselves  against  the
 then  King  of  Castille,  that  fs,  Spain.
 This  was  soon  after  the  Arabs  or  the
 Mores  as  they  were  called,  were  driven
 out  of  the  Iberian  Peninsula;  and
 Portugal  was  rather  atrald  of  Castille
 which  was  growing  in  strength.  These
 treaties  were  also  aimed  against  the
 flollanders  as  they  were  called  or  the
 Dutch,  who  were  spreading  out.  In

 26  JULY  955  Situation  in  Goa  8550

 the  course  of  these  treaties  all  kinds
 of  provisions  were  made  about  the
 right  of  Portugal  to  go  and  raise
 armies  directly  in  England.  This  later
 treaty  of  660  might  interest  the
 House:

 “That  His  Majesty  of  Portugal,
 or  any  one  whom  he  may  depute,
 shall  be  permitted  to  raise  and
 procure  in  this  Commonwealth,”

 that  is,  England,
 “soldiers  and  horses,  to  defend

 and  secure  himself  against  the
 King  of  Castille”.

 “And  that  the  Military  Force,
 which  he  shall  be  at  Liberty  to
 levy  do  not  amount  to  more  than
 12,000,  namely,  4,000  out  of  each
 ot  the  three  Nations  of  England,
 Scotland  and  Ireland  respective-
 ly”.
 Sitting  here,  I  was—most  naturaily

 —following  carefully  all  that  was  said,
 but  sometimes,  I  picked  up  a  volume
 of  these  ancient  treaties  to  look
 through  them  to  know  what  after  all
 and  where  these  treaties  were,  I  am
 afraid  this  volume  is  as  old  as  the
 treaty,  It  hag  gone  to  pieces.  It  was
 rather  interesting  reading—the  archaic

 language  of  five  or  six  hundred  years
 ago

 Then  we  come  to  that  famous  treaty
 in  which  the  port  town  or  what  is
 called  the  town  and  port  of  Bomaine

 I  am  mentioning  these  rather  Irrele
 vant  facts  to  indicate  how  that  com-
 plete  picture  of  the  world  ceased  to
 exist  many  hundreds  of  years  ago.
 After  that,  there  were  ancient  treaties
 which  were  several  times  confirmed  by
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 secret  clause.  It  is  that  secret  clause  to
 which  reference  is  often  made  as  it  was
 under  that  secret  clause  that  England
 promised  to  help  and  protect  Portugal
 and  her  colonies  in  1661.  It  might
 interest  the  House  to  know  that  in  spite
 of  these  various  treaties  I  am  not
 going  into  many  other  _historic-al
 incidents  later  in  this  country,  I  think
 in  9I2,  a  little  before  the  first  world
 war,  there  were  actually  negoti-ations
 between  England  and  Germany  for  a
 partition  of  the  Portugese  Em  pire.
 The  negotiations  led  to  other  events
 including  a  big  war.  But  I!  merely
 mention  this  to  indicate  what  value  is
 attached  to  many  of  these  ancient
 treaties.  Of  course,  ९९९५
 constitutional  lawyer  and  _  historian
 knows  that  any  treaty  or  any  agreem-ent
 has  to  be  interpreted  in  terms  of  the
 existing  circumstances.  If  Portugal,
 for  instance,  today  in  terms  of  that
 treaty  claims  the  right  to  raise  an  army
 directly  in  England,  Scotland  or  Ireland.
 ]  have  little  doubt  that  the  United
 Kingdom  would  refuse  to  ack-nowledge
 that  fact,  although  there  it  is.  So,  it  is
 rather  absurd  to  talk  about  these
 ancient  treaties  in  these  terms.  A  treaty
 has  to  be  seen  in  terms  of  the  historical
 developments  that  have  taken  place
 since  then.  Apart  from  the  historical
 changes  that  have  taken  place  in  the  last
 four  or  five  hundred  years,  and  they
 have  been  tremendous,  particular
 changes  that  have  taken  place  recently,
 rela-tively  recently,  are  quite  enough
 for  us,  that  is  to  say,  historical  develop-
 ments  which  have  taken  place  in  India
 resulting  in  the  independence  of  India.
 Of  course,  so  far  as  independent  India  is
 concerned,  it  is  in  no  way  bound  by
 any  old  or  modern  treaty  between  other
 countries  to  which  we  have  not
 subscribed,  so  that  in  no  event  are  we
 concerned  with  the  treaty  between
 Portugal,  England  and  other:  countries.
 But  quite  apart  from  the  fact  that  we  are
 not  bound,  I  am  trying  to  indicate  that
 nobody  else  is  bound  by  them,  because
 they  have  only  to  be  construed  in  the
 light  of  other  developments.  These
 developments  have  been  _  startling,
 developments  resulting  in  inde-
 pendence  of  India.  The  Independence
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 of  India  was  never  conceived  as  the
 independence  of  a  part  of  India,  as
 the  independence  of  India  excluding
 certain  areas  which  may  be  controlled
 by  some  other  authority  and  _certainly
 by  some  authority  outside  India.  It
 is  inconceivable  that  you  can  conceive
 of  the  independence  of  India  big
 parts  of  India  being  hold  by  an  outside
 authority.  The  House  will  remember  that
 long  ago,  over  one  forty  or  more  —_—-years
 ago,  sometime  after  the  United  States
 had  established  themselves  as  a  strong
 nation,  even  then  there  was  the  fear  of
 interference  by  European  powers
 in  the  American  continents  and  this
 led  to  the  famous  declaration  by
 President  Monore  of  the  United  States.
 This  was  in  823:

 “The  United  States  would  regain
 as  the  manifestation  ofan  —un-
 friendly  disposition  to  itself  the
 effort  of  any  European  power  to
 interfere  with  the  political  system
 of  the  American  continents.”

 That  is  to  say  any  interference  by  any
 European  country  would  be  an  inter-
 ference  with  the  American  political
 system.  I  submit  that  in  the  existing
 conditions  I  place  my  case  quite
 clearly  that  the  Portuguese  retention  of
 India  is  a  continuing  interference
 with  the  political  system  established
 in  India  today.  That  need  not  be  cal
 led  a  particular  doctrine;  it  is  just  a
 recognition  of  the  present  fact.  It
 may  be  that  we  are  weak  and  we  can-
 not  prevent  that  interference.  That
 is  a  sign  of  weakness,  but  that  does  not
 matter.  The  fact  is  that
 any  foreign  power  trying  to  interfere  in
 any  way  with  India  is  a  thing  which
 India  cannot  tolerate  and  subject  to
 her  strength,  it  will  be  opposed.  That
 is  the  broad  doctrine  |  lay  down.  That
 applies  in  the  existing  conditions  to  the
 Portugese  retention  of  Goa  and
 therefore,  for  a  variety  of  reasons  into
 which  I  need  not  go,  reasons  if  you
 like  of  national  unity,  national  security
 and  all  that,  we  cannot  possibly
 accept  such  interference  or  such  foot-
 hold,  however  small  it  may  be.  The
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 Size  has  nothing  to  do  with  it,  because
 if  it  is  a  foothold  it  is  a  foothold  and
 it  is  an  interference  and  a  possible
 danger  in  the  future,  more  so  for  a
 country  which  itself  is  tied  up  with  all
 kinds  of  alliances.  When  it  has  that
 foothold,  it  means  that  is  a  foothold
 not  of  that  country,  but  a  group  of
 countries  with  a  large  number  of  alli-
 ances,  and  therefore,  all  kinds  of  pos-
 sible  dangers  and  entanglements  might
 arise.

 ]  do  submit  that  the  case  of  India
 is  regarded  to  Goa  is  as  clear  as  any
 case  that  ]  can  think  of  and  it  should
 not  require  really  any  tremendous
 arrangements  to  justify  it.  But  various
 types  of  arguments  are  raised  by  the
 Portugese  Government  and  they  are
 strange.  Therefore  |  thought  |  could
 venture  to  repeat  what  |  have  said.
 Now  again,  I  am  not  going  into  the  old
 history  of  the  Portugese  possession
 of  Goa;  but  |  think  many  Members
 will  remember  that  this  history  is  a
 very  dark  period  of  India’s  history.  |
 am  talking  about  a  fact  of  a  consider-
 ably  early  period.  We  have  had  dark
 periods  in  various  parts  of  the  coun-
 try;  |  do  not  lay  stress  on  it.  But  !
 mention  it  because  Goa  is  repeatedly
 referred  to  as  a  shining  light  of  Euro-
 pean  culture.  Well,  what  European
 culture  is,  opinions  may  differ.  |  do
 not  give  my  opinion;  it  may  or  may
 not  be  accepted.  But  I  should  like  to
 put  it  to  Europe  itself  and  to  the
 countries  of  Europe  if  they  think  that
 the  culture  represented  Goa  today,  or
 even  if  ]  may  with  respect  say  by
 Portugal,  represents  the  European  cul-
 ture  at  its  highest  and  brightest  in  any
 field  political,  social,  economic
 or  cultural.

 Then  there  is  this  religious  argu-
 ment.  Hon.  Members  belonging  to  the
 Roman  Catholic  church  have  spoken
 today  in  this  House  as  they  have
 spoken  elsewhere.  |  do  not  think  any-
 thing  that  will  happen  in  Goa  is  going
 to  affect  our  broad  policy  in  regard  to
 religious  freedom;  but  the  attitude
 that  the  Portugese  Government  takes
 is  just  the  attitude  which  is  to  make
 some  people  view  this  question  from

 a  narrower  point  of  view  than  we  like
 then  to,  that  is,  the  very  thing  it  ac-
 cuses  us  of  trying  to  do,  it  does  but  |
 do  not  think  that  will  affect  us.  That
 is  another  matter.  Hon.  Members
 know  how  many  Catholics  have  taken
 part  in  this  struggle  for  freedom  in
 Goa  and  how  many  from  outside  Goa.
 Therefore,  let  us  be  clear.  From  every
 point  of  view  this  question  of  Goa
 has  to  be  decided  and  there  can  be
 only  one  decision  and  that  is,  its  mer-
 ger  with  the  Indian  Union.

 One  hon.  Member,  may  be  Dr.  Lanka
 Sundaram  or  perhaps  Acharya  Kri-
 palani,  said  that  the  fact  of  Goa  join-
 ing  the  Indian  Union  is  not  and  argu-
 able  point.  We  do  not  go  and  discuss
 with  the  Portuguese  Government  as  to
 whether  Goa  is  to  be  part  of  the
 Indian  Union  or  not.  The  only  thing
 that  we  can  discuss  with  them,  |
 have  no  doubt  the  time  will  come  and  it
 will  be  discussed  is  the  manner  of
 doing  it,  the  legal  or  other  steps  that
 have  to  be  taken.  That  is  why  our
 approach  has  been  throughout,  both  in
 the  case  of  the  French  possessions  and
 the  Portugese  possessions  in  India,
 that  the  other  party  should  recognise
 this  basic  fact,  and  also  give  us  de
 facto  possession  of  those  areas  and
 then  the  legal  steps  can  follow  at
 leisure.  That  is  what  exactly  has  hap-
 pened  in  regard  to  the  French  settle-
 ments.  Even  now,  strictly  the  legal
 and  constitutional  position  is  rather
 doubtful.  But,  de  facto  they  are  part
 of  India.  .  ]  have  no  doubt,  it  may
 take  !  or  2  or  3  months-this  House
 as  well  as  the  French  Parliament  will
 have  to  legalise  this.  De  facto  posses-
 sion  becomes  de  jure  and  they  become
 formally  and  juristically  part  of  India.
 We  do  not  mind  if  there  is  some  de-
 lay.  We  are  prepared  to  accommo-
 date  the  other  Government  concerned  in
 these  matters.  But,  where  the  basic
 right  is  denied,  there  is  no  question
 of  argument.  Any  argument,  any
 negotiation  with  Portugal  denying  that
 right  is  not  possible.

 There  is  another  point  that  I  wish  to
 make  clear.  When  we  say  that  this
 is  a  matter  of  special  concem  to  the
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 Goans,  it  does  not  mean  that  thd
 matter  is  of  lesser  concern  to  Indians.
 What  was  said  was  in  connection  with
 certain  types  of  movements  and  agi-
 tation  that  were  going  on.  The  future
 vi  Goa,  that  is,  the  union  of  Goa  with
 todia  is  a  matter  of  special,  intense,
 equal  concern  to  every  Indlan  as  to
 every  Goan,  There  is  no  difference  in
 that  matter.

 We  now  tum  to  the  question  of
 whot  are  the  methods  to  be  employed.
 \lerya  Kripalani  put  a  straight  ques-

 tron  as  to  whether  our  Government
 was  pledged  to  non-violence.  The
 answer  ty  that  is  "No,  the  Government
 is  not.  As  far  as  [  can  conceive,
 under  the  existing  circumstances,  no
 Government  can  be  pledged  to  non-
 viwence,  If  we  were  pledged  to  non-
 viccence,  surely  we  would  not  keep
 any  Army,  Navy  or  Air  Force  and  pos-
 sibly  not  even  a  police  force;  [  do  not
 know.  One  may  have  an  ideal.  One
 may  adhere  to  a  policy  leading  to  a
 certain  direction  and  yet,  because  of
 existing  circumstances  one  cannot  give
 effect  to  that  ideal.  We  have  to  wait
 for  it  for  some  time.  Acharya  Kripa-
 lani  reminded  us  of  Mahatma  Gandhi
 saying  that  the  Polish  defence  against
 the  German  armies  might  also  be  call-
 ed  satyagraha.  Also  Gandhiji  defend-
 ed,  in  fact  not  only  defended,  but  en-
 couraged  the  Indiun  Army  to  go  to
 Kashmir,  to  defend  Kashmir  against
 the  raiders.  It  {ts  surprising  that  a
 man  like  Gandhiji,  who  was  absolute-
 ly  committed  to  non-violence,  should
 do  that  kind  of  thing.  So  that,  even
 he,  in  certain  circumstances,  admitted
 the  right  of  the  State,  as  it  is  const!-
 tuted,  to  commit  violence  in  defence.
 It  Is  true.  Obviously,  the  Govern-
 ment  of  India  cannot  give  up  that
 right  in  the  existing  circumstances,
 Nevertheless,  we  have  made  it  per-
 fectly  clear  and  we  have  based  our
 golicy  on  this  that  we  shall  use  force
 only  in  defence,  that  we  shall  not  pro-
 voke  @  war  or  start  @  war  or  adopt
 any  aggressive  tactics  in  regard  (to

 war  Tt  may  be  thar  sumeclimes  7 *
 is  cory  diffieult  to  drow  2  Ure  acd  be
 "tous  gt  Wo  Wha.  ty  Ssomeriay  Jued.

 TY  ह.  this  ia  our  policy.
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 From  that  policy  many  things  Sow.
 Our  armaments,  our  Army,  Navy  and
 the  Air  Force  are  strictly  meant  for
 defence  purposes.  That  ig  to  say,  we
 arm  our  Army,  Navy  and  the  Air
 Force  with  a  view  to  defence.  There
 used  to  be  an  Expeditionary  Force  in
 the  British  times.  We  have  none.  We
 are  not  going  to  send  any  force  any-
 where  else.  There  are  weapons  of
 war  to  strike  at  a  long  distance,  We
 keep  none  of  these.  We  have  no  inten-
 tlon  of  striking  at  «  long  distance.  Our

 i  z  g  i

 gE

 when,
 fortunately  for  us  and  for  the  world,
 there  has  been  @  rather
 turn  for  the  better.  One  cannot  say
 definitely  what  that  turn  is.  can-
 not  precisely  measure  it,  But,  I  think
 all  of  us  will  agree  that  there  has
 been  a  great  improvement  in  the
 general  atmosphere  of  the  world.
 Cold  war,  conflicts,  hatred,  etc.—they
 will  not  vanish  away  quickly.  All
 these  things  are  still  there,  Never-
 theless,  it  does  appear—I  do  not  think
 this  is  wishful  thinking—that
 humanity  fas  taken  a  tum  in  the
 right  direction.  In  that,  many  factors

 it  about.  It  ts  really  because  of  the
 efforts  af  many  countries  and  to  a
 very  small  extent  our  effort  also  that
 all  this  thing  is  happening.  In  cir-
 cumstances  like  these,  more  espectal-
 ly,  we  have  to  view  every  step  that
 we  take,  even  a  small  local  step,  in
 this  larger  context.  I  would  have  said,
 @ven  without  thig  larger  context,  fol-
 lowing  the  general  policy  that  we  do,

 should  fave  considered  this  ques-

 |  i as  i  all
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 text,  that  becomes  even  more  im-
 partant.

 Some  hon,  Members  opposite  talked
 ४१७७६  a  limited  war,  Goa  being  small

 sad  India  being  big,  That,  I  think,
 \umores  the  fact  that  the  work’  is
 much  more  a  unit  today,  far  more
 for  peace,  than  it  ever  was  before.  I
 us  not  say  that  it  is  impossible  for
 cons  country  or  for  India  to  have  a
 iimated  war:  may  be  conceivably  pos-
 sible,  It  may  yield  results  too.  May
 i  here  say  something  about  Acharya
 K=!palani’s  quoting  me  as  having  said
 thet  war  has  never  brought  any  re-
 suits,  I  do  not  think  I  have  ever  said
 shat.  What  I  have  said  is  that  what-
 over  war  may  have  done  in  the  long
 past,  it  cannot  bring  results  now.  I
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 and  possibly  getting  ourselves  entangl-
 ed  into  greut  difficulties,  It  seems  to
 me  it  would  be  exceedingly  unwise  ta
 take  &  step  which  not  only  is  opposed
 to  the  basjc  policies  that  we  have  been
 pursuing  but  which  may  for  reasons
 entirely  practical  and  reasons  of  our
 mational  Interest  may  create  difficul-
 ties  for  us,  When  it  is  as  certain  as
 aimost  anything  can  be  that  in  the
 course  of  time—I  do  not  mean  in  the
 Jong  Course  of  time—it  is  quite  inevil-
 able  that  Goa  becomes  an  integral
 part  of  India,  are  we  to  lose  all  the
 possible  major  benefits  of  pursuing  a
 right  policy  by  taking  this  risk,  by
 doing  something  wrong  according  to
 that  policy  and  at  the  same  time  tak-
 ing  a  risk  which  might  endanger  us
 to  some  extent?  Because,  you  cannot
 isolate  these  things.  You  have  to  see
 the  full  picture  of  the  consequences  of
 an  action.  If  we  have  to  consider
 what  we  have  to  do  in  Goa—or,  be
 it  in  any  other  part  of  the  world—  we
 have  not  only  to  consider  the  step  we
 have  to  take,  but  the  successive  stepe
 we  may  have  to  take;  the  second,
 third,  fourth,  Afth,  right  up  to  the
 tenth  and  twentieth.  No  Government
 or  no  responsible  person  can  take  a
 step  without  thinking  of  the  conse-
 quences  or  just  leaving  others  to  face
 the  consequences.  There  are  no  others.
 The  people  of  India  are  concerned.  We
 have  to  face  the  consequences.

 Now,  then,  {t  being  admitted  and
 settled  that  the  policy  we  should
 pu  fg  a  peaceful policy, it  is  open to  us  in  the  terms  of  that  peaceful
 policy  to  do  much.  I  need  not  go  Into
 details,  Some  Members  referred  to
 economic  blockade  and  this  and  that,
 Obviously,  it  is  open  to  us  to  pursue
 those  policies,  and  many  others,

 Reference  has  been  made  to  satya-
 Orcha,  mans  satyagraha,  Individual
 Satyagraha  and  the  Ike.  To  begin
 with,  the  Government  of  India  or  any
 government,  does  not  talk  or  deal  with
 satyagraha  In  that  way.  An  Hon.
 Member  suggested  that  the  Govern-
 feu!  of  Todla  should  lead  the  agcua- STB  DOV  Se  at  aa,  g  Tf
 wo  ew  ४०  with,  3  me  a  wer
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 that  staternent  naturally  I  am  think-
 ing  of  satyagraha  in  the  normal  terms
 it  has  been:  performed.  There  may  be
 some  possible  extensions  of  that  move
 which  ate  beyond  my  mind  at  the  pre-
 sent  moment,  But,  saatyegraha  as  we
 know  it  has  been  performed  within
 our  country  against  a  governmental
 apparatus,  It  may  be  performed
 against  another  governmental  appara
 tus,  But  one  government  performing
 (t  against  another  government  is,  for
 the  moment,  not  clear  so  iie—how
 that  |e  one.

 Shri  Nand  Lal  Sharma  (Sikar):  It  is
 non-violent  war.

 Shei  Raghunath  Singh  (Banaras
 Distt.—Central);  it  is  Ram  Rajya  war,

 Shri  Jawaharial  Nehru:  Therefore,
 let  us  not  get  mixed  up.  Many  hon.
 Members  who  have  had  the  privilege
 of  being  Initiated  into  the  satyagraha
 movement  during  this  Goan  campaign
 probably  ave  had  no  previous  ७०७
 perience  of  this,  nor  have  they  under-
 stood  §=cither  the  technique  or  the
 theory  of  it,  always  excluding  of  course
 some  hon.  Members  opposite  who  have

 that  knowledge.  Satyagtaha—i  will
 not  go  into  that  matter,  but  it  la  an
 interesting  subject  which  I  should  like
 to  discuss  on  some  other  occasion  here
 or  elsewhere.

 Another  Hon,  Member  suggested
 that  we  should  call  upon  the  Portu-
 guese  Government  to  treat  them  as
 prisoners  of  war,  It  will  not  be  correct
 that,  while  we  06  anybody  can  claim
 what  I  would  call  civilised  treatment
 ier  anybody,  and  more  +o  for  peaceful
 people,  peaceful  satyagrahis,  we  should
 call  upon  them  to  treat  it  a8  a  war.
 Who  la  at  war  with  शाम--06.  Gov-
 ermment  of  India  or  some  local  organl-
 sation  hes  declared  war  against  Portu-
 gal?  You  get  hopelessly  entangled  ts
 matters  of  this  kind.
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 _So  far  as  our  Government  is  con-
 cerned,  we  have  nothing  to  do  with
 satyagraha,  ¢  something  wrong  is
 done  in  our  territory,  we  stop  it.  If  no
 wrong  is  done  well,  we  permit  it  to
 the  extent  that  no  wrong  is  done.  That

 organisation  may  view  4  too  as  to
 what,  under  the  circumstances,  to  do,

 ft  bas  a  perfect  right  to  do  as  cther
 parties  and  organisations  have  a  right.
 They  may  view  it,  but  the  Government
 cannot  think,  conceive  of  the  question in  trems  of  its  patronisiry  satyograha.
 The  most.‘  can  du  is  to,  well,  not

 be  considered.  Therefore,  when  one

 because  the  manner
 Going  it  is  Likely  to  lead  or  may  lead
 to  unknown  results  and  rather  large-
 scale  violence.  It  may  cease  to  be

 even  indulge  in  maag  satyagraha  in
 &  properly  disciplined  way.  The  House
 would  remember  that  the  arch-oriest
 of  mityagraha  Mahatmaji—suddenly
 put  a  full  stop  to  the  whole  movement
 and  said  “Only  one  man  will  go  now”,
 We  are  novices.  We  do  not  pretend  to
 understand  ail  these  tmportant  points.
 But,  one  thing  is  clear—that,  if  we
 want  a  settlement  of  this  question  by
 peaceful  methods,  we  should  not  dc
 anything  or  we  should  try  to  avoid
 doing  things  which,  though  peaceful
 in  thernseives,  lead  to  violent  methods.
 because  then  you  have  to  be  prepared
 for  that  violence  and  you  have  to  be
 prepared  for  the  second  and  third  step
 of  viclence.  Whatever  we  do  we  must
 do  with  our  eyes  open  and  not  in  a
 confused  way,  doing  something  in  |
 rather  excited  way  and  then  hoping
 Ghat  something  will  come  out  of  it,
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 [Shri  Jawaharlal  Nehru]

 icy  there  are  large  areas  of  possible
 Secepeuntit  should  not  be  thought
 that  whatever  can  be  done  has  beet
 ine  by  Government.  There  are  pos
 s{Divties  of  much  more  to  be  done  in
 a  PlOser  way;  it  takes  a  little  Ume
 sometim.s  And  I  think  what  Gov-
 emment  t45  done  or  Is  likely  to  do
 can  by  nO  Msang  be  considered  ineffec-
 tive.  It  is  etfecu-e,  una  it  may  be
 progressively  more  effective.  That  is
 the  Government  side  of  it.  So  far  as
 the  other  side  is  concerned,  Govern-
 ment  cannot  lay  down  anything  except
 a  negative  side,  because  the  public
 orgonisations  have  to  consider  that—

 ernment  in  Goa,  Daman  and  Diu,
 dently  trying  to  create  some
 sion  on  the  people  there.  This  consti-
 tutional  statute  ls  a  very  very
 atternpt  at  local  reform,  giving  ab-
 solutely  no  authority  or  power,  Briefly
 speaking,  the  position  even  after  this
 will  be  that  out  of  23  seats  in  a  new
 counci!  which  is  elected  under  a  very

 council  does  not  get  much  power.  In
 fact,  all  power  remains  In  the  hands

 wits  te  that  they  will  have  less  free-

 26  JULY  3955  Situation  in  Goa  8502 z
 a

 dom,—if  I  may  use  the  word  in  a  Umit-
 ed  sense—than  Goa  bad  under  the  mon-
 archy  in  Portugal.  it  ig  extraordinary
 They  go  on  backwards  there.  Insteac
 of  there  being  some  advance  in  joce
 reforms,  they  have  actually  becor
 more  and  more  restricted.

 ३  would  again  say  that  in  cornsides
 ing  these  matters  pow—these  cr  other
 matters—we  cannot  consider  them
 from  a  purely  narrow,  local  or  even
 naticnal  point  of  view.  Whether  we
 will  it  or  not,  we  have  become  parts
 ot  an  international  community  which
 is  spread  out  all  over  the  world.  If  we
 remember  that,  and  if  we  remember
 that  every  action  of  ours  has  reactions
 elsewhere  just  as  other  actions  have
 reactions  here,  then  pe:"4D3  we

 oe" be  able  to  judge  these  matters  in  wo
 Proper  perspective.

 Shri  Kamath:  On  a  point  of  clart
 fication.  May  I  ask  whether  Govern
 ment  are  at  least  prepared  to  give
 medical,  legal  and  transport  facilities
 to  individual  and  mass  satyagrahis  on
 the  border?  Government  can  do  that.

 Shri  Jawaharial  Nehru:  Perhaps  I
 may  give  a  parallel,  but  [  would  not
 give  the  parallel  now.  So  far  as  this
 [5  concerned,  it  fg  the  ordinary  func-
 tion  of  various  authorities  to  give
 medical  ald  where  necessary.

 Shri  Kamath:  They  are  not  giving
 it  now.

 Shri  Jawaharlal  Nehru:  Medical  aid
 or  sometimes  even  legal  ald.  That  is
 not  the  functlon  of  Government  as
 such,  Even  local  bodies  there  presum-
 ably  give  it.  [t  is  the  function  of  any
 representative  of  Government  who
 happens  to  be  there  to  give  medical
 ald  or  other  ald;  that  ia  obvious.  But
 when  he  talks  about  transport  ald.  it
 ig  rather  extraordinary,

 Mr.  Speaker:  The  House  will  now
 stand  adjourned  and  meet  again  at
 i]  a.m.  tomorrow.

 The  Lok  Sabha  then  adjourned  a
 Eleven  of  the  Clock  on  Wednesday,
 the  27th  July  ‘1955.

 मत  '  t


